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LOK SABHA DEBATES

LOK SABHA

Tuesday, April 28, 1970/ Vaisakha 8,
1892 (Saka)

The Lok Subha met at Eleven of the
Clock.

[ MR, SPEAKER in the Chair )

ORAL ANSWERS TO QUESTIONS
" Iodustrial Revolution in the Country

*1261. SHRI R. K. BIRLA : Will the
Minister of INDUSTRIAL DEVELOP-
MENT, INTERNAL TRADE AND COM-
PANY AFFAIRS be pleased to state @

(a1 whether it is a fact that Government
are contemplating  to launch industrial
revolution in thz country on the pattern of
green revolution and family planniog -pro-
gramme;

(b) if s0, the details thereof;

(¢ whether it is proposed to arouse
public - opinion through mass media for
industrialising the country during the
Fourth Plap; and

(d} if so, the details thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT, INTERNAL TRADE AND COM-
PANY AFFAIRS (SHRI BHANU PRAKASH
SINGH) : (a) to (d). A statement is placed
on the Table of the House, ~ ~

Statement

(a) and (b). Recently, Government has
initiated a series of steps on different fronrs
designed to accelerate the industrial deve-
lopment of the country substantially. The
Fourth Five Year Plan, which has now
been finalised, envisages an investment of
Rs 5,298 crores in the organised industrial
and mineral sector. Besides, the large invest-
ments planned duriog the next 4 yearsin
vgectors like power, transport and agricul-
ture are also expected to stimulate indus-
trial activities substantially. The economy
has also recovered from the recessionary
trends of recent years znd it is, therefore,
expected that there will be an accelerated and
broad based industrial growih in the coming
years. The Industrial Licensing Policy has
been reoriented so as 1o given greater
freedom and opportunities to the small
scale and medium entrepreneurs, whether
exisling or new, Combined with various
other measures proposed, or presently
under implementation, for the small scale
sector as wellas for the educated unem-
ployed, the production as well as the
entrepreneurial base of the ecooomy is
bound to acquite a pew strength apd
vitality. The raising of the exemption limit
from licensing 10 Rs. 1 crore, and the
scope for expansion without a licence b$
Rs. 1 crore, both subject to certain condi-
tions, can be expected to stimulate the growth
of a large number of medium scale indust-
ries. So far as licensed undertekiogs are
concerned, licences will now be issued more
liberaily in the middle sector, The Banned
List for licensing has also been abolished as
an experimental measure with a view to pro-
viding greater scope for industrial activities,
The scope of activities in the public sector
is also proposed to be enlarged with a
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view to supplying gaps between supply and
demand in important areas in the fields of
both and inv t and
development. Alongside these thrusts the
growth-oriented budget for this year and
the new import licensing policy for raw
materials and components also are expected
to stimulate industrial growth to a consi-
derable extent. With the nationalisation of
14 major Banks and the review of the
credit  policies of Public Financial
Institutions, industrial credit policy has
been given a new orientation which will
make credit facilities availab'e more freely
to medium and small entrepreneurs, It is
therefore, expected that a ncw direction
will be given to the industrial growth of
the country in the coming years,

(c) and (d). Public opinicn in the coun-
try for industrialisation, in the over-all
context of planned development, is being
continuously mobilised through mass commu-
nication media like the radio, television,
i publicati hibitions, eic, The
Central and State Governments will conti-
nue to carry-out the requisite measures
for arousing and associating public opinion
in the cause of the developmental activities
of the country,

SHRI R. K. BIRLA : May Ikoow from
the hon. Mipister why setting up new
industries and expansion of existing indus-
tries particularly of alominium, steel and
staple fibre, as has been reported in the
Ecopomic Survey for the year 1969-70,
bave not taken place during the last two
years ? —

SHRI K. LAKKAPPA : Is it a peaceful
revolution or not 7

THE MINISTER OF INDUSTRIAL
DPEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F. A.
AHMED) : There is no question of setting
up new industries and expansion of exis-
ting industries not taking place. Our efforts
are to allow both the expansion of existing
industries as well as setting up of new
industries.

SHRI R. K. BIRLA : Sir, my questian
bas not been replied to, 1, would like te
konow from the hon, Minister as to where
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has been the industrial expansion and in
which industries there has been expansion.

SHRI F. A, AHMED : There is expan-
sion in many of the industries. If the hon.
Member wants, I can give him a list,

SHRI R. K BIRLA : What is the total
amount of loan given in the last two jears
to the big sector people to put up new
industries and also for expansion of existing
industries.

SHRI F. A. AHMED : For that T want
notice.

SHRI SRADHAKAR SUPAKAR : May
I know whether there will be a revoluti-
onary spurt in the rate of growth of indus-
trial production as he considers the steps
taken as ated in the stat t and,
if so, what is the estimate of this growth 7

SHRI F. A, AHMED : The phrase
used here ‘industrial revolution’ is a very
high flown phrase, I can assure the hon,
Member that that will not be a correct app-
roach, But we are anxious that the industrial
production should increase and it has
increased during the last year as compared
to the previous year.

SHRI SRADHAKAR SUPAKAR :
What is the rate 7

SHRI F. A. AHMED : 7 5%. If we take
into account the losses suffered by the
textile industry, the increase will be 10%.

=t %o Ao frar : T ¥ TEE
% faq 7z oila &« Wiy Hifeaq @
TeRI § wa § ag en @) &1 Feaar
war g fHar war & s fraT Tee
wHanmgEd?

st Faegln o) agwy : ag feiew
¥ aga gisw § Sfm gwrd =@
ffew & e oer 9 o ¥ AN
& ATE & I A % feT AT A 4
o e fea atg & g e aark
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g g ¥ fag g adF & 39 F! a5z /that this continuing of tax credit certifi-

& S5 |

SHRI D. N. PATODIA : Sir, setting
up of new industries in the private sector s
greatly dependent upon the subscription tv
the equity capital by the public. For the
first few years the hon. Minister knows in
respect of every new project it is mot
possible to declare dividends and for that
purpuse a scheme of tax credit certificate
was introduced which appears Lo have been
withdrawn in the new Finance Bill, May I
know from the hon. Minister as to what
extent this withdrawal of tax credit certi-
ficate is likely to affect the growth of
industries in private sector and what counter
measures are proposed lo be adopted to
offset the adverse effect created by the
discontinuance of tax credit certificate ?

SHRIF. A, AHMED : Apart from
what the hon. Member has ioned,
opportunities are available for the industrial
sector 1o take loans from the financial
corporations for the purpose of develop-
ment of industries in the country and as
the hon. Member is aware, according to our
new licensing policy some sectors have been
set apart and io some specialised sectors
and in sectors requiring heavy invesiment
we have allowed the big industrial houses
also to come in, but their application will
be considered on the basis of what mate-
rials are necessary and arg in the interests
of the nation and they will be given all
facilities including foreign exchange

SHRI D. N. PATODIA : What is the
reply, Sir 7 It is oot at all to the point.

SHRI PILOO MODY : 1 think that
somethiog has got to be done about it. This
is pot alittle game that we play every
morning. When body asks a g i
the Minister is reading from any report that
is in his band. There ought to be some con-
nection between the question asked and the
answer that is given And when this
happens. you, Mr. Speaker, are the only
safeguard for us. And therefore if you feel
that a qusstion has not been answered, by-
passed or evaded, I think that you, Sir,
should do something about it,

SHRL D. N PATODIA : 1 will repeat
it if you like. 1 asked whether it is a fact

cates will adversely affect our industrial
growth in private sector and if so what
countermeasures Government contemplate to
adopt,

SHRI F. A. AHMED : We have to ask
the Finance Ministry about it,

SHRI D N. PATODIA . Whether the
growth of private industry is going to be

affected by this measure-that is the
question.

SHRI F. A. AHMED : It will not
affect industrial production.

SHRI HEM BARUA : May I know

whether in order to effect the industrial

lution in the try regional imbala-
nces would be taken into account and steps
would be taken to remove the regional
imbal in the y and these factors
would be taken into account in setting up
new industries ?

SHRI F. A. AHMED : That is an
important suggestion, While we are consi-
dering the question of selting up of new
industries, the question of those areas and
States which are backward so far as indus-
trial production is concerned will bave to be
given serious consideration. And, may I
point out that the National Development
Council had adopted a resolution that in
industrially backward States, two of the
districts will have to be taken up where
special facilities would be provided ro those
areas for the develop t of Ind

ries ?
MR. SPEAKER : Next question,

ot Wit WY : werEw 5EEd, S
1261 qe 3R fag o s ggAr wfy
ST 2.

oouw wgiww © # gaAr gare gar
FT§ WX 3¢ i A "I & A
qTE |

=t Wiex W1 ;. wegw A@Ew, g%
e 39 9 g7 @tfqd ) § gew< gEar
Ag g1 IW qTIFAI agq wrEAw@T § 1
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e oy 9F @ & qqy g9 feHl aF
ward qEA ¥ Wi g FE 97 )

weqw  wERa LIGCIEE L
o1y HT T FT WX 98 FIAT W7 FgAA
FIA FT |

s Wirz WU : WA WIOHT &Y
wAW & F A% wAAT 9T ) w5 Hwar
12621

Export of Steel

*1262. SHRI BHOGENDRA JHA :
‘Will the Minister of STEEL AND HEAVY
ENGINEERING be pleased to state :

(a) whether it is a fact that the
demapnd for Indian Steel in the world mar-
ket is far exceeding the export of steel at
present ; and

(b) ifso, the steps taken or being
taken to increase export to meet demands
abroad 7

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEERING (SHRI K. C. PANT) : (a)
The international market for steel has been
very bouyant for the last few months, and it
has not been difficult to s=cure orders for
export of steel up to the prescribed ceilings
for various categories,

(b) With the increase in the domestic
demand for steel, it has become necessary
to regulate export of steel so as to achieve a
proper balance between meeting the internal
and international demands for steel,

=t Wi Wi OeqE AgiEd, T
¥ fagfa & &Y oor W & 39 § ol
aF g gUT AR W swaw ¢ fF oww
& gt famew F1 =97 A AN FAR TEI
famrdy YedT § dar 2ar @ 9g war
FgT g1t HarTF way wse) frew #1 ar
2 @ifs Sal wrar g 99 4 w7 10-
12 a9t & fag @mmA F9% &1 @wswar
foar & 1 oY ofedew Iy 9T & @Ay
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fear § faegd @ &1 3@ F +f g&) 90X
ST fogr & fF o gogw & @R
FoF WG &1 AT g1 F ag e
qEAT 91Z Wi g 5 s\ o gwaw
fafa i3 fF &= sk «1 fafo e
IET FTAT a8 FT 37 AT goqrd &
gl wfirg segre ¥ @91 AWE & g9
qgTEFAT aTg A=A FY A geArEd ?

Stfafagryt @ ¢ ag Pafa aw
S5 & FTWEAT JU FWHT
g &1 fF SEd weArAg gAY ARAl-
¥ ot gealT F@r g AEwA geagd F
35 ¥ ga1Y Tewrd WIT S ¥ & wAET
Tt aE@ & !

gaF IAFT dw =fgma § a@@Ear
arear § 15 faa sl &1 guit 3w WY
SOTET WTASTFAT &, oo a9 wre o g
ey qF & 2o & | @i g7 fue gFar
2, 98l zew@ Y& FT, 4@ 97 & ferar
SATAAT ? FqT THEY TEATIAIE] FT AR
= qeara 1 21 fadEr g9 wwfaar
ueEt BT Fradam miy oy gardr ada
qT AT R 1 =re fagmr & IAd fAoe
agfar &1 e AT F WA IFT
aze § o« faar sy, AT E@ G T
faare A AT sFtwWE?

Fat § F=9 A1y w1 frate @ &
& & § oY qar §, SAET IuC W WA
mErRT 1

o} por wex 4 : W@ WIT #}
QAT §¥ weAray § graeq agl wwar

2

st WiE w1 ;. Red & & @
fam g

of g ww o FwETE S
AT g T ¥ WA W g §
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Fr} ¥ gawlar gar ar | WA a¥T 9T ag
dr § 5 wre sarer geq A ETE ST
faafa gu #¢ g% &Y &7 o o) ga &t

- gadr & fadsi gar femr v & awr

wrwg ag frar o srar 21 ofFT ww
g fadelt gar &Y aga wramgwsar g
BAR agf WAt WL F ag a3 fewr-
fazm & mfaq g S1d 5 5
TETH A% 1T T & FF wotfaafar
WA a% g A F1 98 oI
FW ) e T w7 0 gF TETE & §
T FIEd &) g fadst gar #r wmem-
Far § 1 fag=1 gzr ¥ wEw@ar 71 3|7
7T

=t Wit m\T o
EEY

e I 7

st goor er e ATyl F Agd
wrazgwar gyt 2 1 3 fraar gw @
aFATdgn ST W E ! gE W ¥
F19r a? feqifaza & | gaaY @i a5 @
a¥ fyr grmw F awwx § 1 fe fm
AT F1 @A oagaw § 1 S ww
sy § 5 2% 97 & g w1o argEl
FI WraggEar | gEfae ggrEeeg a1
&1 &% wavr frar &1

w3t o aara & fF st #ar oFa9id
frar srq a1 #gf & 7ar w2 frar s,
IF G FEU AT Jmar § wiT 93 Y
Fam g fr fre o ¥ swaa fasar
g+ ¥fsa garrag Fiffm & 5
gTag Sigaq w1 aifs faar geaqie
B Ay agar

ot WYier W1 g T WY §
g% ge ¥ ot ¥ wfg? v anaw
Haggwwma § ? & owar § ¥ gawr
TFAINT TR F@I ¢ | 3fFT 39 wAed
g arew= faerd w1 yarw wEE frar
ar 7§ fear & 7 Far ag e 3w
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arfs sarer srazgwar g fom e #Y
W A IAFIEA AT GF ? CF AW
awfas garg ot gear § w1 gaay
SgTET A =vgar § 1 W Fwofqai &7
FC @ &, 7§ g ag Aear §1I9
TAT § 999 FY gH 7e faoar | | &
wer i & Y AN gant watfas
foad § F oY sarer wwrga g

Far gIEIT faare st @r g f5 55
2 ¥ #17 wY 30 & Fow w1 Frafa s
Fags ¥ g o gt fAuw wearazas
TqU 2, 3 famr wwdt & 7 wEl war §
fr gn faafa s § =7 5@ 77 famrz
FLRIWEAF I AU AT Az fs
WMHAT wW F amy # fom @&
WTAIA FT gH ATaIFAT A8 § 471 9
&t 71 frafg & w9 &9 &80 ar fa
&=t & gardr wrara Y wrgwEEart 13
gf 1 & i &, ==+ Faaty M6 oA
% A # A FH §7 qraar ?

g wr ;gL ITF AT
gAT gwITT S9dY § 1§99 AT dHE
ELRTF ag 31 #d gu o § AW
W FHE § W FE gark fawrs 3 1 ew
& areY ot Y J@AT qEAT 2 1 W
fasfr gar fawr @wdl &, w7 S
Y Ardt § 1 9 gATr aFaT A gar i
wgl g NoaT WY agt e ) Waig-
Far g1 1 9g W ghwr wew Ag far i
fradm§ gadTTuE WS
gaw sa § @y gu @AY F@
qEar & |

SHRI S, K. TAPURIAH : Like every-
thing eise about this Government, the ans-
wer given by the Minister to the original
question is also outdated. In the world
steel market a downward trend has set in
and the prices of steel have come down by

15%
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May I know from the Minister whether
in view of this downward trend in the inter-
national steel price, the Goveroment will
ge the urers and exporters
to export prime steel and other steel produ-
cts so that we take advantage of the fall in
prices and sell our goods at the price that
is prevalent and our domestic needs can
also be wet by two or three months hence,
thereby we will not have the shortage of
goods and thereby we shall save some fore-
ign exchange in that bargain ?

enc

SHRI R. C. PANT : The answer does
not speak of 1oday. It says the internaticoal
market for steel has been very buoyant for
the last few months.

SHRI S. K. TAPURIAH : We are ask-
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As regards the broad export, policy, as
I said, subject to the needs of the country,
the internal demand for steel, exportis
encouraged. Export is also an area to which
we attach a great dea) of importance. 1o fact, .
we place it on high priority. But we have to
blance the two; if internal demand is unsatis-
fied, we have to take that into account and
regulate exports to that extent.

SHRI INDRAJIT GUPTA : In his
main reply, the Minister said that some
steps will have to be takea to regulate
exports now in order to take account of the
shortage in the country, What specific steps
are going to be taken to regulate exports ¥
Are they contemplating reduction in exports
to certa'n areas of the world or increase to
other parts at the expense of some other

ing for the policy of today, wh they
are allowing increased exports, not the posi-
tion six months ago.

SHRI K. C, PANT : If he reads
the answer carefulls, he would not object
to it.

As for the second part, we have to
take advantage of the higher prices in the
international market but that is always to
be subject to the needs of our own econo-
my. Subje:t to the needs of our own indu-
stry, we encourage exports to the extent
possible.

SHRI 5. R. DAMANI : There is an acute
shortage of steel in the country. Production
is mot up to rated capacity; it is about 65
per cent of it in the public sector steel
plants. What efforts have been made or are
going to be made to iocrease internal prod-
uction of steel ? This year we are going to
import stee! worth about Rs. 110 crores to
meet the demand in the country. Ia view
of this, what is the definite policy for steel
export 7

SHRI K. C, PANT : My hon, friend
has raised a very fundamental question as
to how production in our steel plants has
to be increased. We have just had a long
debate on steel. Ve have gone into the
various aspects. 1 agree with him entirely
that the maximum effort should i e made to
it utilise the full capacity and increase pro-
duction 1o the full.

t s 7 What exactly do they propose
to do to regulate exports and to bring down
the prices which have gone up very high io
the country ?

SHRI K, C. PANT : The broad app-
roach is not related to the countries of exp-
ort but to the short supply in the country.
Here particular attention is paid to items of
mass consumption. In respect of those
items, we impose ceilings or sometimes we
ban further For
from October last year itsclf the export of
wire rods was banned (from 16th Oct.
1969); export of billets was restricted exce-
pt for past commitments, government to
government commitments etc, In respect of
bars and rods also, we propose to have a
ceiling on allocation of hiliets for the pur-
pose of export of bars and rods ¢o that
more of them will be available in the coun-
try. This is an item of common consump-
tion directly related to house-building acti-.
vity in the country.

i ot D¥ w1 I AT e

*1263. «t mgrew fag wieat
T gEOTE aan Wiy stfrator w54 ag
AT FY FIT F4A 7

(%) ¥ ¥ g awmg A7 & B
# feadY =9 & ik zewr  fEaer
FTEA AT i ;
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(7) @ra-garat #1 fed § 3=
T Ay gE § fesal w7 agay gk
wEasar F1 QU @ Ay feat &
IUTRT A qTS IJA Wy wafa w1 0fy
B FMA @A T T A A I
FT IQRA F & fad 797 F14%9 Fa7T
frar a7 ;Wi

(1) =@ & wfafes gwa fra-
& eqai ¥ &7 N B 31 fanlg
frarsm w@r g ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEERING (SHRI K, C. PANT) : (a)
“The current consumption of tinplates in the
‘country is estimated at 180,000 to 190,000
tonnes a year. This demand is for prime
quality tinplates, except about 25,000 tonnes
of Open Top Sanitary Can quality and
about 20,009 tonnes of tinplates-waste/
waste.

(b) and (c). Apart from Rourkela
Steel Plant, tinplates are being produced by
M/s. Tinplate Company of India, Jamshed-
pur and M/s. K. R. Steel Union of
Bombay. The total production in 1970-71 is
-expected to be about 1,40,000 to 150,000
tonnes. The shortage is mainly in the cate-
gory of Open Top Sanitary Can quality and
1o a smaller extent in prime quality. With
the build up of production of the Rourkela
Steel Plant this shortage is expected to be
met lully.

=it wyror fog Wi @ F9T 4% W
2 e @ 3w F g w9, ol W) wr
wagdt Y gu s, Wi fadel § fesar
g7 gu—gfmat Y wd aiv 97 g
W, g afon s Af st @R E
fr agt fercdz & arm agy warr g -
TF ) " F F @ o) g, 91
feachz agt aarf oY &, 97 ¥ amw
aga smTT § 7

W ww W o Ge-afeal @
fau fesalf & fog Wivw o9 @fedt éa
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Frfadt &y feadz =ifgg) ™ #
IEEA g W F &% g ~ 07 747
gt 2 Wl it za & agT & §OAT
9EaT | 9gT A% g@_NFL A fracwd
#ITH T &7 gAT §, @ & O
¥ @ & A wifow g @ & st
FAT & T w7 T far W o

=it wgrer Fag wreat @ stan oS4
wElRg J wEr §, Wt e fea-odel v
ATEL { HATAT 9T @y & W Agt AA F
fou w1 a9 @ § 1 w1 A WA qeA
1 #15 W97 WrEATAA T AEY £ 5 O
¥ g @ ¥F ag faffga =7 & w-a-
Tifera w1 9T AT IRA T 5W AFTL
#1 fea-z Iqeay g g3 ?

=it Wou X O 0 ¥Y § UF FloAE
ag & 5w vnfedt ¥ agn v wewd
F u@EWEEA gar g, 97 f§ @R
araE W F oAy qlT 97 FEeE
sarar &1 €W o a9 ya =9
wE 5N I FRd a1 OF
Iy @ WHIT F AT aarF | Sar
FHRIsgd wlwadmiraw @
g1 @ fag & woit £ grmares 3 9
feafa ¥ adf g1

ot fresifewr go : T A A
wér @ r fem-ce waud), omdagy, §1
fe<3z a7 F fag s=ar o9 s 78
& @1 & W @ wew Fe A gy A
T2 FIRGE ¥ 07 & 92§ w4 A
Y oY wrw W FSHET F & E9 @Y
& ; mAtg, @Y ¥ R IH FEAT
1 3f\a T AT o7 § T feand
Tt sg=eqr FUAY, arfF 3T F1 IEA
T A% W g AFR A g ?

ot W W O AL I W) WiEd

§, 37 & wqar ag wima & v oz
wrqAT W% 3 Fear wre @rw 66,000 zq
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feacdz aIFM L IT A 196667
61,000 =7, 1967-68 ¥ 65,000 &
w1 1968-69 & 60,000 = fea-e
TS | 5O gwE war & F 99 ) e
uia @ FTRT (47 w1 & | 99 F gAar
75,000 =4 & 1 WYY & qFraS § g9 A
@HAT FT TEATA SAET B WIE 1 qE
feeal AT R § T 7 6y g W
femr &1 wraTa g ¥ far A &0

SHRI UMANATH : The prices of tin-
plates are very high, exorbitant, affecting
the consumers. I understand that the cost
of production of tin-plates in Tatas is much
less than the cost of production in Rour-
kela. On the other band, I understand that
the selling price of Tatas is based on the
cost of production of Rourkela, The diffe-
rence is cornered by Tatas and it does not
go to the consumers. So, I would like to
know from the Government whether they
have got any proposal to see that this
difference does not go to Tatas, but goes to
the consumers as such through a system of
pooled prices, Have they any proposal
through fixing a pool price or some other
step to see that this difference actually goes
to the consumer. Secondly, what proposals
have they got to reduce the cost of produ-
ction in Rourkela ?

HRI K. C. PANT : The confidence
with which my hon. friend asks guestions
makes me doubt the information with me.
The price of tin-plate per tonnes of stan-
dard 30 gauge in-assorted tin-plates is Rs,
2440 per tonne with effect from 18/19
January 1970, As compared to that the
landed cost of tin-plates from UK wvaries
from 2650 to 2848 per tonne and from
United States, Rs, 2899-3030 per tonne.

AN HON. MEMBER :
Japan 7

What about

SHRI K. C. PANT : I do not have the
figures, Prices are fixed not on the basis of
Rourkela’s cost of production as my hon.
friend supgested but on the hasis of the
capital structure of Tin-Plate Company of
India and therefore there is no question of
any margin which he imagines is there.
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SHRI UMANATH : Cost of production
in Rourkela 7

SHRIK. C, PANT : Thatis a conti-
nuing process; certainly it should be looked
into.

SHRI MANUBHAI PATEL : Has it
come to the notice of the hon. Minister that
after the allocation of quotas to different
consumers, licences are issucd very late 7
In between there are so many agencies and
prices are affected; it practically goes into
the black market. What are the remedies
which they are thioking of to solve this
problem ? Unnecessarily there is a delay of
2-3 years by the officers in distributing the
quota, Will this period be reduced to the
minimum ?

SHRI K, C. PANT : I do not think it
is correct to say that there is a delay of 2-3
years. | have already given the production
figures of Tin Plate Company of India.
Production is also picking up in Rourkela,
though not as much as we would like it.
Only the third company is dependent enti-
rely upon imported plates, There because
of foreign exchange restrictions, etc. we
cannot give them as much plates etc. as
they want. The only way of tackling this
question is to find foreign exchange to
import plates where there is shortage and
also to the extent possible to utilise capacity
which has been instal'ed which is enough
to take care of the demand except in respect
of OTS quality about which I mentioned
earlier. For the rest, by and large, the
demand is being met. But if we find that
demand is not being met, import is allowed.
We have in fact allowed fifty per cent
import last year seeing that a shortage
developed.

SHRIMATI JYOTSNA CHANDA :
What are the units that are capable of
producing Open Top Sanitary Can Quality 7
1f none of ocur units are capable of producing
them, what are the reasons 7

SHRI K. C. PANT : None of them is
at the moment capable of producing this
on a commercial scale. Rourkela did pro-
duce, as T mentioned earlier some amount
of Open Top Can Quality. The mnn problem
is that our ores tain more
than is permissible in this qu.lﬁty. The
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question is this. We are producing steel of
certain quality. We separate it and segre-
gate it and use it for the manufacture of
this type, At the same time one has to bz
absolutely certain of the quality because
food stuffs will be canned in these tin plai.s
and therefore one has to be absolutely sure
that there is no poisoning cffect, eic, There-
fore, we are carrying out extensive experi-
mentation in the Mysore Food Research
Institute to see that these things are settled
properly before it is made available for
commercial usz.

SHRI K. M. ABRAHAM : Will the
bon. Minister please tell us why tin plates
of OTS quality are allowed to be imported
in such large quantities ? What are the
reasons for not using the indigenous
production ?

SHRI K. <. PANT :
clear about the question.

I am not quite

ot O 9T : § 9917 IFT FH Y FH
sET @ IR AR WA g ater Ag
fear

MR. SPEAKER : You stand a hundred
times .. (Interruptions).

Mmaw: A ¥ 9 @ g
IAFY w9 avew T faar ) ag ewww Y
am & & @¥ oy § aiw wwe
FWIE |

(st TR \WT WA & e
o ™)

SHRIK. M. ABRAHAM : 1 asked
why Guvemmem are mnot utilising the
di us  producti ity for prod

cing tin-plates and why they are importing
such a large quantity.

PANT : 24673 tonnes
were imported in  April-September 1969
mostly of the OTS quality. As to why
we are not producing it here, 1 explained
in detail.

SHRI K. C.

MR, SPEAKER :

Member did not wait for his turn, He was
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‘temper,
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intervening when the other Member was
asking his question This importance on
the part of such Members is really deplo-
rable.

SHRI CHENGALRAYA NAIDU : I
have a’so been standiog. [ want to bring
'o your notice th't you cannot sit there
and act in a partisan manner. 1 stood

before him but you have allowed him.

MR. SPEAKER : I am looking out.
I I were to bring out a list of persons who
put supplementaries, you would find that
you had been allowed the maximum
number.

SHRI CHENGALRAYA NAIDU - I
am putting my own questi I work hard
and get my questions. It is very rarely that
I get an opportunity to put a supplemen-
tary. Today you did not care to look at
this side. If you sit there as a representa-
tive of the Government, we have no place
here. I am sorry.

MR. SPEAKER : You may be BOTTY,
but this is not the way of asking questions.

SHRI CHENGALRAYA NAIDU : What
is the way ? How long can we wait ?

MR. SPEAKER : Next question.
SHRI P. G. SEN : Cap I put one

Y questi ? I bave been
nlnndm: for the last four or five times,

MR, SPEAKER : I allowed the other
gentleman. I can not allow all of you,

SHRI P. G. SEN : Those people make
hallah and you allow them I must tell you
this, Those who make hellah get chance.

MR, SPEAKER: Do not get angry...
(Interruptions).

SHRI P, G. SEN : Excuse me,
are in the right; we are in wrong,

You

MR. SPEAKER : Do not lose your
I have called the next question.
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Suggestion of Chief Election Commissioner
Re. Disqualification of a Candidate

*1264, SHRI V. NARASIMHA RAO :
Will the Minister of LAW AND SOCIAL
WELFARE be pleased to state :

(a) whether the Chief Election Commi-
ssioner has suggested to Government to
remove the six-year disqualification of any
candidate found guilty of indulging in
corrupt practices during the elections ;

(b) the nature of other proposals
submitted by the Chicf Election Commissi-
oner ; and

(¢) the reaction of
regard thereto ?

Government in

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW AND IN THE
DEPARTMENT OF SOCIAL WELFARE
(SHRI M, YUNAS SLEEM) : (a) No, Sir.

(b) and (c1 . Two statements contain-
iog the main recommendations of the Elec-
tion Commission were laid on the Table
of the House on 24-2-1970 in reply to
Starred question No, 50. These are being
examined by the Government,

SHRI V. NARASIMHA RAO ! Shri
D. P. Mishra, former Chief Minister of
Madhya Pradesh, and adviser to the Prime
Minister on corrupt praciices, was disqua
lified for a period of six years on charges
of malpractices which straightway amounts
to disqualification. Is this not the reason
why the Government want to remove this
disqualification clause ?

SHRI M. YUNUS SALEEM : Itis
not correct to say that the sections contain-
ine the disqualifications in the Representa-
tion of the People Act are proposed to be
removed. It is not correct

SHRI V, NARASIMHA RAO : If
that is so, will the Government propose to
remove the deaf and dumb clause also 7
(Interruption).

SHRI M. YUNUS SALEEM : The
provisions imposing disqualificati are
contained in sections 7, , 8A, 9, 9A,'10 and

10A of the'Representation of the People Act,
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They are not going to be removed from
the Act,

st gaT O™ 0w § Al welRd
& 78 g1 W g f5 w1 f Rl
F AT 9T at w9 ferareirer FQ@
§ ofkw g FAT 08 Fog gaw AR
Farerd #F 7 g7 wdAwA fegAa ¥
§g &uo fey § o oiga a@ gaifear
¥ faars fr seeia awrd ad w1 ey
fear M =zt azg wammEw gEF ¥
fasre ot feggae qre fear g @1 Far
¥ FHTE A9y gag s e
WF At ¥l 1 Frgw aqer anw
fe qq o a= § faa & faars 2@
awg & fegway g =7 &1 g 99 I
&Y wgAr wifgw, 99 #Y agi & g2 34T
sifga ?

st go ggw iR : @RI FHEA
& qr BT £1€ I A 2

st wrTe® T ;AT g o aargd
& @ @ = 3@y gu fv fss 20
gl § gAra &1 @9f g IWEarT &1
FZAr 9T @I ¢ WY qg Igar & I90 AT
@ & ¥R 9E § IElEa Wi geR-
a1 & gifzai st aga gg aF g et
& sg9 ¥ wudr @1 W@ § @ wiwmw
F g FW & fag g F &9 F FTFEQ
¥ faq $9 gowra feg aq & 7 afe &, @
Fger gew qar § 7

o go AW wHW : TG AR H CHIH
FiTA & q@ & R FB AT
ST gu § oY gArt W A § 137 7T
NI FW & a7 Faa7 fFar am@ar ) 9
¥ gg Y7 WY wrwit 9 AT awEer
Foit 3ok 3

SHRI K. LAKKAPPA : Certain cases
were being decided in several ‘high couris
and-in the Supreme Court. The judgments
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stated that thay are guilty of corrupt
practice in the elecli There are certain
high dignitaries who are involved in these
corrupt practices and they are carrying on
a whispering campaign to pressurise the
Government to see that this disqualificativn
for six years is deleted from the Act. |
want to know whether it is a fact that cer-
tain high dignitaries who are involved
currupt practices, —especislly in certain
States and mainly Chief Ministers are
pressurising and influencing and carrying
on a whispering campaign in this Ministry,
to delete this clause,

so that they can at
all times indulge in corrupt practices.

SHRI M. YUNUS SALEEM : Thereis a
proposal by the Election Commission
to remove section 11 from the Representa-
tirn of the People Act. This section 11
empowers th: Election Commission to
reconsider the question of removal of the
ban imposed on a person who was found
guilty by a court of law. This section 11
was incorporated in the Act when the
election cases were tried by the tribunals.
Now, since the election petitions are being
tried by the high courts and the Supreme
Court, the Election Commission has reco-
mmended to delete this section so that
there may be no power to reconsider the
matter by the Election Commission.

SHRI BABURAO PATEL : On a point
of order, Sir. To the first guestion, the
Minister answered ‘no’. Now he says that
the election Commission has asked for it.

SHRI M. YUNUS SALEEM : The hon.
member has not properly appreciated the
question and the reply thereto. When 1 said
‘no”, 1 said that there is no proposal to
remove the disqualification, imp on a
person who is found to be guilty of corrupt
practices,

st sier w1 AT ¢ AT RIEC A
sarar fr 6 arwr & fad e &1 fraa
@y #¢ faar &, wt g §  wsedrs
fugra wwt $ qaqd weaw argw frat
¥ 1400 3277 9 saw Frama AT,
gfta FEF A IR WRTEArd FAL
fear &, waT G XY wrEHr WA
worT FCErAr ?
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s go gIW AEW : WL FF  FGA
T 9T ¥ H37 Ay we fvgr T o

ut SfFIY o1 ¥ar: THE SR F
gaar frar &, #r o1 wig @9 5T
IHFY 931 g1 Ad) ?

SHRI SURENDRANATH DWIVEDY :
It is good that the Election Commissioner
himsell has proposed the rewoval of the
clause which empowers him to remove the
disqualification. May 1 know when the
Government will bring forward such a Bill to
amend the Act 7 Will they wait till the
disqualification of Mr, D. P. Mishra is
removed by the Election Commissioner or
will it be brought scon in this House ?

SHRTI M. YUNUS SALEEM : The
recommendation to introduce suitable
amepdment has been received amd it is
under consideration of the Government. I
assure the hon. member that the sentiments
expressed by the hon. members in the House
will also be taken into consideration.
There is no q of not pting the
recommendation to that effect.

MR. SPEAKER : Next question,
Development of Raldway Lines in Orissa

*1265. SHRI D. AMAT Will  the
Minister of RAILWAYS be pleased to state:

(a) the length of the Railway track per
thousand of population and per hundred sq.
miles of area in Orissa and how it compares
with the corresponding figures of other
States and of India as a whole; and

(b) the details of Railway development
plans in Orissa in this beshalf under the
Fourth Five Year Plan and under 1970-71
Plan 7

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI R.L.
CHATURVEDI) : (a) The roule kile-
meters of Railway lines per thousard square
kilometers of arca and per lakh of popu-
lation for all railways put together are 18.2
and 11.4 respectively. The information
about length of railway lines is only com-
piled railway-wise, and not State-wise.
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(b) The Fourth Plan proposals for
bew lines have not vet been finalised.
However, the railway devel t plans
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SHRI R. L. CHATURVEDI : The
survey is expected to be completed by
[~ + I

that fall in Orissa, as already decided upon,
are as follows:

(i) The Cuttack-Paradip new line,
where construction has already
started;

(ii ) Sworveys for the Talcher-Bimalgarh
(Including an extension to Koira
Valley ) rail link are also in
progress;

(iii) Based on the recommendations of
the Uneconomic Branch Lines
Committee, 1969, a detailed traffic
survey for the cooversion of the
Rupsa-Talband N. G. line into
B. G. is proposed to be taken up
in 1970-71.

SHRI D. AMAT : It seems Orissa is
the most neglected provirce so far as rail-
ways are concerned. The distance between
Rourkela and Paradeep vig Kharagpur is
702 KM. If the two missing links i.e, Para-
deep-Cuttack and Talcher-Bimmalgarh are
linked up, the distance will be 390 KM
thus reducing the distance by 312 KM.
When this line is completed, it will
provide the infrastructure to this backward
region, facilitate transport of lime stone,
refractory, quartzite, fire clay and granite
and finally conmect the minerally rich
hinterland with the granary of coasial area
of Orissa through the shortest and direct
rail line. So, my question is this There is
a saying that railway breeds railways When
Gover t is proposing rationalisation of
fare. freight and rate of coaching and goods
traffic, why are Paradeep-Cuttack and
Talcher-Bimalagarh rail links utterly negle-
cted, especially when they are very vital
from the economic, commercial, industrial,
defence and tribal point of view of the
nation ?

SHRI R, L. CHATURVEDI : ltisa
matter of opinion. As T have already said,
we are already on the Cuttack-Paradeep
line, As for Talcher-Bimalagarh, a survey
is golng on.

SHR1 SURENDRANATH DWIVEDY :
Will it be taken up during the Fourth
Plaa 7

SHRI RANGA : In the mean while,
the Naxalites will capture the area,

SHRI D. AMAT : Recently, there was
a violent agitation in the whole of Orissa,
particularly ia Rourkela, for early constru-
ction of Talcher-Bimalagarh rail link, resul-
ting in the loss of about Rs. 4 crores of
public property. The hon. Minister of
Railways, Government of India took up the
programme of construciion of Paradeep-
Cuttack rail link in April 1968 with the
targeted date to complete the same by the
March 1571, How is it that the then hon.
Minister of Law, Social Welfare and Rail-
ways, Shri P. Govinda Menon communi-
cated to Orissa Government that this link
will be completed by the end of 1972 7
What is the reason for that ?

SHRI R. L. CHATURVEDI : This
point has been amply clarified earlier. The
construction was delayed a bit. Now it is
being taken up in full swing and we will
finish it latest by the end of 1972 We are
making all efforts to complete it evem
earlier.

ot g¥R W ¥VNG : WEOH TEIRT
IETAT § FUT PHT HEQ  GAT FT IATH,
frad aeqT Wi Tang S o §, TN
wr 7-8 arw s oy g, Foser
aF 3 €y @ ad &) w9 A A7 FOA
a1 @ &, %7 99h g Wi SEET A
T & S g oy WRT F gAY TAL
*Y o 3uit wfas frar s ?

seqm wEA : 4 ATH @ 9AA §
#y FarEaT & ?

ot gow wx weATg : der g A
2, sfea far Frar amar €1

weuw wPEW @ WY gEEETr dar
FET ART E |

ot goR W WOAW : WS WA,
JudmraTw E 1 wgt o @ @ &,
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FT I G4 F WL aEGL F AR FT AV
FT FIIAT ST | 45 TEY AT GAT £ |
TSI d@har 9w " Sifgd - gf ar
gk ?

FsqE AFFW ¢ W9 gL FATA T
FeAIEr FAT 415y &, dfew | A
¥ 7g faar T w1 3a¥ 27 g qE
F1& 70 @7 a1 IT & wWAT g,
>fFT ag o @Y qzar & A

=t gwn T weAw : §4 S faar
¥, TUE gLAT |

Feqw ARy : WL g far g ar
o7 T £ Far § @if IAE) awsEl &
Sl

st Qg W IgE : ag e IO
FaF 1N 9w AEAT T F
frar &, g TN A gsar 1 e &
T @ar 3Ar Jrgar § fr et & of @«
| g Ad )

it ofx v : weas wdEw, wruds-
FTF A9 WA &1 F(7919 FH & faa-
fa® & gewre 7 gz fawea frar &, Tam
g #Al AERA A i fear & ar &
ST Argar § & e wad frosw
gaF & w+AT wgley 7 wryEwa far a1
5 qrudle-#2% @Y 9w A, 1971
¥ gt g sy feegewr s wroaw
& 1972 % waas 9951 wafim FT
fear mar ¢ ?

gt ara & ag et Agar g 5
arEAY-fanarng 1T HT AT T4 AT
T WYX /9 aura @7 ¥ g | Ay
g9z glwAr ¥ SEEr QU SR &
fawfed § #1€ daar frar mar § 7 afz
frar qar ¢ @Y JeFT ST W & 7

VAISAKHA 8, 1892 (S4K4)

Oral Answers 26

it g s wgAdt : aEE-
fawamng #1 99, weiav g% wgw
fearaz as qar g srdm vl IaF A
& 59 % fa=r< frar s awar 2 fs 99
gy 17 fFar w13 g ad 1 fagsaz,
1970 & 3uwT 9F FFAIT &1 GHT |
T A7 FATEY N a7 A5 fE W
¥ arg & fafega 1 a3

AIAATY WIET FT 9gAT AT TG AT
RESECFERIECCE R R C
fae w1ar § fF Fem—qrEre § faa-
fes fgwamrarsy 4 f5 a4 71 as
Freile g 913 9y TN §g wfsAraat
oii 3 UNAT F, §g @ ek §
zfen F a &, fedt 7 et awig &
qF FAI-TIIT &Y TIH..... (SAEew) . AT
fe 87 og® gr, g QAT & | gu
f& 72 & o= a5 Fodlz gy a3 1 S
f amdrs weer faaeh o Wt amy §
g9 94 A 7T W@ E 5 IEwr 9w
Sl FwesAtz Fear a0

SHRI SURENDRANATH DWIVEDY :
Sir, this matter has been debated so many
times. I want to know-because Mr, Govinda
Menon is present-it was decided ina con-
ference that although there has been some
delay in construction, yet the railway auth-
onities will try to finish expeditiously and
sec that it is finished by 1971, Mr. Govinda
Menon gave this assurance. Now, the Miai-
stry has shifted its position and say end of
1972,

THE MINISTER OF RAILWAYS (SHRI
NANDA) : Since the date that assurance
was given 1 do not think anything should
have happened which might postpone the
date 1 shall immediately Jook intoit and
inform the House. If it is still possible to.
do it earlier we shall take the steps,

SHRI N. K. P, SALVE : There is obvi-
ous difficulty in expanding the mileage in
the backward areas of Orissa and Madhya
Pradesh. In backward Adivasi areas in
district places there is a demand that cert-
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ain trains should be stopped even that they
are not willing to do so, Would the Minis-
ter give an assurance that they will look into
this aspect ?

SHRI R. L. CHATURVEDI : 1If there
is any particular station or particular place
where the hon. Member wants any train to
stop we will certainly consider it.

o} 7o o AAw : F aradly weA
wges & war § 5 3 aifadr faaas
FT § | 7Y wgreg 7 wer f fawsrag—
TN WA B 99 g1 Wrg ar & s
arzar § FF 1963-64 @ § qElw
[T ATST AAT ATIG FT G T 4T
s ggd 12 919 79 g3 ¥ IEE W
as swAiT = Ag fFar T Wit w
af WY AA W &T FE FT W@
wawa § 7 AeAY wgEd WeAr qrfest #
AT &3 1

&t Qg o8 IPNAL | WD 9
¥ o war fr o 7gS a7 gwr 9T 9E T
17 74t g g fFar mar @ 9@ @F
FTAGAT gz ar Fag s, g W
faeger w12 § Swd WX ag wwRr 99-
ot 7 g efeT wwoaw A ew
w19 w1 1@ § fawemng are=T amr
Figu §5, 95 oY 919 & W ar fw
& w1 faara oF WAt 999 fooR
@y 918 ® qra W S

= go Wo ATAE : FU FATA fruT
agf gul....

avaw wgag ¢ w1y |fafer dAer
¥s AFAY N I TATT W AT

Report of Inguiry Commission on
British lodia Corporation

*1267 SHRI S. M. BANERJEE : Will
the Minister of INDUSTRIAL DEVELOP-
MENT, INTERNAL TRADE AND COM-
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PANY AFFAIRS be pleased to state :

(a) whether it is a fact that the Sarjoo
Prasad Commission, appointed to investi-
gate into the various charges against the
British India Corporation Limited, has
submitted its report;

(b} whether the said Commission has
rece ded nationalisation of the British
India Corporation;

() if so, the reaction of Government
thereto;

{d) whether this particular recommen-
dation has been accepted by Government;
and

(e) if pot, the reasons for the same ?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT, INTERNAL TRADE AND COM-
PANY AFFAIRS (SHRI RAGHUNATHA
REDDY) : (a) to (¢) . The Investigating
Authority has made several suggestions so
as to ensure proper functioning of the
British India Corporation Ltd. The report
is under consideration.

SHRI S. M. BANERIJEE : Sir, there
are two ways open to the Government, one
is under Section 18 and another is Section
16B of the Companies Act, I would like to
know from the hon. Minister whether one
of the rccommendations made is that the
politicians should not be brought either as
Chairmen or Managing Directors. There is
now going to be a change in the Board of
Directors. The Chairman, Shri Prakash, has
already resigned. Previously, all defeated
politicians were appointed. I would like to
have an assurance from the hon. Minister
that while he re-constitutes the Board of
Directors, in the light of the Commission's
Report, the defeated politicians and the
defeated Ministers or the Members of
Parliament will not be brought in there.

SHRI RAGHUNATHA REDDY : As I
have already. submitted, the entire Report is
under the consideration of the Government,
T hope I will not be compelled to deal with
the question in detail, As far as the ques-
tion that has becn raised about the resigna-
tion of the Chairman is concerned, we do
not have any information,
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SHRI S. M. BANERJEE : 1t came
outin the newspapers that Shri Prakash
has sent in his resignation, In all fair-
ness, he should do it because of his
old-age and because of the recommea-
dations of the Commission. I learn, one of
the Ambassadors in foreign countries who
is coming back after completing his tenure
there is being appointed as the Chairman
of the Corporation. In the larger interests
of the Corporation, being a member from
Kanpur, I want that it should be run effi-
<iently, Either the Government should take
it over or it should run efficiently with the
help of Government. One of the recommen-
4ations is that the defeated politicians
should pot be brought as the Chairman of
the Corporation. What is the reaction of
the Government thereto 7

SHRI RAGHUNATHA REDDY : The
‘Government have no authentic information
about the resignation of the Chairman. As
I said, the catire Report is under consi-
-deration,

SHRI S. M. BANERIJEE : I would like
to know from the hon Mipister whether a
decision has been taken to reconstitute the
Board. Either the Government should take
it over completely or allow it completely to
Bajorias to run it. This dual control must
<nd.

SHRI RAGHUNATHA REDDY : As |
have already submitted, the entire Report is
under consideration and it will not be
possible for me to indicale anything at this
Stage.

Payment of Compensation for shares
in M/s. Jessop and Company Ltd,

*1268. SHRI RABI RAY : Will the
Minister of INDUSTRIAL DEVELOP-
MENT, INTERNAL TRADE AND COM-
PANY AFFAIRS be pleased to state .

(a) whether it is a fact that compensation
for shares in M/s Jessop and Company
Ltd. was paid to a few former share-holders
who were monopolising the holdiog of such
shares while small shareholders have alto-
gether been neglected and forgotten ;

(b) whether these small share-holders
‘were not entitled at Jeast to ‘be treated at
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par, if not prefereatially, while payment of
i was decided to be made ;

and

(c) the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT, INTERNAL TRADE AND COM-
PANY AFFAIRS (SHRI RAGHUNATHA
REDDY) : (a) to (c) . A price of Rs,
50/ - par share has been paid by Govern-
ment to Shri Shaanti Prasad Jain and his
associates for a block of 11,235,300 equity
shares, which covered the Controlling rights
in Jessop and Co. Ltd., in accordance with
an Award given bv an arbitrator, who had
been mutually agreed upoo. Small holdings
of shares were not purchasea as it was felt
necessary to acquire a controlling interest
in the company for the bepefit of remaining
shareholders.

st ofy o : § 74 agicg & y=AT
e g fewr ag e g frag oA
woqA) fee gtarw gt dgd # @dad
F fa3 #ifrw T @ 27 afz i,
a gIET g A1 F 47 FIW IS T

o wEr gt

SHRI RAGHUNATHA REDDY : If1
have understood the translation correctly,
the question asked was whether Mr Shanti
Prasad Jain wants to purchase Jessop and
Co. That question does srise The
Government want to have the control of
the company.

Conference on Legal Aid held in New Deibl

SNQ. 24. SHRI MADHU LIMAYE :
Will the Minister of LAW AND SOCIAL
WELFARE be pleased to state :

(a) whether Government's attention
has been drawn to the recent conference on
Jegal aid held in New Delhi in March, 1970;

(b) if so, the main conclusions of the
conference; and

(c) the attitude of Goveroment to :h«_e
general question of legal aid in criminal and
wivil proceedings 7
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THE DEPUTY MINISTER IN THE
MINISTRY OF LAW AND IN THE
DEPARTMENT OF SOCIAL WELFARE
(SHRI M. YUNUS SALEEM) : (a) Yes,
Sir.

(b) The consensus of opinion at the
National Lega' Aid Cooference was that
while there was wide spread interest in the
subject and also a sense of commitment in
the legal profession, yet what has been done
in this direction so far is tov inadequate
and that it is not possible to say that the
legal profession is discharging its social
responsibility in this regard in the fullest
measure. The need for undertaking a survey
of organisations and institutions engaged in
this work was emphasized. I was also the
consensus at the Conference that the State
has a primary responsibility in making it
possible for citi to avail th ives of
legal aid for which it should provide the
bulk of the finances. The supervision of the
work may be done by the legal profession
thl it is given a statutory basis. It was felt
that teachers and students of law as well
as social workers might be involved in the
work of legal aid. A suggestion was also
made that the Advocates Act should be

ded to provide for the itution of
a compulsory fund for legal aid out of
enrolment fees. There was also a suggestion
that the I tax Act should be ded
80 as to provide special incentives for dona-~
tions to legal aid.

(¢} Government is in favour of provi-
ding lega)l aid to the extent possible out of
available resources.

it Wy fowd : wew AgET, o Wi
WA & ag T AT IF §, W g A
Y AT AT AT 9T §, @ W g, e
wrgi % T0a AW FT gIT § wAAT
& gary o ) wifad garn adf famar
2 s aga Gt w0a 9 wodT S a9
adl &y § 1 wfae § aga et gfard
wfasT §, 9987 32 ¥F aga giw
¥ greHY o7 gwar €, sfew faar sEww
fad w¥z far a=a fafe=a Fed fedt Y
A g g fdar 1 & &7 W g ey
F A & a0F g EF §-uF wEwar
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AT F @AW TT ¥ I qg FrdErd
gt oy 5 guada wEd #Y awa
W F13A wgraar gwa fad, wEradr
e & gara, Afefiraw grefadaw &
U W a A G g A v
Famr aifg? 99 & g9 9@ 1 18
forerardr gt

@ A &Y oAty frar & g Meara
Sy @, #1E Arg arq Ag ¢ @Ay §
wAY wEeE & saar qrgAn § Fo9ar 99
FT S 50 919 F¥ "0 A § fF gedsr
& dfqarT § St gar §«Y9A 2, 7g gawA
# g fafrme ST AT @S
qra 340 3 My Efagm & g 14, 21
WX 22 §, & w1 wawT O & g g
Sf%a vl & gty #12 & wrsa § q@rar
ag a&{r, wfvard ar fagr war e ge oF
wreHt w1 FTgAr  agraar ged A
@ Far w9 wgmm Twa@ 7 Swwr
FA F 73 darr § fafgaa Nara
F1T F g7 340 W Hfyuma ) a0
14, 21, 22 &1 @r% waww § fF o<
feer wdw =y w1 awrw g fawar
gal SuFaFIT W FEW AW
@ fear e | §IET F1 = aruwt
Fat ¥ sgrurem g ? Far gg W AW
&1 7€ ofery o1 @ F @i F §aT

gafs wa «n w1 a9 47 ggEar
fas ?

st go ggw wew : T fawfes &
FRA-FaFaT geifas qawdld aaie &
T T @) § W1 gL 9 4 ;A
T At amr Y e F awwd # fawr
mar ag WY T T FIGEr AR W F
for swiforr &€ 1 @29 & giam ag sa=R
o fF 39 31 FHY § 3@ Iwg § qAT
gafe g g1

. 99 & A% 97 FHET & /mA i ag
ST JTT W1 N1 FAAA A -7 ar - fear
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" a1 wteE ¥ WY g fawifor Y g,
I famifent & Qadt § 3¢ T1q ek
ST g fs gw geafaw &1gAT § Q&Y
JONH Ay, geardkzd fEe g, Wl Sar
Aty ggeg & w6r Famar gUI GE
it @ Frfasar AT Fie § off g At
aund  wd @fs aed § a9 ada
wrzfaai ¥ fag F1gAT 732 9g=r @& |

»it ag fowd : w7 Gy §, wea
wgeg, & 3 wgr a1 5 fafarw wEra
g &1 917 340 R wudET T B2
wiziz ©F 9l F1 &1 &A1 AgEw a1
amFd & fag At arud w5 gEr § )
WAFT & GIT HHHT TH a9 F7 2....

Weqey AAIRG . FEEr ARy @A
Fifag o

st a9 fad : & 7 0w T g A
FZIAL UL W E....

st gtEaw @ . ar FE aaw
T graraar Fg |

oft wy fond : & ¥ 480§ weA qan
qr f5 fafgaa SEl9 #¥s & 9g ar
warg :

Any person accused of an offence again-

st whom proceedings are instituted

under this Code in any court may of
right be defended by a lawyer.

o T ANAET ¥ 83 wshiz ¥ oqr 2
w\rg?

1n all criminal pr il the d
shall enjoy a right to have the assist-
ance of counscl for his defence.

Fedad oF & gru &1 sfFF ww-
Q& § wrea &1 war 5 oag wfiad §
fo aftw A1 wag Tas ) S 2ol agr
ag wng A @ 1 wiwd 8 sy feown
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g ofvgq arit #0605 W@ &
& qIUHT 47 JET A FATAT JAATL Wi
¥ # aggar 749 F1 &F g ?

Wy AEET 0 W1 IT F 99 I
oF qg T7Ef 7 qar & |

st go aqw @i : wrET ared, ghesw
FrFatT &% afR@ § wvar fedw $@T
fasgm @@t @19 & wWaaT d fF oy
rda i § 9 wteRid gFy ¥ gAar-
T &l....

MR. SPEAKER : His question was very
speciflic, whether you are going to have
some zmendments on the lines he suggested.

»it my fowd : ¥ 78 gITw A 2
Ju e ag g fF wndwsr § afefaua
rreiiEam & Wt gmi agh W der &
srqT g fea ww w1 dur gfefmaw
grEeidas  adf gur 2 1 sufad ar ag
qfta gara ag & & #gEr wgraar
gva faanmiy ?

st o g wEM ¢ FFAA 340 FT
ag wadg A4 i fF mEAde gl
STEA 1 A9 @5 & FwrE 3 gheww
¥ 9% g% & fd agawra ¥ af@ @
qared & 9T 4T g1 1 T gF 1 Fur
g adt frar mar

ot g fomd : & ¥ g3 s O wla-
¥zt Fefme SElOT fi a g1u
340 5t sgrear wAmEl, JWT A K @
agi & 1 aft qg wawa Af g arww
g FT SO WA FT W aar
tfF zar m A S edhwoEw
i} ¥ ox fagas @r g ¥ 39 A
WX Wy 7 @A qar @ ? gy 39 fagaw
Bt gwa fed 93§ a9 81
qgrg FT 7 gAY gEE e A § ar
T T EG 5 F ar § faggs miar
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faak e gra wde ¥ &1 gRT F
FrgAr agraar faw &% 7

M go ggm WEW : W BES F
few'z daizza gar Swic § g
g =9 art ¥ el 8% av ad 9g¥ &1

SHRI R, D. BHANDARE : Sir, may
know from the Law Minister as to when
the Government proposes to re-draft the
Advocates Bill incorporating the free legal
aid to those who face the court ?

THE MINISTER OF LAW AND
SOCIAL WELFARE (SHRI P. GOVINDA
MENON) : The draft provision in
<orporating free legal aid in the Advocates
Act has been completed.

SHRIMATI TARKESHWARI SINHA :
May 1 know whether Government's atten-
tion has been drawn to the suggestions
made in the Conference that a part of the
court fees which is quite substantial is to
be carmarked for providing legal aid to the
poor 7 I would like to kanow as io what is
the reaction of the Government on these
suggestions 7 Shri Chagla and others have
made this specific suggestion that a part of
the fees should he earmarked for providing
legal aid for the poor. I want to know
whether Government has taken this sugges-
tion into consideration and if so, what is
the amount which Government propose to
earmark for that,

SHRI M. YUNUS SALEEM : [ have
already submitted that there are different
proposals  under the consideration of the
Law Ministry, Some proposals have been
submitted by the Conference of the Law
Mumisters and some proposals have been
submitted by the law Commission. All the
proposals are receiving serious considera-
tien of the Government and as soon a-
- possible, itabl d t will be
brought forward,

SHRI RANGA : While giving consi-
deration to all these suggestion, may |
koow whether the Government would be
good enocugh to give due consideration to
the suggestions alreadv made earlicr a few
days ago during question hour that the
poor tribal people, schedoled castes and
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agricultural workers would also be piven
the legal aid when they are involved in the
civil suits regarding their landholdings in
order 1o enable them to fight for justice ?

SHRI M. YUNUS SALEEM : The ques-
tion is not very simple. I have submitted
that different aspects of the questions are
receiving the consideration and the proposal
of the hon. Member, Shri Ranga will also
receive our consideration,

SHRI UMANATH : The hon, Minister,
while replying. stated that they have already
advised the State Governments to prepare
a scheme for the legal aid to the poor and
that the State Governments have anzwered

"back saying that they cannot do it for ina-

dequacy of funds. Hence, I would like to
know from the Government whether they
are in a position or whether they have got
proposals to garmark from the Central
Fund. Apart from the other proposals which
the Conference has made, whether Govern-
ment has got any proposals to earmark
from Central Fund for the purpose of
initiating the schemes for the legal aid to
the poor.

SHRI M, YUNUS SALEEM : We are
trying to find out from different sources to
provide funds for this purpose. This pro-
pesal is not, for the time being, under the
consideration ‘of the Government. But it
receive the comsideration of the Govern-
ment,

st T fag:  w=w wEEg,
giwrfs 9gy & Y ada manr & fag
sy AY-ar wigA & 39 W 9w A) AR
Fiy &1 oifawa § Sfew &g um wAw
Nfzr &1 aga @var wEf awar 2
M & aFIaT N Bre F awig @nT §
smar far as g war g1 3§ ¥
FiEifer et gt 2 foud @at ag
Frr 2 v F Ty DEeaT § S e
azAa ¥ FATAT AF YA 9T 3270 |A? AG
# Frvar fF ey g¢ "= grar 0
§ 9o waitew § wnawr =@gar §fF
g YT 9T wrt Reard W ag sl
¥araw At ¥ Fg guT W @A
T W owrard W U T ¥ fow
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W19 Ft AFT FWA F7 AT FATL gaAr
g, ag wx fandl, ada gfem gk
wix e 1T ¥ 7 wiwedl a1 afe
faaxy fs gwearg 100 ar 150 @t 2
¥ grafpaf Y of «fvra U= fas aF
9 @ = G W g9 § 49 | wm
T £ o ey a@feeq g faw a%
= & faq Far sy wgiRT a0 w60-
ghaa fam @ & fag &t ]} §, afs
&, af % 9% qE ?

st go qAW AW ;1 FAIT TF q-
gt T 6 M frmr se

SHRI HEM BARUA : The American
Supreme Court bas liberally interpreted it
whereas our courts have not. In view of
the fact that the Supreme Court has not
interp eted this particular ariicle in the
Constilution liberalty, are Government
going to interpret it and issue a circular
about it ? Inreply to (c) the hon. Mini-
ster said that Government are thinking of
giving legal wid to the poor from available
resources. What steps have been taken to
create 1esources to give legal aid to the

poor ?

SHRI M. YUNUS SALEEM : As for
the guestion of interpretation, I must
concede | have not read that judgment and
unless I do so, I canmot say whether the
interpretation is liberal or not, Regardiog
the other proposal, we are considering it.

=t wy fond : ¥97 @R g
qai &5 ga § 7 ag 5@ ¥ f5 Fafama
TS ¥ 340 Wi fagey ngedz ¥
Far w4 8 7

SHRI VIKRAM CHAND MAHAJAN :
Is it a fact that in criminal cases legal aid
is free in the Supreme Court, High Courts
and all criminal courts 7 Il not, in which
States is the legal aid to the poor oot
free 7

SHRI M. YUNUS SALEEM : In crimi-
nal cases involving pupishment - of death or
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transportatien for life, legal aid is provided
to the poor in every State,

st (M¥Ew quEw : AeAT AERE A
FF AW F IO ag v fF gy
A7 AUA § 7d4T T FY gEq Frgar
7%z &1 Iy WX 99 & faQ ag WA
FLREN & AT wrzar § f5 g
F17 9917 & A% sfte ag 73z 33 &7
5Ig &L @ 7 oAe AERA @ 9%
aq Y T arfs gar 9w @ fw
99T 3z TqaF F AIRw 7wy &
ar g ar ag ¥ gE ¥ fag tar
wRE?

st go agw www : geafas fa=rx
FRAATE O A audiv ag 3 5
THIE 1 [T FI T 9 W AT
wiF A gEr ¥ T ¥few wrIw
Yy @F W WY § fau fas=
99 ) gAY Fudly gg T} gx
FTHIF I 9 WO gar & I @F
flegem FTaa e Fagsn &
9 6 9 mqai & faw 37 § 7w 93
U a8 I8 ¥ fev gy oy
siEy arelt qrEf #1 g qrEr 9Rf @
fesrar snar &1 %@ avg ¥ w@r dw
s geafas qadsn S

st wze fagrdt Ty - ey Ay
FIAT GEWET g9 I F AA F @A
qg waTd W oar gur § fs ot ¥ a3’
awT §, g ON INWE g TEer
wodt &% & & v wraEy @ s
et ¥ fag ot ¥ 4¥ swlEfar
agra’ srcw FIAT WIAT A &) W@
FORITY T IR 9T oY N fear ¢
frad ot ¥ asta § oF ada &
g 59 & fau fee awg & dw<
faarr o 2

st go i@ W : 9@ gL WY
F1 oz mfgwe & fo ag Wt gagdy sy
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4wl § fam =@ a=r I T Hgar
et awTw ) wfgx & 5 9T ad
afTa FY 39 8 G F fau wre a5
2AET ag I9 wla o7 A5 G2 qwT
FI FT gad § AT 3T ¥ WA gFLY
G FU TETE

Feae wgken : F AT A3 )

WRITTEN ANSWERS TO QUESTIONS

Indo-American Collaborztion Agreement
Re. Publication of Journals

*1266. SHRI SARDAR AMJAD ALI :
Will the Minister of INCUSTRIAL DEVE-
LOPMENT, INTERNAL TRADE AND
COMPANY AFFAIRS be pleased to state :

(ayv whether any Aumcrican Jew journa-
list has entered into collaboration agree-
ment with a local journalist;

(b) whether Government have approved

APRIL 28, 1970
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e of Film Proj s

*1269. SHRI N SHIVAPPA : Will the
Minister of INDUSTRIAL DEVELOP-
MENT, INTERNAL TRADE AND COM-
PANY AFFAIRS be pleased to state :

(a) the names and places of foreign
and Indian owned factories for manufactu-
ring film projectors in India with capital
investment of each unit;

(b) the nature of foreign collaboration,
and the quantity and value of film project-
ors produced by each unpit during the last
three years, year-wise;

(c) the total number of film projectors
exported annually and the number of
employees and annual wage bill of the
companies; and

(d) the number of foreigners employed
along with their salaries and anoual remi-
ttances overseas, company-wise ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADB
AND COMPANY AFFAIRS (SHRIF A
AHMED) : (a) to (d). The information is

any other collab
the above-mentioned local journalist and
any other foreign agent regarding publica-
tion of Journals etc; and

yration agr

(c) whether the Department of Com-
pany Affairs has checked with the Reserve
Bank and other non-ledian Exchange
Banks regarding the remittance of these
foreign collaborators into the funds of the
Impact Publishers (P) Limited 7

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRIF, A,
AHMED) : (a) and (b). Government had
approved a proposal by Impact Publications
Pvt. Limited for sale of one share each of
value of Rs, 5,000{- to two foreign pati-
onals, namely Mr. Salig Harrison, an Ame-
rican and a former correspondent of
*Washington Post’ in new Delhi; and Mr.
Collin Rosser a British national and an
Eoglish Sociologist.

(c) No, Sir.

being llected and will be laid on the
Table of the House.

Ban on Scavenging as a Prof

*1270. SHRI D. N. PATODIA : Will
the Minister of LAW AND SOCIAL
WELFARE be pleased to state :

(a) whether it is a fact that the Commi-
ssioner for Scheduled Castes and Schedu-
led Tribes. in his report, has suggested that
there should be a ban on scavenging as a
profession so that the communities doing
the job may get rid of the disabilities
attached to it;

(b) whether the suggestion has been consi-
dered; and
() if so, decision
thereon 7

Government’s

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND IN THE
DEPARTMENT OF SOCIAL WELFARE
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(DR. (SHRIMATI) PHULRENU GUHA) :
{a) Yes. Sir. The recommendation is
contained in the Report of the Commissi-
oner for Scheduled Castes and Scheduled
Tribes for 1968-69,

(b) and (c). The comments of the State
‘Governments/Union Territory Administra-
tions are being called for. The question
will be considered in the light of their
comments,

Shortage of Steel and Zinc for
Bucket Industry

*1271, SHRT MUHAMMAD SHE-
RIFF : Will the Minister of INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS be pleased
to state :

(a) whether the Bucket Industry in
small scale industries is suffering a great
hardship due to the nop-availability of
steel and zinc in ndequate quantities; and

(b) if so, the details ihercof and the
steps taken by Government to help this
industry in the matter ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHR F. A,
AHMED) : (a) and (b) There is shortage
of BP/GP sheets and zinc. The Govern-
ment of India are making efforts to meet
the requirements of small scale units,
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as far as practicable, by suitable allocations
from indigenous production and from
imports. It has been decided to Import
scarce categories of iron & steel materials
worth Rs, 10 crores for this sector. The
import policy in respect of zinc for this
sector has also been liberalised The avai-
lable materials are placed in bulk at the
disposal of the Directors of Industries of
respective States for distribution te indivi-
dual units.

New Railway Lines and Expenditure thereon

#1272, SHRI ABDUL GHANI DAR :
Will the Minister of RAILWAYS be plea-
sed to state :

(2) the particulars of new Railways lines,
completed in each Zone during the last three
years along with the dates of their opening
and the amount spent thereon; and

(b) the particulars of Railway lines
completed in border areas for defence needs
during the last three years?

THE MINISTER OF RAILWAYS
(SHRI NANDA) : (a) A statement is iaid on
the Table of the Sabha,

(b) only the Pokaran-Jaisalmer Rail Link
(M G. 105 Kms., cost Rs 2.60 crores) has
been completed and openced to traffic during
the last three years, as a ‘strategic line’ to
provide rail communication facilities in
Jaisalmer border area of Rajasthan.

Statement

New Railway Lines constructed during the last three years fi.e. since Ist April,
1967) and their estimated cost of construction,

Name of Railnay S, No, Name of Project Gauge Length Estimated  Date of
in Kms. cost (Rs. opening
in crorex)
1 2 3 4 5 f 7
NORTHERN 1. Delhi Avoiding lines BG 17.67 6.24 16.2.t9
and ronnected Tralfic (for goods
facilities, Traffic only).
2. Hindumalkot-Srigan- BG 2756 1.17 11.1,70
ganagar, (for goods Traffic

only)
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3. Singrauli-Obra

4. Pokaran-Jaisakmer

SOUTHERN 5, Bangalore-Salem

6. Renigunta-Tirupati

Rail link to Haldia
Port (69.61 Kms.)
(Panchkura-Durga-
chak portion).

SOUTH 7.
EASTERN

8. Bailadilla-Kottavalasa

WESTERN 9. Jhund-Kandla

BG 57.56 11.41 Completed and is
working as an
engineering siding
for the movement
of coal to Obra
Thermal Plant and
is Jikely to be
opened to traffic
shortly.

MG 105.00 2.60 28.1.1968

MG 229.30 10.18 Opened in stages

from 1,6.67 to
14.1.69,

BG 9.80 0,31 22.9.1968

BG 59.40 *8.25 *for entire line,
16.1.69.

BG 450.52 57.97 (1.11.1968.
(opened for iron
ore Traffic).

BG 230.84 16.33 Opened in stages
and finally on
20,12.1969.

Criticism of Industrial Licensing Policy by an
Executive Councillor of Delhi

*1273. SHRI SURAJ BHAN :
SHRIKANWAR LAL GUPTA :
SHRI SHARDA NAND :

SHRI CHENGALRAYA NAIDU :

SHRI YASHPAL SINGH :

Will the Minister of INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS be pleased to
State :

(a) whether Government are aware of
the news-item appearing in the Indian Exp-
ress dated the 2nd April, 1970 in which an
Executive Councillor of Delhi assailed the
Centre’s Industrial policy, of de-licensing
the industries withio an investment of Rs.
1 crore;

(b) if so, the reaction of Government
thereto;

(c) whether Government bave received
any representations over the scheme and, if’
so, the details thereof and, the action taken
by Government thereon; and

(d) wheter it is a fact that this scheme
will adversely affect the small industries in
Delhi and, if so, to what extent and the
steps taken by Government to remove this.
difficulty ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRIF. A.
AHMED) : (a) Yes, Sir.

(b) The raising of the exemption limit in
respect of industrial licensing upto an inve~
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stment of Rs. 1 crore is not likely to affect
the growth of the small scale sector as ade-
quate safegurads have been provided for
this purpose. The arca of rescrvation for this
sector is also being enlarged.

() The modified licensing policy anno-
unced by Government have been generally
welcomed by all representative interests inclhu-
ding industry Certain representations bave
however been received and are under
examination,

(d) The modified licensing policy is not
expected to affect small industries in Delhi
adversely.

Import of Computers snd Machi
International Business Machines

by

*1274. SHRI S. K, TAPURIAH :
SHRI N, K, SOMANI :

Will the Minister of INDUSTRIAL
DEVELOPMENT. INTERNAL TRADE
AND COMP~ .Y AFFAIRS be pleased to
State :

‘a) whether the International Fusioess
Machines, a U, S. firm, is belng allowed to
import very costly p s and hi
from America:

(b) whether any agreement has been
signed with this firm to instal computers in
India purely on hire basis; and

(c) whether the term of the agreement
is about to cxpire?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT INTERNAL TRADE
AND COMPANY AFFAIRS ( SHRI F. A.
AHMED : a) to (c) . Information is being
collected and  will be Hid on the Table
of the House,

Opiafen of State Goveramenis in
Regard to Nationalisation
of Industries

*1275. SHRI SITARAM KESRI : Will
the Minister of INDUSTRIAL DEVELOP-
MENT, INTERNAL TRADE AND COM-

" PANY AFFAIRS be pleased to state :

(a) Whélher it is a fact thit thé Central
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Government had sought the opini. n of the
State Governments in regard to the nation-
alisation of private industries in their
States;

(b) whether
States has been
and

the opinion of all the
received by Government;

(c) if so, the details thereof ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRIF. A.
AHMED) : (a) No, Sir.

(b) and (c) . Do not ariss.

Changes in System of Distribution
of Steel

*1276. SHRI BEDABRATA BARUA :
Will the Minister of STEEL AND HEAVY
ENGINEERING be pleased to state :

(a) whether it is a fact that Govern-
ment propose to introduce substantial chan-
ges in the system of distribution of steel;
and

(b) whether the changes include a
reconsideration of the role of the Joint
Plant Committee 2nd the Steel Priority
Committee T

THE MINISTER OF STATE IN THE
MINISTRY OF STFEL AND HEAVY
ENGINEERING (SHRI K, C, PANT) :
(a) and (b) , In the prescnt context of the
shortage of certain categories of steel,
Government sre reviewing the present dis-
tribution system. The review will also cover
the roles of the Joiat Plaant Committee and
the Steel Priority Committee.

Applications for Issue of Industrial
Licences to set up Industries
l Mysore

*]1277. SHRI G. Y. KRISHNAN : Will
the Minister of INDUSTRIAL DEVELOP-
MENT, INTERNAL TRADE AND COM-
PANY AFFAIRS be pleased to state :

(s) whether the Central Government
received @ppiicitiin'd dirng 1969 for e
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grant of licences for starting new industries
in Mysore;

(b) if so, the details of such applica-
tions;

{c) what are the industries for which
licences have been issued; and

(d) whether those industries have com-
menced their work and, if so, on what
dates ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRIF, A,
AHMED) : (a) and (b) . During 1964, 53
applications were received for licences for
setting up of New Industrial Undertakings
in Mysore State. Out of these 53 applica-
tions, 12 related to electronic equipment,
9 to sugar, 3 to automobile tyres and tubes
and the rest to a number of other indus-
tries.

(c) and (d). 5 letters of intent have
so far been issued in respect of the applica-
tions received in 1969 for setting up of
New Industrial Undertakings. In addition
to these, 7 letters of intent and one indus-
trial licence for new undertakings were is-
sued in respect of applications received prior
to 1969, Details of all licences and letters
of intent issued under the Industries (Deve-
lopment & Regulation) Act, 1951, inclu-
ding the type of industry, are periodically
published in a number of Journals, viz. the
Weekly, ““Butletin of Industrial Licences,
Import Licences and Export Licences”, the
weekly, “Indian Trade Journal” and the
Monthly, *Journal of Industry & Trade™
Copies of these Journals are supplied regu-
larly to the Library of Parliament.

The licences are still at various stages
of implementation. As the setting up of
industries normally takes two to three years
time, it is too early to expect all these units
to have started production,
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Development of Railways in Bihar

%279, SHRI1 HIMATSINGKA : Will
the Minister of RAILWAYS be pleased to
state

(a) whether he visited Bihar in the
Jast week of March, 1970 for an on-the
spot study of Railway Development in that
state ;

(b) if so, in connection with which
specific projects the visit was made and the
results thereof; and

{¢) the decision taken for the develop-
ment of Railways in Bihar under the Fourth
Five Year Plan ?

THE MINISTER OF RAILWAYS
(SHR1 NANDA) : (a) and (b) . No, Sir.
The Minister of Railways, however, did
visit Mansi in Bihar State on 4. 4. 70 along
with Union Minister for Irrigation and
Power and State Minister for P. W. D, for
inspection of the erosion by river Ganga
between Khagaria and Mansi on the North
Bastern Railway. As already decided earlier
at an Inter-Ministerial meeting held in Delbi
on 13 3,70, the State Irrigation Depait-
ment was requested to take up the tempo-
gary repairs to the demaged joint spurs
forthwith, for which purpose the Railway
would render all possible assistance by way
of transport of the material by rail and also
spare 2 lakhs Cft, Of boulders, as a special
case,
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{c) Development programmes of the
Railways are formulated not on a regional
or State-wise basis, but on the basis of the
anticipated inciease in traffic on the Indian
Reilways system, as a whole.

Rurning time of Rajdhani Express and
Delvx trains beiween New Deldl and
Howrsb

*]280. SHRI SAMAR GUHA : Will
the Minister of RAILWAYS be pleased to
state :

(a) whether experiences over a loog
period show that the Rajdhani Express and
De-luae trains runnisg between New Delhi
and Howrah can resch cither of the desti-
nations at least an hour earlier ;

(b} whether itis found that om most
of the occasioms these trains resch earlier
than the scheduled time and as a results
these trains reaching nearer to New Delhi
or Howrah are either slowed down or kept
stranded for keeping fixed time of arrival;
and

(c) if so, whether Government would
take steps for shortening the ronming time
of these traimn s0 that passengers and
Members of Parliameat can resch their
destinations earfler and attend their offices
or Parliamentary daties in time 7

THE MINISTER OF RAILWAYS
(SHRI NANDA) : (a) No, Sir. .

(b) The timings of 10f Upf102 Dn
Rajdbani Expresses have been worked out
on the computer at the specds prescribed
sections  afier
extensive trials, Runping time of De-luxe
Express on Howrsh-Delbi route is compa-

rable with other trains booked at that
tpeed and in  similar traction  over
similar route. There is po slack lime

provided on the journey Certain tlime is
provided on trains to cover the losses on
sccount of temporsry engipeering restri-
ctions in force. If om apy day no work is
in progress over a seclion at any time, the
trains gain that much time and cither anive
the destination station thst much earlier or
slow down to reach there om lime. Also
while approaching large and busy stations
like Delhi and Howrah, trains have to
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negotiate. sharp curves and nomerous turn-
outs, and necessarily have to reduce speed
in the last lap of the run. There is other-
wise no deliberate slowing down,

(c) Does not arise.

Clearance sought by Companies for appoint-
ment of Full-Time Managing Directors and
their remuneration

*1281, SHRI MADHU LIMAYE :
Will the Minister of INDUSTRIAL DEVYE-
LOPMENT, INTERNAL TRADE AND
COMPANY AFFAIRS be pleased 10 slate :

(a) the list of companies which have
sought clearance from the Company Law
Department for their resolutions/decisions
on the appointment of full time Managing
Directors etc. and their remuneration ;

(b) the list of companies which have
violated the letter and spirit of the Govarn.
ment Circular;

(c) the list of companies which have
sought to pay to the full time Directors
more than what the Managing Agents

received as Commission etc, before the
terminati of Managing Agency System;
and

(d) the steps taken by Governmeat to
[ d against these cc ies 7

THE MINISTER OF INDUSTRIA'.
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRIF. A.
AHMED) : It is presumed that the infor-
mation is sought in respect of the com-
panigs previously ged by M
Agents or Secretaries and Treasurers.

(a) On account of the abolition of the
system of Managing Agency and Secretaries
and T s, 276 applications have so
far been received from 1the managed com-
panies for approval to the appointments
of Managing Directors/Whole-time Directors
in place of the Managing Agents etc
Ioformation in respect of the appointments
of the said Managiog Directors and their
remuneration as sought by the Companies
ani as sanclioned -by.the Company Law
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Board is being tabulated and the t
will be laid on the Table of the House.

(b} The Company Law Board has not
accorded its approval in any of these cases -
to amounts i excess of the administrative
ceilings laid down in the guidelines.

(¢) The information is being. collected
and will be laid before the House,

(d) As the mere making of proposals
seeking to pay remuneration in excess of
the administrative ceilings laid down by the
Central Government does not amount to
any contravention of the law, there is no
question of the Government proceeding

these pani on this ground
alone. Action will be taken in cases, if any,
where payment is made in excess of what
has been approved by the Company Law
Board,

Conference of Paper Traders and
Consemers held by Minister of
LD LT, and C A
*1282. SHRI MAYAVAN :
SHRI DHANDAPANI :
SHRI N. R, LASKAR :

Will the Minister of INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS be pleased to
state

(a) whether it is a fact that he had a
round of conference with the papar traders
and 1 to id the paper
shortage and increase in the prices ;

ib) if.x0, how far the comference was
fruitful; and

(¢) whether any conclusion has been
arrived at 7

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRIF. A.
AHMED) : (a) The Ad.hoc Committee
on paper shortage held there meetings on
the 17th, 18th and 23rd April 1970,
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(b) agd (¢) . The Ad-hoc Committee
on Paper met on the 17th and 18th April,
1970 at New D:zlhi and on the 23rd April,
1970 at Calcutta.

The Committee took the followiny
decisions which were accepted by the Paper
Industry and Trade :-

1. The production of light-weight
paper (56 GSM) will be maximised
by the Paper Mills in the country
in the coming two to three months
so that all essential educational
requirements for wriling material
and text-books in the coming season
are fully met.

2. The Paper Mills will make available
an extra quantity of 5000 tonnes
per month during the pext three
months of the light-weight paper
(56 GSM). This will be in addition
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Written Answers 54

yees of the Signal and Telecommunications
braoch of the Indiaa Railways, who are
called for emergency duty beyond their
regulated hours to attend to failures of
signal and telecor ications equip

are neither paid extra remuneération for
ovailime work nor compensation in any
other wiy either through extra leave or

© exlra rest;

(b) whether it is also a fact that there
is no limit of working hours at a stretch in
a week and therz is no weekly rest to this
staff ; and

(c) if so, the steps Government pro-
pose to take in this matter 7

THE MINISTER OF RAILWAYS
(SHRI NANDA) : (a) and (b) . With the
gradual iotroduction of the modern signal

to the normal supplies.

3, The Paper Industry would set up
a Cell atits Headquarters at Cal-
cutta to look into all geouine
complaints about quality, over—
charging, shortlage of supplies and
other allied malpractices,

4. The representatives of the Traders
assured that they would also 1ake
all necessary steps against any
malpractices in the irade and set
up a cell to attend to the complaints
in this regard,

5, The Committee would meet perio-
dically and, for the present, they
will hold monthly meetings to
review the position about paper
supplics from time to time and take
zppropriate decisions to remove the

o" Jai ™ h -y

and tel installations, quali-
fied higher grade staff are pow called up
on themselves to attend to urgent nature
of repairs to such sophisti d hinery.
Such senior staff have in the past been
clas-ified as ‘Supervisory’ under the Hours
of Employment Regulations and there is no
limitation in their hours of employment and
no overtime is paid. Weekly rest or compen-
satory rest is not granted to such a category
of staff, unless they work round the clock
io shifts.

(c) The cases of such staff who do
not fulfil the criteria for ‘Supervisory® staff,
are being reviewed by the Railways so as to
allow them the benefits admissible, accor-
ding to their workload under the extent
rules,

Allocation of Fands for Welfare of
Backward Classes in Revised Plan

required.

Compensation to Staff of S'gnal and Tele-
communications Department for per-
forming Emergency duty

SHRI DEVEN SEN : Will the
of RAILWAYS be pleased to

*]283.
Minister
state :

(a) whether it is a fact that the emiplo-

*]284. SHR] SRINIBAS MISRA : Wil}
the Minister of LAW AND SOCIAL
WELFARE be pleased to state °

(a) whether it isa fact that there has
been po increase in the allocation for
‘Welfare of Backward classes’ in the revised
Plan;

(b) if so, the reasons therefor;
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(c) whether it is a fact that the Plan
allocation for *Welfare of Backward Classes’
from the Centre and centrally sponsored
Schemes to Orissa is not even proportionate
to the Tribal and Scheduled Caste popula-
tion of tbat State; and

(d) if so, the reasons therefor 7

THE MINISTER OF STATE IN THE
MINISTRY OF LAW aND IN THE DEPA-
RTMENT OF SOCIAL WELFARE (DR.
SHRIMATI PHULRENU GUHA) : (a) No.
There bes been an increase of Rs. 8,05
crores ion the revised Plan under the
schemes for the Welfare of Backward
Classes. It has been revised from Rs.
134,37 crores in the Draft Plau to Rs,
142 42 crores in the revised Plan,

(b) Does not arise.

(c) The outlay in the State Plan is not
related strictly to the population of Back-
ward Classes in each State. It is determi-
ned mainly by the relative priority of this
programme in the overall State Plan.

Under Centrally Sponsored Programme,
allocations are determined in accordance
with the funds available. These are based
not only on population basis but factors
fike backwardness and performance of
previous years.

(d) Does not arise,

Alleged nse of money to inlinence
voting In Elections

*1285. SHRI BAL RAJ MADHOK :
Will the Minister of LAW AND SOCIAL
WELFA RE to pleased to state :

(a} whether it is a fact that money
played an important role in the biconial
elections to Rajya Sabha held in March,
1970;

(b} whether it is also a fact that money
factor is getting more and more important
in other elections also; and

() if so, what steps are being taken
to climinate or minimi: y factor for
winning elections ? -
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THE MINISTER OF LAW AND
SOCIAL WELFARE (SHRI GOVINDA
MENON) : ia) and (t}. No complaint was
reccived by the Government or the Election
Commission in this regard,

(c) Does not arise.

Manufacture of tractors in Panjab
with a U. S. firm’s collaboration

*1286, SHRI P. C. ADICHAN : Will
the Minister of INDUSTRIAL DEVELOP-
MENT, INTERNAL TRADE AND COM-
PANY AFFAIRS be pleased to state :

(a) whether a U, S, Company has
offered collaboration to set up a tractor
manufacturing factory in the Punjab;

(b) if so, the details of the contempla-
ted project and the terms of the collabora-
tion offer; and

{c) Government's reaction to this
offer and at what stage the project stands ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRIF. A.
AHMED) : (a) No, Sir,

(b) and (¢). Do not arise,
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Pasees and P, T, Os, to Railway
Employees

*1288, SFIR1 RAM AVTAR SHARMA:
Will the Minister of RAILWAYS be pleased
to state :

(a) the number of free passes and
P.T. Os. given to each category of the
Railway employees for travelling on the
Indian Railways every year;

(b) whether Governmeat have any
estimate of the loss suffered by the Rail-
ways as a result of these passcsand P, T,
Os, and if so, the details thereof;
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(c) whether the retired Railway emp-
loyees are also given free passes for trave-
lling on the Railways and, if so, the
oumber thereof; and

(d) the stepy Government are taking

- to curb this facility enjoyed by the Rail-

way employees to bring ecopomy and
lo increase the carpings of the Railways ?

THE MINISTER OF RAILWAYS
(SHRI NANDA) : (a) to (d). The travel
coacessions to various classes of railway
servants as they stand to-day are the
product of a century old evolutionary
process since the inception of the railways
themselves, This privilege of railway
servants is in consomance with internati-
onal practice on railways and iodeed in
other transport undertakings like the air-
lines, shipping companies, roadways, etc.

2. In the background of this tradition,
travel concessions to railway  servants
have formed almost a part of their service
conditions and as such, organisations of
railway servants look upon- this as a
matter of right and are very sensitive about
any question of modification of this con-

. cession to their disadvantage.

3. The quantum of concessiops admi-
ssible to railway servants duripg service
and after retirement, stands as follows:-

Scale of travel concessions dwring service

Category of staff

Class 1 & It

Class IIl & IV
Over 5 years service 3.,
Upto 5 years service 1,

Number of passes
6 sets

Number of P. T. Os,
6 sets

6,

"

S:ale of travel comcessions for retired rafiway servants

Category of staff
Class 1 & 1.
After 25 years service
After 20 years seivice
Class It
After 30 years service
After 20 years service
Class 1V
After 25 years service

Number of Passes
- 3 peta.
- 2 seis.
- 2 sels.
- 1 sets.

Two single journey passes
once in 5 years (for self and
wife only).
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4. Government look upon the grant of
these concessions to railway servants not
as a loss, but as some thing to which they
are legitimately eligible as part of their
service conditions and as such there is no
question of any loss having been suffered
by the Government by the grant of this
concession.

5. An estimate of the money value of
the concessions actually enjoyed by rail-
waymen is being made in order that
Government may appreciate the quantum
of this concession in its proper perspec-
tive.

Regisiration of Applicati for L
Scooter by M/s. Amba Motors,
Jhandewala, New Delbi

*1239. SHRI DEVINDER SINGH
GARCHA : Will the Minister of INDUS-
TRIAL DEVELOPMENT, INTERNAL
TRADE AND COMPANY AFFAIRS be
pleased to state :

(a) whether it is a fact that M/s.
Amba Motors, Jhandewala, New Delhi
started registration of applications for the
allotment of Lambretta Scooters some time
in April,
allotted any scooter;

(b) if so, when the said lirm proposes
to distribute scooters; and

(c) the total number of applications
registered by them so far and the quarterly
quota of scooters allotted to the firm ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRIF. A.
AHMED) : (a) and (b) . Messrs. Amba
‘Motors, Jhandewala, New Delhi started
gi ion of applications for allotment of
scooters on 1st April, 19,7, This firm is at
present delivering scooters to those who had
registered prior to 1/4/67 with Messrs. Alli-
ed Motors Limited, as the waiting list as on
1/4/67 based on the registrations prior to
that date has to be cleared by both the
present Distributors viz. Messrs, Allied
Motors Limited, New Delhi and Messrs.
Amba Motors io the chreaological order of

registrations out of their - respective quotas,
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before they start deliveries to those regis-
tered after 1/4/67. Messrs. Amba Molors.
will start delivering scooters against their
own booking after the pending waiting list
as on 1/4/67 based on the registrations
prior to that date has been cleared, On the
basis of prosent production and the
quota allocations made to both the distri~
butors io Delhi, it will approximately take
about (wo years before Messrs. Amba
Motors are able to start deliveries against
the bookings made with them.

(¢) There are 2,433 applications regis-
tered for allotment of scooters with Messrs.
Amba Motors from 1/4/67 to 17/4/70 and
their quota has been fixed by the manufac-
turers as 100 scooters per quarter.

Threat of Erosion by the River Ganga
to Track to Assam (Northeast
Frontier Railway)

*1290. SHRI HEM BARUA : Wil
the Minister of RAILWAY be pleased to
state :

{a) whether itis a fact that erosion
caused by the river Ganga has posed a
grave threat to the Northeast Frontier Rail-
way track to Assam; and

(b) if so, the broad outlines of this
threat as also the measures taken to avert
it 7

THE MINISTER OF RAILWAYS (SHRI
NANDA) : (a) and (b) . The erosion by
river Ganga on its left bank has posed a
grave threat to the North Eastern (not-No-
rtheast Frontier) Railway line between
Khagaria and Mansi, which is a part of the
M. G Trunk Route to Assan. To ensure

i pted rail in this
area, the Railway alignment between Khag-
aria and Mansi is being retired to the north
by about 1.3 Kms, and the work isin
progress. As decided already at an inter-
ministerial meeting held in Delhi on 13.3.70
the Bihar State Irrigation Department is
also required to carry out the work of tem-
porary repairs te the joint spurs heavily
damaged during last floods at the cost of
the State Government of Bihar, the Rail-
ways and the Ministry of Shippiog & Tran-
sport in equal proportion. The ~ leway
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would afford necessary facilities for trans-
port of materials by rail, the cost of the
same being adjusied towards their share of
<cost of repairs. To epable the State Gove-
roment to start this work forthwith, the
Railway would also supply 2 lakhs Cft. of
boulders from their resources,

As regards the permanent measuores, it
has been agreed between the various parties
concerned, i. e., the Ministries of Railways,
Traosport, Irrigation & Power and the
Bihar Government, that an integrated sch-
eme should be prepared after carrying out
model studies in the Central Water and

" Power Research Station, Poona at the cost
of the Minictry of Irrigation & Power. The
apportionment of cost between the various
parties of the long term measures will be
<considered after the same are formulated,

Talent Search Scheme for Blind Children

7718, SIIR1 DEVINDER SINGH
GARCHA :
SHRI VALMIKI

CHOUDHARY :

Will the Minister of LAW AND SOCI-
AL WELFARE be pleased to state :

ta)  whether the feasibility of setting
up a National Board for producing books
in braille has been considered;

(b) whether it is a fact that Govern-
ment are considering to draw up a talent
search scheme for the blind children; and

(¢t if so the details thereof and the
time by which a decision is likely to be
taken in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND IN THE
DEPARTMENT OF SOCIaL WELFARE
(DR (SHRIMATD PHULRENU GUHA) :
{(a) A comprehensive National Centre for
the Blind has been set up at Dehra Dun,
One of the functions of the Centre is to
produce Braille literature, largely in Hindi.
These Braille presses for producing litera-

- ture in regional languages have also been
set up with UNICEF assistance.
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(b) No, Sir.
(c) Does not arise,

Declaration of Bansfor Casie us
Scheduled Caste

7719, SHRI MADHU LIMAYE :
Will the Minister of LAW AND SOCIAL
WELFARE be pleased to state :

(a) whether Government's . attention
has been drawn to a communication requ-
esting that Bansfor caste be declared as a
Scheduled Caste;

(b) whether this caste is regarded as a
Scheduled one in Rajasthan;

(c) if so, whether Government will
declare this as Scheduled Caste in Bihar
also; and

(d) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND IN THE
DEPARTMENT OF SOCIAL WELFARE
(DR, (SHRIMATI) PHULRENU GUHA) :
(a) Yes,

(b) In the existing list, *‘Bamsphor’
is a Scheduled Caste througheout the
State of Rajasthan except in Ajmer district,
Sunel Tappa of Jhalawar district and Abu
Road Taluka of Sirohi district, ‘Bansphod®
is a Scheduled Caste in Ajmer district,

(c) and (d). The Joint Commitiee on
the Scheduled Castes and Scheduled Tribes
Orders (Amendment) Bill, 1967 have io the
report submitted to Parliament on the 7th
November 1964 rece ded the inclusi
of Bansphor’ as a synonym of ‘Dom’in
Bihar, The Bill as reported by the Joint,
Committee is now before the House.

Indian Rail Exhibition at tourist platform
of New Delhi Station

7720. SHRI BABURAO PATEL :
Will the Minister of RAILWAYS be pleased
to state :

(a) the total cost of the Tndian Rail
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Exhibition displayed on the tourist platform
of New Delhi Station duriog the second
week of March, 1970;

(b) the names of stations where the
Rail Exhibition was displayed with nature
of goods sold and the amount of sales effe-
cted so far;

(c) the type of skilled games perfor-
med in the Exhibition with the names of
prominent artistes; and

(d) the benefit that accrued from the
trip of the Exhibition Train ?

THE MINISTER OF RAILWAYS
(SHRI NANDA) : (a) to (d) . The Indian
Rail Exhibition Train having been sponsored
and organised by a private commercial
organisation of Bombay, the information
sought for is mot available with the Rail-
way s, but can only be had from the Organi-
BErS.

This Exhibition Train bhas been leased
out to the Organisation, styled as *“Indian
Rail Exhibition” with headquarters at
Bombay and the Railways are levying char-
ger for repairs and conversion of coaches,
haulage, detention etc. as per rules,

Supply of iron ore by private mine
owners to Roarkela Sieel Plant

7721, SHRI JUGAL MONDAL :
SHRI ARJUN SINGH
BHADORIA :
Will the Minister of STEEL AND

HEAVY ENGINEERING be plessed to
slate :

{a) whether the Rourkela Steel Plant
is getting any iron ore from some private
mine owners; and

(b) if so, the names of the mine own-
ers and the quantity received from each of
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them during 1969-70 7

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEERING (SHRI MOHD, SHAFIL
QURESHI) : (a) No, Sir. The requirements
of Rourkela Sicel Plant which are not met.
by its own captive mine, Barsua, are obta-
ined through the Minerals & Metals Trad-
ing Corporation (MMTC).

(b) Does not arise, '

Manufactare of Watches hy HM.T,
Ltd., Bangalore

7722. SHRI BABURAO PATEL . Will
the Minister of INDUSTRIAL DEVELOP-
MENT, INTERNAL TRADE AND COM-
PANY AFFAIRS be pleased to state :

(2) the number and value of the vari-
ous watch factured Ily by the
Hindustan Machine Tools Ltd,, Bangalore
during the last three years;

(b) the number and value of watches
annually sold locally and exported during
the last three years, country-wise;

(c) the number and value of stocks
lying on hand;

(d) the salient terms of technical coll-
aboration with M/s, Citizen Watch Compa-
ny of Japan for the manufacture of day-and
date waiches and by what date this agree-
ment will be in practical operation; and
proposed
firm

(e) the approximat t
to be paid lly to the Jap
for technical collaboration?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F, A.
AHMED) : () Production of watches by
Hindustan Machine Tools duriog the last
three years was as follows :

Year Nos, Valwe (Rx. in iakhs)
1967-68 2,50,000 264

1968-69 3,00,000 7

1969-70 3,30,000 365*
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(b) Sale of HMT watches during the last three years was as follows :
Year Internal Sales Exporis Total
Nos, Value in Nos. Value in Nos. Value in
rupees. rupees, rupees.
1967-68 2 44,492 268,46,807 931 53,44 245423 269,00,291
100 watch
movements
1968—69 3,01.074 312,13,522 724 39,383 3,001,798 332,42.908
*1969-70 3,33,492 359,32,000 359 21,448 3,33,851 359,531,448
(*Provisional)
The country-wise break—up of exports is as follows i —
Name of the 1967-68 1968 69 1969-70
country to which No., of FOB No. of FOB No, of FOB
exported watches  Value watches  Vu'we  warches  Value
1 2 3 4 5 6 7
USA 12 723.12 13 1601.23 8 42771
Canada 100 1886.17 101 3346.85 104 347145
(watch
movement)
Sudan - - - - 6 257.26
Ceylon - - 1 49.81 5 25713
Australia 42 2021.24 60 2972,21 154 12629.13
U. K. - 60 2709.€0 24 1138 66 14 T44.18
Hongkong - - - - 25 1346.25
Lebanon - - - - 30 161.55
Iran - - 1 44.12 40 2154.00
Newzealand - - 60 2861.16 - -
Arabia - 25 1214.60 - -
Norway - = 1 41.66 - -
Egypt 50 3150.00 10 628 60 - -
Fiji Islands - - 5 22723 - -
Libya 421 19891.51 394 2482200 - -
Pakistan - - 4 195 64 - -
Adan - - 5 238 86 - -
West Germany 7 31474 - - - -
STC (for kXt 225640 - - - -
resale against
foreign exchange)
Malaya L] 22575 - - - -
Total : 931 5348193 724 3938266 359 21448 67
+
100
watch
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(c) Closing stock® as an 31.3. 970

*Provisional.
Nas. Value
054 about Rs. 5 lakhs

(&) and () . The Agreement between
HMT and Messrs Citizen Watch Co. of
Japan for manufacture of automatic watch-
es with day—date mechanism, is in the natu-
1e of a commercial contract and it is not
considered appropriate to divulge the terms
thereof. The Agreement is at present under
examination of- the Government and will
become operative after it has been appro-
ved by Government,

Maaafacture of plate and figured glass

7123. SHRI BABURAO PATEL :
Will the Minister of INDUSTRIAL DEVE-
LOPMENT, INTERNAL TRADE AND
COMPANY AFFAIRS be pleased to state :

(a) the pames and  addresses of
factories manufacturing  plate and
figured glass with names of their collabo-
rators

APRIL 2§, 1970
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(b) the value of total annual require-
ments of the country in all types of glass
and the value of glass manufactured by the
above units annually ;

(c) whether it is a fact that the existing
units have reduced production in 1969 and
that M/s, Navin Glass works of Bombay
have stopped production completely ;

(d) if so, the reasons therefor ;

(¢) whether it is a fact that the units
find it difficult to keep up production
becaute of various obstacles placed in their
way in gectting imporicd components ; and

(M if so, the practical steps taken to
help this industry 7

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHR! FAKH-
RUDDIN ALI AHMED) : (a) ‘Plate glass’
is ground and polished flat glass for which
no capacity has been  established in the
country. However, the upits borne on the
books of D. G. T D, manufzcturing wired
and figured glass and their collaborators
are -

Name of the Unit

Name of the collaborator

1. Hindustan Pilkington Glass Works
Ltd., Asansol.

Window Glass Limited, Calcutta.

Shree Vallabh  Glass Works,
Anand,

Navin Glass wotks, Boroda

Pilkington Bros., St, Helens,
U. K.

Cekop Central Handhu Zagmie,
Zarego, W. Warsevia, Warasza-
was, Poland.

No collaboration

Missisipi Glass Co., SK. Levie,
Missourie, U. §. A,

(b) The estimated value of total annual
requirements of all types of glass and
Gl € is appr tely Rs, 200 million
and the value of glass (Wired and figured)
manulactured by the above units is Rs. 12
million. approximately,

(c) and {d) ., Compared to 1968 the
production during 1969 was less. M/s, Navin
Glass Works of Bombay are out of produ-
clion since March, 1968, This was due
to insulficient indipenous demand and
apcummoulation of stocks,
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(e) No.

() Does not arise in so far as imported
components are concerncd,  The units are
diversifying their production for other ttems
like Catherdral Glass, heat-absorbing glass

etc, to utilise their installed capacity.
Manufacture of cap lamps
7724, SHR1 BABURAO PATEL

Will the Minister of INDUSTRIAL DEVE-
LOPMENT, INTERNAL TRADE AND
COMPANY AFFAIRS be pleased to state :

(a) the number and value of cap lamps
required anmoally by the coal and other
miners ;

(b' whciher it is a fuct that orly M/s,
Oldham and Son (India) Ltd. manufacture
these lamps on a large scale and enjoy a
monopoly in this ;

(c) whether it is also a fact that due
to this monopoly they make unduc and
fantastic profits on the lamps ; and

(d) the reasons why the prices are not
controlled and competitive manufacturers
encouraged ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F A,
AHMED): (a) to (d) . Information is being
collected and will be placed on the Tabic of
the House.

Issue of Railway Complimentary Passes
to non-Zailway persons

7725. SHRI N. K, SANGHI : Will
the Minister of RAILWAYS be pleased to
state :

(a) the number of Railway complime-
ntary passes issucd to non-Railway persons
under the discretionary power of the
Railway Minister during the year 1969-70
and the number of passes current on the
31st March, 1970 ;

(b} the jurisdiction (i, e. whether valid
for all Railways or for different Zonal
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Railways) and the respective period of
validity : and

{c)  the criteria followed of the issue
of the above passes ?

THE MINISTER OF RAILWAYS
(SHRI NANDA) (a) 54, of which 47
were current on 31.3,1970,

b 49 All Railways Passes—44 for 12
months and 5 for 6 months.

3 Zonal Railway Passes for 12 moaths.
2 Cheque passes valid for 2 thomths.

(c) On a very limited scdle, ctHipH.
mentary passes are ssued to afl Tndia
organisctions or individuals of high repute
to facilitate work eonsidered 0 be of
natierul unportence, where such Geovern-
ment assistance is considered deserving for
work humraniarian in mpature or ef social
cultural importance and where activities ef
the voluntary organisation/individual eover
a freld wider than Governmentdl actPrities
i this direction.

Gazetted and Senior posts in Railway Board
7726, SHRIN, K. SANGHI : Wil
the Minister of RAILWAYS be pleased to

state

(a) the number of Gazetted and senior

posts that have remained unfilled for one
menth, three months and six months and
over, in the Railway Board as on the

31st March, 1970 ;

ib) the number of such posts which are
filled by tcmporary offliciating arrange-
ments ; and

(c) the reasons for the delay in filling
up these posts 7

THE MINISTER OF RATLWAYS
(SHR1 NANDA) : (a) (i Fer onc month
to three months -Threée.

(i) Above three months but not excee.
ding six months Nl

titi)  Ahove six mouths-One,
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- (b) Two, from amongst those in item
(i) above.

(c) One of the three posts in (a) (i)
above, has been filled on a regular basis
from 9th  April, 1970. For the other two
posts, necessary action has already been
initiated to select suitable officers from
railways. While this is under way, the
posts have been filled on a temporary
officiating basis in the interest of work,

With regard to the post initem (a) (iii),
orders have been issued for the appoint-
ment of a suitable officer. This is an ex-
cadre post and it was necessary to draw up

qualll'wauom. field of choice, etc. for
ing a suitable i which took
some time.

Anll:allnl from Government
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DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS be pleased
to state :

{a) the total number of applications
from Government employees registered with
the Ministry for the allotment of scooter,
category-wise, as on the 31st March, 1970 ;
and

(b) when they are likely to get the
scooters 7

THE MINISTER OF INDUSTRIAL,
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRIF. A.
AHMED): (a) and (b). The total number of
applications pending up to 3lst March,1970
would be approzimately 60,000. The appli-
cations received during 1970 have yet to be
sorted out category-wise. However, the

d for allotment of S

7727, SHRI DEVINDER SINGH GAR-
CHA : Will the Minister of INDUSTRIAL

b licati pending for allot-
ment of aoooters uptill 30th April, 1969
and the approzimate period by which time
the allotment ef scooters will be made to
these applicants is given helow :

List No. Category No. of applicati approximati iting
pending till period
30-4-69
Vespa Lambretta Vespa Lambretia
1 2 3 4 5 6
1. Officers drawing sal- 699 Nil 1¥r. 6 All applications
ary of Rs, 900/~ per month.  received till 1969
months & above. have been co-
vered,
n Executive Officers 1154 179 2 Yrs- 6 months
drawing salary bet- 6 months
ween Rs. 500/-and
699/-.
II1  Non-executive Offi. 4792 1528 3 Yrs- 1 year
cers drawing salary 6 months
between Rs. 500/-
and 899/-
IV Executive Officers 4391 821 5 years 1 year
drawing salary bet-
ween Rs, 3)0/- and
499/-
v PA's/Personal staff 240 17 1 yr. 6 months
attached to officers 3 months
of the Status of Joint
Secretary and above,
VI  Medizal Officers 142 35 9 months 9 months
VIl Non exccutive Offi- 17596 4516 Over 2 yrs-
cers drawing salary 6 years 3 months,

between Rs, 350(-
and Rs, 499/-
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Change of name of Gandbra Station
(Northern Railway)

7728. SHRI ABDUL GHANI DAR :
Will the Minister of RAILWAYS be
pleased to state :

(a) whether the Northern Railway
has received some proposal to change the
name of the Gandhra Station as ISMILA,
Harvana ;

{b) whether it is also a fact that the
local authorities have already recommended
this proposal ;

(c) if so, the time expected to be taken
to implement it ; and

(d) the latest position of the maiter
and the reasons for the delay ?

THE MINISTER OF RAILWAYS
(SHRI NANDA) : (a) Yes, The name
proposed is ISMAILA HARYANA.

(b) Yes.

(¢) and (d). The Ministry of Home
Affairs have decided that such proposals
should be kept pending till 30th June, 1971
30 that the ensuing census operation in
1971 is completed,

Absence of lighting arrangements at Asthal
Bohar Station (Northern Railway)

7719. SHRI ABDUL GHANI DAR :.

Will the Minister of RAILWAYS be pleased
to state :

(a) whether it is a fact that Asthal
Bobar Station is without light as yet ;

(b) whether power supply lioe is also
available near the ion ;

(c) if so, the reasons for pot providing
light there ; and

(d) the time expected to be taken for
providing light there 7

.THE MINISTER OF RAILWAYS
(SHRI NANDA) : (a) Yes.
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(b) Yes,

(c) The electrification work of Asthal
Bobar station is in band and 90% of install-
ation work has already been completed.
The negotiations for getling power supply
from Haryana State Electricity Board are
under way and expected to be finalised
shortly.

(d) The station is expected to be electri
fied with in about the next three months.

Lack of public convenience at Babadurgarh
Railway Station (Norihern Railway)

7730 SHRI ABDUL GHANI DAR :
Will the Minister of RAILWAYS be pleased
to state :

(a) whether it is a fact that there is no
urinal and public latrine for the passeogers
at the Bahadurgarh Railway Station ;

(bY whether it is also a fact that the
construction of the same was sanctioned
by the Engineering office, a few years
back ;

(c) if so, what are the reasons for not
constructing the same and the action taken
against the persons responsible for the
delay ;

(d) the pumber of complaints received
during the last one year in this connection
and the action taken thereon ; and

(e} if no action has been taken in the
matter, the reasons therefor ?

THE MINISTER OF RAILWAYS
(SHRI NANDA) : (a) No ; eight latrines
already exist at the station for convenience
of the passengers,

(b) and (¢) . Do not arise,

(d) No complaints have been received.

(e) Does not arise.
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Opinion of Ministry of Law re- Promo-
tion of G. D. M. O,

7731. SHRI K, M. KOUSHIK : Will
the Minister of LAW AND SOCIAL WEL-
FARE be pleased to state :

(a) whether itis a fact that certain
references have been made by the Ministry
of Health and Family Planning with regard
to the p ion of the G | Duty Medi-
cal Officers Grade Il to G, D, M. O. Grade
T under the Central Health Service;

(b) if so, the dotails of the references;

and

(c) how leng his Ministry will take
to furnish reply to these references ?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW AND IN THE
DEPARTMENT OF SOCIAL WELFARE
(SHRI M, YUNUS SALEEM) : (a) Pour
references on the subject were received from
the Department of Health for advice on
the 24th July, 1969, on the 28th August,
1969, on the 18th November, 1969 and on
the 16th Jamuary, 1970,

(b) Legal advice glven by this Minis-
try on various questions raised by Dopart-
ments of the Government of India forms
part of inter-departmental notings and it is
not in the public ioterest to divulge the
same,

(d) The four references mentioned
above were returned to the Department of
Health on the 26th July, 1969, the 30th
August, 1969, the 19th November, 1969,
and the 4th February, 1970 respectively.
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Billet requi

ts of Exp Re

7733, SHRI VIRENDRA KUMAR
SHAH : Will the Minister of STEEL AND
HEAVY BNGINEBRING be pleaved o
refer to the reply given '™ mwtarred
Question No, 2366 on the 2nd December
1969 regarding the billet seguirements of
Exporier Re<rollers and state:

(a) whether the required information
asked for in part (b) of the aforesaid ques-
tion bas since been collected ; and

(b) if so, details thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEERING (SHRI MOHD. SHAFI
QURESHI) : (a) and (b) . The assurance
was fulfilled on 2. 4. 70. However, a state-
ment is laid on the Table of the House
giving the information. [Placed in Library
See. No. LT-3334/70)



” Written daswars
€ae of Goverdham Das Soni  verses
Shri Nathw Ram Mirdba

7734, SHRI R. K. AMIN :

SHRI V. NARASIMHA RAO:
SHRI H. AIMAL KHaN :
SHRI N. SHIVAPPA :

SHRI P, K. DEO :

SHRIL GADILINGANA GOWD :

Will the Minister of LAW AND
SOCIAL WELFARE be pleased to state:

(a) whether several Members of Parlia-
ment have written to the Chief Election
Commissioner and the Home Minister reque-
sting him to entrust the case arising out of
the recent judgements of the Supreme Court
in the case of Goverdhan Das Soni versus
Shri Nathu Ram Mirdha to the Central
Bureau of Investigation; and

(b) if so, the reaction of the Govire-
ment of India in this regard ?

THE MINISTER OF
SOCIAL WELFARE (SHRI
MENON) : (a) Yes Sir,

LAW AND
GOVINDA

(b) The Election Commission has
taken action to have the matter fully
investigated so that appropriate and effcc-

ling
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DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS be pleased
to state :

(a) whether the management and con-
trol of the Calcutta Electric Supply Corpo-
ration had been transferred to India;

(b) if so, the compensation, if any,

paid for this transfer; and

(c) whether the management s wholly
Indian now and who are the Directors and
by whom they are appointed ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRALE
AND COMPANY  AFFAIRS ( SHRI
F. A. AHMED ):(a) and (b). M/s.
Calcutta Elcctric Supply Corporation is still
functioniog in Iodia as a foreign company
as defioed in Section 591 of the Companies
Act It has, however, passed an ordinary
resolution stating that the business of the
company shall be controlled and managed
with effect from 5th Japuary, 1970 in the
Republic of India or elsewhere outside
the Upited Kingdom. The question of
recognition of the Company as a domeslic
cympany which has been referred by the
Company to the Government of India is
under consideration in the Minisiry of

B

tive action can be initiated for eli
such malpractices in future.

As per the available records, the

(e)
t of the Ci at p is

Monsgement and Comizol of Calcut
Electric Supply Corporation

7735. SHRIMATI SHARDA MUKER-
JEE : Will the Minister of INDUSTRIAL

not wholly Indian. The particulars of the
present Directors of the Company and iis

" Secretary are as follows :

Names of the directors.

Nationaliry

Mr, Ian Alastair Macpherson

Mr. John Wilsor Gountiett

Sir Owain Frevor Jenkins

Mr. Sachindra Chaudhuri

Mr. B:nony Bhuson Ghosh

Mr. Dorab Pestonjee Maneckjee
Kanga (Mg Director)

Mr, Cyril August Gunther

Mr. Salil Kumar Milra (Secretary)

a)
)
3)
)
(5)
(6)

e
(8)

British
British
British
Indian
Indian

Indian
British
Indian
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lategrated Nutrition Programme

T736. SHRI SHIVA CHANDRA JHA :
SHRI RAM KISHAN GUPTA :
SHRI D, AMAT :

Will the Minister of LAW AND SOCIAL
WELFARE be pleased to state :

(a) whether it is a fact that Govern-
ment have a scheme of integrated nutrition
programme;

(b) if so, the details thereof; and

(c) if not, the reasons therefor ?

THB MINISTER OF STATE IN THE
MINISTRY OF LAW AND TN THE
DAPARTMENT OF SOCIAL WELFARE
(DR. (SHRIMATI) PHULRENU GUHA) :
(a) Yes,

(b) The Government of India have
decided to introduce a nutrition scheme
during 1970-71 to cover one millon children
in the age group 0-3 years-half a million
children in the tribal areas and half a
million children in the urban slum areas.
Children in the 0-1 age group will get
approximately 200 calories and B-10 grams
of good guality protein, a portion of which
will come from milk. Children in the 1-3 age
group will get approximately 300 calories
and 12 grams of protein of good quality.
This sct will be impl through
the State Governments and will be operated
for 250 days in a year. Rs. 4 crores have
been proposed for this scheme for the
current year.

tad

1n addition to the Crash Programme, a
programme of nutritional services for pre-
school children through Balwadis is being
promoted as a Plan Scheme. A provisicn
of Rs. 6 crores is proposed for the pro-
gramme in the Fourth Five Year Plan; out
of this, Rs. 20 lakhs have been provided
in the budget to initiate the programme
during 1970-71. The programme of supple-
mentary feeding covering 300 calories of
food plus 15 grams of protein per child per
day for 250 days in a year will be promoted
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through Balwadis run by social welfare
organisations- It is p d to cover nearly
60,000 children under the programme through
about 2(00 Balwadis,

(c) Does not arise,

Accomulation of Sag

7737. SHRIS. KUNDU : Will the
Minister of STEEL AND HEAVY ENGI-
NEERING be pleased to state :

(a) what is the total accumulaticn of
slag last year in the three Steel Plants of
the Hindustan Steel Ltd. and how much of
it is likely to accumulate in the coming three
years;

(b) how much of it was disposed of
and what is the policy pursued to ensure
the disposal of slag;

{c) whether any licenccs have been
issued to make slag cement and granulated
slag to any persons or industry and, if so,
the details thereof;

(d) what is the price charged per ton
of slag from A C. C,, M/s. Digvijay Cement
Co. and Mjs. Jaipur Udyog Co. for their
factories at Jamul Bhilai Gujarat and Rajas-
than and the cost of haulage per ton of the
slag to the respective sites of the factory;

(e) whether there is any proposal to
restrict the disposal of slag and to make
slag c*ment and granulated slag by unem-
ployed technicians and small scale sector;
and

(f) whether any steps have been taken
to put up a slag cement factory in public
sector and whether the Cement Corporation
of India bas been moved in this regard and
if 50, when ?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEERING (SHRI MOHD. SHAFI
QURESHI) : (a) and b) Plapt-wisg
position is as under ;-
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Plant Slag Arisings (in Million tonnes) Disposal of Slag
during 1969-70 during 1970-71
1972-73
Bhilai steel 1.717 5.8 Blast Furnace Slag granufated
Plaat in the Slag Granulation Plant
and is sold to a pumber of
private parties.
The entire arisings of
Open Hearth Slag are at present
being dumped, but the questi
of recovery/reuse of this slag is
under consideration.
Durgapur Steel *65.0 2.5 to 3.0 So far about 1,00,000 tonnes of

Plant

*Represents total accumula-
tions up to the end of

1969-70.

Rourkela Steel 113

Plant

Blast Furnace slag has been
disposed of. A long term agree-
ment has been concluded for
the supply of molten slag with
M/s. Birla Jute Manufacturing
Co.

425 A letter of intent has been
issued to a party for the sale of
molten Blast Furnace slag for
granulation,

A letter of intent has also
been issued to another party
for acceptance of quantity of
Steel Melting Shop slag for
making fertilisers,

() At present, slag cement is produced
by the following factories :-

(1) Chaibasa Cements.

(2) Jamul Cement Works.

® Myeore Tron & Steel Limited.

{4) Digvijay Cement Co.

(5) Jaipur Udyog Limited.

(6) Kymore Comasnt Works

(1) Bagalkot Cement Co.
Todustrlal 1 for manufacture of
slag cement has been issued to another five
partizs; but these were revokedfcancelled as
thay Aid hot take effective steps.

(d) As a matter of commercial parctice,
the sale prices are not divulged.

€) No, Sir,

(f) The Cement Corporation of ltdia
has not so far been moved to produce slag’
cement. The Corporation have, however,
indicated to Hindustan Steel Ltd , their
tentative requirement of 1,80,000 to 2,00 000
tonnes of granulated slag from Bhilai from
mid 1971, At one time Hindustan Stecl Ltd,
bad formulated a scheme for the setting up
of a slag cement plant, but it was later
dropped.

Visit of Indian Delegation to U, 'K.
to study Development of Small
Inda.tries

77138, SHRI MUHAMMAD SHERIFF :
Will the Minister of INDUSTRIAI. DEVE-
LOPMENT, INTERNAL TRADE AND
COMPANY AFFAIRS be pleased to state :

(a) whether any Indian Delegation
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visited Britain in the month of February,
1970 to study the measures adopted by the
British Government to develop small indus-
tries, particularly incentives offered to indus-
tries to stretch into the backward regions
of the country; and

(b) if so, the details thereof ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRIF. A,
AHMED) : (a) Yes, Sir. The terms of

fi of the Delegati were to study

dispersal of industries into backward areas
and also the development of small scale
industries on a sub-contracting basis.

(b) The delegation returned from their
tour only in the first week of April and
have not submitted their report yet.

Moulti-purpose Reglonal Development
with the help of N.I1. D. C. in a
West Asian country

7739. SHRI D. AMAT : Will the
Minister of INDUSTRIAL DEVELOPMENT
INTERNAL TRADE AND COMPANY
AFFAIRS be pleased to state :

{a) whether some West Asian country
has ratained the services of the MNational
Industrial Development Corporation of
India for a $ 8 billion multi-purpose regio-
nal development programme;

(b) if so, on what terms and the details
of the programme; and

(c) the name of that country ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F. A,
AHMED) : (a) No, Sir.

(b} Does not arise.

(c) Does not aiise,

Financial Aid te Scheduled Caste
people for construction of houses

7740 SHRI RAM CHARAN ; Will
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the Minister of LAW AND SOCIAL WEL-
FARE be pleased to state :

(a) whether any provision was made
to give financial aid to the Scheduled Caste
people for the construction of Houses in
Delhi;

(b) if so, how much amount was
sanctioned by the Delhi Administration for

this purpose during the financial year
1969.70;

(=) the number of Scheduled Caste
pcople together with the amount paid to
them as subsidy fir the construction of
houses; and

(d) how many applications for aid are
still pending wi'h the Harijan Welfare
Department of the Delhi Administration 7

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND IN THE
DEPARTMENT OF SOCIAL WELFARE
(DR. (SHRIMAT!) PHULRENU GUHA) :
(a) Yes, Sir.

(b) Rs. 12.00 Lakhs.

() 3,344 Scheduled Caste persons

were paid a subsidy of Rs, 11,99,973 for
the construction of houses.

d) 1443,

Ach

Type of Educati
Children

for Tribal

7741. SHR1 GADILINGANA GOWD :
will the Minister of LAW AND SOCIAL
WELFARE be pleased to state :

(a) whether the Commissioner for
Scheduled Castes and Scheduled Tribes has
recommended the Ashram type of education
for tribal children in the country; and

(b) if so, the details thereof and the
rcaction of Government thereto 7

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND IN THE
DEPARTMENT OF SOCIAL WELFARE
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(DR. (SHRIMATI) PHULRENU GUHA) :
(a) Yes, Sir.

(b) Paras 2,20 to 2.24 of the report
of the Commissioner for Scheduled Castes
and Scheduled Tribes for 1968-69, which
has heen laid on the Table of the House
are relevant in this regard. ‘Ashram type
schools’ in one of the approved schemes
for the welfare of Scheduled Tribes. The
State Governments are concerned with the
inplementation of the scheme subject to the
availability of funds., Copies of the Report
have been sent to all the State Govern-
ments,

Industrial Survey of untapped resources

7742, SHRI R. K. BIRLA : Will the
Minister of INDUSTRIAL DEVELOP-
MENT, INTERNAL TRADE AND COM-
PANY AFFAIRS be pleased to state :

(a) whether it is a fact that the Union
Government, in consuliation with the State
Governments, are contemplating to initiate
a pew policy under the Fourth Plan for
covering the uptapped areas, but rich in
re , for industrial devel and,
if so, the details thereof;

(b) whether it is proposed to under-
take an industrial survey of such areas in
each State and, if so, the details thereof;
and

(c) the amount earmarked under the
Fourth Plan for the industrial development
of such areas in each State ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
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AND COMPANY AFFAIRS (SHRI F. A,
AHMED) : (a) No, Sir.

(b) The assessment of the potenrialities
for industrial d-velopment of a State or
areas therein is undertaken by the State
Government concerned through suitable
gencies, as considered appropriate for the
purpose.

(c) Does not arise.

A wt @i R e 6
Tt w1 FEaR

7743, it agraw fag Wt : aar
Fna am W gafai;n ae og
aq F1 FU FA

(%) 77 dt7 a5t # zEord Ay o
AT zTard 2t ARy &) AiT fRaAT oy
T 27T I fFaar g1 o} @ geaey
¥ <t ater & weq o s Rafy
gHY; "t

(=) wtaifrs fasra aar aaf sie
qrigdl & weafas frafa #1 ara ¥ wd
grewdl A IRAF T w81 ¥
fradt gfg & ards ?

U@ aqn WA g frator e
# qu-Awdt (st gEERe ww g )
(%) aa @7 af & <3 AW Ay
M & AR A % AFSIA I RN
&1 e 3, et wit aed & |, o
FdYa Ferza § wmaE 1 argw et
0% & famafataa 4t~

R

wg 1967-68 1968-69 1969-70(asi &,69-
W, 70)

T e T FEA qwW  IERA

@F 3746 335, 404.9 364.5 285.7 260.0
Sz 5547 520.6 698.5 601.1 579.2 5235




87 Writien Antwers

WEFE & wiY F9e 9l s gwE
afr # gqf a@ Frar aFrF 9Tg
syl #iw : Avar & AR § 390 aga
wfsT &1

ST AT F 7ea § gy 707 W/
grafes 9 frarg Tf -
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W T
1973-74
L wig Iemfea
FF 833 342
¥ 1,837 1,674

(&) g wiv o\ frafa & wir
QA # WY g 9gd deAr 1 9e
SWTEFE I wral a1 geafer 7 @
o fafeaa fear mar &) wqd awar §
wi afg & @wEar 3@ &1

Demands of Muslim women of Gurgeon

7744, SHRI JAI SINGH :
SHRI HARDAYAL DEVGUN :
SHRI YAJNA DATT SHARMA :

Will the Minister of LAW AND
SOCIAL WELFARE be pleased (o state :

(a) whether it is a fact that the Muslim
women had organised a mass rally at Gurg-
aon in Haryana recently to urge Goveroment
to bring about reforms in their personal law
which is outdated, antiquarian and primitive,
with a view to emanpcipating the Muslim
womanhood from social bondage: and

(b) if so, the reaction of Government
thereto ?

THE DEPUTY MINISTER IN THE
MINISTRE OF LAW AND IN THE DEPA-
RTMENT OF SOCIAL WELFARE (SHRI
M. YUNUS SALEEM) : (a) A report appe-
ared in certain newspapers that in Gurgann
a group of Muslim women took out a proce-
ssion protesting against polygamy,
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{b) The Goveroment do not prepose te:
take any action for the present as there is
no uniformity of views in the matter among
different sections of the community.

Goods Train accident at level-cronsing
at Rapsa

7745. SHRI V. NARASIMHA RAO :
Will the Minister of RAILWAYS be pleased:
to state :

(a) whether it is a fact that e Goods
train hit a station wagon at a level crossing
at Rupsa, about 200 kilometres from
Cutlack;

(b) if so, the number of persons killed
in the accident ;

fc) tbe reasons fof keeping (he: crossing
unmanned; and

(d) the amount of compepsation paid to
the families of the deceased?

THE MINISTER OF RAILWAYS
(SHRI NANDA): (a) On 3.3.1970. train. No,
5'5 Up Goods ran into a station wagon at
an unmanoed level crossing between Up
Starter and Advaoced Starter signals of
Rupsa station,

(b) Three.

(¢) The quinguennial census of road
traffic at this level crossing for the period
1963 to 1968 did not justify the manning of
this level crossing.

(d) No claim for compensation has
been received so far,

Consigoment of Jadiso Medicines booked
from Gola Gokaran Nath Railwry Station

7746. SHRI ONKAR LAL BERWA :
Will the Minister of RAILWAYS be
pleased to state :

(2) whether it is a fact that a consign-
ment of Indian medicines booked under
P. W. B, No. 9493 of Ist August, 1967
from Gola Gokaran Nath Railway Station
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oa the North Bastern Railway was received
at Meerws City Statiom on the jrd Auvgust,

1967 and its open delivery was granted to
the comsignee ;

(b) if so, wheiker the ‘damages and
deficiency advice' issmed in this conpection
by the Parcel staff of Meerat City Station
is fictitious ;

(c) if sp, the ampynt of. claim paid by
the Railway Administration ; and

(d). the. action taken against the staff
at fault 7

THE MINISTER OF RAILWAYS
(SHRI NANDA) : (a) Yes.

(b). The ‘damages.and delicipacy certifi-
catg’ igsued im teis. came is, suspacted to be
fictitious.

(c) A claim of Rs, 1,097.48 was. paid
in this case.

(d) Disciplinary proceedings have been
initiated inst  the ploy heid
responsible.

Introduction of Diesel Epgines on
Trivandrom-Ernakulam Section

T74T. SHREMANGALATHUVADAM :
Wilk the Minister of RATLWAYS be pleased
to- state :

(a) whether there is a proposal ora
suggestion pending with the Railway Board
for the introduction of diescl engines on
tha Erikasdrum-Ernakulam Secticn ; and

(b) if sp, the details theraof ?

THE. MINISLER OF RAILWAYS
(SHRI NANDA) : (a) acd, (b) . Yes
The question of dieselisation of Trivand-
rum- Eraokulam Section along with other
sections and their inter-se priorities within
the available resources is upder examination.
The requireme of this secti would be
kept in view while finalizing the dieselisation
Plan.

Expansion of M/s. Phillips Co.

7748, SHR1 S. M. BANERIJEE : Will

1892 (SAKA)  Writren Answers 50
the Minister of INDUSTRIAL DEVELOP-
MENT, INTERNAL TRADE AND COM-

PANY AFFAIRS be pleased to state :

(a) whether Mjs. Phillips Company
enjoys monopoly in Lamp Industry in the
country ;

(b) if so, the reason for allowing further
expansion to them ;

(c} whether they have reccived undue
favour l'ecause of their close association
with one of the senior officers of his
Ministry ; and

(d) if so, whether investigation has
been made in the matter 7

THE MINISFER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND. COMPANY AFFAIRS (SHRIF.A
AHMEDY : (a) and (b). Two major items
in the electric lamp industry are GLS lamps
and fluorescent tubes. In so far as these
itemns are concerned, there are over 10 units
under production including Mjfs. Philips
(India) Ltd. Against a total production
during 196% of GLS-88.8% millien nos. and
fluorescent tubes 10.20 million nos. Philips
India accounted for GLS 18.5 million nos.
(19%) and: fluorescent tubes 3.70 million
nos. (36%). M/s, Phillips do not, therefore,
cnjoy a monopoly in the industry but they
hold: a. deminank posidion: in. respect of
fluorescent wbes.

(c) No, Sir,

(d) Dees not aise.

Production of Tannery Footwear Corporation
of Tndia Ltd.

7749. SHR1 S. M, BANERJEF : Will
the Minister of INDUSTRIAL DEVELOP-
MENT, INTERNAL TRADE AND COM-
PANY AFFAIRS be pleased to state :

(a) whether M/s. Cooper AHen, Kanpur
now known as the Tanoery and Footwear
Corporation of India Ltd. has started full
production ;

(b} if not, the reason for the same ;
and
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(c) when full production is likely to
start 7

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS SHRI F A
AHMED) : (a) to (c). The Taonery and
Footwear Corporation of India Ltd. at
present, is not working to its full produ-
ction capacity because of the old and worn-
out machineries, lack of orders etc. Besides,
the Cooper Allen and North West Tanoery
Units were not in production for about 18
moaths at the time of take over and it
takes sometime to build up the tempo of
production. Full production is likely tobe
achieved in about 18 months time.

in p at Chitt
Locomotive Works

7750, SHRI S. M. BANERIJEE : Will
the Minister of RAILWAYS be pleased to
state :

(a) whether the production in the Chitt-
arenjan Locomotive Works his increased ;

(b) if so, whether the cost of produ-
ction has also been reduced ; and

(c) if so, how the price compares with
TELCO 7

THE MINISTER OF RAILWAYS
(SHRI NANDA) : (a) The production of
Electric Locomotives and Diesel Shunting
Locomotives has iocreased while that of
Steam Locomotives has been brought down
as a measure of policy, The number of
1 ives hed from Chittaranjan
Locomotive Works during the last two
years are given below —

1968 -69 1969-70

i) Steam Locomotives

B. G. 64 36

M. G. - 13
ii)Electric Locos (AC)

B. G. 29 50
iii) Diesel Shunters

B. G. 8 3l
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(b) No reduction in costs has been
possible due to rise in cost all round.

(c) Comparison of present day cost of
M. G. (YG) locomotives produced at
Chittaranjan with those made by Telco is
not possible as this firm has not produced
this type of locomotives after 1966.

Allotment of shops to tribal displaced
persons of HEC, Ranchi

7751, SHRI! KARTIK ORAON : Will
the Minister of STEEL AND HEAVY
ENGINEERING be pleased to state :

(a) whether it is a fact that not a
single tribal displaced person from the
Heavy Engineering Corporation, Ranchi,
has been allotted any shop in the shopping
Centre in spite of the published policies of
the Corporation;

(b) if so, the reasons therefor; and

(c) if the reply to part (a) above be
in the negative the total number of shops
allotted and the number out of them allo-
tted to the tribals who have been displaced
on account of the setting up of the Heavy
Engineering Corporation Ltd., Ranchi ?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEERING (SHRI MOHD. SHAFI
QURESHI) (a)to (¢) . The information
is being collected and will be laid on the
Table of the House.

Soviet specifications in line with statutes

7752. SHR1 KARTIK ORAON : Will
the Minister of INDUSTRIAL DEVELOP-
MENT, INTERNAL TRADE AND COM-
PANY AFFAIRS be pleased to state :

(a) whether it is a fact that the Soviet
standards, norms and specifications are in
line with the Indian standards, norms and
specifications as embodied in the Indian
statutes governing boilers and pressure
vessels, electrical powers and factory laws;

(b) if so, the extent of their imple-

mentation; and



93 Written Answers

(c) if not, whether the Sovicts are
allowed to design, instal and commission
equipment in violation of the regulations ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRIF. A.
AHMED) : (a) to (¢) . The information
is being collected and will be laid on the
Table of the House.

Recommendations of Joint Committee on
Scheduled Castes and Scheduled Tribes
Orders (Amendment) Bill, 1967 Rega-
rding Exclusion of Christians and
Maslims from List of Scheduled

Tribes

7753, SHRI KARTIK ORAON : Will
the Minister of LAW AND SOCIAL
WELFARE be pleased to state :

(a) whether it is a fact that the
Meghalaya Government have opposed the
recommendation of the Joint Committee on
Scheduled Castes and Scheduled Tribes
Orders (Amendment) Bill, 1967 with special
reference to its exclusion of Christiars
and Muslims from the list of Scheduled
Tribes;

(b) if so, the grounds put forward by
the Meghalaya Government; and

(c) the reaction of Goveroment
thereto? —

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND IN THE
DEPARTMENT OF SOCIAL WELFARE
(DR. (SHRIMATI) PHULRENU GUHA) :
(a). No communication in the matter has
been received from the Government of
Meghalaya

(b) and (¢) . Do not &rise.

Setting ap of ittee to ine probl
of closed factories in West Bengal

7754. SHRI RABI RAY : Will the
Minister of INDUSTRIAL DEVELOP-
MENT, INTERNAL TRADE AND COM-
PANY AFFAIRS be pleased to state:

(a) whether it is a fact that the
Government of West Bengal had appointed
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Writien Answers 94

a Committec to the problems of

the closed factories ;

(b) if so, what were the terms of
reference;

(c) whether the Committee has sub-
mitted its report; and

(d) if so, the details of the recommen-
dations made by the Committee?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT. INTERNAL TRADE
AND COMPANY AFFAIRS (SHRLF. A.
AHMED) . (2) to (d) . Information is
being collected and will be placed on the
Table of the House.

ARl 5 drawn by Chai of
K.V.LLC,

7755. SHRI N. SHIVAPPA : Will the
Minister of INDUSTRIAL DEVELOP-
MENT, INTERNAL TRADE AND COM-
PANY AFFAIRS be pleased to state :

(a) whether it is a fact that the Chair-
man of the Khadi and Village Industries
Commission has drawn travelling and other
expenses for air and rail travel and also
daily allowances for going to Mew Delhi and
other places ;

(b) if so, the amount drawn on this
account during the period between October,
1968 and September, 1969 with break-up of
actual journeys; and

(c) the details regarding the expen-
diture of the Khadi Gramodyog head-
quarter in Bombay?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRIF. A.
AHMED) : (a) Yes, Sir.

(b) and (c). A staterrcnt is laid on the
Table of the House [Placed in Library, See
No. LT-3335/70 }

W T F 9 w1 & oy Ay qdw £
srggfaa anfew onfdf w1 glaad

7756. it o wo FfaaA Tar
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fafa et o wewmw  HA) 9 q@E Y
T 57 f5 :

(%) =1 @@ ® A wRT F
wigfaa mfqn sfqal & S F wddt
agr frgdma &Y srAsrd g

(@) =ar 37 st &t sfeArgay wr
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T gEafaey SEel F) SkaRd J|E
fa? g3 A’ wrew FW FTE; AR

(m) afz g, @ a1 ;@ =
fAarT Aeq 939 FIE A §F agAAr
Far g orfs ag wen R F I AT
¥ wifaaret ¥ F1 N7 @ F T T
a7

fafa wrtsa sk awna weam fonn
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() & (7). wardfea s ger
3396 & gwy F¥ Wy, AN 9 fagrax,
1969 =Y fzar war a1, earq arsfa
frar srar 1
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7757, st vio wo Hfemw : For
drifrs fasw, wfafs s am
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(%) aF 1967, 1968 gar 1969
as 91 wafe § offnfrs fGea & A3
ma w27 w9 feaar  =mw fr
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FG 3 19 ad gw wawaar kI
Ll S

(a) afz i, a1 57 @Az 9f &1
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(n) fra feew & 3O00F & f93
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(w1 v fora wavi ¥ fad sasd
feit a3 § sAf @ A9 FOET W
T &Y T g W

{¥) afg agl, @ & a1 W
g7

sefire frem, wiafos e ao
wram-w WN (st swefT  we
wgwR) : (¥) AT (@), 1969 F nem
s § Seml Y eqrowr e Bg @i
oY & wgeal & Fag 23 w3 srea
Eq?ra{aﬁa' 16 73 Iwal, 3 faemm
IrwaY #1 qate faearr &7 qur 4 af
Fegl 71 FRT FAF AR A G
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() & (=) . 1969 & arcg wrdzAY
Fq faedz et @1 fanlm 5@ &
fad mi 9% F3a oF ‘grar o W@
foar war & 1 fexsft, 1969 & & mre
A3gAT 9T frg>  af 3 wrsda AT us
‘g o' S frar mr g 3 @m
arzgw (1) segfafaay frw, aegfafas
uard fam, segfafran Y fafema) ot
fausi, (2) wegfafrgr e fws,
usuzsz Afw; st F59 @12 9qude
w0, ¥ WAEEe e F fag ard
fFA w3 &1 graTsifa=d ¥ Ffo ¥
fam o ‘g o7 ard fear mar g

wigha wHY sraifaa (F3 9
fafrsr sraeqrd & § 1 g'Fr sami Y
H|IAT FE ¥ grora: -4 a5 5
|HA T qAT &, WA @ 0 ;i
ag g Ag & @1 awar & 9w
TerRd sTiew T foar g

seq a2w # gutw

7759. =it fo wo QAfww :  Far
steitfas faww, wiafos samae aon
RaTg-FE  §4Y ag SA 41 39 &
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(%) dradr Jaadly Aeer &
FawUd ¥ otz Y Tagdfy geAr &
qrey ¥ weg w3w F frad I epifm
W Ft fawifen 1 7€ o), st s
# fray satT waiftg 53 a3 9 ;

(&) =g w3m § wifim @
IV &Y Gear feaat & oY W, aFd
aifz #1 faafq 50 faddr gar =fwa
FW & AT wg usal & wfes get
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ALHEIT q4I AT AT A ¥4 Fgawr
Frav?

steirfirs fawm, atafor sare aqr
auag-w WA (s i
wgwe): (F) Wiz () . g qwEdla
Mot & wrad gut qur g4 deadia
aeET ¥ ooy § o pdw § A
@I F 4 ¥ wrow 31 0% afriemEn’
famr g3 )

1. fa=r zevrg g7 771 faeai

2. Wgrer fega il 99§47 F
faear

3. 3qAaz feqd aar 49T foew F1
fararz

4. Frat aegArfaan, axat

TS gIFITHF &7 § gdrT 9l
atsrafy & wtaw ast § quf #
FZ VAT 5 9FIT § : FaYar fasngs
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1. aar s agr feada §47 ;
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3. 149 IIEEISE 849

g4 GIa9iq AAT F AT U
gk & & F usy ¥ fagma afc
Al & faware ar a§ af@iwag
S Ty A g, FTA I TR faAr
garf ¥ aoy @wr aua fawrax &0
FIeaET agr gifaz gidA EEiEAnge
g7 & Py smaeqr gemfra 21
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«Y A &% ¥ Toq IO fAdew
® qra  ol1ET TEEl w1 gEar 1966 &
5224 1969 ¥ agsT 13031 g wE
v agd gdemdfa atawrafy § wsm
T ¥ @ ¥ g@r aer @faw ¥
fag 875 w03 %o 1 awr g awr
grar@r ¥ fau 6.00 FUT To I
sqaear £y 7% ¥ |

(@) w=idfem srasrd gxfag #
ar W &1 Al I¥ agr-TeA 9% W@
fagr sroan)

Employment of Physically-Handlcapped
persons in Manipur

7760. SHRI M. MEGHACHANDRA :
Will the Minister of LAW AND SOCIAL
WELFARE be pleased to state :

(a) whether physicatly
persons are given employment in
Union Territory of Manipur;

handicapped
the

(b) if so, how many of them applied
for jobs and how many were given employ-
ment; and

(c) whether the Government of Mani-
pur give jons and due ation
in regard to the employment of the handi-
capped ?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND IN THE
DEPARTMENT OF SOCIAL “WEL-
FARE (DR (SHRIMATI) PHULRENU
GQUHA) : (a) and b), The information is
being collected and will be laid oo the
Table of the Sabha as soon as possible.

(c) Physically bandicapped persons
bave been allocated Priority MNo. III by
the National Employment Service for the
purpose of submission against Central
Government vacancies. This also applies
to the Employment Exchange in Imphal.
Physically handicapped persons are also
allowed relaxation in the upper age limit
by 5 years for the purpose of cntry ioto
class IIT and IV Ceatral services,

APRIL 28, 1970
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Circalsr to Stations re. concession to
retigious growps, organisations etc,

7761. SHR1 M. MEGHACHANDRA :
Wil the Minister of RAILWAYS be pleased
to state :

(a) whether his Ministry has isswed
circular to ell the Railway Stations that
concession be given to members of religi-
ous groups or organisstions and persons
travelling by Rail for religions purposes;
and

(b) if se, the nature of the circular
in detail and the date from which it was
given effect to ?

THE MINISTER OF RAILWAYS
(SHRI NANDA) : (a) No.

(b) Does not arise.
Forelgn consultants im India

7762, SHRI D. N. PATODIA : Will
the Minister of INDUSTRIAL DEVELOP-
MENT, INTERNAL TRADE AND COM-
PANY AFFAIRS be pleased to state :

(a) the number of foreign consultants
at present working in the country under
collaboration agreemcrts;

number of such
increased during

(b) whether the
foreign consultants has
the last three years; and

(c) whether any progress has been
made 1o replace such consullants by
Indian comsultants and, if so, the details
thereof ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRIF. A.
AHMED) : (a) to (c). A statement giving
the information is attached.

Statement

It is presumed that the question relates
to foreign technicians at present working in
the countiry under collaboration agreements,
Their number is not readily available.
Government are, however, collecting data
in respect of foreign short-term technicians
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drawing total monthly emoluments exceeding
Rs, 2000/- and who are exempted from
payment of income-tax on their remunera-
tion, The information is collected purely
on a voluntary basis and there is no statu-
tory obligation on iodustrial and commer-
cial undertakings to fucnish this informa-
tiom.

statement below shows the
short-term technicians

2. The
oumber of foreign
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engaged by foreign companies, Indian
companies and Government Ynder-
takings, on total emoluments exceeding
Rs. 2000/-per month, as on the 1st Janvary
of each year from 1967 to 1969 It will
be seen from th: Statement that the total
oumber of foreign technicians employed
by companies in the private and public
sectors has been declining amd steed at
1504 as on Ist Japuary 1969 as compared
to 1,897 as on 1st January, 1967,

Years as on Foreign India .Government Total
1st January Compani Comp underiakings Mo. of foceign
leahpiciaps
empleyed.
1967 411 167 1319 1897
1968 292 125 1147 1564
1969 285 108 1111 1504

3, The cases of fosoign techaicians
coming to India for employment in Indus-
trial enterprises are scoecened by techaical
authorities and while giving permission, it
is geneqally stipulated that arrangements
would be made to train Indiapn counter-
parts who should ultimately take over the
jobs for which foreign technicians have
been permitied to be employed for speci-
fied periods.

Prodaction in Bhilai Steel Plant

7763. SHRI D. N, PATODIA : Wil
the Minister of STEEL AND HEAVY
BNGINEERING be plepsed to state :

(a) whether it is a fact that in a report
published in the Hindustan Standard dated
2nd April, 1970, the General Manager of
the Bhilai Steel Plant is reported to have
claimed that the Plant will soon achieve
the production upto its rated capacity;

(b) -if 30, the time by which the above
assurance will be implemented;

(c) the position with regard to other
Steel Plants in public sector in so far as
the production to their mated capacity is
concerned; and

{d) the time by which they will attain
their rated capacity of pred as in
the Bhilai Steel Plant ?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL ANMND HEAVY
ENGINEERING (SHRI MOHD, SHAFI
QURESHI) : (a) The Genersl Moanager
stated that the Plant is now well setio
-achieve its rated capacity at the d
stage.

(b) During 1970-71, the production of
ingot steel is expected to bc 2 25 mjhion
tonpes. The Plant is expecied 1o aghieve
the fyll rated capacity ia appther .two
years or so,

(c) and (d). Rourkela Steel Plant pro-
duced 1.1 million tonnes of ingot steel
during 1969-70 while producticn during
1970-71 is planned at 1.5 million tcones.
Every attempt will be made thereafter to
reach the rated capacity of 1.8 million
tonnes, Durgapur Steel Plant produced
0.82 million tonnes of ipgot steel during
1969-70. During 1970-71, the production
of ingot steel planned is 1.1 million tonmes,
However, haviog regard to the industrial
relations at the Plant, it is difficult to say
when the Plant will achieve the rated
capacity.
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C B. 1. Report om activities of Officers
of Durgapur Steel Plant

7764. SHRI D, N. PATODIA : Will
the Minister of STEEL AND HEAVY
ENGINEERING be pleased to state :

(a) whether it is a fact that the Central

Bureau of I igation has enquiries into
the activities of some Officers of the
Durgapur Steel Plant on charges of

corruption;

(b) whether in its report submitted to
the Ministry, the.C, B. I. has suggested
that six top Officers of the Durgapur Steel
Plant should be suspended immediately;

(c) whether Government have taken
any decision to implement the decision; and

(d) if not, the reasons for the delay
and whether Government would also lay
a copy of the said C. B. 1. report on the
Table of the House ?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEERING (SHRI MOHD. SHAFI
QURESHI) : (a) to (d). Itis oot clear to
which particular case the Honourable
Member is referring to. There are a few
cases which have been brought to the
notice of this Ministry. In all these cases
only preliminary i i have been
completed and no detailed reports have
been received. In no case havcthe C. B. I,
e ded ion of uuy officer.
When the detailed reports ore received,
appropriate action will be tak:n in consu-
ltation with the Central Vigilance Commi-

gations
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(b) if so, the
and

details of the ag t;

(c) the status and foundation of the
pew organisation T

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEERING (SHRI MOHD. SHAFI
QURESHI) : (a) No, Sir, but Hindustan
Steel have imitialled an agreement with
Tyajpromexport of the U. S. 8. R, for
collaboration with the Central Engineering
and Design Bureau,

(b) and (c) . Do not arise.

Creation of jolot sector for Indastrialisation

7766, SHRI MUHAMMA!) SHERIFF :
Will the Minister of INDUSTRIAL DEVE-
LOPMENT, INTERNAL TRADE AND
COMPANY AFFAIRS be pleased to state :

(a) whether Shri N.H. Tala, a prominent
industrialist of Bombay, urged Government
and industrialists to work for the creation
of a joint sector in which both the private
and public sectors could gainfully cooperate
and speed up indusirialisation in the coun-
try ; and

(b) if so, the reaction of Government
thereto 7

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRIF. A,
AHMED): (a) The newsreport appearingin
the Hind, Times dated the 5th Fetruary,

ssion,

Indo-Soviet agreement for setting up a
design Burean in Hindustan Steel Litd.
T7765. SHRI D. M. PATODIA :

SHRI KARTIK ORAON :

Will the Minister of STEEL AND HE-
AVY ENGINEERING be pleased to state :

(a) whether Government have entered
into any agreement with Gipromez for
setting up a Design Bureau in the Hindustan
‘Steel Ltd, independent of the parent
body ;

1970 regarding Shri N, H. Tata’s statement
on creation of joint sector for speedy indus-
trialisation has come to Government’'s
notice,

(b) Government has already accepted
in principle, the joint sector concept sugge-
sted in the report of the Industrial Licens-
ing Policy Inquiry Committee. It will be
Government’s endeavour to apply the concept
in the case of major projects taken up by
private enterprise groups, There would be a
greater degree of participation in manage-
ment in the case of mojor projects involving
substantial assistance from public financial
institutions.
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Dem wnd for Rajdhani Express From Delhi
to Pathankot, Amritsar, Ahmedabad
and Ferozepur

7767. SHRI ABDUL GANI DAR :
SHRI D. AMAT :
SHRI RAM KISHAN GUPTA :

Will the Minister of RAILWAYS be
pleased to state :

(a) whether it is a fact that the Raj-
dhani Express is available for Delhi-
Calcutta and not available for Delhi-Pathan-
kot, Delhi-Amritsar, Delhi-Abhmedabad and
Dethi-Ferozepur ;

(b) if so, the reasons thercfor ; and

(c) whether these sections would be
preferred for intcoducing fast trains ?

THE MINISTER OF RAILWAYS
(SHRI NANDA) : (a) Yes.

(b) Apart from traffic considerations,
introduction of high speed trains such as
the Rajdhani Express, requires considerabie
investigations and adequate  resources.
These being limited, priorities have to be
drawn up taking all the above factors into
consideration

(c) Accordingly, investigations and
feasibility studies are in progress for the
Delhi-Ahmedabad Metre Gauge aad Delhi
Bombay Broad Gauge.

Follow-up action on Dutt Committee
report oun Industrial Licensing Policy

SHRI SURAJ BHAN :
SHRI KANWAR LAL GUPTA:
SHRI SHARDA NAND :

7768,

Will the Minister of INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS be pleased to
state :

(a) the steps taken by Government on
Dutt Committee report on the Industrial
Licensing Policy ;

(b) the details of reactions received by
Government on the steps taken by them on
this report ; and
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(c) the benefits and implications which
Government expect from these steps ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRIF. A.
AHMED) : (a) to (c¢) . Government has
examined the recommendations of the Indu-
strial Licensing Policy Inquiry Committee
and also announced certain modifications
in the licensing policy keeping in view the
need for relaxing controls as far as possible
to accelerate industrial development in the
country but, at the same time, avoiding
concentration of economic power and
achieving other Socio-economic  aims,
Copies of the Press Note dated 18-2-70 and
two notifications dated 19.2,70 issued in
this regard were placed on the Table of the
House as enclosures to the answer given
to Unstarred Question No. 311 on 24 2.70.
Later, a copy each of the notification issued
on 28.2.70 and Press Note issued on
13 3.70 was also placed on the Table of the
House as enclosure to the answer given to
Unstarred Question No. 3819 on 24,3.70.
Government considers that the various
policy changes in industrial licensing annou-
nced by it are best suited to the country
at the present stage of its development arnd
in the context of its overall social objectives.
Government expects that the new licensing
policy will ensure greater freedom and
opportunity for entrepreneurs, particularly
small and medium entrepreneurs, whether
existing or new and also accelerate the
growth of production and the building up
of a diversified industrial base for the
country. These changes have been generally
welcomed by the various representative
interests including industry.

Death of persons due to fire ot Narnaul
and Rewari Railway Stations (Western
and Northern Railways)

7769. SHRI RAM KISHAN GUPTA :
Will the Minister of RAILWAYS be plea-
sed to state :

(a) the number of persons killed at
Narpaul and Rewari Railway stalions due
to fire on the 30th and 3Ist January, 1970;

(b) whether any enquiry has
made into the cauces of fire; and

been

(c) the results thereof ?
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THE MIiNISTER OF RAILWAYS
(SHRI NANDA) :(a) Asa result of furi-
ng (and not due to fire), two persons were
killed at Rewari station premises on 30,1
1970, and on 31.1.1970 at Narnaul one per-
#on who received injuries, died later in
hospital.

¢b) In both the cases of firing, Magis-
terial enquiries were ordered,

(¢) Firing at Rewari has been held
juddified and the verdict on the firing at
Marnaul is still awaited.

Bye-elections for Assemhly seats
in Haryasa

7770. SHRI RAM KISHAN GUPTA :
SHRI SHRI CHAND GOYAL :

Will the Minister of LAW AND SOCI-
AL WELFARE be pleased to state :

(a) whether the programme of holding
bye-slections in Haryana for the Assembly
seats lying vacant has been finalised; and

(b) if so, the details thereof, Constitu.
ency-wise 7

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW AND IN THE
DEPARTMENT OF SOCIAL WELFARE
(SHRI M. YUNUS SALEEM) (a) Yes,
Sir.,

(b) A statement is laid on the Table
of the House. [Placed in Library. See No.
LT-3336/70]

Allotment of steel sheets to Standard
Drum and Barrel Manofacturing
Co., Bombay

7771. SHRI SITARAM KESRI . Will
the Minister of INDUSTRIAL DEVELOP-
MENT, INFERNAL TRADE AND COM-
PANY AFFAIRS be pleased to state :

(a) the quantity of 18 gauge and 24 gau-
ge steel sheets alloted by the D. G. T. D, to
Standard Drum and Barrel Mfg. Co., Bom-
bay since 1959 for manufacturiog oil bar-
rels and small drums;

(b) the particulars of import licences
issued to this firon for manmfacturing oil
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barrels and small drums on the recommen-
dations of the D. G. T. D. siace 1959;

(c) the quantity of steel sheets of
various gauges received by them from M/s,
Standard Vacuum Oil Refinery Co. for

[ . il

uring  bit drums on their
account since 1959;

(d) the quantity of steel sheets receiv.
ed by them from the Indian Oil Corpora-
tion for manufacturing oil bazrels op their
account till this date; and

(¢) the quantity of stee) sheets of
various gauges received by them {rom other
sources 7

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRIF A.
AHMED) : (a) to (e¢) . The requisite
information is being collepted and will be
laid on the Table of the House in due
course,

Violation of industries (Development and
Regulation) Act, 1951 by M/s, Standard
Drom and Barrel Manufactoring
Company

7772. SHRI SITARAM KESRI : Wil
the Minister of INDUSTRIAL DEVELOP-
MENT, INTERNAL TRADE AND COM-
PANY AFFAIRS be pleased to refer to
the reply given to Starred Question No. dk7
on the I7Tth March, 1970 regarding the
violation of Industries (Development and
Regulaiion) Act, 1951 by M/s. Standard
Dsum and Barrel ‘Maapfaoturing.Company
and state:

(@) whether Goverpment have since
completed the examination of the addition-
al information obtained from M/s. Stan-
dard Drum and Barrel Maoufacturing
Cowmpany;

(b) if so, the action taken in the ma-
tter; and

(c) if mot, the approximalte time by
which the examination would be comp-
leted ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
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AND COMPANY AFFAIRS (SHRIF. A.
AHMED) : (a) to (¢) . The matter is
being examined and as soon as a decision
is taken it will be laid on the Table of the
House.

Theft of steel in transit

7773. SHRI BEDABRATA BARUA :
Will the Minister of RAILWAY be pleased
to state :

(a) whether the Ministry of Steel and
Heavy Engioeering has comphained to the
Railways against the large scale pilferage
of stecl etc. in transit;

¢b) the value of the steel and steel
products lost due to pilferage in tramsit
during the last year; and

(c) whether any Railway employee
has been punished for i
boss in transit of steel 7

THE MINISTER ©OF RAILWAYS
(SHRI NANDA) : (a) to ‘¢) ., The infor-
mation is being collected and will be  laid
on the Fable of the Sabha.

Financing of smill scale indus(ries

7774. SHRI G. Y. KRISHNAN
Will the Minister of INDUSTRIAL DEVE-
LOPMENT, INTERNAL TRADE AND
COMPANY AFFAIRS be pleased to
state 7

(a) whether there is any proposal to
entrust the responsibility of fi ing the
small scale industries to the State instead
of the present system of financing directly
by the Centre; and

(b) if so, the detalls thereof 7

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRIF. A,
AHMED) : (8) and (b) . The financing
of small scdlé industries is &t present done
by the State Government, its agencies and
the Banks and not by the Central Govern-
ment.
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Dieselisstion of Raliways Jeopardisisg
Ecomomy of the Country

7775. SHRI G. Y. KRISHNAN :
Will the Minpister of RAILWAYS be plea-
sed to state :

(8} whether it is a fact that progress-
ive dieselisation of the Railways is seriously
jeopardising the economy of the country;

(b) whether Government are in a posi-
tiom (0 halt this dieselisation and use steam
locomotives to arrest the decline in coal
production and to stop the closure of mines
and growing unemployment among miners,
mining engineers and employees; and

(c) If oot, the reasons therefor ?

THE MINISTER OF RAILWAYS
(SHRI NANDA) : (a) No.

(b) The impli that dieselisation
has caused a crisis in the coal industry is
not correct. Railways dieselisation progra-
mme is necessary to cater for the additional
traffic which is being generated in the
successive Plans The total coal consump-
tion on the Railways has mot materially
gone down on t of dieselisation so
far and this could not therefore have caus-
ed any uremployment in the mines.

{c) Modernisation is essential if the
Railways have to fulfil the tasks expected
of them. The coal industry has been one of
the first beneficiaries of modern traction
as, without this, coal could not have been
moved in adequate quantities.

g frafon 3vm & fog dnew
®} FqreET

7776. st Ty fag e
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QT gRATI-wTE neEt 77 AT &FOHT
w0 fF ¢
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Bye-elections te Lok Sabha from Hosblarpur
and Bullana Parli t i

y Cousti

7777. SHRI SHRI CHAND GOYAL :
Will the Minister of LAW AND SOCIAL
WELFARE be pleased to state :

(a) whether any election programme
has been finalised for holding bye-elections
to Lok Sabha from Hoshiarpur (Punjab)
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and Buldana (Mabarashtra) Parliamentary
Constituencies ; and

(b) il so, the details of the pro-
gramme ?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW AND IN THE DE-
PARTMENT OF SOCIAL WELFARE
(SHRI M, YUNUS SALEEM) : (a) and (b) .
No bye-clection is pending from Hoshiarpur
Parliamentary Constituency in Punjab. The
bye-clection in  Buld Parli tary
Constituency is in progress and the poll was
on the 26th Aprial, 1970,

Opening of a school for children of
Railway Employees at Chandigarh

7778. SHR1 SHRI CHAND GOYAL:
Will the Minister of RAILWAYS be pleased
to state :

(a) whether it is a fact that there is no
school pear the Railway Station, Chandi-
garh for the sons and daughter of the
Railways employees and they have to travel

several miles to attend even primary
classes ;
(b) if so, whether the ployees have

demanded the starting of a school in the
Railway Premises ; and

(c) the reaction of Government to their
demands ?

THE MINISTER OF RAILWAYS
(SHRI NANDA): (a) There are primary
schools in the adjoining villages, namely
Mani Majra and Mauli, within a radius
of 1} miles from the Railway Station,
Chandigarh,

(b) Yes.

(¢) Education being primarily the
responsibility of the State Governments,
the matter is under correspondence with
Chandigarh Administration for opeaing &
primary school near the Rayiway Station.

Longer Hours of duty for Clerks at
Chandigarh Station

7779. SHRI SHRI CHAND GOYAL :
Will the Mjoister of RATLWAYS be pleascd
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to state :

(a) whether it is a fact that it has been
brought to the notice of Government that
the staff posted at Chandigarh Railway
Station is inadequate ;

(b) whether due to the inadequacy of
staff, some Clerks have to perform twelve
to sixte:n hours duties instead of the usual
eight hours duty ; and

(c) the steps taken by Government to
improve the situation 7

THE MINISTER OF RAILWAYS
(SHRI NANDA) : (a) to (¢) . Information
is being collected and will be laid on the
table of the Sabha

Bengali Mus’c and News Bulletin in
Rajdhani Express

7780. SHRI SAMAR GUHA : Will the
Minister of RAILWAYS be pleased to
state :

(a) whetber it is a fact thata large
number of Bengali speaking passengers travel
by the Rajdhani Express ;

(b) if so, the reasons for not including
Bengali music and Bengali News items of
AIR for the benefit of large number of
Bengali speaking passengers;

(c) whether arrangement would be made
for Tagore songs and other standard Bengnli
music and Beogali NMNews items in ‘the
Rajdhani Express; and

(d) whether more instrumental music
like ‘Shehnai®, *Sitar’, ‘Violen’ etc. would
also be included 7

THE MINISTER OF RAILWAYS
(SHRI NANDA) : (a) Information about
passengers booked by Rajdhani Express or
any other train according to the language
spoken by them is not maintained.

(b) and (¢) , Indian as well as Western
music is played on the public address system
on the Rajihani Express. In addition, AIR,
Yividh Bharati programmes, if they are on
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the air during the journey of the train, are
also relayed on the public address system,
Announcements are made in English and
Hindi only so that they cater for the bulk
of passengers on the train, The existing
arrangements suit the majority of passe'ns_-ms
who travel by the train.

{d) Music relayed on the Rajdhani Express
is under constant review and necessary
additions and alterations are made from time
to time.

Supply of Drinking Water and Sale of
Tea to 111 Class passenger in long
distance trains

7781, SHRI SAMAR GUHA : Will
the Minister of RAILWAYS be pleased to
state :

(a) whether it is a fact that no facility
is provided for drinking water and night
security in III class compariments of the
trains running between long distances ;

(b) whether tea supplicd by the Station
vendors at the Railway stations: js usually
nothing but extracts of tea leaves or dusts
boiled several times, which means in the
name of tea actually harmful tonic acid
liquor is supplied to the 1II Class Railway
Passengers ; and

(c) if so, steps taken by Government
to meet these grievances of the III Class
Railways passengers ?

THE MINISTER OF RAILWAYS
(SHRT NANDA) : (a) No. Adequate
arrangements are made by the Railways to
supply drinking water to passengers at all
stations and in stopping trains. Water
trolleys provided at important stations are
placed on platforms at short intervals so
that p s of all bogies can be served
with drinking water, Watermen carying
water in buckets with “lotas” also walk
along the length of the train and supply
drioking water to passengers according to
demand.

Cool drinking water has also been pro-
vided in containers in some First class
corridor type coaches and Third class slee-
per coaches, [Tt is propos¢d to extend this
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fdeinty by stages to' cover importantiomg
dittanee trains,

Apart - from tighteniog up the normal
POlice arrangements by the Government
Kallway Police, such as keeping watch at
important stations and periodical raids to
round up criminals and aoti-social elements,
SH¢ Goveramiénts hiive taken additional
sélutity mcasures by way of providing
€scorts o important night passenger traing
in affected areas

(b) No: Fréquent checks are exercised
to efisufe thit 1HE qunlity of téasold to
passengers is satisTicfois, Suitable action
is taken in cases where tea sold is not
foumd t6 be of requistite standard,

{c) Does not arise,

Disposal of Stec] Seraps from*Steel Plants -

7782, SHRI K. ANIRUDHAN : Wil
the Minister of STEEL AND HEAVY
ENGINBERING be pleased to state :

(a¥ the: procdduré followed in 1he
disposat of steel scraps’ from the Steel
Phanés; and’

(b) whether the States of Kefala, Tamil
MNadu, Andhra etc. have asked for a regular
sty of steel scraps and raw meterials for
tiesmisH sedle industries in these States 7

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEERING' (SHRI MOHD. SHAFI
QURESHI) : (2) Pr bly the reference
istb defective Steél Sheets and Sheet
cuttings. These arc not within the purview
of ‘the: Joint Plant Committee and Prodicers
are: fret” to sell thesé, Hindustan Steel
Lintitéd have been advised to seH the bolk
of their arisings through their stockyards to
acTual users on the recommendatiod  of the
Directord‘of Tadustties of the States concer-
néd; However, the position is being'réviewed
in consultation with the Joint Plant Comini-
ttee, with a view tc¢ evolve a uniform Policy
for alt Main Producers.

()  Referente regarding supply of raw
materiats for Small Stalé Industriey gen-
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erally have been received from the Stdtes'
of Andhra, Maharashtra and Tamil Nadu.
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Construction of Muri Gram Bridge

7784. SHRI MADHU LIMAYE : Will
the Minister of RAILWAYS be pleasad to
state :

(a) whether Government have received
any letter from a former employee of the
Hind Construction Corporation about the
faulty construction of Muri Gram Bridge
-by- the ‘Corporation;

(b) if so, the substance of the com-
plaint; and

(c) A1he action taken by Goveroment
thereon 7

THE MINISTER OF RAILWAYS
(SHRI NANDA) : (a) Yes. A complaint
from Shri Raj Kumar Apand, former
Munshi of Hind. Construction Corporation,
was received through the Hon’ble Member,

{b) “The complaiot is about the sub-
standard work executed by M/s. Hind
Construction Corporation.

:

(c) “The is under investig
Threygh gempsntmcnt-dsam Masgejoss fo
Mombay. ia~West Coast.Express

7785. SHRI A, SREEDHARAN
~Will theMinister: of RAIRNAYS be @eased
Ao state :

(a) whether it is a fact that the autho-

. rities bave decided to aitach a #heough

comparsment. from Mangalore to Bombay to

the West. Coast Bxpress fram the Ist April,
1970;

(b) io view of the fact that previously
the through was attached to
No. ! ‘Mangalore-Madras Mail which
stoppad at several stations to MNorth Kerala

wahdialso in view wofi shefact: that the-present

imeni
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atrangemanis will cayse gravo incamvenienpe
to passengers, whegher Governmept , wguhd
issue orders not to alter the original arrange-
ment; and

(c) if not; the raasons harmber? .

THE MINISTER OF RAILWAYS :
(SHRI'NANDA) : {a) Yes. With.eflect
from Ist April 170, the through shisd class
3 -tier sleeper coach between Bombay -amd
Mangalore has been switched over to run
by Nes. 13/14 Boambay-Madsas -danata
Express, 27/28 West  Coast - Eapress epd
29/30 Malabar Eapress toninswWa (Arkonsm
and Shoranur.

(b) and (c). No. Nos. 29/30 Malabar
Express by which the through coach is
hauled between Shoranur and Mangalore
stop at all stations on this section where 1/2
Madras-Manpgalore Mails stop except at
‘Parpanangadi where No. 1 #ail osly stops.
4n addition, 39Y30 Malabar Enpresses -alap
at a few -more stations on this-section wheee
+Nos. 1{2-Mails do-mot -stop “Fherefore; she
facikity of through coach for -pasesngess
fromr all-imaportant .stati «n : S
Mangalore section is still available. +Mere-
over, according to the revised arrangement
‘the owerall joursey -time of she wwsough
-gogeh-for p gers -~frem = Mangalore 40
vBembay hay been - reduced --by-as - mueh-as
1T:dpours and 40 miswies and by Sheurs.and
'$5 minutes -in she return wirection.

- Paper. Mill in' Pelamao Pistrict b Bikar

7785. SHREKARTIK -ORAON |
the Minister of INDUSTRIAL 'DEVELOP-
MENT, INTERNAL TRADE AND
COMPANY AFFAIRS be pleased te-state:

(a) whether there is any move for the
opening of a paper mill in Palamau District
of Bihar as there is abundance of bamboo
in the forest of Palamau;

‘(b) if s0,.the datails thereof; and
4&) - if not, the. reasqns iberefor.. ?

THE MINISTER OF INDUSTRIAL
‘DEYELORMENT, .INTERNAL TRADE
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AND COMPANY AFFAIRS (SHRI F. A.
AHMED) : (a) No. Sir.

(b) and (c) . Do not arise.

Qver-Bridge at Railway Crossing of
Ranchi-Ch ibasa Road

7787. SHRI KARTIK ORAON : Will
the Minister of RAILWAYS be pleased to
state :

(a) whether there is any proposal for
the construction of an overbridge or a bye-
pass at the Railway crossing of Ranchi-
Chaibasa road as the public -are seriously
handicapped and traffic badly affected;

(b) if so, the details thereof ; and

(c) if not, the reasons therefor ?

THE MINISTER OF RAILWAYS
(SHRI NANDA): (a) Presumably, the
Hon’ble Member is referring to the constru-
.ction of a road overbridge on the Ranchi
Chaibasa road between Ranchi and Hatia
Stations, If so, the proposal is under consi-
deration.

(b) The proposed road overbridge is to
cater for four lane road traffic. According
to the agreed terms, the Railway has to
bear the cost of two lane bridge amounting
to Rs. 18.86 lakhs out of a total cost of
Rs. 45.72 lakhs and the remaining cost is
to be borne by the State Governnent. Plan
and estitnates prepared by the Railway have
been sent to the State Government in Dece-
-mber, 1969, for their acceptance. Their
reply is still awaited.

(c) Do not arise.

Report of Commissionner of Railway
Safety

7789. SHRI MAYAVAN :

SHRI DHANDAPANI :

SHRI CHENGALRAYA NAIDU:

SHRI N. R. LASKAR :

Will the Minister of RAILWAYS be
pleased to state :

(a) whether it is a fact that the report
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of the Commissioner of Railway Safety has
stated that accidents during 1968-69 have
been less than in 1967-68;

(b) if so, whether the Railway accidents
were higher in the country during 1968-69;

(c) whether in the report the attack on
the Railway property by the agitators,
which caused a heavy damage, h1s not been
taken into consideration; and

(d) if so, what steps are being taken
to reduce Railway accidents in the coun-
try ?

THE MINISTER OF RAILWAYS
(SHRI NANDA) : (a) Yes.

(b) Does not arise,

(c) This aspect has not been considered
in the report.

(d) Does not arise.

Confirmation of Staff in Signal and
Telecommunications Department

7790. SHRI DEVEN SEN : Will the
Mibpister of RAILWAYS be pleased to
state :

(a) whether the confirmation of staff
in the Signal and Telecommunications
department of the Indian Railway is not
being regularly done, and the staff even
after 8 years of their services in the parti-
cular grades are not yet confirmed; and

(b) if so, what action the Administration
proposes to take to redress this grievance
of the staff and when ?

THE MINISTER OF RAILWAYS (SHRI
NANDA) : (a) and (b). The information
is being collected and will be laid on the
Table of the Sabha,

Standardisation of Designations and Jobs
to end disparities on Railways

7791. SHRI DEVEN SEN : Will the
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Minister of RAILWAYS be plessed to state:

(a) whether it isa fact that some
Divisions of the various Zones and also
various Zones of the Indian Railways
maintain their own separate designations
of various cadres of the Signal and Tele-
communications staff with thc resuit that
two employees performing the same or
equivalent duties are known in respective
regions by different desigonations and are
given different emoluments;

(b) whether such invidious distinction
in designations gives a handle to the authori-
ties to make an upjust ana inequitable
discrimination between the employees in
respect of their salaries and other emolu-
ments although they are performing the
same job; and

(c) whether Governn.ent propose to end
these disparities by standardisation of
designations and jobs and if so, when ?

THE MINISTER OF RAILWAYS
(SHRI NANDA) : (a) to (c). Information
is being collected and will be laid on the
Table of the Sabha in due course.

Death of a Harijan Sweeper working at
New Delhi Railway Station due to alieged
excessive beating by G. R, P., Delhi

7792. SHRI DEVEN SEN :
SHRI SAMAR GUHA :
SHRI A, SREEDHARAN :
SHRI ONKAR LAL BERWA :
SHRI S. KUNDU :
SHRI CHANDRIKA PRASAD :
SHRI YASHPAL SINGH :
SHRI KIKAR SINGH :

Will the Minister of RAILWAYS be
pleased to state :

(a) whetherit is a fact that a Harijan
named Balbir, who was woiking as a swec-
per at New Delhi Railway Station (TXRI)
Coaching, New Delhi, Northern Railway)
died of excessive beating by G. R. P. Delhi
in a false case and his dead body was
thrown from a running train near Sonepat
Railway Station from where it was recovered
later on; and
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(b) if so, whether Government pro-
pose to appoint any Commission to investi-
gate the case throughly ?

THE MINISTER OF RAILWAYS
(SHRI NANDA) : (a) The inquest pro-
ceedings conducted by Government Railway
Police revealed that this was a case of sus-
pected suicide. Police investigation is stil
in progress.

(b) Does not arise.

Monopolies in Industry

7793. SHRI CHENGALRAYA NAIDU :
Will the Minister cf INDUSTRIAL DEVE-
LOPMENT, INTERNAL TRADE AND
COMPANY AFFAIRS be pleased to state:

(a) whether it is a fact that his
Ministry has discovered in preliminary
studies that practically every industry in
the country contains monopolistic firms or
dominant undertakings as defined in the
Monopolies Act;

(b) if so, whether it also appears that
the ber of polistic firms will be
greatly in excess of the dominant under-
takings;

(c) if so, what are the other points
made in the preliminary studies; and

(d) the steps are being taken to remove
the draw-backs in this regard ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F. A.
AHMED) : (a) Since, no such studies of
all industries have yet been made by Depart-
ment of Compaay Affairs, it is not possible
to say that practically every industry in the
country contains monopolistic firms or
dominant undertakings as defined in the
Monopolies and Restrictive Trade Practices
Act, 1969.

(b) to (d). Do not arise.
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Licence for setting up Cement Fuactory
at Nimbabere (Rajasthan)

7794, SHRI ONKARLAL BOHRA :
Will the Minister of INDUSTRIAL DEVE-
LOPMENT. INTERNAL TRADE AND
TOMPANY AFFAIRS be pleased to state:

(a) the date on which the licence to
establish a cement factory at Nimbahere
(Rajasthan) was granted to J. K, Group and
what were the terms and conditions of such
licences;

(b) whether it is a fact that the pro-
gress of the said project so far has been too
slow and that the management is too reluc-
tant .to - speed .up she completion of the
factosy ;

(¢) 4he facilities and concession - allewmed
by the State Government to this project for
supply of power, water and loans;

(d) how much agricultural land was
acquired for this project and what was the
compensation . paid to the agriculturists;
and

(e) whether all this fertile land which

was beiag ntlii.nd for agﬂcultura! produc-
tion, T » p ive durimg -all
1bese-years 7

THE MINISTER OF INDUSTRIAL
DEVELORMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRIF, A.
AHMED): (a) Onlya letter of Intent
was issued on 18.8.1965 for the setting up
of a cement factory:at Kotputli pear Dabla
Station (Rajasthan) for the facture of
4 lakh tonnes of portland cement. The
cement industry was exempted from the
licensing provisions of the Industries {Deve-
lopment & Regulation) Act,” 1951, from
May 1966 and itis understood that the
party has changed the location to Nimba-
hera (Rajasthan). No industrial _licence as
such was granted to J. K. Group for the
sétting up of a cement factory at Nimba-
bera

‘(b)Y The progress appears to be slow.
Government has no information about the
reluctance of the Management to speed up
the completionof:she. favtory as'the industry
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bhad been exempted foom the licemsing
provisions of the Industries (Development
and Regulation) Act, 1'5]1 with effect from
13th May, 1966,

() The State Government of Rajas-
than has allowed the following facilities for
the project :

(i) Necessary land for the project

has been arranged by the
State Government.
(") - The State Government, through
-Rajasthan State Blectriciy
iBoard, has agreed to supyly
power for operational purposes
of the plant.

The State Government, . in the
Department of Irrigation, has
pemmitted the panty:toc pump
water from thesnsarly pereasinl
rver Kadmali,

(iii)

(iv) Mioiog .Jleases in respect of
limestone and red . ochre have
been granted by the State
Government.

(v) The State Government, through
ity Public ‘Werks Department,
-rad diverted she-State Highway
-atthe ocost-ofshe Oompuny as
it was running at over lime-
istone dopotits,

It hag atlowed- o loan of Rs. 30
dakhs-fer #his -peoject to the
Comvpsny.

(vi)

(d) apd-{g) . .403.acces of land has
been taken over for the factory, colony
and expansion purposes for the project.
Out of'this, T52 acres of land ‘was report-
edly uader cultivation add’ ‘the - remaiuing
251 acres was barren land vesting in the |
Srate :Government. Private land was surren-
dered to the Ssate-Gover t-by-Khated:
wandthe State -Governerent - mmiund by
‘way of-lease for 99 - yoars," the - tofal'403
waores - of -land on payment of ‘Rs. 94800/
by way 'of premiem by the OCompany.
-Begides the said -pramium an -yearly - Jome
rent of Rs. - 11,990/ is -reserved -forthe
State Government. Actual -compeasatien
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paidiio Private landowners threugh the
Shate-Government -was ‘Rs. 1,65,330/-

fad wATAY g g veEws
HowgEan S - W s
e fem

7795, «iy Jifeie W™ aga ;@
Tea et W gotPafer 5 ap
Tar Y #1158 fF

(%) #r ag 9=-& fs awad & Hod
Farr ssfad # gee § 9aqe
¥ @dlT gmd MY FTOF FI@ET F-
fra 534 & frq v ad ™ UF wi-
firs srede frar worar ;

(&) afg gf, @t Iad =7 a5 fead

safr gk & ;

(7) 731 ag #Y 89 & fr g oA
& @ty gy 1200 gse iy qe)
TU-9T Y 7 oY ; wiT

(9) #ar 3% 9fa @as)t waggrar
¥ wfus fF M v wm s ghofa
oA § W@ gr IAF 9IH AFTT 9
wf7 1 afqa & faar w3 ?

eTi aqr A1 g fufrafon swrey
§ gouq (s ggeme @t gi@)
(%) s, gt 1 3-8-1962 T ad
FAMT § Aifqafor srea fao, aad,
F1 eagq # 100,000 =7 Frfas erqar
FT 5% W1F FT TF FTEMAT eq1fya 53
& fae aYaifrs Sigda Fam mar 9
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qrY wiT fasst &Y gond 7 gEw w57
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(M Mo(=). 35 sy
ST FIFIT- 71 AT 31 §1 9
aras # F1§ srawrd g §1

FEC AW A W v
friwst & fod wrT

7796, st gEw" T WSO RV
oA et ag T 1) T SO o

(7) ®mrag a9 2 fosuc WA
S50 39 99 fAdaal 9 qen & 3fg
RAEE;

(') 7ar zg Y "1 g fs Fa5
FETI F I F ) a5 0g wghaa
ga=q T8 frar mar §

() #a1 ag sy @x & f& Saw
aE-1 & [AEG ¥ @ F fa aeg
forr o 2gr & ; W )

(a) afz gi, @t I&F Fa1 FIWOE
o 3% fag a7 I FAF
aR§ W F ¥ ITFT FEW
faart g ?

@R /a1 (o) A=) o (%) Y ai

(7)) & (9). gFrd ¥ wqHTy,
FET F74 T z% av fad 9T AFy §
faT g a% ¥ 39qe @ § | 39 gA0ET
grur, g9 F1 ITHTAT FT A F @y
g, @ziaF @ 97 fadasi Ak gy
ufrard sgaifedt & fag wifaa afq-
farsard & fanfly & Qe darg
FY o7 1A # 1| 9T 9F WEI I9 A8 I,
aad as & fau fg 21w & FARLF I
2L g, 99 2T ¥ UF AT Fard
g% fed @ & ofea = @ Frd
T AT FT T OR AT WEaH
Y @g wmyear v F7 fawer famr

mar &
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Hzw A # oo o3f § gfam-
amat § wawRw"

7797, «t gew ww weAw : FI
WA oY 9g T w¥ FN w9 fF

(F) nea WF ¥ affsa 92f § @rT
argyl, 7 st qur afofas ==t
wt afawaar feat agr aw o=V &
fesz s qar s= fese fdest At
sfegaar fradd ;

(@) Frag @9 & fF 9w @t wfa-
gaarat § wrd sgaEar §

(m) afz g, @Y =% s TR

(%) #ar aTwIT #7 fa=re 3a ww@w-
AR FLFAF Y7

™Y At (s A=) (%) US
faazm aar wew 97 war smar § frai
Y F gru Fraffen ofamaar 9 o4t
21 [rosy & w fran mn el
Heq1 gwo #0-3337/70]

(®) & (7). 9% =F & wed5 AIf
FY 37 AT ITW@ifaea, Jaq gi=r W
garafa axfo wer-waw § safag =a
it wifeqt & sHafal & fag fafug
T et § o2f &1 garA gfamaar F wme
q fagwar avg agf 21

Officiating chance to Class 111 staff
in Higher Grades

7798. SHRI HUKAM CHAND KACH-
WAL : Will the Minister of RAILWAYS
be pleased to state :

{a) whether it is a fact that Railway
Board had issued orders npot to revert
Class II Officers officiating in higher grades
for more than three years ; and
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{b) if s0, the reasons for not issuing
similar instructions in respect of Class III

Staff officiating in higher scale for more
than three years 7

THE MINISTER OF RAILWAYS
(SHRI NANDA) : (a) Yes.

(b) Such protection is not considered
necessary in respect of Class 11l staff as
they are not normally reverted under
similar conditions, except on grounds of
unsuitability.

Grant of increments to those absorbed
as assistant per t Way Inspect
on Northern Railway

7799. SHRI HUKAM CHAND
KACHWALI :
SHRI SHRI CHAND GOYAL :

Will the Minister of RAILWAYS be
pleased to siate :

(a) whetber it isa fact that the surplus
Assistant Inspector of Works of different
Railways sbsorbed as Assistant Permanent
Way Inspectors on the Northern Railway
have not bcen granted increments though
the same are due to them ; and

(b} if 80, the reasons therefor ?

THE MINISTER OF RAILWAYS
(SHRI NANDA) : (a) and (b) . Information
is beeing collected and will be laid on the
Table of the Sabha.

Transfer of Provident Fund and Service
Records of stafl absorbed as Asstt.
P t Way Insp
(Northern Railway)

7800. SHRI HUKAM CHAND KACH-
WAL : Will the Minister of RAILWAYS be
pleased to state :

(a) whether it is a fact that the service
records, leave accounts, etc, of surplus
Assistant Inspectors of Works of the West-
ern and Central Railways, absorbed as

Per t Way Insp s on
qae Northern Railways, have not yet beep
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transferred from their parent Railways to
the Northern Railway authorities :

(b) if so, the reasons therefor ;

(¢) if reply to part (a) above, be in the
negative, whether their records have been
transferred to their respective Divisions
by the Northern Railway authorities ; and

(d) if not, the reasons therefor 7

THE MINISTER OF RAILWAYS
(SHRI NANDA) : (a) to (d) .About 61
surplus Assistant Inspectors of Works of
Central and Western Railways hbave been
transferred to the Morthern Railway. Out
of these the service records of 36 employees
only have been received which have been
sent to the respective Divisions of Northern
Railway. Morthern Railway Administ ation
have asked respective Railways to expedite
the submission of rhe service records in
respect of other employees.

Usually there is a time lag of two to
three months between the transfer of an
employee from one Railway tc another and
the transfer of his service record, leave
account and P, F. Account which have to
be brought upto date, All efforts are being
made to update the transfer of records.

sfranfaal aro Ao daw &
fase sgwTaR-itae W
(afrew =3) W 5= @

7801. it gww ¥ wEAT :
&t FEATE U4 ST

=t A fag Sgm -

w WA W ag oma B oFw
g ¥ :

(%) 7ar ag g= & FF g &
(efw 393) & Fagz ad 1970 &
as T qTE ¥ 9z gcarg § swfeafadf
¥ HzuEErE-NarE XA T FEA FT
oA far At

VAISAKHA 8, 1892 (S4KA4)

Written Answers 136

(a) 7araz it g= & fr S| aug
gfaa 1 Mt gt o 9 faak
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g ; =T
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argry w3 ?

A WA (st awm) o (7) S e
2—-4-70 FY 5d Fo 111-u grga My
®gTE AL AT HA——AEANT
QU2 ¥ AIgIG RAT 9T 9§ a7 Al
(wifemfasi) & oF a9 I s@ A &
RTAAT W AT F1 320 ST
3¥ &ta faar
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T d¢ F91% fag 9T aa-geqeE A
sTer T & faa srpaasifal 9 Mt
SH7AT |

Faw oF A I AT a0 9K g
qraw g war | ®1§ ant ama ag

§ﬂT I

wawm 8T U Wy gfEE A wT
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QAT T W eT e am @)
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fav  Fréarsdl &Y QFarw geEedl
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W s & fag ot vsw gfee § wg-
09 frar mar 21
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Raisiog of Debils against the Stations
by the Accounts Department
7803. SHRI SATYA NARAIN
SINGH :
SHR1 BHAGABAN DAS :
SHR] K. RAMANI :
SHRI K. M, ABRAHAM :

Will the Minister of RAILWAYS be
pl=ased to state :

(a) whether it is a fact that the debits
were being raised against the Siations by
the Accounts Departments in respect of
goods traffic without werification of the
under-charges collected in the subsequent
months as *Arrcar Under charges’;

(b} whether it is also a fact that the
Railway Board had recently issued certain
instructions to raise dcbits only after veri-
fication of the underchirges collected in
the subsequent months as *‘Arrear Under-
charges’;

() if so, the amount of debits cance-
lled by the Traffic Accounts on the Weste-
rn Railway as a result of this verification
in respect of local traffic and foreign goods
traffic in the months of February, 1970 and
March, 1970; and

(d) the steps takcn by Government to
ensure that the debits are not raised with-
out verification of the ‘Arrear Underchar-
ges’ and thus save the Commercial staff on
the Stations from unnecessary harass-
ment 7

THE MINISTER OF RAILWAYS
(SHRI NANDA) (a) Yes.

(b) Yes, Instructions have been issued
to the Railways in the month of November,
1969 that the debits should be raised agai-
nst the stations after verifying tbe Machine
Prepared Abstracts of the same month as
well as of the next month with which the
Arrear Undercharges Statements are recei-
ved from the Stations.

() Nil.
(d) Inmstructions have already been

issued in this regard as already indicated ip
the reply to part (b) ibid,
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Confirmation of Clerks Grade 11 in Workshop
and Steres Accounts Office, Ajmer
(Western Railway)

SHRI SATYA NARAIN
SINGH :

SHRI MOHAMMAD ISMAIL :

SHRI GANESH GHOSH :

SHRI NAMBIAR :

7804,

Will the Minister of RAILWAYS be
pleased to state :

{a) the total npumber of Clerks Grade
Il in the Workshop and Stores Accounts
Office of the Western Railway at Ajmer
who even after completing 13 years of ser-
vice are still temporary ; and

{b) the steps taken by Government in
this regard ?

THE MINISTER OF RAILWAYS
(SHRI NANDA) : (a) Nil,

(b) Does not arise.

Resolutions adopted at the Third
Conference of All lndia Ungradzd
Railway Accounts Staff
Association

SHRI P. P, ESTHOSE :
SHRI K. RAMANI :
SHRI GANESH GHOSH :
SHRI E. K. NAYANAR :

7805,

Will the Minister of RAILWAYS ‘be
pleased to state :

(a) whether it is a fact that a deputa-
tion of the All India Upgraded Railway
A 3 Staff A ion met him on the
Tth March, 1970 in Rail Bhawan, New
Delhi and handed over a copy of the resol-
utions adopted in their Third Conference;

(b) if so, the demands mentioned in
the resolutions; and

(c) the steps taken by Government to
ameliorate each demand ?

THE MINISTER OF RAILWAYS
(SHRI NANDA) : (a) Yes,
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(b) The demands relate to (i) Merger
of 2 grades of Rs, 110-180 and Rs. 130-
300 applicable to Accounts Clerks on Rail.
ways (ii) Abolition of Appendix I{-A £xami-
nation by replacing it with a simplé suita.
bility test (iii) Removal of stagnation at the
maximum of the recruitment grade (iv)
Scale of post retirement passes to Class IV

stalf and (v) Issue of residential card
passes.
{c) All these demands have been

examined on merits; Government, however,
are not in a position to make any large
scale revision in the service conditions of
any one category in view of their repercu-
ssions on others. However to ameliorate
the hardship to the staff who have stagna-
ted at the maximum of their scales of pay
for two years or more, it bas already been
decided to give them an amount equivalent
to one increment as personal pay, The
other conditions of service like pay scales
etc. would have to be gone into by the Pay
Commission which has already boen set up
by the Goveroment,

Loss of Foodgralas in transit doe to
raias

7806, SHRI NAVAL KISHORE
SHARMA : Will the Minpister of RAIL-
WAYS be pleased to state :

(a) whether it'is a fact that foodgra-
ins to the extent of 12250 Toones were
damaged by rains in trainsit during the
years 1967 to 1969,

(b) if so, the reasons for the damage
and who is responsible for the loss; and

(c) whether Government have taken
any sleps to ensure that no more loss to
the foodgrains takes place io future 7

THE MINISTER OF RAILWAYS
(SHRI NANDA) : (a) It is a fact thata
certain amount of foodgrains are damaged
by wet in transit during the years 1967 to
1969 but the exact quantity so damaged
cannot be assessed.

(b) Mormally the damage occurs due
to unexpected rains and sccpage of water
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through door crevices. A certain amount of
damage is also due to foodgrains loaded in
open wagons getting wet due to tarpaulin
covering them getting blown off in the tran-
sit. Since such damages are purely inciden-
tal to transit, nobody is responsible.

(c) Yes. Efforts are made to ensure
that only covered wagons are supplied for
movement of foodgrains as far as possible
and only in inevitable cases, open stock is
supplied. Even ip the latter case, it is ensu-
red that wagons are properly covered with
tarpaulin and escorted by security staff,

o= Srsmfer gvd, aroorE #§
fafrm §'wAl ot v & gfg

7807. st afgwm sew
(@ 7=t 9g A F P FEA

47
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& A
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qaww 27w w0y g sifs mafaa
q@ s & Fea § o1 w23 Tm
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WA wn (ot A=) (%) W
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Decline in passenger traffic on lndian
Railways in 1968-69

7809. SHRI JYOTIRMOY BASU :
Will the Minister of RAILWAYS be plcased
to state :

(a) whether for the first time in 16
years, passenger traffic of the Indian Rail-
ways during 1968-69 showed a decline of
2.0 per cent in 12rms of passengers oOrigina-
ting and of 0,20 per cent in terms of pass-
enger KM;
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(b) if so, the causes thercof; and

(c) if oot, what is the actual position 7

THE MINISTER OF RAILWAYS
(SHRI NANDA) : (a) Yes.

(b) The drop was due partly tu early
onset of monsoon, partly to floods and
breaches and also to some extent on acco-
unt of diversion of short distance traffic
from rail to road,

The position has since been reversed
andin the year 1969-70 the passenger
traffic registered an increase over the previ-
ous year 1968-69.

(c) Does not arise.

Demands of paper during Foorth Plan

7810, SHRI JYOTIRMOY BASU :
Will the Minister of INDUSTRIAL DEVE-
LOPMENT, INTERNAL TRADE AND
COMPANY AFFAIRS be pleased to
state :

(a) the estimated decmands of various
types of paper, year-wise, during the Fou-
rth Five Year Plan period;

(b) the estimated jnstalled capacity of
the paper upits in the country at present;
and

(c) the steps taken by Government to
solve the problem arising out of the estima-
ted demands, year-wise, during the Fourth
Five Year Plan period 7

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRIF. A,
AHMED) : (a) According to the studies
carried out by the Development Council for
Pulp, Paper and Allied Industries the dem-
and for paper and paper boards (excluding
newspriat and strawboard/millboards) dur-
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ing the 4th Five-Year Planis likely to be
as uoder :—

Year Tonnes
1969-70 725,000
1970-71 785,000
1971-72 845,000
1972-73 900,000
1973-74 964,000

Cultural papers (printing snd writing
papers) constitute about 609 of the total
demand and the balance 409 is the demand
for industrial papers (packing and wrapp-
ing papers and paper boards).

{b) The present installed capacity for
paper and paper boards is about 7,68,000
tonnes which is expected to increase to
ahout 8,13,000 tonnes by 1972 asa result
of completion of four i schemes
and one new scheme under implementation
in the private sector,

(c) Recently, a few proposals for expan-
~ sion of the existing units and establish-
ment of some new units in the private sec-
tor have been received. Decision on these
proposals is likely 1o be taken shortly. If
all these proposals are accepted and imple-
mented, there will be an increase in the
installed capacity by about 1,96,000 tonnes,
Apart from the above, it bas also been
decided to establish a capacity of 80,000
tonoes for maoufacture of Printing and
Writing paper in the public sector by the
end of Fourth Plan period.

Stoppage of West Coast Express at
Badagara

7811. SHRI A SREEDHARAN : Will
the Minister of RAILWAYS be plzased to
state :

(a) whether Government have received
any representation urging the sloppage
of the West Coast Express at Badagara on
the Southern Railway;

(b) if so, whether Government have
accepted the above request; and

(c) if not, the reasons therefor 7
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THE MINISTER OF RAILWAYS
(SHRI NANDA) : (a) Yes

(b) No.
(c) The reasons are :

(i) 6 pairs of trains includiog 1DN/
2UP Madras-Mangalore Mails
and 29DN/30UP Cochin-Mang-
alore Expresses have stoppages
at Badagara,

(i ) 20DN/30UP closely follow/pro-
cede 27TDN/28UP West Coast
Expresses.

(iiii) 27DN/28UP pass through Bada-
gara at 02.41 and 00.23 hours
respectively which are very inco-
nvenient timings.

Supply of Turbo-Generator to Atomic
Energy Commission by Heavy Electri-
cals (India) Ltd,

7812, SHRI R. BARUA Will the
Minister of INDUSTRIAL DEVELOP-
MENT, INTERNAL TRADE AND COM-
PANY AFFAIRS be pleased to state :

(a) whether the Atomic Energy Commi-
ssion placed the letter of intent with the
Heavy Electricals (India) Lid., Bhopal for
a 220 MW single unit Turbo-Generator in
September, 1967;

(b) if so, whether the Heavy Elecctri-
cals could not submit any firm delivery
schedule.even by the end of 1969;

(¢} whether this inordinate delay has
largely held up completion of Kalpakam
Atomic Power project; and

(d) if so, the reasons for the Heavy
Electrical's inability to supply the required
generator 7

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRIF. A,
AHMED) : (a) Yes, Sir.

(b) to (d). The basic parameters of
the demand for the Turbine were indicated
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to the Heavy Efectricals (India) Lid., Bho-
pal by Atomic Energy Commission in Octo-
ber, 1968. In order to produce this prolong-
ed and difficult negotiations for acquiring
sophisticated know-how and purchase of
components were comducted with foreign
collaborators. Terms of colljeboration with
a Brilish firm have since been finalised and
it will take the Heavy Electricals (India)
Ltd. about 3} to 4 years to supply the
equipment.

Over-Bridge Neat Patel Nagar (Delbl)
Railway Station

7813. SHRI N. R. DEOGHARE :
Will the Minister of RAILWAYS be plea-
sed to state :

{a) when the work on the construction
of over-bridge near Patel Magar (Delhi)
Railway Station was started;

(b) when the woik is expected to be
completed; and

(c) the approximate amount of money
expected to be spent on the bridge 7

THE MINISTER OF RAILWAYS
{SHRI NANDA) : (a) The work on the
approaches to the bridge was started by
the Municipal Corporation of Delhiin
January, 1969 and the work on bridge
structure was started by the Railway in
July, 1969.

'(b) Fhe -work is expeoted {6 be comple-
ted by December, 1970, ’

(¢) Rs. 82 lakhs approximately. This
also includes the cost of road approaches
being done by the Municipal Corporation
of Delhi.

Elecirification and Dieselisation of Railways
during Fourth Five Year Plan

7814. SHRI N. R. DEOGHARE : Will
the Minister of RAILWAYS be pleased to
state :

(a) the total Railway mileage on the
Indian Railways (Zone-wise) which is
proposed to be (i) electrified and (ii) diese-
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lised during the Fousth Five Year Plan;
ad

(b) the details of the electrification and
diesclisation projocts 7

THE MINISTER OF RAILWAYS (SHRI
NANDA) : (a) and (b),

Electrification :

During the Fourth Plan it is prpposed
to complete electrification of 680 route km
from projects sanctioned earlier and take
up approximat.ly 2000 route km of new
electrification of which about 1100 is
likely to be completed during the Plan
period. Out of this 2000 route km, electri-
fication of Virar-Sabarmati (route km 442)
on the Western Railway has already been
sanctioned, PBleetrification of the sections
Kirandul-Waltair ( route km 471 ) and
Panchkura-Haldia (route km 71), both on
the South Eastern Railway, bas been inclu-
ded in the Budget for 1970-71. Oiher
sections are under consideration.

Dirselisation :

During the Plan period diesel traction
is proposed to be extended to cover appro-
ximately 23,000 route km including 20,000
route km already working partially or
fully under diesel traction at the beginning
of the Plan. The section-wise details are
being worked out.

Children’s Train at Nagpur

7815. SHRI N. R. DEOGHARE : Will
the Minister of RAILWAYS be pleased to
slate :

(a) whether Government propose to
provide a Children's train at Nagpur;

(b) if so, the details of the proposal;
and

(<) if not, the reasons therefor 7

THE MINISTER OF RAILWAYS
(SHRI NANDA) : (a) No.

(b) Does not arise,

{c) The site of installation of the train
js determined by the State Government.
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The State of Mabarashtra propose to instal
the train in Bombay.
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Embezzlement of Siver Bars by Parcel
Staff at Delhi Main Station

7820. SHR1 ONKAR LAL BERWA :
Will the Minister of RAILWAYS be pleased
to state :

(a) whetber itis a fact that 2 bars of
silver weighing about 80 kgs, were booked
and were embezzled by the Parcel Staff of
the Delhi Main Station on the .26th Sep-
tember, 1967;

(b) if so, whether any departmental
enquiries bad been made; and

-Writtan Answers 46
{c) whcther ‘the staff suspected had
been transfered from this station ?

THE MINISTER OF RAILWAYS
(SHRI NANDA) : (a) A number of silver
bars were booked from Delhi Main Station.
Out of these two silver bars weighing
about 70 kgs, were found missing at Delhi
Parcel Office on 26-9 1967 after they had
been booked for despatch.

(b) and (c). The Government Railway
Police took up the investigation but closed
the case as untraced. Departmental enqui-
ries are being made and action, as necessa-
ry, will be taken in the light of the rzsults
of enquiry.

Embezzlement of Government Cash
by Parcel Staff, Meernt City
Station (Northern Railway)

7821. SHRI ONKAR LAL BERWA :
Will the Minister of RAILWAYS be pleased
to state :

(a) whether it is a fact that some
Inspectors from the Vigilance Department
of the Northern Railway, New Delhi
visited Meerut City station on the 26th
July, 1969 in coonection with a case of
embezzlement of Government cash by the
Parcel Staff of the station; and

(b) if so, whether the iavestigations
have been .completed and the employee
concerned charge-sheeted ?

THE MINISTER OF RAILWAYS
(SHRI NANDA) : (a) Yes.

{b) The iovestigation has been comp-
leted and the report thereof is -uoder
consideration for further action.

Fut Al qutaT WA dvmr
7822, st afire s ;T
waft 4z Fo F F97 F@ fF
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Grant of Conveyance allowance to
Employees of Rourkela Steel Plant

7824, SHRI S. KUNDU : Will the
Minister of STEEL AND HEAVY ENG-
INEERING be pleased to state :

(a) whether thes applicability of Con-
veyance Allowance Rules for the year 1970
has bzen extended only 1o the managerial
class employees of the Rourk:la Steel
Plant;

(b} if so, the reason therefor;

(c) whether Goveroment propose to
extend these facilities to other categories
of workers also of the same Plant; and

(d) if oot, the reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEERING (SHRI MOHD. SHAFI
QURESHI) : (a) and (b). It is understood
from Hindustan Steel Limited that recently
their Conveyance Allowance Rules have
been amended. This facility is mow appli-
cable to all personnel drawing monthly
basic pay of Rs. 700 and above and is in
the nature of re-imbur t of exp
incurred by the employees for journeys
uodertaken in coooection with official
work.

(c) and (d). The question of extending
the facility to other employees is for the
g of the Company to decide,
It is understood that this is on¢ of the
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matters presently under the consideration
of the bi-partite Wage Negotiating Commi-
ttee for the Steel Industry.

Leave T'ravel Concesslon facilities enjoyed
by employees of Rourkela Steel
Plant

7825. SHRI S, KUNDU : Will the
Minister of STEEL AND HEAVY ENGIN-
EERING be pleased to state :

(a) whether the Board of Directors of
the Hindustan Steel Limited withdrew the
leave travel concession facilities enjoyed by
the local employees of the Rourkela Steel
Plant with effect from the 31st March,
1970 at their meeting held at Delhi on the
4th April, 1969; and

(b) if so, the reasons for it and whe-
ther Government now propose to reintro-
duce it for the benefit of the local emplo-
yees ?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEERING (SHRI MOHD. SHAFI
QURESHT) : 'a) Hindustan Steel Ltd. have
reported that the leave trawvel facility to go
home once in two years has not been with-
drawn. The extension of this facility for
visits to places other than the homes of the
employees which was allowed for the year
1969-70 was not continued thereafter by a
decision of the Board of Directors on the
4th April, 1969,

(b) Hindustan Steel do not propose to
re-introduce this benefit,

of Steel

Capacity and p
Plaots

7826 SHRI LOBO PRABHU : Will
the Minister of STEEL AND HEAVY
ENGINEERING be pleased to state :

(a) the capacity of public and private
sectors Steel Plants and the actual produ-
ction in the last year; and

(b) the reasons why a productivity
bonus should not be offered to the employ-
ees in the public sector plants for produc-
tion above 20 per cent of the previous
year 7
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THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEERING (SHRI MOHD. SHAFI
QURESHI) : (a) The installed capacity of
the Steel Plants in the private and public
sectors in terms of ingot steel and produ-
ction during 1969-70 are indicated below:—

VAISAKHA 8, 1892 (S4R4)

(in 000" tonnes)
Plant Installed Ingot production
capacity during 1969-70

TISCO 2000 1708
1ISCO 1000 700
Bhilai 2500 1859
Rourkela 1800 1104
Durgapur 1600 818

(b) A Production Incentive Scheme is

already applicable in the Steel Plants under
HSL. Recently, a new Scheme based on
detailed industrial engineering studies has
been evolved which is expected to assist
in achieving higher productivity through
direct motivation and better utilisation of
available resources, The mnew scheme is
now being negotiated with the workers,
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Machine Tools Design Institate, Bangalore
7828, SHRI DEVINDER SINGH

GARCHA :
SHRI MANIBHAI J, PATEL :

Will the Minister of INDUSTRIAL DE-
YELOPMENT, INTERNAL TRADE AND
COMPANY AFFAIRS be pleased to state ;

(a) whether the Machine Tools Design
Institute at Bangalore has undertaken a
census of machine tools in India;

(b) if so, the details thereof ; and

(c) the expenditure to be incurred on
the project and the time within which it
will be completed ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMAANY AFFAIRS (SHRIF, A.
AHMED) : The conduct of the census of
machine tools was entrusted to the Director-
ate General to Techoical Development, They
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took up the work in close cooperation with
the Central Machine Tool Instituted, the
Devel t C issi . Small Scale
Industries, the Directors of industries of
States and the Indian Iovestment Centre.

(b) The census of machine tools would
provids infermation on the age of the mach-
ine tools, now under operation in different
sectors of the industry and the general pattern
of the machine tools by categories, installed
the country, giving details of actual consu-
mption over the last 20 years.. This infor-
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Committee is fumctioning as a Standing
Committes to continuously take stock of the
progress made in the field -of impert swbs-
titikion and to give di on the

in which actian in this field is to be pursued
from time to time., The composition of the
Gommittee includes Secretaries of other
Economic Ministries, DGTD, DC SSI and
represeatalives from Federation of Indian
Chambers of C ce and Industry, All
India M, facturers Org: ‘ion, Federa-
tion of Associations of Small Industries
of India and Associated Chamber of

mation would ble the engi ing units
to assess their competitiveness vis-a vis
other similar units beth in the country and
abroad, The data collected has been
computerised and this data will be kept
upto date hereafier, The data collected
will form the basis for making a-rational
estimate of the demand for machime tools
in the coming years.

(c) Expeaditure to be incurred on the
project will be about Rupees Four Lakhs
and the Report is i to he published
by My, 1970.

Import Substitution Programme
7¢29. SHRI MANIBHAI J. PATEL :
SHRI DEVINDER SINGH

GARCHA :

Will the Minister of INDUSTRIAL
DYELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS be pleased to
state :

(a) whether a bigh level body had been
set up to identify and define areas where
import substitution could be affected to
yield substantial results ;

(b) if so, the details thereof ;

(c) the amount of saving which accrued
to the country as a resut of import
substitution ; and

(d) what are the areas indentified for
redacing the imports 7

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F. A,
AHMED) : (a) and (b). Yes, Sir. The

G ce and Industry of India.

(c) and (d) . The programme of import
substitution covers the entire gamut of
industry and cortinuous efforts are being
made in all the Sectors of the industry to
develop more. and more ilems withea view to
progressively substitute the imports of ilems
of equipmsnis, intermediates and raw male-
rials, while it is- difficult to assessin exact
tecms the: saviegs that has accrued to the
country as a result of the import substita-
tion drive; the saving at a very comservative
estimate would be abouwt Rs, 35 cromes-a
year.

Allacation of Pig, Irsato. Penjsb . State.

7830, SHRI MANIBHAI J. PATEL :

SHRI DEVINDER SINGH
GARCHA :

Will the Minister of STEEL. AND
HEAVY ENGINEERING be pleased to
state :

(a) whether the Punjab Government
have approached the Joiat Plant Committee
of the three Steel Plants. to allocate at least
one lakh tons of pig iron to the Staie to
enable it to meet the minimum requircments
of the industry ;

(b) if so, the details thereof ;

{c) what quantity of pig iren was
allotted to the Punjab State last year ; and

(d) the quantity likely to be received by
Punjab during the current year ?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEERING (SHRI MOHD. SHAFI
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QURESHD : (a) t2(c). Dusing 1969-70,
Joint Plamt Committee allosated 137,021
tonnes of pig - iron to the- Foundries, Small
Scale Industries Corp i and-Stocki
in the Punjab, Total despaiches of pig
iron to them upto February, 1970 were
9.,866 tonnes,

(d) Itis- expected. that during 1970-71
allocation of pig iron to th: Puajab State
will be of 1be same order.

Rades and.guality .of Food served om .
indisn _Ralimays

7831. SHRI LOBO PRABHU : Will
the Migister of RAILWAYS be pleased to
satg. @

(a) with refereoce to a report in the
Hindustan Times dated the 13th April, 1970
the reason why the amount of ruopees 15
lakhs accrued from departmental catering
last year was not used for reducing the
rates ;

(b) if the amount is to be used for
raising the - quality of food what are the
specific preposals ;

(c) the. reasops why no.comparison is
made belween the rates and quality of
departmental and. private catering and
whether it would :be. done anqually in future
to keep a.check ; and.

(d) to reduce overcharging, the reason
why prices are not put on. notice boards
at the Railway Stations and shown on menu
cards oo the trains ?

THE MINISTER OF RAILWAYS
(SHRI NANDA) : (a) apd.(b) . The
Railways had in the past been running
departmental catering. on. the principle of
‘no profit no loss’ and tariffs were fixed
on this basis, but in accordapnce with a
recommendation made by the Railway
Catering and Passenger Amenilies Committee-
1967, this principle has now been. modified
so0 as to provide for a small profit of 3 to
4 per cent which should be ploughed back
into the service, There is, therefore no
proposal to utilise the profits to reduce the
tariffs,

(c) The rates of standard meals,
vegetarian and non-vegetatian (both Indian
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and Western Style) tea and coffee are
standardised on un all-India basis both for
departmental and contract catering and are
fixed by the Railway Board excepting rates of
tea and coffee sold at stalions in metropo-
litan cities of Calcutta, Bombay, Madras
and Delhi which are left to the Railway
Administrations concerned. The rates
for other items such as Puris, sweets, ala~
carte items etc. are prescribed by the
individual Railways taking into account
the cost of preparation, service, etc. as also
the local factors,

Regular checks as well as surprise ins-
pections are carried out of the rates and
quality. of edibles sold through deparimental
and . private catering to ensure that the
rates. are charged as per the prescribed
schedule and the quality of food supplied is
of requisite standard,

(d) Iostructions exist that authorised
price list duly sigeed are eahibited in all
refreshment rooms, restaurants, stalls and
on each Vesdor's tray. The bearers of
dining cars and refreshment rooms are also
required. to cacry small pocket size price
list menu card with them while solicitiog
custom Specific i of lapses ing
ta potice in this regard are taken up with
the staff at fault.

aracreT OF @ (TfavAe W)
& DT 9T G5 FA

7832; =i} WO SIS0 AT
T AT 4g 9 ¥ F FE f

(%) 7arag w= & f5 wearuenan
v wgw (fgw-nem Id) ox ganrdd
# dear ¥ P Y 9T 9y WX IqW
& qgifs qg oF @ T @ A agi )
HTEA 9T AT AT AT HAF AT AT

Fr TEY;

(@) afz g, @ 7@ F19 59 aF
groew FEaT Irgar; #i

L

(m) afz agi 9T &z @aw &1
sarq A 2, at Iu% Fr Frew§ ?
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Disparity in Promution of Officers recruited
through Union Pablic Service Commission

7833. SHRI VIDYA DHAR BAJPAL :
Will the Minister of RAILWAYS be p! d
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considered by the Departmental Promotion
Committee (presided over by a Union Pub-
lic-Service Commission Member) for perma-
nent absorption against permapent Class I
vacancies earmarked for them from year to
year,

The Temporary Officers in other depart-
ments were recruited as temporary Class T
Officers through the same comptitive exam-
ination and as such they are being conside-

to state :

(a) whether it is a fact that Officers
recrutited by the Union Public Service
Commission through interview have been
given temporary unclassified status on the
Railways and these temporary Officers with
10-15 years of service are not considered
for promotion if a directly recruited Officer
with 4 years of service is available;

{b) whether it is also a fact that Offi
cers recruiled by the UPSC in the same
manner for MES etc, have been given tem-
porary Class 1 stalus and their seniority
and future promotion is based on the leng-
th of service; and

() if replies to parts (a) and (b) abo-
ve be in the affirmative, the reasons for
such vast disparity in promotion chances
in the two Mipistries under the same
Government and the steps being taken to
set right the disparity ?

THE MINISTER OF RAILWAYS
(SHRI NANDA ) : (a) On Railways,
Temporary Officers are treated as unclassi-
fied.

Promotions are based on senioritycum—
suitability. As in aoy O:ganised Service
permanent Officers are senior to temporary
Officers.

(b) and (c) . Temporary Officers on
Railways were recruited for employment
in developmental and construction works
on Railways during the Plan periods and
were from the overage narket. They were
not recroited as Class I Temporary Officers
but were given gazetted status with no
classification as they did not form part of
the cadre of any Class of Service. They are

red for per absorption based on the
length of temp y secvice t the quo-
ta of permanent vacancies reserved for their
absorption.

Tt is not feasible to even up the promo-
tion chances of the different Services under
different departments.

Confirmation of Stenographers and
Draftsmen on Northern Railway

7834. SHRI VIDYA DHAR BAJPAL :

SHRI SHRI CHAND GOYAL

Will the Minister of RAILWAYS be
pleased to stale :

(a) whether the Railway Board issued
a directive to the Northern Railway in Sep-
tember, 1969 that those who have put in 7
years of service in the Railways should be
confirmed and a statement showing the
number of employees confirmed and uncon-
firmed should be submitted to the Board
upto 31st December, 1969;

{b) if so, the oumber of Sienogra-
phers, pay scale-wise, confirmed and uncon-
‘firmed on the Northern Railway with dura-
tion of their service; and

(c) the oumber of Draftsmen confir-
med and unconfirmed with duration of their
service on the Northern Railway 7

THE MINISTER OF RAILWAYS
(SHRI NANDA) : (a) Orders were issued
by the Railway Board io September, 1969
to institute a special drive to ensure that
as far as possible the staff who bhad putin
more than 7 years service should be confir-
med. The Railways were also asked to su'-
mit by 31.1.1970 a report showing the resu-
tre of this drive,
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(b) and (c) . 1nformation is being coll-
ected and will be laid on the Table of the
Sabha.

Setting up of Cement Fuctories in
Northern States

7835. SHR1 HEM RAJ : Will the
Minister of INDUSTRIAL DEVELOP-
MENT, INTERNAL TRADE AND COM-
PANY AFFAIRS be pleased to state ;

(a) the number of Cement factories
in the Country state-wise and Union Terri-
tory-wise;

(b) whether it is a fact that only few
cement factories bave been estsblished in
the Northern States and Union Territories
so far, although now the Geological survey
has established the existence of limestone
in quite good quantities for their setting
up; and

(c) the steps Government propose to
take to set up more cement factories in the
Northern States and Union Territories dur-
ing the Fourth Five Year Plan either in the
public sector or private sector ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRLF A.
AHMED) : (a) There are 46 cement facto-
ries (2 at Probandar) in the country. The
State-wise break-up is as under :-
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State 1\}0. of Unis

Andhra Pradesh
Assam

Bihar

Gujarat
Haryana

Jammu & Kashmir
Kerala

Madhya Pradesh
Maharashtra
Mysore

Orissa
Rajasthan

Tamil Nadu
Uttar Pradesh
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(b) There are at present seven cement
factories located in the Northern Region,
Two more factories are having trial rums
and are expected to start their commercial
production soon. Two additional factories
are also expected to come up in this region
during Fourth Plan period.

(c) Government as a matter of policy
has decided to discourage the setting up of
additional-capacity in the surplus areas and
to encourage the setting up of capacity
only in the deficit areas, In pursuance of
this, they have also decided that the additi-
onal capacity to be set up in the Public
Sector should henceforth be only in the
dificit areas. The :etting up of a cement
factory at Bokajan (Assam) has already
been agreed to while the setting up of ano-
ther factory at Paoata (Himachal Pradesh)
in under consideration.

Withdrawal of Travel concessions for
commuters on local Traios in Bombay

7836. SHRI RAM AVTAR SHARMA :
Will the Minister of RAILWAYS be
pleased to state :

(a) whether it is a fact that Govern-
ment propose to withdraw travel concess-
ions to commuters on local trains in Bom-
bay due to losses the Rajlways are suffer-
ing; and

(b) if so, the details thereof ?

THE MINISTER OF RAILWAYS
(SHRI NANDA) : (a) No such proposal
is under consideration at present.

(b) Does not arise.

Orissa Government's request for setting
up steel Plants in Orissa

7837. SHRIS. KUNDU : Will the
Minister of STEEL AND HEAVY ENGIN-
EERING be pleased to state :

(a) whether the Government of Orissa
have written a letter, enclosing a Memoran-
dum, to the Government of India particul-
arly to the Minister of State for Steel and
Heavy Engineering; requesting the location
of two Steel plants in Qrissa:
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(b) if 50, when the letter was writlen
and the main grounds canvassed in the
{etter and Memorandum for the location of
these Steel Plants in Orissa; and

(c) whether Government propose to
locate a Steel Plant in Orissa  during the
Fourth Plan period ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEERING (SHRI K. C..PANT) : (a)
Yes Sir,

(b) The letter from the Government
of Orissa in dated March 5, 1970 and the
main ground advanced for locating a steel
plant in Orissa the availability of raw-mater-
ials in the State,

(b) No Sir. But it is proposed 40
consider these locations for future Steel
Plants,

Assets of Business Houses

7838. SHRI ARJUN SINGH BHADO-
RIA : Will the Minister of INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS be pleased to
state :

(a) the number of business houses
whose assets exceed Rs. 20 crores taking
into account the companies and industries
owned controlled and/or managed by them
and the number of such houses whose
assets exceed Rs, 50 crores and Rs, 100
‘crores ; and

(b) the number of firms or companies
haviog assets exceeding Rs, 1 crore, Rs. 2
crores and Rs. 5 crores, the assets being
computed per undertaking separately in
case a company is operating - more than one
undertaking ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRIF. A.
AHMED): (a) According to the composition
of mdustrial houwses as indicated by the
Industrial Licensing Policy Inguiry Commi-
ttee in its report and financial data obtai-
ned from the annual accounts of companies
for the year 1967-6¢, there were 48 indus-
trial houses having assets exceeding Rs. 20
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erores 24 industrial “houses having - assets
exceeding Rs 50 crores and 9, having assets
excecding Rs 100 crores,

(b) According to the information collec-
ted by the Monepolies Inguiry Commissi
about companies (other than Government,
banking-and imsuranoe) ‘838 compawies had
asscts exceeding Rs. 1 crore, 474 companies
had assets exceedimg Rs, 2 - crores and 169
companies had assets each exceeding Rs, 5
crores as on 31st March, 1964. Information
about firms and undertakings is not avai-
lable.

Loss incurred by Heavy Elllllﬂﬂl“
Corporation Ltd,, Ranchl.

7839. SHRI'ARJUN SINGH BHADO-
RIA : Will the Minister of STEBEL-AND
HEAVY ENGINEERING be pleased to

state @

(a) the total amount of loss incurred by
the Heavy Engi ing Corp Lid,,
Ranchi so far and the amount of loss sulf-
ered in 1959-70 .and

(b) the causes for the loss, the steps
taken by Government in this regard and the
resulis theecof 7

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEERING (SHRI MOHD. SHAFI
QURESHI) : (a) The total loss incurred by
Heavy Engineering Corporation Ltd., Ran-
chi up to the 3ist March, 1969-was-Rs. 40.73
crores, The accounts for the year 1969-7)
are yet to be finalised ;

(b) The losses hitherto  mcurred by the
company werc due 1o .-

( i ).gradual build up of capacity ;

tii ) under-utilisation of
“Fuilt-up ;

the capacity

(ii") inadequate preductiv'ty afthe initial
- stages
( iv) fixed charges op account:of town-
thip, interest on capital etc.

Projects of this size normally teke a
number of years to be built up to an econ-
omic levcl, With a gradual ingrease in prod.
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uction, the working results will improve in
the coming years Every effort is being made
by the Corporation to reduce the loss.

Pool price for Iron and Steel

7840, SHRI ARJUN SINGH BHADO-
RIA : Will the Minister of STEEL AND
HEAVY ENGINEERING be pleased to
state :

(a) whether any of the Stale Govern-
ments have asked the Central Government
to fix & pool price for Iron and Steel that
would apply to the country as a whole ;
and

(b) if so, the reaction of Government
thereto ?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEERING (SHRI MOHD. SHAFI
QURESHI) : (a) No, Sir, but the prices
for Iron and Steel fixed by the Joint Plant
Committee with the approval of Government
apply uniformly to all rail heads in India.

(b) Does not arise.
Problem of Mentally Retarded Children
7841, SHRI BENI SHANKER SHA-

RMA : Will the Minister of LAW AND
SOCIAL WELFARE be pleased to state :

(a) the steps taken to solve the problem

. of the mentally retarded children;

(b) whether any location has been made
for the purpase ;

(c) whether some social organisations
are carrying on the work, and if so, whe-
ther they are aided in this respect ; and

(d) whether the desirability of solving
the problem on a world-wide basis has been
considered, and if so, the efforts made in
this direction and the results achieved ?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND IN THBE
DEPARTMENT OF SOCIAL WELFARE
(DR. (SHRIMATI) PHULRENU GUHA) :
(a) and (b) . Thz Department of Social
Welfare has established a Model School
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for Mentally Relarded Children in New
D:lhi. This will be developed into a compre-
hensive pational centre for the retarded as
soon as possible.

(c) Yes, Sir, The Department of Social
Welfare offers assistance to institutions for
the handicapped, inclading those for the
retarded, for developmental purposes.

(d) The Government are not aware of
any significant effort made on a global
basis.

Cooference on Design, Fabrication and
Erection of Steel Structures held at
Calcutta

7842, SHRI RAJ DEO SINGH : Will
the Minister of STEEL AND HEAVY
ENGINEERING be pleased to state :

(a) whether a Conference on Design,
Fabrication and Erection of Steel Struct-
ures was beld recently at Calcutta ; and

(b) if so, the details of the delibera-
tions and findings of the conference 7

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEERING (SHRI MOHD. SHAFI
QURESHI) : (a) and (b). It has been
reported that such a conference organised
by the Indian Standards Institute in colla-
boration with Indian Engineering Associ-
ation and Indian Iostitute of Welding was
held in Calcutta, The Ministry of Steel and
Heavy Engineering was not invited to
participate in the conference.

Central Eogineering and Design Burcan
of Hindustan Steel Limited

7843. SHRI RAJ DEO SINGH :
SHRI KARTIK ORAON :

Will the Minister of STEEL AND
HEAVY ENGINEERING be pleased to
state :

(a) whether it is a fact that the Cent-
ral Engineering and Design Bureau of the
Hindustan Steel Limited has developed
sufficient konow-how and expcrience 1o fab-
ricate a Steel Mill completely;
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(b) ifso, the terms of the agreement
of the protocol signed between the Govern-
roent of India and the Soviet Union in
the month of March, 1970 ;

fc) whether the protocol signed cont-
ains a clause whereby any variations from
the project repart will require consultation
and consent of the Soviet Union ; and

(d) whether it implies that the Central
Engineering and Design Bureau is not allo-
wed to function independently ?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEERING (SHRI MOHD. SHAFI
QURESHI) : (a) Central Engineering and
Desigos B is the c y wing of
Hindustan Steel Limited. It does not
fabricate steel mills, but renders consult
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(c) the estimated foreign exchange like-
ly to be earned through such exporis?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRIF. A,
AHMED) : (a) Yes, Sir.

(b) No concrete proposal has been rece-
ived from the firm in this regard and in the
absence of a proposal spelt out in detail, it
is not possible to indicate the extent to
which the contemplated exports may, if at
all, affect automobile production in the
country.

(c) The estimated foreign exchange lik-
ely to be earned through such exports has
not been indicated by the firm.

ancy services for setting up of steel plants,
1t has developed koow-how for this purpose.
Certain gaps in the know-how have been
and are being filled by collaboration
agreements with foreign consultancy orga-
nisation,

(b) and fc). Mo protocol was signed
beiween the Government of India and the
Soviet Union in March, 1970. A protocol
was, however, signed on 20. 2. 1970 during
the visit of Mr. Skachkov to India, The
gist of this protocal has been explained in
the statement made by the Minister for
Steel and Heavy Engineering in this House
oo 24, 2. 1970,

(d) Na, Sir,

Export of Car Components by Hindustan
Motors Ltd.

7844. SHRI ARJUN SINGH BHADO-
RIA : Will the Minister of INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS be pleased to
sfate

(a) whether the Hindustan Motors Ltd.
are exploring the possibilites of exporting
car components ;

(b) if so, whether the exports would
not hit the automobile production in the
country ; ang

Rep ion by Loco Shuanters, Jaipar
Division (Western Railway)

7845, SHRI J. M. BISWAS : Will the
Minister of RAILWAYS be pleased to
state :

(a) whether any representation has been
received by the Railway Board from the
Loco Shunters working in the Jaipur Divi-
sion of the Western Railway;

{b) what are the issues raised by them;
and

(c) the action taken thereon?

THE MINISTER OF RAILWA'S
(SHRI NANDA) : (a) Yes, Sir.

" R

(b) The repr 1i gai
ding of promotion of shunters to the post
of Driver Grade *C’ due to illiteracy,

(c) According to the procedure laid
down illiterate drivers are not allowed to
work oo Main lines. Therefore, on occurance
of vacancies on Branch lines, their claim
for promotion as Driver Grade *‘C’ will be
considered.

Rent of Sweetmeat Stalls in 111 Class
Waiting Halls and on Platforms in
Baroda Division (Western Railway)

7846. SHRI ESWARA REDDY : Will
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the Minister of RAILWAYS be pleased to
state :

(a) whether it is a fact that the West-
ern Railway increased the rent of Sweet-
meat Stalls in III class Waiting Halls and
on Platforms at all the Railway stations
in the Baroda Division (including Baroda);

(b) whether it is also a fact that all
the contractors on this Division paid 50 per
cent increased rent, but the contractor at
the Baroda Railway Station did not agree ;

(c) if so, the basis on which the Baroda
Contractlor was given this exemption ;

(d) whether it is further a fact that the
Baroda contractor claimed Rs. 1,30,000
from the Railway and the same has been
paid ; and

(e) if so, the details thereof ?

THE MINISTER OF RAILWAYS
(SHRI NANDA) : (a) No.

{b) No.
(¢) Does not arise,

(d) and (¢) . One of the contractors
had claimed a refund amounting to over a
lakh of rupees on account of licence fee
and rental charges for being given less
area but the entire amount as claimed was
not paid, An amount of Rs. 8,472.70 P,
was only found due and was paid.

12, 19 brs,

CALLING ATTENTION TO MATTER OF
URGENT PUBLIC IMPORTANCE

Reported launching of earth satellite by
China and its implcations im respect
of India’s security

=t fira v WY (AgaA)): Heqe AR
Tm, AU ww I FAGH F weEw
arae 3 F FIC AT AWK AET R |

weqew wRa © Fifan wima Aifw
& At § ' wE I ?
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oft forg avw wr ;oY g, <@ wigew
7eat 3 ¢ fam 93 & & aagz @i
FIET ISIAT A1E W@ E |

WEqH WEIAY ¢ G |

ot fore oo @1 mEw AT A
T HY sqFEAT F7 047 § 1 A FEare
F1 favg wree g & ormeREa i
wrar @ MY 3g fewddzr wiw gefaw
st & Aragd & | Efaw gadf fewd-
fz o1 Ewfagt sam FN F e
gafer & wwgar § 5 goey o mara
o § W wigd A fs fedm ffa-
L@ R

Iy Fifan g&a g favfesi &
Wt g W § 1 ATENTEZE W W)
tfefadls § 39 ¥ 9 ww € fomr-
& &t gau &1 3/ @ fafeet
J gy guw wara fear 2 sw fasg
& i fedm fafrex w gewc ag
foar & 1 7ar feda fafrex ggar Y
wqA qrg & ?

U oF =T gET FIA Z ) Ao
ROt ag wd davse @er & 9g faar
fedft &1 waT Foer 1w & Sy
fodt &1 ag@tr 58 fer &1 wr farge
@ At gad at A FE e $T
a1 A F A | TR W qg g weex-
qur fawa @ smar g Wi T faey
oY | 39 I TUM AET FY AT FT TR
orard A1 Afgd 1 &S " wraAr |gar
g¢fF war aug €% &7 gw 4 em
fama a1 g W1 forgem Y @
& mwiA wAY F gzt wAr wifgd AR
sara ¥ aifgd

SHRI SURENDRANATH DWIVEDY
(Kendrapara) : How can you discuss outer
space in inoer space 7
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FeqE WERT : UF WIS WY A A
dE 1 FE Al arg w g @ arag W
s &fad

st s fagrdt Aol (FFTAR) ¢
7g =FeqT F1 W6 AE ¢ | SfF gmd
Ffemay dmtant & fawa ¥ @ig ag
ST GUT §ATT § 1 3@ A HAT AN
HAY qga § et a) sarer wear gar |

st Ay fomd (9%) @ w6t w@d @
g wEAH)

seam wgew @ ag feww fafreex
FY gradee fear aar 91, T areE SR
¥ femr mav oW ww wAEY € fE
wfrs oo Fam ag smrgm @t
sasr g fom &1 & § ol gawy @t
e forgr s o

=t sHew

st o e (arai-gfan) ¢
# wfyeradta 1% wgea & faw fagg
F T @ #4 F1 @ wiwfva ww@r
g ardar swar §fF ags@m At ¥
uF qF3q § :

“dr grU gee Y-S9UE @y ¥
HIATT Q9T WILF FT &7 9T 9%
T gHH gHre”

THE MINISTER OF DEFENCE AND
STEEL AND HFEAVY ENGINEERING
(SHRISWARAN SINGH): Mr, Speaker, Sir,
the House has already been informed that
the Chinese had attained medium ronge
capability in missiles. The successful
launch into orbit of an earth satellite of
173 Kilograms by China is an indica-
tion of her having developed a rocket
engine of sufficient power to  put
an inter--continental ballistic missile of
range in excess of 5000 miles. A full assess.
ment of this developmeat will have to
await more details about the satellitz, but
it is clear that China is now well on the
way to possess an ICBM capability. The
area in which they have not yet proved
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their capability is with regard to the probl-
ems of re-entry and terminal guidance,

With further improvements, the satellite
should be capable of being used for the
purpose of gathering information regarding
road systems, launching sites of missiles
etc. ;

Government of India have already a
space programme snd have been working
on it for some years. According to the
present time schedule we should be able to
put into low level orbit scientific or appli-
cations satellite within 4 or § years. Once
the basic systems have been developed it
should be possible to go to the second
stage of development of the larger booster.
This whole programme is being worked
over a 10-year time frame. This will now
have to be reviewed. We will re-examine the
programme to consider the extent to which
it can be speeded up,

ot ol SN 1 98 UF agd &
wEeqd wWX AN fawg § oA sw I
79 e & I AT "AIAT FHA @ HA
& g &1 v | fog® oF g Jufuw
uadf feqrédfe &1 & Foafes ¥ §
3q ALY § 1T A Wy aw arer afw
T FLFW IgT YIN F 9ATH gH
arri 7 Foar &1 sfe gdar o & g9z
T gura gram s femmmar g
ot g1 mar g 5 WY s g §
T & 8% T F F1E TEAFTA gH AGH
Faffasy 197 & qar Mg fE
99 F gFrre § a1 WA el afs
a1 &1 2, #ar #1% fefaadr fawew
F @ § wiok gru qgr™ @ W@r g, ar
adr gavgn @ F1 famar w@r g fw
3 grd S oAl § W @R g
MOFT Al AL AFS g ) W W FaA
TlA 3AAT AT T T 3@ AIGAIGET FY
s&ufF §8 @ T3@ ¥ A @

M & | TRl FET R

«_..low level orbit scientific or applic-
ations satellite within four or five years'’
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AR AT AG § gg A1 a1 §a) Age
& 9 4T GYEIT 9 | ZF A FEET
9% A T @ § 1 o ¥ 39 fawfaar
SAFT goqr § | qar AG FEt ¥ F UFE
amr §, #2f & sERl Jga g AT Y
I Gy § w1 Far IAET AT )
wH g A T Af 2 A A
T FT AT § | AA1F AT qg A ALY
21 35T |F) AW T 9w F AT
AT T@T & | TAFT AdYST W WY g"
2@ @& A g ¥ god o wre
Tt At gfa grofeen & w59 §
gaTdt miaT A & v yfw {1 swgfw
qU T At A9 FY ¥JAr 97 F a9 g
trem @ 2% Affa & 7w oan®
% frgs v a9 ¥ @ wzq § & qaar
wgrar 1&g W Afe gy aween
A & ¥my A w@ a9 g F 9w
nzge wta1 § f5 faw sqaear & a9 ag
G A2 gh & ag 9FaT W@ JW AT
ga1 7Y gFar & 9IX 9g & 99 T-
aoqT ¥ 1@ @ feafa # 7@ & awdr @
fe ag AT & gFEFT FT GF | @ IR
Fy ga ¥ @€ g A 1 4T
oo FE F1 FH O A G § -
dtg 9 &, T9 FEF ad g, ad 5
FYHWIT G T & IAUE FA A
FIA FTA AT @ E 1 AH A qF I
Y #r Aifs W@ 193 997 Ay
ag grer ar g I AR qer
fs smeay fifg Far @ 7 arag 99 gwa
mardr &t & qeaEr & sgroar fy an-
) grar g fasar ) g7 wadwr g
aff swm @i andst W A S
fegar ag A W@ AT /T AgH AT
@ 4rd &1 warF o ghar gara §
@ | wAAF, 4A0FT [F F I
ATF AT 9% T7 FT £ | aAAFH1 A=
feaf &1 3w 1 3g WA €AT6l FY wrEAT

2 | gATU ¥ AT EATAT AV ALY ArHar
qig ff R ) FWH AT
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grdar 93 fadx @A anet Aifg ar we
9T fiT @A aret Aifq w9 as w9
I E 1 IEY FA oFAY FEAr Ag g1
et ared § 5 a3l swgedy ai a@wdt
WA I &7 599 FFT Q&1 39
sqFEqr & WA MT I 3T FT FAF AG
FAT aFd § 137 F @ wigs w7 ys-
Afas ziA S FE qqr Az I Fa §
ag A A/ & fag dae e 7oy
TN BT aATAT € A8 TF AT AL
g1 9a% AYFST A 3T FA G 3
fra® 22 e &, 38% aX § it gz =y
a9 aFd § Wi @19 7@ 999 9§
s gfmdr ofcads o7t 9 am
oIT FT §HKT g1 | @ FA qg 7 F§ 5
gasr ag fawg A8 &1 99 waEEar §
g HA F1 AT FT ST § IUL AR
feard 1 fow & area &), Feaqd &1, 98
FAFE I AAFH X TH F AT A F | g7
T ST FY A IW I F q@ERT FW
§ fe dmT 7€ &1 9@dAT 5§51 eq
fawa & wonrs § 9 991 &, afew agd
fe arag =@wt i & oftaqa @0 &
fag darT g1

s T F gy ¥ oAw a6 ¢ | =T
Fife:Fem dfafies fawrger 31 gt aa
& fear % F ¥ A9X 37 arFg WA
A F g9 H g 31wy W fgmwy
¥ 9= %t &1 q8@ W EI9WA
o "t ¥ §z &7 gAId & 9% gner
FE T arsg qnE 7w Ay
ug smaAr =gar § fF oF@r 99 a0 gar
Far # & fag @wix § 99 &1
fefasy faezm 2 wiT @r 99 7 39 AR
# 71§ Afa faaifa ar &)

W WO AT FAN F ar ¥ gerfaw
ot FRd § A fesAn @ §)
FIAGR F I WY a7 4717 & ar
¥ #1% sqawar § ?
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[ = st w@E )

qaOF WX ' FE fae §T g
gt AE-afasiad A8 9T g
FWH Ak g9 3T 9T @A T @
§1oa Wt A 39 ¥ gfaar, waw
ar AFTA F T e mfz F A §
gzigar windl &, @1 ¥ ag o9 AT §
fis wiea 9 ET 9T gETET FE | ;T
4t agig wrw 6T UF @< grg wiK
sz el B ag wiEaEa 23 & fag
fare § fs A wifaeiae €9Y 0T g
ZEATAT FHY G T AT EW g AR F
fireft & ama § & WA ?

I @ A R T g A Y
fdt &7 ITT X F w9 W7 S wEwd
W §, a1 AT g9 AT FY AT FT
T ¥ g Al ¥ W gu fraared o
o §YM FEAD §F AgeAqd swel &
SRS fag aea ¥ aff §, T a2
wrr fady g5z F@r g

DR. RAM SUBHAG SINGH (Buxar) :
Mr. Speaker, this is a very serious matter.
They went on parading before the world
and particularly before our countrymen
that it was not at all needed. Now the
Government of ladia and the Prime Minister
are plaoning to vacate the entire Himalayan
area. In such circ it is ry
that she should be asked to come here and
give an answer.

st oo GEAEW g gEAl O#T
I W & fau wgm A wY gawr
13 |

MR, SPEAKER : The gquestion was
directed to the Defence Minister, if it was
directed to the Prime Minister, then the
demand is justified.

Wit o GORAW : HeTH WEIEA,
W19 4T gRAT GIET FT AT FWE ?
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oft sz W : @ Fg9 Aga W
fasa & 1 ag wizw fafawer #1 frug &,
LG e il

SHRI SWARAN SINGH : I cannot
help fecliog  that Members are not quite
fair. They give motice of a call attention
noiice directed to me and when it is being
taken up, they say that I should not answer
it but the Prime Minister should answer i,
If they had felt so strongly about it and if
they felt that T could not answer it, they
should bave put in a call altention notice
directed to the Prime Minister .. (Inferrup-
tions )

ot firgwer w1 OR U qTEeE WG
WIS | qAT AERT, W F TF AT FT
afasit & fF ary s1fan vday Hfew
IO TN F g AL AFT §, FaE ¥
agHA & IAFT qrarT @ (sqwaw)

st ad sl 0 @ Wi &
FaR ¥ waa &@ w1 wfaw few &
g7 s 97 FT 3T wAW WY w7
{=wererr)

SHRI SWARAN SINGH : Mr. Speaker,
Sir, the entire stalement of the hon.
Member can be divided into two paris;
one was a lecture and [ am not competent
to give a counter-lecture. 1 think even
the Prime Minister will not think it proper
to give a counter lecture. Then, at the end,
he put four questions, and 1 shall try to
answer tho-e four questions as best as
Ican. 1 start from the end. He puta
question as to whelher our policy of not
signing the non proliferation treaty continues
to hold good. 1 would like to reiterate,
very clearly that we have taken a deliberate
decision not to sign the non proliferation
treaty and we stick to it. The reasons have
been given earlier, and I will very briefly
rep=at them. It is discrimioatory; it creates
an exclusive club; it comes in the way of
the development of nuclear energy evea for
peaceflul parpose. For all these reasonms,
we have decided not to sign the non-
proliferation treaty; and this policy contis
nues,
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The other question Ihat he asked was
about our programme for the manufacture
of atomic bombs or nuclear bombs. We
had in this House a detailed discussion on
this subject in which the Government's
position made clear that our policy is to
develop our nuclear emergy for peaceful
purposes and we have no programme of
building or constructing or manufacturing
a nuclear bomb, ...

it $ares we (fesst g27) @ S
axaeeifas § aTHi 4 3 ?

SHRI SWARAN SINGH : .. or an
atomic bomb 1 know that there is a counter-
view but he bas put me a question, They
can answer for th lves but they t
answer for me. 1 bave to state the Govern-
ment’s policy very clearly, and concretely
and this continues to be the same unaltered.
Just as 1 said our pesition with regard to
the signing of the non-proliferation treaty
remains unaltered, our attitude with regard
to the f e of ! bombs also
remains unaltered. I have nothing more
to add. (Interruption)

ot AT WA W W 3
98 QZH ag FAM AP OARA, AT ers,
garagdi ?

Weaw HEHEY : ARSI §EEr 41 39
aLg 419 § ez Ag sreeEr wifge o

SHRI SWARAN SINGH : There are
two other questions that 1 have still to
answer, Oneis, have wo got a delivery
sysitem to counter the attack om us either
by a missile or a nuclear weapon, 1 have
made this positien clear at the time of the
last debate, that we should get iled
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from him, But I should like even at this
stage to say that I know there is an anti.
ballistic missile programme ABM pro-
gramme——

ot ag fowd : fedma @, offA
RBEzargar g

SHRI SWARAN SINGH : I will come
to that aspect. The point is that the two
super powers namely Soviet Union and the
United States of America, have embarked on
what is known as the ABM programme-
agti-ballistic missile programme. The latest
thinking even about the ABM programme
is that it cannot be effective’and they are
proposing talks to arrive at some arrange-
ment; this is a fact which scientists know
all over the world, that on account of the
differential in the expl of the various
warheads or multiple warheads, the ABM
is oot effective. That is ooe thing.

Then, the lay-out for that is colossal
which we can not think of for several years
to come. Even the super-powers are now
coming round to the view that it is an and
illusory idea to imagine that there can be a
safeguard against a nuclear attack particu-
larly by the inter continental ballistic
missile, and this position is there particu-
larly after the development of what is known
is MIRVS in which there are more than one
warbead upon the lethal system. The Jast
question, which he put first, is the broader
question as to whether we are going to have
another look upon our entire approach to
social and political problems. Parliament
decides and we are in the hands of Parlia-
ment. Whatever is the programme on the
political side or economic side 15 the progra-
mme approved by Parliament. If parliament

to the hard realities that there is in fact
no def gainst a delivery system by a
missile .. (Interruption)

SHRI M. L. SONDHI (New Delhi) :
Rubbish,

famgs waa

st ey T
qE g

SHRI SWARAN SINGH : Mr. Sondhi
is an expert and [ would like to learn from

in their wisd decide any other programme,
that will be binding upon the Goveroment.

ot JTH GXEIW WU AANRd,
¥ oF FEA FT Iq HeH) WERA 7 §
& & 78 fear & ag @ 5 ook
qIg WO 99 AAN S qrFa ar afw
zfaga At grg ag @O DT § av A
g7 53 wd g 5 w7l Al
gy & 7 §9 gg sraar =@ier a1 fE Ay



178 Launching of Earth

[ 7t o wcedtar ]

*qw g ke W gmEwE A
g ?

SHRI SWARAN SINGH : We have
not applied our mind to this aspect for this
reason .. (Iaterruptions) ’

SOME HON, MEMBERS : Shame !

SHRI SWARAN SINGH : The simple
question is, when our decision is pot to
manufacture the bomb, it will be a fatile
exercise for me to answer whether we have
the capability to produce it or not.
(Interruptions).

AN HON. MEMBER :
order.

MR. SPEAKER : MNo point of order

can be allowed during calling attention or
short notice question...

On a poinot of

SHRI SAMAR GUHA (Conmtai) : 1
know my name is not there, but the Minister
has misled the House...

MR. SPEAKER : Will you sit down ?
It is a big problem to deal with you and
also with the questions. You are a question
yourself. 1 am not going to listen to any-
thing from you now. Mr Shastri.

ot TATEATR mEst (9E1) ;0 Seaw
#algg, 19 F @rg gmy @ma T et
[0 a9 F FFL ATU AN W
Ak T & sf 51 A ¥y @ aAm
97 ¥t 7a9% & fr gfam & gamerare &
fantm &% frar smaomr 1 z@ wowes W it
BT Sy Hawg § | afFT @ amEer
ufirar & oF ¥ A, ow a@ ] A feaer
agt dmfs syala Y §, wa aF &=
it wifesT & S @ HTIHF AW g,
w3 9 A W g-Ivwg GeT §, A
feafa & fasmr &Y wifa g 3o
& wS & g wang g ot @ a
3a+1 a8 Faoq 3 fr o feafa & sw Ay
agrs Y W | ga: ¥ 9g SAAr Ggan
g e adfermr $ ANa g7 7§ 379
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T Ay § avear ¥ Ay gat Sifgl 5@
& A T gg N wdey g faw av
% o7 gm saar awr wrw fear -9Tug
ST F1 At g I aurd Y Tfgd ot ?
at & ag A wrgar § 5w aw@e
¥ a1 fergeam &) wem me) & N9 A
AW F @ aurd g7 FF A8 Jwr ?
(wagm)....
aeqw wPRY ¢ 4g Fur F1 a6
w1 g s FT 3., (swEeE)...

st TrEaT qent : garfas sT=fay

R ama g, wh & @ @ Ee.
(swwem) .

MR. SPEAKER : Will you please res-
ume your seat ? (Interruptions)

SHRI SURENDRANATH DWIVEDY :
The expression of such a view in Parlia-
ment is likely to create a misleading
impression all over the world. Itis also
derogatory to this country... (Iaterruptions)

SHRI UMANATH (Pudukko'tai) : It
is the individual view of the member. No-
body would be misled (Interruptions)

MR SPEAKER : The Calling Aitention
motion is regarding the Chincse satellite.
It very clearly says ‘*‘earth satellite by
China and its implications in respect of
India’s security™; mnothing more...... =
(Interruptions)

st 7y fowd @ ¥T e WH
MET T 1 TR AUTE FT AT WAL WA
gatdw § WA A qEd Jw A
A ag i T 1 wegw wE)EE, SART Y
vy Afm g awrd &1 g ) § Wi
mgi U FI0 F fAg qraa 2T MR §
aragardd

SHRI H N. MUKERJEE (Calcutta
North East): Sir | would submit to you that
a member of my party is entitled to your
protection, He may have made a mistake,
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but that is a different matter, We are not
sticklers for the rules 1o that extent. He
wanted to ask a question and he was
prevented from asking that question. 1t is
the prerogative of the members to ask
questions . , ...(Interruptions)

=t TRTEATT mest & iy o ag
sraar drgar # f5 A @ dnfw
grafey & fauw @ar gz a1 awit ek
9wt fraes & @ &@d A S
FIHIT & aurg 97 Jax w1 FOCE 7,
(sa=em) ... gad ana...

s §aT SIS W g AR,
¥y caTse aTs MET 1 AT F FEd §
Pr grgmr w1 quid 3R fgd, s A1 2
19 #1 7gf 99 ¥ TET F-7g wEl-
AmAT g, gTode 2. (maem)....

qEqW RETT : FE FIF 0T FT
aregs zfsar 3t fawmifEr @8, |
AT § TSI ATGF  AZ oo
(sa3ama)...

MNgar o A WA FA T
sSy7 #1 zfosar & = #Y IEd AL
(sramm)....

MR. SPEAKER : [Itis only relevant
so far as India's security is concerned.
Anything clse is irrelevant. I will not allow
anything beyond the precincts of India’s
security, Th: Calling Attention is about
launching of first earth satellite by China
and its implications in respect of India
security. May [ request you-
(Inrereuption)

SHR1I HEM BARUA (Maogaldai) :
Sir, all this must be expunged. (Iaterruptions)

SHRI RANDHIR SINGH (Rohtak) :
All this must be expunged. Everything
must be expunged from the record.
(Intarruptions) What is all this happening 7
{Intersuptions)
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SHRI PILOO MODY (Godhra): All
that you have to do is to expuoge all
this. (Inferruptions)

SHRI HEM BARUA : We are having

" these missiles from one end to another..,

(Interruptions)

SHRI PILOO MODY : I have a com-
promise. I suggest we do not send them
our congratulations till the time they
have dropped a bomb on India. (Interruptions)

st wmEar medt e 99TE-
frg> 20 a9l § 7 & y—3wg @i
wrx mrofas ghad & T § o
qEwET gifaw #T &, 39 FT g
& ? gw ) frg® 20 a9t ¥ cerfuw waef
93 QAP &7ar g9 51 © & ST mir
a% agd G § Wit W ygmr § dq
g gnd A 3 ¥ = 91
wE g ?

drudr arda—-3ar ag 319 99 A8 &
f& 7 77 gwaar @ fad efew £t 8
fe @i gamwarg & . (wmaEww).. =@
F mima  egaear  wagd, feaal,
gfgshfadl sz avar & o & 2.

SHRI RANDHIR SINGH : This nonse-
nse must be stopped There is a limit.

ga 9y @t ards Ag g7 W% &, 4
Fgalt gw ¥ avarm A @ &AL
(mrwem) @ @1 ygefmai uawder gt
=1fze | ... (HaWa)....

SEaW AEEA  WiT GETE A )

=it TRTEATT WS TEgE WERY
... (@A) ..

sit Toreiie fag : @9 gred W Teud
Q¥ =ifzn, 5w T Y oo A Rk
a7 &1 w928 §, 9 W@ oA|
g7 .. (swEed). ..



m Launching of Earth

o TrvAwT Svest ;& SaArn srzan
gfrqr agarg as 2 fF z3Ar eqar
a9 5@ & arz ) ag 3w fawe # foger
o7 § ...(mwsw)... W agr zaEr
UEATT FTQT Ag AEf & s gt Aw
zrzr, fagan, =faar st sags @idl
¥ gafafadl ¥ uwfase smoEr 7
. {m)..‘.

ot voriT fag : aTTE Wiw WiET )
ek ¥ ¥ faens oY qrdt @F agi ox
& 9 ¥ 3731 wamdw AT =ifeu )
g w19 ¥ fasrw g ardy aF & @
g wfe? @9 wwev gar Tifge )
.. (ST

SHRI PILOO MODY : I would like
10 know whether the hon, Member wants
that we send our congratulations to the
Americans for having dropped atom bombs
on Hiroshima and MNagasaki,

SHRI RANDHIR SINGH : What is all
this happen‘ng ?

SHRI PILOO MODY : They must be
expunged from the records.

SHRIN K. P. SALVE (Betul): The
entire calling attention has arisen because
it threatens our security. Are these ques-
tions relevant ? Are you permitting these
questions, Sir 7

SHR1 RANDHIR SINGH : That is a
threat to our security. !

SHRIN. K. P. SALVE : Are
questions relevant, Sir 7

these

SHRI UMANATH : They are quite
relevant, You sit down. You are not able
to develop your science and you are
talking like this. Nonsense,

13 brs,

off Tordle fag @ g9 frem &) amd
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faars sm7 1 @i agh T AE & aFd
g1 ... (mwam) .., 3 17 H g FT
¢ §, ev cuw =afm adf #¢ aFd § )

=t A TAIT AFY ¢ WY WY,
T g7 T qfgdm AR fR g T
Fr sfar ¥ dfsy S § Fzaww 5
Far gA% g agh 9T eI g ?
...(=a=EwW)....

st ToreY g @ 3 A T T AR
®WEIgg 9THAE F OTIRFA A
1§ org AT & 1 g9 sEHT ;aTed A&
T TFI 1 ... (sawem)... g WY
ol Ft @afya Af wT gEd § 0
were (TR

SHRI UMANATH : You are American
agents if we are “Chini’ agents. Your
Government is incompetent to develop
science. You want to cover up your indul-
gence in developing science.

SHRI N. K. P SALVE: Sir, what
matters is our countiv's defence. Are you
allowing these questions 7 I want your
ruling.

SHRI SWARAN SINGH : Political
overtones have been introduced in this
very important subject; but as erroneous |
impressions may be left in the minds of
the people of the country, it is my duty to
clarify Government's stand on these
matters, I hope Iam voicing the feelings
of everyone in this matter, It is surprising
that any one should even suggest that we
should think of sending congratulations,

SHRI UMANATH : Why not ? You
can send congratulations to America for
the astronauts; why not for this ?

SHRI SWARAN SINGH We will
only be sidetracking the issue if we were
to judge the economic or political structure
of a country in the matter of development
of nuclear energy for whatever puroposes

ﬁﬁqﬁﬁl EHEniCad ll'i‘-a’g PETOF it may be. It is a phenomena which is



known all the world over that science and
techoology is not a preserve of either
socialism or capitalism. It is science and
technology which transcend socialism or
capitalism. It is either socialist nor capi-
talist. Now, Sir, it is true that we are
behind China both in  the matter
of nuclear programme, particulacly in
MNortheastern region and also in regard to
carrier programme and we have (o speed
up our efforts to take up both our space
programme as well as our nuclear prog-
ramme.

SHRI BEDABRATA BARUA (Kaliabor):
Congratulation is a matter of courtesy. [
would like to say that it canaot be enforced.
When some Members insist that we should
congratulate  somebody, anybody will
become suspicious about it. I don’t want
that anybody should demand that China
should be congratulated. The hon Minister
has said that the question of having larger
boosters will bereviewed, that the 10 years
deadline will be reduced. This is a good
thing that the Government is doing. But
at the same time I am not abl: to agree
with the hon Minister in rzgard to what
Americans are doing. It is not possible
to protect America with this anti-ballistic
missile system. They can protest them
selves against the Chinsse but not against
the Russians, President Nixon has said
that the anti-ballistic system will bz ab'e
to protect America for 4 or 5 years. After
that Americs will oot be able to protect
themselves if there is a Chinzse ouclear
attack, That is why I ask the Goverament,
what is it that they are doing, io view of
what will happen to Indiain 1978,

But the experts agree that by 1978,
when the Chinese missiles will be effective,
it will oo longer be deterred by the Am:ri-
cans, What is called a balance of terror
will be achieved, May we know whather
the Government is planning for the time
being not oaly th: booster for 1978, when
it is rcady, but also the nuclear bomb ?
America and Russia will cease to bz a
factor in Asia by 1978 and not by 1980
a3 they expacted previously bacause of
this satellite and because of the Chinese
nuclear capability,

That is why I want to ask whether in
view of this there will be a re-examination
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of the nuclear strategy on our part. It may
oot be possible for the Goveroment to
make an announcement immediately but
what we would like the Government te do
is that it should re orientate its nuclear
strategy not ouly for peaceful use: but for
other purpeses also. An  announcement
will have to be made as to when the nuclear
deterrent will be produced, We want (o
develop [riendly relations with Chiea, But,
when they can blackmail us why should
we be friendly with them 7 That is the
basic question, Perhaps China feels that
the super powers might attempt to encircle
them and contain them., And Chinese
suspicion is that they are a part of the
containing system. And so loog as that
suspicion remains, China is bound to be
hostile,

MR. SPEAKER : You ask your gues-
tion.

SHRI BEDABRATA BARUA : In
five year’s time, the Americans and the
Russians themseives might say that it was
stupid on their part to pressurise Iadia
not to make the bomb. The pressure will
bz made that we should make more and
more bombs because India is facing the
greatest crisis in her bistory. (Interruption)

MR. SPEAKER :
spzech,

Do not make a

SHRI BEDABRATA BARUA : May 1
koow whether we should accept one of the
Breshnov doctrines, namely, that we should
co-operate 7 In  that event, the nuclear
blackmail should go and we should have
a definite policy for 1978, Otherwise there
will be a nuclear war. (Interr uption)

MR, SPEAKER : Mr, Barua, kindly
sit down. I am not allowing any more...

SHRI BEDABRATA BARUA : My
question is whzathzr the coaoventional
forces would bs reduced so as to make
th: money available for npuclear strategy
in the name of independent nuclear policy 7

st wg : (3Q) 77 TAAT
TENT F1 &T FL Q@
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qqA WHTW : WA TF 3 Al 39 &
W gr 1 10 weHY @F A9 A a9
1 fopar @)

ot vy fomd : wy ofg's @ WS
TEF FoTH A A FE g

eqw WEEY : 7L @Y Y dEqra
afa

it ay fona wa afgdl mw W
sredr I Argar g+ 2§ sPrar A
=ifg? 1 faaw 376 ¥ g% oixT A
WIET I3H FT wfaF g

SHRI SWARAN SINGH : Mr, Speaker,
Sir, it was a speech which was drowned by
very effective interventions or interruptions.
1 could not follow the whole of the speech.

SHRI 8. K. TAPURIAH (Pali) : Since
he himself admits that this was a speech
he need not answer.

SHRI SWARAN SINGH ; I want to
make the position clear,

ot wy fomd g WA, @
1 Y afg's w16 wrET I2T & § |

Heq@w WERA : FF "I § qfg’E
NTE WTET A FaAT A )

sit wy fond : fraw 376 § agi faar
gmifs stgz s mIT ad sar
aFa? feedt o @ qrIzr ARy § W &
@ T59 ISMI AgAi § 9T g g
@ & fF o) it war ag Adr S Y
% ¥ A wmar af qana Fa Fr I @

g7

ot waT g W9A gE i W
gL AgY Iava faar

W AT | UF AL AT guw
T T wrar §, sfea feesir qag /K3
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ST § | FgA JIS K7 A 94T A8 FAT FF
T § "I 9919 37 qrar ¥41 qarg 10

st @uT Tg . Wig g% W qig’e WE
TIET TS FY ToNaF 3 1

Req AR : AFY qrAT AG FWIHAT
a9 aF 15T AIF WET A FLA 1 ;=
fe #g faad ot  afg’z se =WET FT
fear wafad g9 #1 9r S0 &0

SHRI SAMAR GUHA : I want to
draw your attention 10 the fact that the
Defence Minister has misled the House by
making a wrong or incomplete statement and
a confused statemeat..,.

MR. SPEAKER : He can write to me.
The procedure is laid down.

SHRI SAMAR GUHA : He misled the
House when he said that it is the policy of
the Government to develop nuclear energy
for peaceful purposes. It is nota fact that
the Government have given an underlaking
to Canada that plutonium will not be used
for developing blast technology even for
peacelul purposes....

MR. SPEAKER : I am an ordinary
man. The Speaker needs to be a superhu-
man being in this House,

SHRI SWARAN SINGH : The hon.
member laid for considerable stress on
our adopting an independent policy with
regard to the development of nuclear
technology and nuclear science. 1 would
like to say very categorically that this
is precisely our policy. We have our
own policy and we refuse to be pressurised
by one or the other in the matter of develop-
ment of our nuclear energy and nuclear
technology.

SHRI'SAMAR GUHA : That is not
their policy. Otherwise, why have they
entered into an agreement with Canada not
to use plutonium for developing blast tech-
nology for peaceful purposes.,.

MR, SPEAKER : If he goes on like
this, T am sorry I will have 1o perform the

pl duty of ing him.
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SHRI SWARAN SINGH : T would also
like to say very categorically in reply to
another aspect mentioned by the hon,
member as if we are in any scheme of
containment of China. That is not our
policy. I want to make that quite clear. We
may have our own difference with China.
They are bilateral We have been trying to
resolve them. We have to defend our sover-
eignty, but we do not join any group in this
containment of China.

The third question was whether if we
go nuclear, we could reduce our expendi-
ture on defence. This matter requires very
careful consideration. But 1 can say that
so far as our cooventional equip and
conventional warfare preparations are
concerned, they caonot be reduced in view
of the long land borders and the type of
situation that prevails on our long borders
with two countries, China and Pakistan
with whom our relations are not good.
Therefore, there is very little scope for
culting down any expendilure on our con-
ventional warfare and conventional prepara-
tions of the Air Force, the Army and the
Navy.

I would like to clarify one aspect which
is bothering my hon. friend, Prof, Samar
Guha, very much.

MR, SPEAKER : No, no.

SHRI M. L. SONDHI (New Delhi) :
On the occasion wheo the tenth Hjydrogen
bomb was exploded by China on 29th Sep-
tember last year, it was the view of our
Minister here and of the United States ex-
perts that this Hydrogen bomb had been set
off at a fairly low height, and he, along
with his American friends, concluded that
the Chinese were yet far from developing a
delivery system.

I would like to place the focus on the
grave failure of the Defence Ministry’s
intellig te. Wh we have
questioned the Minister about the develop.
ment of offensive nuclear missiles by the
Chinese, he has claimed to know more than
us and he hastold us that he has solid
basis for believing that the Chinese capacity
is limited to 600 miles. He has come out
with that statement here and outsidc in
many parts of our country. Today we realise
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that the intelligence estimate of the Defence
Ministry has thoroughly misinformed us and
that he has presented a distorted picture to
the country. | would like to know whether
the Government will hold a comprehensive
enquiry into the failure of the Defence
intelligence to predict the development of
Chinese inler-continental missiles.

This House should concern itself with
the implications of the tel tric system of
the Chinese satellite. We know that it is
sending out signals regularly. I want to
know whether we are capable of catching
these signal!s. At present these may relate
to the flight itself but next year or even
earlier, the Chinese may send a reconnai-
sance satellite which will pick up the move-
ment or deployment of our troops and our
defence infra-structure and information
relating to it. I wanlt to know from the
Minister whether, apart fiom looking at the
end of a telescope, he has the techoology
for tracking signals from slights in space,

A study of the Defence Ministry's Report
discloses the woeful inadequacy of the Minis
try’s thinking on the development of missiles.
May I know whether we bave a productive
missile programme ? I do not want to hear
that our scientists are allowed to fulfil their
intellectual curiosity. I want to kmow what
is the specific contribution which our missle
production is making to our defence poten-
tiality. I want a clear answer.

I want to know how far it is a reflec-
tion on the Goveroment’s policies that those
in charge of this programme 1 will
not name them because I bave not  wrilten
to you earlier, but mext tuoel will name
them-have reconciled themselves to workiog
with borrowed material and borrowed ideas
and become slavishly dependent on techno-
logy elsewhere,

1 would like to know in particular from
the Minister whether he reafises, when he
tells us here that the guidance system of
the Chinese has not developed, that it is
poor comfort to us because the Chinese have
got warheads, Hydrogen bomb warheads,
That means that even if there is an errorin
the guidance system, it does not matter, it
will causz us tremzndous damage, There-
fore, why is he misleading us 7
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Does he know that China took hardly
two years to move from the atomic bomb
to the Hydrogen bomb, and it took much
longer in other cases ?

T have a book here written by one of my
students. It is called India-Nuclear Weapons
and International Politics by R. L. M. Patil,
I commend it to the Minister, I use it only
to quote from Dr, Bhabha. Commenting on
the explosion of the nuclear bomb by
China, Dr, Bhabha said that the Chinese
copied everything from the blueprint left
by the Russians when they left as a result
of the rift between the countries.

I have another quotation here that the
Chinese have a special officer in West Ger-
many who is employing German scientists
and taking them to China, and that a
colleague of Prof, Van Braun is associated
with this programme. How can you cong-
gratulate the Chinese when this work is done
by the German scientists ? The time has not
come to congratulate the Chinese. The time
will come when the Chinese work with their
own brains, not on borrowed technology
from the Germans,

1 want this Minister to assure the House
that our own technology would be develop-
ed, that our Kalpakkam Plant, for example,
would be sent into production on a top
priority basis, so that we have our own
missiles. .

I accuse the Minister that he has time
and again misled the House about the non-
proliferation treaty.He has defended it many
times. It is not a question of signature or no
signature. This treaty is placing all sorts of
restraints on us, The other day we heard
that the soviet representative snubbed. MR.
Trivedi, our representative, talked to him
as if he was speaking from high moral stan-
dards and Mr. Trivedi had to bow down be-
fore him. All this is the result of this treaty.
Therefore, what we must have is a clear
and categorical declaration that we do not
accept the non-proliferation treaty as part
of internaticnal law, that further we are
reserving specifically our right to go in for
nuclear explosives at a time and place of
our choosing.
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SHRI SWARAN SINGH : 1 wish I had
brought some book of my student to.quote
against his student because I have also
done teaching for a shortwhile and may be
some of my students have produced probaby
better books than his student.

If we disengage the enthusiasm of his
presentation, very little is left. But I shall
not induige in a sort of counter presenta-
tion; I shall specific questi

MR. SPEAKER : Do not anpoy him;
otherwise it will be my headache,

SHRI SWARAN SINGH : He is unfair
when he says that I have mislead the House,
If he could take out any statement from me
and say that at that time what I said was
not correct, then I shall come to this House
and apologise. He forgets that this is a
developing situation, They have developed
medium range missile at that time. If in the
meantime they had advanced, I did not say
at that time that they would never advance.

SHRI SURENDRANATH DWIVEDY :
It will be unfair to accuse the Minister that

he has ever given any information to this
House which can be contradicted.
SHRI SWARAN SINGH : I do not

like to join issue with sueh a senior leader
as Shri Dwivedy. It isa p:ity he has also
fallen a victim to some of my press friends
who speak as if 1 do not give any infor-
mation. I shall not give any information
on any matter which is a strategic
matter, I shall never withheld any isfor-
mation on matters which are not of strategic
importance,

The other point is this. He asked : what
is our missile programme ? Itis true that
our missile programme is at present limited
to one, namely, we are dcveloping missiles
from ground to air, a missile for defensive
purposes. There is another aspect to our
space programme and we are trying to put
a satellite into orbit as I said in my main
statement, About the non-proliferation
treaty I have made the position quite clear.,
I do not see what bothers the learned pro-
fessor or his student, We have decided not
to sign the Treaty. I do not know what
more he wants.
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SHRI M. L. SONDHI : That point is
very serious; the point is made that it is now
part of international law.

SHRI SWARAN SINGH : I request the
hon. M. P. to bring back some of his know-
ledge which he acquired when he was in
the foreign office. There is no international
law binding on a party which does not sign
that treaty, We are not bound by that
treaty and the hon. Member who was once
in foreign office should know at least this
much of foreign office.

MR. SPEAKER' : Everything is forgo-
tten after he comes to Parliament,

SHRI SWARAN SINGH : I agree with
him that we have to develop our nuclear
and space technology depending essentially
on olr own know<how and ounr own scien-
tists, In the meantime I would not hesi-
tate to borrow ideas from any quarter what-
soever but we must have our own Indian
scientists, Indian technologists who will be
in overall charge of the programme, I am
prepared to borrow it from the capitalist
countries or socialist countries, from any,
quarter where I can get it

MR. SPEAKER Thank God; it is
over now, Now, Shri Jyotirmoy Basu.

QUESTION OF PRIVILEGE AGAiINST
‘NORTHERN INDIA PATRIKA,
ALLAHABAD

SHRI JYOTIRMOY BASU (Diamond
Harbour) : With the kind consent given
by your good self, I raise a question
of privilege in respect of a news report
published in the Northern India Patrika,
Allahabad, dated the 1st April, 1970, misre-
porting the proceedings of the House. I
request you kindly to send it to the Privile-
ges Committee.

MR. SPEAKER : As is the practice of
this House, I may inform you that we have
written to the Editor. When his reply
comes, we will take it up then.

1 now take up the next itzm,

VAISAKHA 8, 1892 (S4K4)
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SHRI VIKRAM CHAND MAHAJAN
(Chamba) . -Sir, there is a strike going on
by the non-gazetted officers of the Hima-
chal Pradesh Government— (Interruptions)
I am raising a point of order.

SEVERAL HON. MEMBERS rose-

MR. SPEAKER : Order, order., What
are you doing ? I have taken up the next
item.

13 31 brs.
PAPERS LAID ON THE TABLE

Annual Reports etc of Bharat Heavy
Electricals Ltd,, New Delhi and
Heavy Electricals (India)
Ltd., Bhopal

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT, INTERNAL TRADE AND COM-
PANY AFFAIRS (SHRI BHANU PRA-
KASH SINGH) : On behalf of Shri F. A.
Abamed,

I beg to lay on the Table a copy each
of the following papers under sub-section
(1) of section 619A of the Companies Act,
1956 :-

(1) (i) Review (Hindi and English
versions) by the Government
on the working of the Bharat

Heavy Electricals Limited,
New Delhi, for the year
1968-69,

(ii ) Annual Report of the Bharat
Heavy Elcctricals Limited,
New Delhi, for the year
1968-69 along with the Audi-
ted Accounts and the comm-
ents of the Comptroller and
Auditor General thereon.
[Placed in Library. See No. LT-3329/70]
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(2) (i) Review (Hindi and English
versions) by the Government
on the working of the Heavy
Electricals (Tndia) Limited,
Bhopal, for the year 1968-69,

(ii) Annual Report of the Heavy
Electricals. ;India) Limited,
Bhopal, for the year 1968-69
along with the Audited Acco-
unts and the comments of
the Comptroller and Auditor
General thereon.

[Placed in Library, See No. LT-

3330/70]

Annnal Report etc. of Triveni Stracturals
Ltd. )

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEERING (SHRI K. C. PANT) :
Tbeg to lay on the Table a copy each
of the following papers under sub-section
{1) of section 619A of the Companies Act,
1956 :~

(i) Review by the Government
on the working of the Trive-
ni Structurals Limited, for the
year 1968-69.

(ii) Annual Report of the Triveni

Structurals Limited, for the

year 1968 69 along with the

Audited Accounts and the

comments ¢f the Comptroller

and Auditor General thereon.

[Placed in Library, Sec WNo.

LT-3331/70]

Statement re. Drought situation in the
Country

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
CO-OPERATION (SHRI ANMNASAHIB
SHINDE) : I beg to lay on the Tablea
statement (Hindi and English versions)
regarding drought con:'itions prevailing in
parts of the Country (July, 1969 to March,
1970) [Placed in Library. See No. LT-
£232/70]
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PUBLIC ACCOUNTS COMMITTEE

Hondred and Sixth, Hundred and Seventh
and Hundred and tenth Reports

SHRI H. N. MUKERIJEE (Calcutta-
North-East) : I beg to present the follow-
ing Reparts of the Public Accounts Commi-
ttee : ~

(i) Hundred and sixth Report
(Hindi and English versions)
regarding Paragraph 124 of
Audit Report (Civil), 1969
and Audit Report on the
accounts of National Co-
operative Development Cor-
poration for the years 1966--
67 and 1967-68 (Department
of Cooperation),

(ii) Hundred and seventh Report

regarding  Audit Report

(Civil) 1969 relating to the

Ministries of Home Affairs,

Extcrnal Affairs and Depart-

ment of Parliamentary Aff-

airs,

(#) Hundred and tenth Report

regarding Chapter 1I of Audit

Report (Cwil) on Revenue

Receipts, 1969 relating to

Customs.

13.33 hrs,

CORRECTION OF ANSWER TO SNQ.
NO. Il RE. ENQUIRY COMM-
ITTEE ON HALDIA BARAUNI
PIPELINE

THE MINISTER OF PETROLEUM
AND CHEMICALS AND MINES AND
METALS (DR. TRIGUNA SEN) : I beg
to lay a statement on the Table of the
House. '

STATEMENT

In my replies to the Supple-
mentaries to short Notice
Question No. 11, regarding
enguiry Committee on Haldia-
Barayni Pipeline, I stated
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that ““The point is that this
technical committee was app-
ointed by the I. O, C. with
the permission of the then
Minister, Shri Ashoka Meh-
ta,” It has been brought to
my notice that the need for
a technical committee for
ground study on the choice
of actual mining and pipeline
praclices was felt in the
Ministry at the Secretary’s
level, This was brought to
the notice of L. O.C. who
thereupon appoinied the Inves-
tigation  Committee. The
constitution of the Commi-
ttee had the approval of the
Board of Directors of 1.0.C.
and the Ministry was made
aware of it.

Secondly, while answering
another supplementary ques-
tion from Shri Madhu Lim-
aye, I stated that *‘then.
when retired, he (Shri N. S.
Rau’ said that the Report
was ready and it would be
submitted within a week.”
And while answering fo a
supplementary question from
Shri Nambiar [ stated **after
having completed the work,
he said that he was writing
the report, he regired a few
days to write the report,”
My attenticn has been drawn
toa letter written by Shri
M. 5. Rau on 21228 1968
which stated infer alia as
follows: T would like to say
that a substantia) part of the
cnquiry has been completed
and I also think that the
remaining part of the enquiry
should mpot take a long
time."

Shri Ashoka Mehta, then
Minister of Petroleum & Che-
mica!s, has confirmed in Sep-
tember 1969 that the exten-
sion to Shri N. 8 Rau had
his prior apptoval.

(i)

To th: cxtent indicated
above, [ crave the indulgence

(i)
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of the House to correct the
replies previously given.

13,34 brs,
MATTER UNDER RULE 377

Reported decision of Internal Affairs
Committee of Cabinct about mid
term Poll in Gujarat

DR. RAM SUBHAG SINGH (Buzar) :
Sir, this morpings papers carried a news
item that a sub committee of the Cabinet
has decided : I am quoting it--"The Centre,
would not approve of a mid--term poll in
Gujarat.” This is something which amounts
to terrorising the Governer, because the
Cabinet has not got any right to approve
or disapprove of a mid-term poll, or a
decision on the mid-term poll, It is the
right of the Governor there. Until the
Governor reccives any recommendation from
the Chicf Minister and unless and until
the Government receives the report of the
Governor, they should not try to terrorise
him. They have every right to discuss
anything in their Interpal Affairs Commi-
ttee, but it has never been the practice of
the Internal Affairs Committee to give
publicity to any such decision which goes
against the State Government, because this
amounts to creating defections there. The
Home Minister himsell was the Chairman
of the C i on Def and a
i ] lation was made to
stop defections, So, rather than getting the
defections stopped, this Government is
encouraging defections and using several
types of methods to encourage defection.
We are not at all worried about that,
because if any Government tries . (faterr-
uption)

SHRI DHIRESWAR KALITA (Gzuha-
ti) : You are the real defector ; you have
come from that side to this side ([Imrerr-
uption)

DR. RAM SUBHAG SINGH : That is
wrong. You are the cause, because you
are in the lap of this Government. You are
brib-d by this Government to be in their
lap It is they who have defccted. The
Prime Minister is the biggest defectrr, She
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sent a nomination paper and she voted
against the candidate. You are worshipping
Kamakhya (Inierruption)

SHRI HEM BARUA (Mangaldai) : I
could not follow ; what has Kamakhya got
to do with this ?

DR. RAM SUBHAG SINGH : As the
people of Assam worrhip Kamakhya, they
worship this Prime Minister as their deity.
The hon. Member is from Assam. Those
defections go on.

Now, Sir, on the floor of the Gujarat
Legislative Assembly, the Government's
strength was decided on the Appropriaticn
Bil} (Interruprion) In the Assembly, the
entire Opposition got 65 ivoies and the
Government got 93 votes, (Interruption). 1
charge 1he Government, I charge the Frime
Minister that they have wilfully allowed.
in the face of all these things, the publi-
cation of this news item with aview to
terrorising the Governor of Gujarat, so
that he may surrender, because this has
been tested in the case of Bihar, In Bihar,
they terrorised 'he Governor and within
one week, they gave an extension ol one year
to that Governor. The toppling operation
which was started by the Prime Minister has
now taken the form of operation tervorisation
of Governors. 1 request you to see that
they are guided by the recommendations
made in the Defection: Committee repoit
and they should not terrorise the Governor.
(Interruption).

SHRI D. R. PARMAR (Patan) : The
ujarat Assembly was aljourased before the
scheduled time. The Assembly should be
called and the majority should be tested on
the floor of the House, ([nterruptions).

SHRI HEM BARUA : Whether the
Gujarat Government has a majority ot not
is immaterial. What is material is, this
matter was discussed in the internal affairs
committee of the Cabinet over the head of
the Governor and the Governor was by-
passed, (Interruptions®,

MR, SPEAKER : I do not know what
has gone wrong with thz House How long
cap | go on shouting at jou and jou at
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me 7 After all, I was very happy that the
calling attention was over. I am not going
to allow anything more on this. There is
nothing before me in the form of any mo-
tion from any of you.

SHR1 HEM RAJ (Kangra) : We have
submitted a calling attention,

MR, SPEAKER : That will be seen
when it comes. Today's calling attention is
over. God help these pecople. Scmething has
really pene wrong with this House,

THE MINISTER OF HOME AFFAIRS
(SHRI Y. B. CHAVAN): It is not a fact that
the internal affairs committee met formally
and took any decisicn. The report which
has appeared in the press is completely
unfounded. The internal affairs commitiee
did not meet forma!ly snd bas pot taken
apy decision on this malter, because there
was no occasion for the internal affairs
commiliee to decide this matter, The matler
of dissolution is a matier between 1he
Governor and the Chief Minister. The
Governor has not sent any report,

SHRT MANUBHAI PATEL (Dabhoi) :
You are indicating to the Governor to take
a certain line,

SHRI Y. B. CHAVAN : On behalf of
Government and on behalf ot the Prime
Minister I would like to say that we are
not interested in toppling of any Govern-
meant, ([aterruption).

SHRI MORARIT DESAI (Surat) : If
the Ioternal Affairs Committee discussed
nothing about this matter, how did it
appear in the press that they have said that
this is their decision 7 Is it going to be
contradiclted and is the Home Minister
going to say that no opinion has been expre-
ssed by the Internal Affairs Committee ? If
he says that,1 can understand that it is
something.'The Governor is free to decide
whatever he likes. 1 sm not referring te the
mid-term poll. Whether it happens or not
is no concern of mine, But indirect pressure
like this op the Governor has already taken
place. What is being done to see that that
pressure gets removed, that the Governor
is free to exercise his own discretion and
make his own decision ? This does not do
it. That is the difficulty.
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SHRI Y. B. CHAVAN : I would like to
make this point clear. I did say that the
Internal Affairs Committee did not meet
formally to take a deeision. Inform lly we
met and we discussed all varieties of problens
in the country because we have to maks a
review of position in the whole country, But
we have oot taken a decision on this matier
because this was not a matter for decision.
As I said, this matter is between the Governor
and the Chiel Minister of Gujarat, There.
fore, there was no occasion for us to take
a decision. If this is mot contradiction, what
else is contradiction 7

SHRI MORARJL DESAI : In the Inter-
nal Affairs Committee you can discuss
what you like. You can discuss the whole
world. Nobody can prevent you from doing
that, But when it has been puablished,
it woulkd be a contradiction if you say that
it was not the view of the Internal Affairs
Committee of the Cabinet. But that is not
what you have done.

SHRI SURENDRANATH DWIVEDY
(Kendrapara) : If you take the stand that
it was not a formal decision butit was an
informal discussion then it would be worse.

SHRI Y. B, CHAVAN : There is no
question of any decision. When we mect
we certainly discuss many things informally.
What can we say about it here 7

SHRIMATI TARKESHWARI SINHA
(Basti) : Sir. we want your protcction.
We want only a clarification and oot any
discussion, How does he counteract the
impression that & prevaling in thé entire
country becanse of this newspaper report ?
It is a deliberate leakage by ome of the
Cabinet Ministers that this maiter was
discussed by the Internal Affairs Committec.
By this reporl very serious damage has been
done amd it has undermined the institution
of Governor.

SHRI MANUBHAI PATEL : The
Governor of Gujaratis no longer neutral.
He is taking a particular line. He is taking
sides and he is lining up with the Indicate,
The Governor of Gujarat will be influeoced
by the informal decision and no assurance
of the Home Miaister will help that .
(Interruptions)

MR SPEAKER : I would request all
of you to resume your seats.

SHRI VIKRAM CHAND MAHAJAN :
(Chamba) : Sir, [ have givea notice of a
calling attemion and short Notice questien
about Himachal Pradesh .

MR. SPEAKER : I had my hopes om
this side; now they are proving worse,

SHRI MANUBHAI PATEL : We will
definitely say that the Governor of Gujarat
was guided by the informal decisios- .7 ‘.'.J‘--
takes a certain line.

MR. SPEAKER : [ thought people from
Gujarat are very mild amd non-aggressive,
They are proving much more aggressive than
Punjabis...(Inferraptions) Some of them are
unmanagable by the chair ; they are unma-
magable by their leaders. Only God could
manage them.

SHRI MANUBHAI PATEL :
Government behave properly,

Let the

13.44 hrs,
DEMANDS FOR GRANTS 1970-7!—contd.
Ministry of Defence-Contd.

SHRI N. K. P. SALVE {Betu}) : Sir,
we have been professing stridemtly and
vociferously that the question of defk is
a matter of supreme national importaace to
all of us and, therefore, we should keep
the matter above pacty affliations and
predilections, But as I heard the debate
s day, Ly ially L h of rtai
opposition members, I found that eme
particular section of opposilion came out
with condemning the United States of
America and the other sectiom came out
with condemniog the Soviet Uaion.

13.45 bra.
[MR DEPUTY-SPEAKER in the Chair]

Implied in their arg ts was the phea that
we must show larger dependence om one of
the two super powers,
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Sir, I submit very respectfully that this
is not merely super-imposing your political
proformers on matters of defence which we
are pledged not to do but the entire appro-
ach to me appears to be hopelessly naive,
if not absurd, for by now the law of friend-
ship of the super powers with other coun-
tries is fairly well established and so are
the rights and obligations of their friends.
If Super Power ‘A’ now in terms of friend-
ship is obliged to give assistance, both
{inancial and military, to any developing or
to an under developed country ‘B’ that does
not mean further obligation onm Super
Power ‘A’ not to give similar or bigger help
to country *‘C' which country 'C’' may use
to destory the country ‘B’ provided, Sir,
the Super Power feels that its own interests
are well served by assisting *C'. In other
words, as loog as the interests of the
country which is sought to be helped and
the interests of the Super Power are co-
extensive assistance will be given by Super
Power, irrespective or its repression on the
friends or Super Powers. But this right
and authority of the Super Power which is
at the giving end-fortunately, it isnot a
unilateral right, There is also a right vested
in the country at the receiving end, that is,
its right to take it or leave it, Therefore,
a question arises when we are at the
receiving end whether we are going to take
it or leave it.

This very theory was propounded by
the British Prime Minister in some what
forthright but uncouth terms when he said,
“Today in international politics we do not
have any permanent friends or permanent
enemies; we only have perman:nt interests,”
Therefore, if we want to find a panacea or
-a lasting solution to our defence problems
and defence matters it will not come from
any dependence whbatsoever on anyone of
the two super powers; neither shall it come
by any dependence on both of them. We
will have to solve the problems of defence
pneeds and defence preparation by very
arduous and assiduous endeavours towards
sell reliance by relying solely on our own
talents and on our own resources. I was,
therefore, surprised when some hon.
Members suggested that we should depend
on one of the two Super Powers when
both of them are supplying arms to
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Pakistan. It is showing preference to one
cut threat against the other cut throat. In
fact, Sir, obe cut throat is bad enough
and if you depend om both the cut throats
the risk is going to be double. Therefore,
since [ am interested in the welfare of my
people, in the welfare of my country and
don't care two hoots ahout the United
States or the Soviet Union if they are not
going to be friendly to me, I know we have
sufficient talent in my country, sufficient
resources 1o cater to every defence needs
and help defence preparations, Therefore,
we have to proceed on our own towards
self-reliance in military preparations. In
this connection I must submit at this jouc-
ture that the second aspect of the matter
which will give us lasting solution to defence
problems is the possibility of making a
very firm and determined bid towards
making incessant efforts in bringing about
a soluticn of the outstanding problems that
we have, either with Pakistan or with China.
Certainly, the solution of these problems
will have to be commensurate with the
natiopal honour and a seose of self-respect
of the Indian people. Disputes with
Pakistan undoubteldy have been existing
for a pretty long time for over two
decades. They are difficult but certainly
not impossible of a soluti in a more
humane and same atmosphere of a conference
room instead of the borders converted into
battle fields, 1 wish Pakistan realise the
hard realities which are embedded in the
various problems surr ding the Kashmi
issue, I do not think that the Kashmir
issue is impossible of solution in a confere-
nce room excepting that Pakistan needs to
realise that the soluti of the Kash
issue is linked up with the question of the
very survival, the very existence, of our
secular democracy.

So far as China is concerned, it has
attained a stating di i
due to its formidable military might. The
Chinese leadership, I must submit, is power-
drunk pb®wer, inebriated, as all despots
are. The problems, of Sino-Indian border
dispute which happens to be in a stalemate
for a period of nearly 8 years could have
been solved literally in 8 minutes time only
if the Chinese leaders were capable of
bringing a modicam of sense of maturity,
sense of justice and a sense of fairness in
their attitude and not to act as an imbecile

: Tv A
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giant, 1 do hope some day the Chines
people will be able to come close to the
Indian people as they were before the
trearchary of their leaders. That is only
possible after the existing leadership of the
Chinese people comes to an end. Otherwise,
it appears difficult,

China has developed into an astounding
military power, It is thc third greatest
military power. The Rzport of the Defence
Ministry has given certain figures, China
bas an army of 33 lakhs; a navy of 1,41,000
men, 9.9 vessels and 33 submarines and
a very versatile and powerful air force of
2800 combat aircraft, And this is over and
above their powerful nuclear arsenal,

This is, by any standard, military a
very powerful country. Chipa is supposed
to have an impregnable weil of sccrecy.
Prom Where have they got these figures ?
One thing worst than our under-mulitary
preparation is to under-estimate the prepa-
ration of China. There is a small story
about Chioese secrecy Oance, an emincnt
Chinese Surgeon was talking to American
and British Surgeons. The American Sur-
geon said that in the United States, neuro-
surgery was the most difficult one and the
eminent British Surgeon said that the car-
diac surgery, heart surgery, was Lhe most
difficult thing in the United Kingdom. The
eminent Chinese Surgeon howvever, said that,
in China, the most difficult operation is
tonsilectomy removal of tonsil, because no
one is allowed to open his or her mouth,
the patient cannot open his or her month,
and, therefore, we have to take out tloosils
through a long and hazardous route ! That
is the impregnable secrecy of China I hope,
India has organised military Intelligence;
and the Defence Ministry has some one like
a James Bond to find out what are the ex-
act designs of China or else it is more than
likely that a second time al:o we will be
caught napping.

It is undoubtedly true that while ma-
king an assessment of our military strategy,
defence strategy and defence preparations,
we will have to duly reckon the fact, 1hat
we are surrounded by not oply & mighty
military power but also an extremely un-
principled and a ruthl ighb in Chi-
na. In that juxtaposition, in that context,
it is impossible for me, however much I
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may not like to do so, not to wholly justify
the entire expznditure we are incurring teo
the tuse of Rs, 1151,51 crores which ba-
ppens to be Rs 47 crores more than what
it was last year Rs 452 crores on pay and
allowances; Rs, 452 crores on stores, It is
3 per cent of the Gross National Product
and 22 per cent of the total Budget of the
Central Government. By any standard, for
a Jeveloping country, it is a large expendi-
ture. But how can a man possessed of his
rational faculties deny this expenditure to
the Ministry when we know our borders are
pot secure and that our ncighbours are
anxious to get at our throat at the slightest
opportunity when they find we are weak ?

As 1 went through the Report, I realised
there aie certain happy features  The first
that struck me is the “Roll Qo™ Plan on
which the D:fcnce preparations have shif-
ted. The **Roll On™ Plan has threc salient
features. The first one is that it is a resour-
ce-based plan in which the fioances are
assured including the foreign exchange. The
second feature which is of considerable im-
portance is that it is based on a forecast of
the defence requirements for a period of
ten years. Lastly, the “Roll On™ plan itself
envisages that as the plan goes on every
year, the year thit finishes is struck off and
the next year is taken into account, This
plan has the merit of continuity, effecti.ity
and elasticity and I hope that our dcfence
preparations will become more strcamlined
and more efficient with all this

There is the mention of the Army, We
have our “tecth to tail'" ratio rationalised
and improved it is said that our teeth have
more ferocious ‘biting power’. Our air
force has been stabilised at 45 squadrons
and we are going to have improved commu-
nications system and will have more radars.
One thing surprising in this report is that
it has stated :

“This is related to the rola of the Air
Force in the event of war, in providing
air defence, in supporting the ground
and naval forces operationally and logi-
stically and ip providing protection to
vital installations against air attacks".

This is completely changing the entire
approach to war, The linch pin of the
air force power lines in attack and not
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defence, How can the three objectives ever
e well served if you do not play to destroy
enemy wilh your air pawer in his own coun-
try 7 1 would only hope that the Minister
would make this point clear.

Sir, then, I was surprised to know that
the Hindustan Aeronautics Ltd. does not
have a Managing Director independent of
the Chief of Air Staff. What a mockery of
our national defence is this ! How long are
we going to have our chief as the Mana-
giog Director or Chairman 7

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI L. N.
MISHRA) : He is part time Chairman.

SHRIN.K, P, SALVE: Iam sorry
for this terminological inmexactitude. But
the fact remains......

SHRI L, N. MISHRA : There is much
differences between the two.

SHRI N, K, P. SALVE : I koow the
difference between the Managing Director
and Chairman. My whole life has been
wasted dealing with company law- affairs.
My submission is : why is he entrusted the
chairmanship ? Why is he there ? Will the
Minister explain this to us., Isit due to
dearth of meo ? There is one more thing.
It is mentioned, very uofortunately, and I
only hope that it is not correct, that some-
body from the private sector is likely to be
foisted to mapage the HAL. I am sure the
Defence Minister will not introduce an ele-
ment of nepotism, There should be no uncle-
ism and nepowism in the Defence Forces.
Our men in the uniform are dedica'ed men.
Let us not try to hurt their feelings. They
are sensitive men, as patriotic brave and
honest men are bound to be. Let us not
inject politics into them. T am sure it will
net happen and no one from Privale sector
will head HAL. If it happens in HAL, there
will be hell for the Minpister in Parliament,

The next aspect which 1 wish to refer to
is this. It is not clear from the report as
to what steps we have taken for lesser and
lesser dependence for Defence raw materials
from foreign sources. During the war days
we found that the foreign sources from
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which we were getting raw malerials were
choked just when we needed them most, 1
don't find in the report as to what progress
we have made nor is the report statiog any -
thing how for our private sector and public
sector industries have been geared up to
support, should there be a short war.

Next 1 come to our unpragmatic atti-
tude. We have adopted attitude of unrea-
lictic pacifism in the matter of nuclear
policy. To-day only the Defence Minister
said, *Come what may; we are not going to
maoufacture atom bomb. We are not going
to manufacture hydrogen bombs.® But is it
enough to say this ? 1 would like to know
from him. How are you going to defend
your people in a case of nuclear attack
Are you absolutely sure that China is never
going to attack India with nuclear wea-
pons ? Thereis one more quesiion. Are
they making hydrogen bombs, are they
making nuclear weapons so that they may
be kept in cotton wool in case of a conven-
tional war 7 Do you think that China is
going to keep their nuclear arsenal in cotton
wool T As agaiost the reply which the hon.
Minister gave today about puclear policy
this is what the American President says.
They are aware about the menance which
China is capable of causing to the USA, the
danger which exits to the people of USA and
this is What bie says-1 don't care two hoots
as to what the American President says
otherwise-but | have the highest regard for
the man who takes such a realistic attitude.
What are we goiog to get from the pacifism
based on abstract morals and pseudo idea-
lism 7 This is what President Nizon said,
Sir. :

“No administration with the responsibi-
lity for the lives and security of the
American people could fail to provide
every possible protection agains! such
eventualities,

Thus, on March 14, 1969, T stated that
the objectivities of the Safeguard prog-
ramme )

This measured deployment is designed
to fulfil three objectives :

1. Protection of our land-based retakia-
tory forces against a direct attack by
the Soviet Uaion,
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2. Defence of the American people agai-
nst the kind of nuclear atrtatk which
Communist China is likely to be able
to mount within the decade.

3. Protection against the possibility of
accidental attacks,"

People in the U.S.A, are worried about
the possibility of puclear attack but we
sitting here are absolutely unconcerned and
complacent atout it Tn the end, I wouild
say, it is the careless shepherds who make
many a delightful meals for the wolves. Let
not our Defence Minister be a careless she-
pherd and let not history denounce him as
a Defence Minister who was careless to the
people who trusted him so implicity for their
safety.

14 brs,

MR. DEPUTY-SPEAKER : Govern-
ment party has | hour and 5 minutes oat of

which Mr. Salve has takem 15 minutes;
there are 50 minutes; the Minister will be
taking that much time. I do not want 1o
shut them out, I will call two from the

Opposition and one from the rulinag party.
Mr. Ramani.

*+SHRI K. RAMANI (Coimbatore): Mr.
Deputy Speaker, Sir, at the wvery outset, 1
would like to emphasise the point that the
Defence Policy of our couatry is a defective
one, I hope the hon, Minister of Dzicace
will give me a patient hearing and pay his
careful attention as to what should be done
to modify the present defeace policy.

Why do I say that our Defence Policy
is defective 7 Is the hon. Minister of
Defence tries to find out who are our
friends and who are enemies, he will realise
the predicament in which we are,

What do our leaders in the Goveroment
say 7 They say that our Defence Policy
has been based on the theory that we have
to defend our country from our two hostile
neighbours, namely, China and Pakistan,
and we have no aggressive designs on any
other country. It is crystal clear from
this our Defence Policy has been formula-
ted on the quicksand of hosti'e neighbours
and not on any other firm ground.

The advocates of this policy fee! that by
increasing defence expenditure every year,
they will be able to effectively implement
this policy.

In 1968-69 an amout of Rs. 1051
crores was spent on Defence. In 1969 70
the Defence Expenditure was 1110 crores;
in 1970.71 the Government are going to
spend Rs. 1150 crores. All of us are aware
that 52 crores of cur countrymen are on
the verze of hunger and starvation; they
are struggling hard in the face of acute
unemployment problem. Instead of diver-
ting y on develop t prog to
ameliorate the conditions of living of the
vast majority of our people, the Govern-
ment are to spend this huge amount on
defence, The only reason that they put
forth for spending this enormous amount
is that our neighbeurs are hostile and
inimical, How could this policy be a
correct policy, I would ask 7 Can we
afford to enter into an arms race 7 If we
are not ¢n friendly terms with our neigh-
bours and if we continue to live in conflict
with them, there is no other way except to
enter into an arms race.

1 am not labouring on the point that
we should not pthen the def
of the country. Let the Goveromen' take
all cffective steps to safeguard the security
of the country. 1f you go through the
military history of various countries yeu
wil! find that a proper defence policy would
be that which has a firm base among the
masses and which is able to inspire the
confideoce and faith in them. A defence
policy would be a durable policy only when
the problem of poveny and hunger faced
by the people was solved.

All our neighbouring countries are
our epemies, We have no good relations
with China having a population ot 70 crores
of people. We are in conflict with Paki-
stan with a population of 10 crores. We
have also some unresolved problems with
Burma. We don’t have good relation with
Nepal.l request that the Governmnet should
give serious considerations to these issues.
If all the neighbour'ng countries coatinue
to be our enemies and if this situation is to
persist without any hope of cstablishing
friendlv relations with any of these count.

**The original speech was delivesed in Tamil,
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?iu, ‘how are we going to defend the
integrity and freedom of our country.

Of late radical changes are taking place
in Pakistan. After toppling down the
autocratic dictator, the people of Pakistan
are fighting against re-emergence of dictator.
ship in their country. Similarly, China

will be constrained to effect changes in her.

policy which she had been following so far.
The arch enemy of China, the United
States of America, in spite of basic differen-
ces, is having protracted negotiations with
China in the Polish Capital. Though they
have not got their Ambascador at Peking,
they go to the Capitals of other countries
where both of them have diplomatic repre-
sentations for the purpose of conducting
negotiations. China is on friendliest of
terms with Pakistan and Nepal Though
relations between Soviet Russia and China
are strained, though talks between them
have broken down on account of basic
differences in their approach to problems,
though there are frequent border skirmishes
between the two countries, yet the Soviet
Prime M:nister visits Pcking; the biggest
ever delegation from Soviet Russia is sent
to Peking to expiore the avenues for
cstablishing friendly re'ations with China.
Why do they do this 7 We want to live in
amity and peace with Chine, Why do
th:  United States of Anerica and
th: Soviet Russia hold ta'ks with China ?
Whatzver may b= the fundamanral contra-
dictions in th=ir policy thzy cinnot afford
ty ignore the existence of 70 crores of
Chiness people; they realise that if they
engage themselves actively in the arms racs
with a view to waging a prolonged struggle
aga'nst th: 70 croces of Chinzse people,
it would lead them to complete annihila-
tion and such a policy would be suicidal,
That is why they are trying to negotiate
and settlz their differences, whatever may
b: the pature of such differences.

Will our Government ever initiate such
a fruitful policy ? Some of the hon,
Members who preceded me referred to this,
It is claimed by the Governm:nt that they
2re ushering in an era of changes in their
policies an:d activities, But they have not
changed their defence policy. [ want to
state here that we cannot go on fighting for
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ever with our neight , We go on
increasing our defence expenditure. This
situation must be changed at once. We

should take concrete steps to arrive at a
peaceful settlement with Pakistan acd
China. We should not fail to appreciate
the chupging sitvation in these countries,
If we dou't initiate proper steps in this
direction, we may have to rely more and
moie on the U, § and U, K. imperialists,
That is why I say the policy at present
pursued by the Government is not the
right policy.

Inthe matter of defence organisation,
the Government continue to have the
same set up which the erstwhile British
imperialistic rulers had in our country,
The relationship that exists belween the
officers at the top and the soldiers below
is really regretiable. They are perpetuating
the same old policy of treating the rank
and file as slaves. Some hon. Members
who spuke yesterday mentioned this point,
The Officers think that they are the sole
repository of wisdom and that they are
oaly guardians of the territorial integrity of
thz country, Ohsessed with this overlea-
vinz attitude they deny the elementary
freedom to the soldiers and they do not
worry about providing the minimum ameni-
ties of life to them, This was the criticism
made here yesterday and today.

To substantiate this poiat [ would give
one or two examples. Let us iake the
privileges and perquisites enjoyed by the
high off'cers in the army. The salaty paid
par annum to army officers amounis to
Rs, 40,600,000 the total salary annually
disbursed to 84 lakhs of soldiers is about
two hundred crores of rupees, If you
cal:ulate the amount per head, you will
find th2 wide disparity between the salaries
of thz officers and the rank and file. TIn
the Navy, the officers get Rs 4,08,00,000
while the Naval cadets put together get
only Rs. B§,2100,000. 50% of the total
amount disbursed goes to the officers. 1f
you take Air Force Officers they get per
annum Rs. 11,1..00,0000 The other ranks
get Rs. 31,02,00,060 To this extent there
is great difference in their emoluments.
If you take thz Defence Ministry, the salary
paid to 2)5 officers comes to Rs. 10,95,000.
An amount of Rs 2,81,000 is paid to 276
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class IV employees; that means, 50 times
more is paid to the officers.

The six Sccretarics in the Ministry are
getting the total salary paid to 276 Class IV
employeces, No other example need be
cited to show the Ministry is run an how the
lower grades employees are treated.

I would refer next to Defence Produc-
tion. Yesterday the hon. Minister, Shri
L. N. Misbra, said in his speech that there
were 30 defence production units under the
Ministry in the field catering to the needs
of the Defence Forces. He also sated that
goods worth Rs, 200 crores were being
produced by these factories. I would like
to ask how two lakhs of workers engaged
in these factories are being treated. Are
they being treated decently ? The problems
and the demands of these workers are
manifold. He claimed that the production
had undoubtedly gone up but there was no
matching demand, with the consequence
that retrenchment of these employees might
come about in the Ffuture. If there is
going to retrenchment among the two lakhs
of employees, it will aggravate the unem-
ployment sitution and a grave crisis will
ensue, I would request the hon, Minister
to clarify this point,

The Government have established these
factories in collaboration with foreign mo-
nopoly companies. Foreign collaboration
in what---in Defence ? Not only in the
Finance Department, not only in the
Agriculture Department, not only in the
Industrial Department but in Defence, For-
eign monopoly capital is allowed to have
its say in the vital Defence Sector. Foreign
Collaboration agreements have been entered
into in the case of Praga Tools, Hindus-
tan Aeronautics, Bharat Electronics, Goa
Dock, Mazagaon Dock andin so many
other projects. The Companies in private
sector are also awarded large contracts,
All the jeeps are produced by Tatas and
Mahindra and Mahindra and Tent cloths
required by Defence forces is met by the
private industries, The Defencc uniform is
also produced by the private capitalists
companies, The private monopolists inside
the country and the foreign monopoly ca-
pitalists have cornersd th: defence demands
of our country. Iam surprised that the
Ministers have failed to take note of this

fact, What did the Minister sav yesterday ?
He said that during the 4th Plan period
they have decided to by from the private sec-
tor goods worth Rs. two hundred crores.
He also stated that orders for goods to the
value of Rs. forty crores have already been
place with them, On the one hand, it is
said that the Defence production units
wunder the Government produce goods worth
Rs. two hundred crores and si-
nce there is no demand for them there is
the likelihood of retrenchment among the
workers; on the other huge orders running
to crores of rupees are reserved for private
sector and foreign companies, Not only
this. So far as defence is concerned the
proposed outlay in the 4th Plan is Rs. 6,200
crores, out of which Rs. 2,200 crores are
likely to be spent on the purchase of defence
stores. From where this Government will
buy these stores ? From private sector fir-
ms, from foreign industrialists and such
other sources. I am sure that the defence
production at this rate will never achieve
self-sufficiency. It is strange that the Go-
vernment are not prepared to coafine their
defence production activities to public sec-
for units and they are eager to let private
sector and foreign firms to come in this
field. I would warp the Government that
this is fraught with danger.

1 would say that malpractices in this
sector are rampant. Let them see their own
Report. In the Appropriation Accounts,
from pages 4) to 78, all such malpractices
have been serialised. In one year alope, a
loss of Rs  4,20,91,000 has occurred on
account of shortage of stores. Corruption
is corroding the very fabrics of our security
and the Government merrily enter into co-
llaboration agreements with foreign compa-
nies and private sector for meeticg the de-
fence requirements, My view is that defence
production activities should be exclu-
sively in the public sector.

When the country’s freedom was threa-
tened, we recruited Emergency Commission-
ed Officers to defend our mothe:land. It is
stated in the report on the activities of this
Ministry that 4253 ECOs had been released
and of this 1.925 had been given alterna-
tive employment. I would like to know whe-
ther they have really got employment. 249
have reverted to their previous civil appoi-
ntments and 68 have become self-emplo-
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yed in agriculture and business. 1566 rele-
ased ECOs remained to be rehabilitated.
They volunteered to sacrfice their lives in
the defence of the country, what is their
position now ? They are on the streets
and they are without employment even th-
ough they are fully qualified. Similarly,
lakhs of ordinary soldiers have been demo-
bilised and retired. They have not been
given any land either for agricultural or
for residential purposes in the states. The
Ex-Servicemen Welfare Association of my
constituency, Coimbatore, have sent many
representations in this regard but they have
not received any reply. I also got several
representations from such associations in
Kaniur at Uduma'pet and other places. Tho-
ugh I have forwarded them to the authori-
ties here, we have not so far heard any-
thing from them. These people, who had
pledged their everything from the defence
of the country, are today homeless and

hearthless. They with their families are on

the streets. I request that something must
be done immediately for these people.

The Government are following in the
footsteps of their erstwhile imperialistic mas-
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resolution. But we don't want even to refer to
the scientific achievement of China and we
don’t want ever to acknowledge her sucecss
in launching an earth satellite in space,

We bave to establish friendly relations
with Chjpa and Pakistan by resolving the
existing conflict, politically and diplomatica-
1ly as we cannot afford to venture ourselves
in the costly arms race, with the help of
imperialists We have to build up the defe-
nce of our country with our own resources.
The ordinary soldiers in the army who are
the backbone of our fighting forces, should
be given all amenities to enable them to live
a decent life including accommodation fa-
cilitics. We have to reorient our Defence
policy from this new angle. Thanking you,
Sir, I conclude my speech.

DR. RAM SUBHAG SINGH (Buxar) :
Mow the elections to committees are going
on and there, corrupt and unfair practices
are being utilised by the Government, be-
cause three officers are placed there on be-
half of the Government. We have shown
them to the Returning Officer who has re-
cognised those officers. As the election is
being held under the aegis of Parliament, I

ters in the maltter of running the defence
organisation. Every day we here that the
Government are thinking of introducing new

licies and progr which will inspire
the confidence and command the cooperation
of the people. But we do not witness any
conerete action in this regard on the part
of the Government. Today South Vietnam
with a population of two crores of people
fighting azainst 3,000 acroplanes and 64
lakhs strong army equipped with all the te-
chaical know-how and facilities of American
imperialism. But the people of South Viet-
nam, undeterred by all this brute force
are fighting for their liberation. Not were
arms but only a real prople’s army
with people’s aims alone can defend
a country. When an hon, Member
referred thic morning to China launching
successfu'ly an earth satellite in the space,
we witnessed in the House noisy scenes.
I dont meant that we should slanishely fo-
llow China. No doubt we have to defend
our country. But, when Appolo 13 was
brought back to the earth with the astro-
nauts alive, the scientific achievement of
America was applaused by this House in a

q you to see that Government officers
are not mis-used.

SHRI BAL RAJ MADHOK (South De-
Ihi) : I want to support the point of or-
der raised by the Leader of the Opposition.
It is a very serious allegation. Vihen the
elections are being held, the parties are the-
re, and so 1o make use of the Government
officials, for the purpose is misuse of Gove-
ronment power. This must stop immediately.

MR. DEPUTY-SPEAKER : A point
of order can arise only when it relates to
the business before the House. This does not
relate to the business before of the House.
The business before the House relates to
the Demands of the Ministry of Defence.

i} .

SHRI BAL RAJ MADHOK : We want
to draw the attention of the Government
through you, because these are Committ-
ees of Parliament to which elections are
being held.

MR, DEPUTY SPEAKER : You can
do it by a separate motion,
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goia St agl dSrgidag AT W E
fe wrer g & st & orfeear ol
T 31 IS N, T W fw
WA WART JATT FEEN, W N6Y 4
ST sefas § @3 8 FTH ar
T G 7@ § v gw frdl 3o al oF
€9 g Y AwEr wiEi & Ad ey
&1 gmru guw fear a9 gaar s
FT A &1 aw 3@ F fF SAma qan
far arar e S giwd € 1 S wOEL
s RIS Fggaag AT
T 3t & fF gw f&et & saT "reew
TAFA 91 @I A OAT FEAE
ge ¥ ag @@ @var W & R & frer
gUIAT A1 SF=rd Aiw & ag Fwarg?
w7 fodlt q@ wedt & g @, fam &
det a5 I9A FT W &, ag I whA
g fs & ol & wrgm, o A
FTAT A1gar, § 9N g7 FT FEAANT AGH
AT JrEar, § wTA g7 FT gEANT TE
FIAT AIEAT | I8 W™ arq #1495
feafadr &1 % 4 fFar snar Wi ghaat i
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wigY #, v 27 ax g, forw & gawn far 2,
39 &1 wiw gfaar Y wial § fggana
FEAM F@ AT I F fawrg mam
darT #3411 9g A4 gur | 3@ EEHE-
% & st €@ 99 g4 & 5t o ag
Tz A% rgw w1 s W W sy
ardt ¥ Qlarw ag A1dy 2, I F gUF
T w4 g, A I F U T8 I
& fafer age @t &1 3fFw fergeam
i Ef F § @ar & gt 20 &
qg> HYar 41, I 9rrE ggAar g 81X
guF @rar g ot 20 @19 9gS qgAar
wIT GTar 97 | 39 3T & 7_L WL WY
Tt § A aF afcadT Q@ 6 gow
T & T | FfFE wwm ¥ ag
|97 fF 79T @M 9T 45 $ Aa9a ¥,
frar Frifrdas & ar feay asee Hfas
FAFE ¥ 995 T EM &) °9g ww
Ft g &, dar g ad | gwar

"I TE ¥ aid 3Y g B g o
FeaT g9 & fagr s w1 Fr 99w aiA
ferar sira W @ ©F A6 WY FY 91w Az
¥ 78 T 8%, wa 5 gmt anr ifaay
¥ fiaf § @ 1 gar famfgal & 14,14
arat ama gf 9fea Age & oo feawm
gz | 3fFa o) A W9 a% o AT @
Y 7%g FL A9 o F A8 fameran o
uF ATIES, FET THE) F 0FT FT TGS
famermaT | wrer %Y Y faselt & WY
gy wiq gF 9T g7 @ §, foweal §
gFIF @15 3§, dvel NAE WM
o wifRe & ara § 1 ofFT <19 F waz
us A frmgenal adf g1 9 @ R
& 78 & f5 g & a1 & w9Al Wi
T FI |

# wox gueEr fafaeey aga &
fidgr s@r § fr It o= s
53 & fa7 # g7 &1 amar =ifgd
qAAg Ariodto FeGHU AEA §W FIW
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[ =7t gz fag)

Foaff §ag 57  § @ @
qiffea@ Wi 3@y ¥ &% T | ®A%
AawR @ fag W1 Igrw gy 9
R T a feeet & ww fee §
St Tg A s I @A ¥
TR AY F@1 fF e/ woar wqem
TH F 3w # Awga e 1 e
fog augdr A G F gEEe W
FE@ § ag AAgAr A " F 1 g«
% e a9 JARAH W, @ aw
A A @ a9 aF gER ¥} A v
Agl & gt | W D g adw F-ar ar
T & g FT difyg, ar @ R
TN wod ad N wn & =Wy
&t & ¥, W WU arwE W A A,
g% #1, d9 # 9T 9Ra @ 52 s
sifa &Y wr s3 A § A @Ew O
1T grageA aq 7 fantw &@r @ e
qrseq: oot faud sTA | W U w1 A
oF TR UF R S &
qear g from frad o famy & fs
ore Mt FA4T a=g g Fngar, {ary
T gt AT § e auf &) Teeme
&7 g naet, oW gl arwi & =g w5y
faam frarar § fs faw fra aifemd
qut T § wrai oy fergear o
& wmm, a7 femgmm sfawm &
srar | faeeelt o 3w A e s F
2o AW A AT SN I@ AT FAAIT
garAt gAY, 9T T AT @7 FUT N
UET M Mfeai Ty 940 0w
ST AT g75 @I ST AT gHIR IF AT
Fgi 914 ? “fag ww W F wEw 2,
¥ g g g 1”7

W Y waw @ g fF oA @,
qifFe & OF-UF T WA sl
o o0 | 3fFT "7 ¥ AT 9% ag g
g g fr oifsear w1 Aaga R 7
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qifFEnT Y q9ar § g9 gqifgar @t
§ ag fawara fesr war § Fr s3er arfmr
@t FEIT # & 3T feeE &
TS F FFAT 2 | A F3HT F qES
Frga $1f9T AT FAT T T FE
& #ifad 1. fim faq it ) o oF
g9 1A fergrama & ay, # w ¥
Al I gifgar @i A1 ad—ad gwad
# gFAT g2 ®W @ I 1 SFFA ag
s aFAmETT frgw ME fa3
AT AT o el F WA S
fa3, ifral & zfa @e @ & 43,
giffeifaal 81 Ny ger & 93, ot
T ITH wATE FUR § ST & fadr
gean §, 37 & g9 9war § | W e
T F am@ @Y A Swey 99ed,
fansd famsd gt i@ s Wt FOEN
UFT qHIA &, WX g FAIE F A
gt 3t g MU WAl F |y 1@m A
W47 g=41 Kt gEqIT gTH F 93 fam
aff gEf 7 89 & ey § 2 fear wEEr

fergeam wwr <Y figeal¥ § @2 g#1 &)
uF ag fgmar @ @ F9w W gREdaT
F1 99 JAT  ATRAT & ) OF 9§ fgear @
it fgwrerm #Y gaea SifeaY Y igm ¥
[rgar & 1 gav fgear ag ot A Y
fafaedt wree ¥ a9 391 AT FRAT R
f st g &t g, < W fet A &
T FRFagA aY | SE ST HA T A
U 1 g7 A 5@ 19 & F99 @l ,
AT T FY GEY FTH T oamd A
ufasr & & fF 99 aF OfeT & degd
9T AT ATA FF GAGATAT FT T AG
HEUAT TN AT aF 99 A AN, 4
agl ¥ A, gaawT I R | 99 9%
9T Ant T gT ag R foaeel A
TR FT T drm  gw g A
gl 1 | | I A W U Haw
FA%TE g@ F aFar g, 518 A
fagwa g9 FT a%3 § | 7€ afEw) &1
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g1 & ot @ a7 & gw wom, frgana
FT g7 & ot way g wwfadl w1 amw
T ) ag arfa gTAT SrgEl & W S
T & fad fazwr aigdt 1 39 #1 F14
%3 § ? IITH 1S gg A UEA §
ATAFE 1S TH AT UFT § 1 70 F1 a1
sy § 7 miffaad a1 1 g7 dga) @1
amswm Aara gomi fa gIE g9
foar gur § daEw =, qadtE A,
T F1 $12 fagr Srdm gt 39 F 9
o< fasra s ferar s

gat ag feda fafrez &1 39 aF
ug fedig fafreec ay @0 1 @ Ay o o
fafreer werandmr, guen fafae< sgr
s, s fafasT awr ardar) ag
fowd & =awe ¥ 93 § x0T @9 AT
A & WL T F) 918 AT 3 | 9¥@
warg 3t ¢fF wifadfea faar w3,
o wiw fRar w3 | ater A faar g
A S fe ag gml I wEF S W
W wEF FTF 9go Iw Ay gufear A
1 T HT AMEW aIAT A1HAT, AT
weAt agf afer grar wAY, AW g A=Y,
wrraw fafasey @ as I a=T)
s 1T fafaee @ &1 am a8 g
A g% Agf a9 1 gw Frawiw & §
dar sar A gfea: afaar o, aws
gt T 1 faaay anfaat ot &, foe
24T T WFY S9FAT § g AW AR F@
LA AR

fag faa dasite 9T geqaa gt @ 7
Facfeaot &1 A1 a1 A7 sgrar
fs dasita F grazasar A &1 WA
fafad & fAn &Y wraggsar &1 & 7 94t
% Fal 91 % A9 I 7@ 417 A7
fF @ &7 FEA—TSA |IFT TET T
far®, sl @t #3 fass, dwz s
FT ¥ fA5y WA F97 F I U
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& ge A5, 37 Y v F  F F 96y
fe w1 @r:

“Fdr aFATT FY §W AT ITIF A T,
TH Y AqAT FF TgrRd gEaifaee 4,
M F ary § ¢ weAa, 93 § RO WA
gTAr 8% & 73 Jv gat 7 3491

Fa3ar feT sgrar 5 “gasre
o1 gfgar § quE@ET § #23w wzEy gt
cqidt & awdtz 7 20" ag) gwr AL A
At amd ¥ g gd AW & F Ak
Mg & gra gl

WIS AEId IH A A g FF g
3FT3T & AT THTET E FT gg T
FT 7GAT, Ag T WG Fog &1 q@4r
oz ag @t faifadss #r waern g, g
FT I A F7 9397 @ § & NI, I
&1 gz9r I faar omumr sl im
a3 29 faar o

SHRI NARENDRA SINGH MAH!DA
(Anand) : Sri, I rise to support the demands
of the Delence Ministry. I pay my tribute
to those officers and jawans who have laid
down their lives for the country. 1 am
also proud of the performance of our be-
loved defence services, For the last seven
years, they are defending our country from
the world’s most difficu’t terrain, extending
to over a thousand miles a height ranging
between 10,000 to 18,000 feet. At no time
anywhere io the history of the world was
therc an army of Jakhs of people standing

readi at such heights and in such
coﬁuons We should be pmnd of them and
their rerformance and I want the House to
pay a tribute tu these jawans and officers
who, even today, are behind the snow-
covered hills, having all the discomforts
that one can expect in this inhospitable
region. I had the honour of visiting them
two years ago and I was touched by their
magnanimity. When we asked them whether
they had any complaints, they said, no.
That is the spirit. The army is the only best
service today in the couniry.
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The soldiers of India are knownt hrough-
out the centuries right from the time of
Alexander till today, The other day I read a
very interesting article by a Greek historian.
He says that in BC 326, the Indian army was
unrivalled even then, They were following
a system which is just like our present system
of company, battalion, regiment or division.
They had the system of Parti, Senamookh,
Goolma, Gana, Vahini,Pratna, Chammu and
Akshohini consisting of infantry, cavalry
and elephants. In the great battle of
Mahabharata, when an army consis-
ting of 18 Akshohinis took part, it consis-
ted of 20,33,910 infantry, 12,20,346
cavalry, 4,06,782 elephants; in all 36,61,038,
This is the record. We know the result of
the great battle of Panipat, Even the victors
bad vanished, Even today that principle
applies. During the last world war, even
the allied armies which won thz battles
both in Germany and Japan bhad completely
to feed Germany and Japan, This lesson is
before the world and that is why we and
some other countries of the world, know.
ing these warfares and their results, ask for
peace - peace of the strong, not of the
weak. For years henceforward, we are
committed to increasing defence prepared-
ness and high cost of spending. We shall
have to go on manufacturing weapons and
learn to use them properly and efficiently.
The defence expenditure for 1970-71 is esti-
mated at Rs. 1241.95 crores. There is an
increase of Rs, 58,76 crores, over the last
budget. This expenditure is about 4 per
cent of the Gross National Product. I will
guote the world figures. Countries spending
3.3 per cent and less are Austria, Belgium,
Deomark, Finland, Italy, Luxemberg, Spain,
Switzerland, Bulgaria, Hungary, Rumauoia,
India, Indonesia, Japan, New Zealand, the
Philippines, Thailand, South Africa and
Canada. So, we are one of those few n-
tries in the world which are spending the
least. I am quoting this from India in World
Strategic Environment. The defence expendi-
ture per capita in India is the second lowest
the lowest being in Indonesia. So, we should
not say that we are spending more for our
defence.

Let us see what is the task before us,
We bave yet to find ways and means to
retcieve 41,000 sq. miles of Indian territory
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illegally occupied by China. This august
House has resolved that we shall regain our
lost territory. That dream is yet to be
fulfilled.

China is increasing its strength from
year to year. According to Military Balance
1969-70 by the lnstitute for Strategic Studi-
es, London, the estimate of the strength of
China is 3.3 million, an increase of 6 lakhs
men over the estimate of last year. Her
total naval strength has been estimated at
1,41,000 men and 969 vessels including 33
submarines The total strength of Chinese
Air Force is 1,80,000 men and 2,800 com-
bat aircraft, Chipese para-military forces
copsist of 3,0),000 security and border
troops and 7 million strong peoples’
militia.,

I am mentioning herc the strength of
China so that we can understand the posi-
tion and prepare ourselves to face this
enemy. Chinese have constructed a new jet
air base near Shigatsz, north of Chumb
valley and they have extended the airfield
at Pahari Dzong in Tibet at an altitude of
14,300 ft, pear the Bhutan border, These
airfields are within one hou'rs striking dis-
tance from *sensitive” targets in North and
Morth eastern parts of our country. This is
a threat to our security, Therefore, the
demands of our Air Force should be given
first priority, It is now officially confirmed
that the Chinese have built a second link
road of 75 miles, Mor Khun-Khunjerab
Pass, ting Pakistan pied Kash-
mir (Gilgit) with Aksai Chio, our territory
under Chinese occupation,

Our other neighbour, Pakistan, has
received 200 tanks, 100 from MNATO sur-
plus stocks through a European country and
100 from the Soviet Union. 3 Daphane class
submarines have also been acquired from
France. Big powers, both USA and USSR,
are re-assessing their policy towards Pakis-
tan because of China’s increasing ability to
supp!y free arms.

Pakistan is also trying to increase its
naval strength. USSR has been approached
in this respect. It is proposed by Pakistan
to build a naval base at the small port of
Gwadar, in the Makran coast, 300 miles west
of Karachi, in Persian Gulf. We cannot sit
idle and watch the aggressive warfare acti-
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vities and increase in equipments of our
dangerous peighbours. We have to be sell-
reliant. T am glad to know of the progress
made in defence productjon.

I have visited the Mazagon docks last
year. We have launched one of the most
modern warships, a world class frigate.
Besides that, we are building destrovers,
dredgers and passenger-cum-cargo ships of
about 15,000 tons. We desire that the Maza-
gon dock should undertake ship repair work
because between London and Tokyo there
is no ship-repairing facilities and salvage
facilities in any of the ports in between.
The Defence Ministry should examine this
operation of ship repair and salvage opera-
tion because that will give us an opportu-
nity for earning of foreign exchange. The-
re has been a report by the Committee on
Public Undertakings 1968-69 1 may draw
the attentien of the Minister to that: “The
Committee are not aware of the reasons on
account of which the Government had not
treated the construction of minesweepers in
the country for the first time as a develop-
ment order,”

Sir, I had the honour of visiting border
roads two years back. I am glad the perfor-
mance of border roads is excellent. We have
sacrificed one man on every mile and the
work of road construction is still going on.
It will have to go on for years. There is
need for civil defence which people around
Delhi are not much aware of. In times of
war how humble we look il we are not
trained in civil defence. About NCC 1 want
the Minister to pay more attention and
encourage it more. About the re-employ-
ment of army officers I would like to say
they are the best disciplined persons who
should be given more opportunity. I requ-
est the Minister, and will keep on emphasis-
ing it- for a memorial for unknown warriors
at India Gate. I had the honour of visiting
the hydrographic survey ship ‘Darshak’
and was impressed by the silent work con-
ducted by Capt. Fraser io the gulf of Cam-
bay. The encouragement given by this
Ministry to mountaineering courses is also
very praiseworthy. I fully support the de-
mands of this Minisiry,

SHRI SAMAR GUHA (Contai) : Sir,
I will confine my speech only to the ques-
tion of India’s making nuclear weapons.
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Just a few days ago our Defence Minister
charged the Opposition Members with an
exhibition of bravado in making brave state-
ment in a light-hearted manner.

I would ask our stout-hearted Defence
Minister a few simple but straight questions
and request him for straight answers.
Firstly, whether there is really a very seri-
ous risk in regard to India’s defence from
the nuclear threat of China ? If so, whether
any strategic or tactical nuclear attack
by China can have a devastating effect on
our defence within a few mioutes 7 Thirdly,
whether China with a limited objective and
in a limited sector, with tactical nuclear
weapons, can knock out our Himalyan de-
fence measures within a very shoit time
and effect a decisive victory in those areas
and then backed by pro-Chinese political
army inside the country-which is known all
over the world as 5th colump-can create
military havoc as well as political havoc
as we have seen in Cambodia and
Vietnam ?

I also want to know from the hon.
Minister whether any nuclear, either
strategic or tactical, attack on India
by China will automatically lead to any
international nuclear conflogration ? 1 also
want to know from the Defence Minister
whether, in the event of any nuclear threat
or nuclear attack. cither strategic or
tactical, by China, any super power, either
singly or jointly, will come to the aid of
India.

1 know the answers, If the answer is
“No™ to these straight questions of mine
it will be of the biggest dimension,

When I was talking about India deve-
loping nuclear weapon cither strategic or
tactical, I was not talking like a simpleton
or a naive. I kmow its implications, The
first Hiroshima bomb had a toll of 75,000
lives of innocent Japanese and 150,000
people were seriously injured. In the case
of Nagashaki, the casualty was some what
less due to it; terrainous contour,

The first thermo-nuclear experiment, the
crude device that was undertaken by U. 8.
A, of 15 Megatons capacity had the
explosive power of more thap the total
explosive capacity used by all the countries
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during the period of six years of the last
war, One single thermo-nuclear blast of
15 Megaton capacity has the explosive
power of more than the total explosive
capacity used by all the powers during the
entire period of the last war.

I have also an idea that in 3 minutes
of full-fledged nuclear conflagration in the
world, 30 crores of people will be finished.
I also know that even a single thermo-nu-
clear blast of 15 Megaton can finish Delhi,
Calczutta, London. Washington or any big
city of the world, all the area within a
radius of 28 miles.

It has also been calculated that 4 or 5/
20-30 Megaton hydrogen bomb can com-
pletely finish France or U. K,

T ask one question, when the United
Kingdom and also France have the assura-
nce of the 11. S, A, that in the event of
any nuclear threat by Russia, they will
have the full-fledged aid, complete aid,
from the U, §  A., as regards retaliatory
measure, knowing a!l this and also that
the nuclear conflagration means annihila-
tion, why still the United Kingdom and
france have developed a nuclear deterrent ?
Why still the United Kingdom maintain 100
F-TII type of aircralt as delivivcy measure
of nuclear weapons? Why France have deve-
loped 40 Force de Frappe, a particular type
of longrange bombers? Why have they done
s0 7 The reason is that the nuclear deterrent
is the best way to safeguard the country
agiinst war, particularl, ouclear war, against
any threat of any power and also to stabi-
lise their relations and to have a balance
of power with any country that may be
inimical to them.

Another importart question that I ask
is whether there is any international
puarantee that if India is attack *d by China,
1 mean, if the aggression is of a nuclear
type ? There is no guarantee for India,
In 1967, India had sent a mission both to
Moscow and Washington just to sound
them whether, in the event of any nuclear
threat by China, either America or Russia
will come to the aid of India. The response
was nil, only a rebuff, only a suggestion
was made lay these Super Powers that if
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such a "hing happens, then the U. S, A,
will take the matter to the U N, O. We
koow what happens when such matter is
taken to the U, N, O. We koow the case
of Kashmir, We know the glaring example
of Israel. Therefore. in the event of any
nuclear attack by China, we have no de-
fence except annihilation and the probability
of being knocked out of our defence com-
plex in the porthern range to be followed
by political complications that will be
created by those pro-Chinese elements the
exhibition of which we saw in the morning
today. .

Sir. 1 do not want to deal with strategic
nuclear weapons. It is known toall of us
that the development of strategic and
tactical I p have ch d the
very coocept of strategy of war, The
development of nuclear tactical weapons
bave completely upset the balance of
conventional warfare, particularly, in tactical
confrontation, and having its major effect
ton strategic aspect also. [ am not arguing
the case of strategic nuclear weapons.
Let us take the case of tactical nuclear
weapons. I mean nuclear cannons, nuclear
mortars, [t is known that the fire power
or the explosive power of a nuclear cannon
shot or nuclear mortar compared with the
capacity of a conventional mortar or a
conventional cannon shot is 1.0,000 to
50 00D times higher. Therefore, one can
imagine what an amount of havoc one
single nuclear cannon shot or a nuclear
mortar shot would do to the whole range
of our army placed in Nathu La or in
some other similar valley or in some other
H'malavan region like NEFA or Ladakh,
1 know that the developmsnt of strategic
nuclear weapons involves huge cost. deve-
lopment of technology and also delivery
system and also there is the question of
time factor is also there to develop strategic
nuclear weapons, 1 want to know what
stands in the way of making tactical nuclear
weapon, Our Minister has made a very
brave statement this morning that nothing
stands in the way of India’s developing an
independent nuclear power in regard to
nuclear weapons also. 1 waat a categorical
answer from the Minister. Leave aside the
issue of developing strategic p That,
1 have already said involves huge cost. It
involves @ delivery system and other tech-
nological developments What stands ip
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allowing our
nuclear

the way of the Government
Defence  scientists  developing
weapons ?

T want to develop the rationale parti-
cularly for the tactical nuclear weapons.
Firstly, nuclear deterrence, and in the casc
of India tact'cal nuclear deterrence, is the
best guarantee not to make war but to
prevent war by China or Pakistan against
India, Secondly, the existence of stockpile of
even rudimentary tactical nuclear shots
will inevitably change the expectation of
both China and Pakistan and the balance
of such psycholegical change will go in
favour of India. Thirdly, tactical nuclear
deterrence of India will siabilise Himalayan
as well as Pakistani fronts and stop black-
mailing against India by China or Pakistan,
Fourthly, it will s'op surprise incursions
by China or Pakistan against Indian fron-
tiers and match ' superiority of freedom of
China to concentrate her army at places
of its choice,

Fifthly, taclical nuclear deterrence by
India will help to reduce our conunued
expenditure on exp of conventi
army and weapons, Sixthly, objectives of
Noa Proliferation Treaty will be effective
ond guarantee for retaliatory measure
against India's nuclear adversary will be
achieved more compctitively, Seventhly,
it will have a sobering effect on China and
Pakistan regarding the mad race for expan-
sion of defence expenditure and as also of
conventional arms. Eighthly, the present
illusion of spoantaneous escalation of inter-
national conflagration in the evemt of
Chinese  stratcgic  or tactical nuclear
attack ¢n India will turn into a reality to
the benefit of Inldia, Ninthly, it will
increase the uncertainty of China regarding
the consequences of npuclear adventure
against India as regards probable retaliatory
measures by the Super Powers. Tenthly,
nuclear deterrence by India will make
Pakistan realise that any m litary adventure
arainst India with conventional weapons
will prove suicidal for her. Eleventhly,
India’s prestige and image as an independent
power will increase epabling her to play
an effective role in the international
balance of power to her advantage. And,
lastly, the morale of thz Indian army and
people  will increase immensely for an
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effective defence of the national frootiers
of our country.

H India developed nuclear deterrence,
there would have been perbaps mo such
conflict as we saw in 1962 or 1965 with
China or wilh Pakistan. Why France
developed nuclear deterrent, I would like
to quole what Gen, A. Beaufre of France,
as he stated : He said:

“Disappearance of nuclear deterrence will
be a frightful catastrophe for we would
then lose fhe benefit of fhe stability
created by Atom in our rapidly evolving
world.”

I want to ask thie Minister, what stands in
the way of JInodia dot making tactical
nuclear weapons ? There is no question of
cost being unmanageable. There is no
question of begging of technological deve-
lopment; or lack of nuclear explosives.
There is no question of know- how technig-
ves, ¥ the Minister says it is not possible,
with all sense of responsibility, I will say,
either he is misleading the House, or I
will say what he says is--I will not say lie-
untruth in this House,

The UNO experts have estimated the
cost to be Rs, 1300 crores for development of
10 nuclear bombs without delivery system,
for strategic weapons, (hat means, Rs, 130
crores every year. With a delivery system,
they say it would be Rs, 4400 crores, This
is according to the UN estimate. This has
no rel ce to conditi in India. The
basis of their calculations does not apply to
India even if you want to make strdlegic
nuclear weapons. The UN Secretary
General's report has said thdt any country
iri the w.orld can make the Hiroshima type
or Magasaki type 10 nuclear crude bombs
with only 2 milfion dollors. They did not
use the word ‘crude’ but they s$aid tHat
any country can thake guoch Hiroshima
type bombs. 10 b bombs ciin be
made in India, even on the basis of the
UNO report only with Rs. 1 crore. 1 have
gone 'hrough the cost calculations, the cost
of makiog tactical nuclear weapons,

The cost of making tactical nuclear
weapons in Indian conditions should be
calculated on the following basis:—
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(1) Explosives like plutonium or uran-
ium 235 for making each bomb or
nuclear shot for tactical nuclear
weapon like nuclear cannon or
mortar will be of the range between
5to Bk, g as criticality of fission
type tactical weapons are limited by
its size.

(2) India is the 7th advanced nuclear
country in the world baving deve-
loped all the 1echnological preli-
minaries for makiog tactical pu-
clear weapons.

(3). India has already developed the
process of fabricating uranium
required by reactors,

(4) India has developed effectively
electronic technology.

(5) India is making enough moderator
like heavy water and now export-
ing 65% of its production.

(6) India has developed plutonium
separation plant.

(7) India has set up plutonium plant
for stock pile of plutonium.

(8) India has enough stock of pluto-
nium for making a few dozens of
tactical nuclear weapons at the
moment.

15 brs,

Sir, it will sound faptastic to many
uninformed persons in this House, but,
it is a fact that if the Government decides
to make tactical weapons first, dctonation
of atomic device can be done by our Scien-
tists within three months and at a cost of
less than Rs. 25 lakhs if this test is made
in a desert or in an island; if the test made is
uvnderground, the cost may be about Rs 50
lakhs, Within six months, Indian can
produce a few dozens of tactical puclear
shots and every year it can be increased by
a few dozens more. We have plutonium,
What is required is efforts on our part to
devise mechanical means to co'lect it and
convert it into critical size, by chemical
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explosives or electrical thrust, We have
1 ic arrang ; we have lead just
to cover the shell of such atomic Device.
When vou have enough plutonium, enough
lead electronics and other chemical and
clectrical apparatus, what is reguired is
our efforts to spontaneously collect them
and to convert them into critical sizes, for
detonations of nuclear explosive.

Our Defence Minister is a brave man
of Punjab being, born in a brave Sikh
community, He has made so many assu-
rances for giving pay and allowances and
pensions and other bznpefits to INA and
other army personnel. T charge the Minister
that bhe has not done anything to introduce
the military tradition and heritage of
Netaji Subhas Chandra Bose in the Indian
Army. For the last three years] I have
been demanding this, He beiog a brave
man of Punjab and being a follower of the
great Guru Gobind Singh, Ranijit Singh and
other heroes of Punjab, I hope he would
instal portraits of Metaji Subhas Bose
in important places of Indian Army for the
part he had played in the I. N, A, We
rarely see such a military genius among
the national heroes of our country. So far
he has not done anything, This is my
charge against him and 1 shall repeat it
again 1 hope this time he will take steps
to introduce the image of Netaji in the
Indian Army.

SHRI S. M. BANERJEE (Kanpur) :
Sir, before you call the Member, 1 would
like to make one observation. That is
about the last portion of what Shri Guha
spoke, .

MR. DEPUTY-SPEAKER : No, no,

SHRT S, M. BANERJEE : 1T am only
caying that the last portion of what he
said should rot go to the press. Thisis a
secret thing. If this goes out, other coun-
tries will start manufacturing them. So,
let us keep that as secret, .

ot vgety fag st (amma) @ sar-
=7 AEIRd, 9% § 9y WA g9,
ot gomrw fag, & < @ aedt gwd
Atfs & faog & w& Fgd & geaarT q3q
fear 2 3gfy Fgr g frmg gat dw
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¥ gg wigar fass s wfze fw e
g wur-fes w-a) efee & & a9
W, g muE ar e § o arAr
siifen 1 & auwar § 5 o2 a9 ar waw
gfe ot 3w feedy WY awe Femi W
9T gd AqT WA E, I P 4g AW
& AT I fF w7 w1 F A0 Faw
gfazaras st & agl @ray & afs
qH7 AW 9T G WIAW@FAT 737 9
ArHAT WY FT GRA g AL IE & fag 3
dgare § | fow faq 9= 39 & feali # =g
AIAAT 9T FT A, 3@ fzT gw w1 A
F glow 99 F W I9 F) 399 FW
# awaar fadar

3T 1 T HIF w97 A -
wfed 1 wrgar & avafga & faw
dfaal #1 g7 9g $g $T ggEaw 9 W
gfF sd 3w & Fag—mwmwrar & fag
ATAT §, AT A ST FY §F WIGAT FY
gard T E, a1 gw I &1 f5E wR
g q 6 "99r g7 3 & fag adw
FTAFA ? w19 AR T Al & A @
Ak & IWg =R aH s wai v &
™A & F3T 0F & 919 FEAT A"
g fr <@ 3w & ot dfs fegeay, sAadr
B §@EAF FEwy R § A% § @3
g ST AT FY drarnl FY w7 @ §
ot 3 & T F fAe w9 g agm ¥
fag dart § @3 37 ¥ Pl a5 9g 99
9z W s 3w § 8@ @ dared @ §,
foa & s ¥ fdr o 3w & fg age
FHT &, 0I5 99 #7 gravy o4l fasig
fasre—arar & @9 &, T I gmw Ay
T & Argad ST 3y S A
g |

g ¥ faal # ag ava qar Y adr
& f5 afz o fedt fadie fasreura
F grafeaa W & F1ow 5t 39 & g1
faqrge ar 3998 BEN 9T 39 T a9rg
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& Y ara F2F Jdy g, ar oF fa faedy
fadst Il & @ma FY o A w6
aqrgn, wifs 3 ow fadw fasrearw
FATA QT AT § AT 1 gEe AW
FY srar o7 gark §faeT & faef A 7g
ara A wAr Tfze fF K07 oY gzt
argd § fazarg W a fEr g ad
19 TR 37 9T AT F40, A 99
fagr-ara # famga &30 ary gart
AW F TG AW ST &1 TR S wgar
w3 FFyfree faare—ary § fagam s
T fRdl T &Y 3T g9 1T wiEAw
FOU, @ gt W F IR I
omd 7@ F fe o @ § awwar
gfs 2 & fag o & araw s Al
FI1E AEF g1 aFdl & 1 5§ ¥rEAr ¥ gagq
93 g7 A9 §fasf & @gE g welaw
FI T T KT 9T AL FL AFTE |

o g 3 & w=T HIT g st
gatfaar faer <@ & s &1 |mar 5@
& fag g dme wgAr =ifm sfawar
warwg w1 fOE & #gr mar @ F aife-
W wiegs FRER § Aga § g
o OF ags fagi gru @€ . @
g1 ag ass ifeme & §eT & Y
w10 WA WX Y T A 99 AT
§ fasma & wwar v ggAr @@an
o g § gg it famr & fe oftwar
frega § 33 @@ & A7 1 sk
FHT § WX ST gei 9T wi W) @t
AT § T FAT T GHAT § | WAL
19 7 qifeeara wfuga sRAI & @9
qETH €199 FY F WA TAIT TR 9T
a1 frar w1 wIA &% Y T@i "
FT fear @ gwt W ¥ fAw oF amr
gy Gar g s | afseE & gra
A} qar-wfaq Ao FTEITF oY HAY
&A1 2 @ 2, ¥ 99 AT 5T wig A
A=t wifgy, afes 39 &1 gFEeT T@
& fag o1y T9ra &rd =ifgg)
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f *ft @< feg ared |

qom @ & faaia & a § aw
avg ¥ gfesai ¢ ww § ) 97 g7 qW
By &1 gfaga va1 w1 3, ol qar swm
f& =iz gfean wrwmaml § st TR
U arEEE § 99 99 gt 39
Jrd U §, N IW AT OF g FQ@
g @ ¢ & urmostd ¥t &
geErEs # gar gfma afear § 1wz
va fagradr W 99 gui@ §wa oY
TR e ghm F fasl), @Y #8F om
I wfagEsI 198 7 g0 ¥ fs
frgan & TaAfasl ¥ ad g A, @
iy g T Wiy
& gfrar fRel Y gou Fwlewr q o

wrT R g Fga e fE F gt @

o @%ar §, st qaarT at azr gfaarc

8, 99 a8 wear Wfge, ST es
AT T Wt Ay ) A av ag
#g fs gt § 1 a@f Fzw &, ¥fea wme
Iy A G FwAW FTE, A fee aw-
Iy W {7 gfam W oweEy
SNITHEr qU? A @ AAAF
frr & 1| % ww afgar gfawe gmm,
ag aedr FE ¥ RS ¥} are ¥
wa fgm § Y ag giE : 9M 0
fie waT B 7133 97 ghagre R w1 =t
sqvar AT FeT g g ar fecdw
&1 %41 gHT P 5@ @WT ¥ H o fasr
ey &, W wwasy W gAsAr g9y
g% &, 99 Y o 7@ F fag w24
F TFqT & WIS G ANIA FFH0
@y & fag <t & ag faga faemn
g f5 gaR agt W eehd Rt &
geEd ¥ afgar sfmar qar i ar
7§ & o gard ¥t & ara sew AT}
# gaar ¥ 39 3z &, gifo, wfes
wramTet W17 ufes  gErew mEEER
AL

APRIL 28, 1970

D. G, (Min, Defence) 232

FIF GIA FAIFATE HT L FATAT
wiar g | 3fF7 amaare &1 wqraAr g9
Wrer Gt § s qgwdr =g oW
gAY wY # ast Wid Ag-uE @A
WA agh 9Tow Far wead w1
fT ga@d Ja) §fasi <1 e e
fafafaam wifegs wed sgufedl &
e Wi W wify & w1 50 § 98
9 § w9 g1 #) ) fear § 1 afr v
9 I ¥ wwE dfaw F F@E@
F grg Ay S qaE FWE
Tg W wared geT wifge 9w dfas
o) uwwT QN & fxwi ¥ gg wraAr
dar g@Ar wifgy frgw & Ae Fow
WU, g7 oF w F amfew §, &
g% mfa ) dara § gw o & 2
¥ aaa ¥ fgaer & ¥ qEi o
&, ag war, agmware & arEwr fafe-
T F W ¥ qrE) g s g o s
FAA ¥ A§r ®r TE @Y ArHETSAITEr
qrFar g, A F9 AT F yrEAr Iy
wEg § FFT T FET GAIT |

TF 417 W FZAT F0gar § AT F
Fgag 1T IEAE Fwim &
q9ZaF, W 39 I 7T, TW AW F ¥@
&1 § wQ Y 39 F fog Wig #Y ag FOAT
g fF 9t Rt w1 e ww
AT GAT 3 U FT FET F AT W AW AV
ST AT §, 91 3G A AT AN §,
i fet @, Wy ofi @, w3 dwy A,
1€ wiar g, &) oF wrar & fog g%
ag A}, oty W9 AW AES

1T ®Y grae fear gam & 9g ek

faq =1 @sqiaas g ®WIT gAIR gawt &
fag §ar @ og'97 & fae, 39 i 9x
s F fau azr amew 3, @ AT )
st gmer FTAT Ffge ot wT & 30
wraret 8 mgew A wifgw, fedr Y
ngeq &A1 Fifgy wWifF feedt dafas =
F AW A usAt w1 S
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¥ wwar g fm arafgar oo A9,
afgar 21§ aigm, o afgar Fie oA,
oY afgar arw garma, 9 afgn =
9% T HIQI 38 FHIAE FAGAT 4T,
wre o vafy @ ar gor ¥ & oW-
T F H7T ¥ #ragy ¢ afafwn
grit wtr 3w &1 s wie e ag
grim 5 & % 9 w1 ¥ qaw
gart fag asx fag ar <@ & 7l 39 918
gt ¥ faw {1 ag eIy v gu E !
sl & wg Fag war s@rg fe
gwa & @i W @ @iy F o 3fwa
aftadw #4011

SHE! TNDER J. MALHOTRA (Jammu}:
As usual, our Defence debate has been
dominated by two main points, on which
last year also a lot of emphssis was laid
in this House. One is the manufacture of
nuclear bombs and weapons, and the
other general defence preparedness of the
country.

I ama little surprise that every year,
wh any is made regarding
our Dezfence policy, I hardly find any
change in the general approach or i the
basic reasons for ma‘ntaining this kiad of
defence policy. What is required is that we
should so alert and so prepared, and suffici-
ent information and material should be
available with us with™ regard to the chang-
ing situation in those couatries with whom
we hsve got unfriendly relations, China
and Pakistan who have illegally occupied
our areas, that what happens in those
countries must have an impact and reflec-
tion oo our defence. policy,

Since last year what has happened in
Pakistan, especially in the Pakistan-occu-
pied arca of Jammu and Kashmir, isa
matter of great concern to us, In the annual
review of the Institule for Defence Studics
and Analyses, I thiok they have made a
fairly good study and they have given us
very siznificint infor In the chapt
on China it is said, T am quoting :

“Two signilicant developments in
Sino-Pakistani relations during 1969
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were (i) the i1eopening of the 418-
nile trade route (the historic Silk
Road lioking Kashgar in Siokiang
with Gilgit in Pak-occupied Kash-
mir through the Mintaka Pass), in
August, and (ii) the construction of
a new 70-mile lateral road connec-
ting Morkhun in occupied Kashmir
wilh the 16,000 feet high Khunjerab
Pass on the Kashmir-Sinkiang tor-
der, Some 12,000 Chinese PLA men
were reported to have been induc-
ted into Kashmir to consiruct the
latter road, which links two other
stiategic roads-the Aksai Chin and
the Gilgit-Kashgar roads.”

Apart from all these, there have been
reports recently that some Chinese trained
Pakistani personnel have come into pakis-
tani occupied area. An organisation by the
name of Alburk is functioning there to
make another attempt at infiltration into
Jammu and Kashmir State and carry out
sabotage activities. When I brought this up
about six months ago to the notice of the
Defence Minister, he said that he was
not aware of what was happening about
this road. This is what has been done in
that area with Chinese help. In this very
acrea a raiiway link is being established
between Dehra Gazi Khan and occupied
Kashmir at an estimated cost of Rs 100
million and it will b2 completed in May 1971,
On our side for the last ten years we had
been stressing on the Central Government
the need to connect by rail Pathankot with
Jammu. After ten years that work has
started Look at Pakistan, They will start
and finish their railway line by May 1971,
With improved rail and road communicat-
jons, certainly Pakistan gets into a position of J
advantage in regard to military planningj
and strategy. There have been certain deve--
lopments of significance both in China |
aad Pakistan which should have had their -
impact on our defence and made them
reflect about our defence policy.” We have
nct given cerious thought to this problem.
Instead we have a debate whether we
should manufacture nuclear weapons or not,
This “country must be told the exact posi-
tion 0" ou: defence preparedness and where
we are lackiog. If we lack planes, we should
get planes from whichever source we can
get. It is a fact that Pakistan is increasing
its military strength. China is already ahead



235 D.G.(Min Defence)

| Shri Inder J. Malhotra ]

of us. It is no use saying that we shall get
back the area occupied by China and Pakis-
tan. What is our practical policy 7 As far
as Pakistani occupied area is concerned,
what is their specific propusal to get that
are a back 7 If they are not in a position
to clear that area, they must adopt a realis-
tic policy and sce if the dispute could be
settled with Pakistan by some kind of
agrecment. When I say this, there is danger
of collusion between Pakistan and China
and the threat is growing.

In this connection, I should like to pay
my high tribute to the officers and jawans
of the three Services. Recently the Defe-
nce Consultative Commitiee group visited
Ladakh and other forward areas in Jammu
and Kashmir. | am proud to say that at
those great heights under unfavourable wea-
ther conditions and other difficulties their
morale was very high and they expcet from
us that whatever miniroum needs they requ-
ire by way of equipment and others materi-
als must be given in time in enough quan-
tities. There is a specific problem as far as
the Jawans posted in Ladakh are concerned.
1 was really surprised to learn that civilians
who are posted by the State Government and
the Central Government get twice as much
as the jawans by way of allowances for be-
ing posted at high altitudes.

Sir, previously also we had brought this
to the notice of the hon. Minister, and I
would again like to emphasise that we
should give first priority to this kind of
programme, namely, to se¢ that not only in
the matter of emoluments but whatever
other facilities and amenities our jawans
require for being a better-equipped fighting
men, they should be given to them.

As long as there is hostility belween
India and Pakistan, we the people of
Jammu and Kashmir will always have the
border probl Asl tioned earlier, not
only in the Gilgit arca, but things have
come to our notice that even in Poonch and
other Pakistan occupied areas great sabotage
activities for infiltration are going on. What
1 would like to emphasise upon the hon.
Minister is that as far as the State of
Jammu and Kashmir's border rehabilitation
problems are concerned, the Central Govern-
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ment must give financial help to the State
Government for the resettlement of ex-ser-
vicemen on the borders wherever it is possi-
ble. We will derive two advantages from
this kind of programme, One is that there
will be a proper resettlement of the ex-ser-
vicemen, and the other is that our borders,
from the civilian point of view, will also
become strong and the army will have the
need to face less problems.

We have also been emphasising over and
over again that as far as the army intelli-
gence and other intelligence is concerned,
there have been instances in the past, of
failure of the intelligence agencies. Keeping
in view the gravest threat which we are
now facing from Pakistan and China, I
would like to emphasise upon the hon.
Minister that he should see that whatever
is required to strengthen our intelligence
agencies, whether it is the army or other
agencies, it should be done, so that we
should always have proper and sufficient
information to finalise our defence prepare-
dness and to be in a betler position 1o face
the threat from Pakistan and China.

Wt @y fag wafan (wrar)
Jurzam wRIgy, fam g & g H
HRLE AT E, UF AW ¥ @ F
fad o guur grawsar 9z 9 wF
Ty & & fAg, fm ag & g0 F Q@
FII-F1% A §, I aEIATWE
fau Y &t wrw g §-uw wfawer Aifq
Al g@{ fady Afa | 9ad ogo 7 fadw
e F gearg § a1y @ F91 FE0
99 FE A7 | G g6 4gA § Y-9ug
Ft 37 91 gi-3r0 MfgaT 7 3t @
% g ufagara searg 93 G gu
a1 5 3g® wigd 1 919 & gg5m U
§ & 93q &7 FwEa, Wi 9T St
wIFam F e, IE 9w E, faw g
3¥ 97 9ql ° F W9 qqH FE@
a1 & A9 WY A7 A AT F7 S
gyfeaq $3 1| gursaey ST, wisr IH THIC
adgA § F19 F 4-I@g e 9%
quis I $r9%arT 9@, 99 5 3wy
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AT F g A yfs 9T 9=
Fzar frar gar § 1 ag sar gAw g faw
TFI F1E AIAAT TR AOAT 7f F 1Y
TARFI W 3 ¥ geear 3y and ¥
iR aft 37 g & Fa wiEm
¥ qgara #Y§ @A gy org &Y org st
Fg fr9u & ow wrf ¥ wix own faar
& 1 fadw tfa & wrarg ¥ g@ wmi} e

& FET

sfazer & & wo-fadw @ifq o=
sfa wmAfa 3 aFi oF @ oer g
# 1 =9 fag afg & sfawer 51 9sf #:@
gu &g fagw Nfa a 93t &% @ =@
frearaz 7 gwwr a1 mflaT gew &Y
afes 7t & ? go% ¥ afw 99 £ grard
agi g, gem ar afes s@ §F @y gfaare
agl § @&t wul & gew &7 gy ufF 59
T qar §, 39 F 9aF § 1 77T § F2C
Toal ofs g ARl ¥ gw wqmaa &
qry W & W & Ay afgreEr wveT
& | W1 FFTT 92 9% §AF eI |
g7 g7-fied v afmardr wraAr g 3
wraary g fedft go% 1 fam=r ad)
gMLAF auT Fag g gal @
wrar 1 Iyrsme o, F °rr F [rvwd
s sfacar wer ot & fdgw s
F1gar § WL WITHT IF GoF ) 9T
FTAT § At A2 €9 39 % amar wesw
& aral & §AVET FT F9AT FE@T AT
ST SHar g1 sarEl &1 owAlEE .
gor aY YT, &9 a1 wAdET arEl 9g
dart %, & ga fggram #1 oF A
HY aisr g FT @91 wg fegEma
TieY &7 3w &, A9 TW I AT gAAT
qrg oF o gfqar adf a1, gwa wAd &)
F1 SFT AT FT {IT YT g BF 97 |
o fag a Aifaf &, 7 AfE F a2
arf &9 § ol 9 1 AT F Qe -
A & #E mau § 1 sfew ggsr @aw
a2 ) fesryy Afa ¥ 0 39 AR

& =rgar § Fo g7 =93 ¥ #Y smar WK
FIAT FT FATGT F 9T L |

R sfaver st Micaig & @19
g WEF 39 F an 7@ fF ag i
i § frad smar F1 "dEw FE
ara g ? & fadga s Aigmr g
fergeam & 3 wara @Y 14-14 g g2
Fr &arg 9 I §, Fgw §, JEfmw
H- gagtan fergeam &1 ag @rF &,
fras) sglsl six e wyani ¥
F%T FgAr gE fean gt AR grw 23 ad
¥ arg #Y gAA 99 @7 1 IFHET FFAT
ge adl frar ¢ 1 &% g'T @1 @=
2, 71 frgeam a7 =g Adf & aFan E,
agr wramt ¥ % Sddtgw @ F@ el
w1fge | o< igm w9 AT FY w@asAar #1
THT FTAT AR § a1 goF! 97 2w AT
Sar /YT F3rEl F7 oAt 47 w5 gE oy
F1 1z F1 FfErw wAT1 Rt

g9 ag 99 @ 91 f5 gAvEe #9
FAT P A wo fegr @Y sam e
/A 41 HYY FHT 9T A8 FT 90T AT
e FIT F1ar g w1 fRT 9 M g
A wrar g, 99T 37 F 97 & §RT AG
WA §ar 71 E f5 dwr a) g ¥
fa wed o=y afs ag A fama) 7ar
&, aw &1 gredl 7w %I g afx
ag "yt faedt afagra 7 2, @t g9+
dYdr, 39 %Y cqrdy A7 FY 39 F AR-YA
=91 & fao g &1 #2107 gA A F F
frardt & &7 § 27-aT AL gEAT 97—
¥ gwa & FF za F fag sfaeer ==
ooy e & weel fawria  swgaEd
gty sn ¢ fawriy g efe
gt &t f6T 99 sam) ¥ wa § oF  wedr
Rl fF 39 % 7 ¥ a1z 39 & of@ie
Fr g7 fadrmr, 99 ¥ afkart <1 gar g
a7 737 | Argg wfq Tar w9 6 oag
NRHFENT 50 wo § o5 fx
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[ = w7 fag walfaar ]

Fdz §, If daT A& 10 T "R
9% @Y & fag Fre §3- qg agf w=A
afes fam feqd & 1§ Y w7 e,
fam fam & F1 o) www fadt ot §Fw
frmea ar gao o @ ¥ wedr @,
o fa & 3@ 3 wefve fad ar T fenr
& A fad g wig, s e & 5w
FT FFgAaY a7 faarmr ¥ a1 ¥ far
A =ifge W fom fea ag @ =
ATT T AT F1F, IW FA F gfRAR
£ F7 & w7 20-25 gAT &9qr fagar
=ifgd, forg & 99 &Y Y Wl 3=y @@
T 73, 39 #1 @ ui ¥ g@fa @ 9%,
I FT JAIU & &% | T gATA K1 FFC
dar a7 1948 & wedr et wrgY &,
g7 X o o= § wear g8 53
w1 gat qarw FY 3FT 1958-59 ¥ g
&q 979 § g7AT Mg fawrar @ ar
a3 gud qurar & gardd dramwi 92
Wt ggs aw g g, wwd A @)
a1 @, W gmrd @wsl #®)
Fredr TAT A7 WY §—IF AT q@TAA
SETA q7HF 4 Fgr 91 0% H89 F ;R
g % A azeg § N gE TN et
§ gl FET AT ..

=it JAw fasw (§A7e) @ ag T
gt ¥ 4 7

st wyg'@ fag watfar  1958-59
¥ #17 wum Ao 6, ATAT o "1 9w
STy § 1 T I F o7 ¥ oftg s TRl
m3 @, zafw @i 39§ ofifaa
g qmr 3% T gwg af g ad
gag @ & sy Fwgawd  faania
drar & gy § fAd=A w7 TTRATF 0

A7 gau fdeT gg ¢ 5 99 sl
F YOI ¥ g% F@T gomw 18
are § feataaea § sa | § wdl
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gar g ceR gin we ¥ ag Wy ¥
g% T 43 & | 99 3 9T FarT wrar §
a9 WIT I/ AITYF 7T 3T § ) qA) F
warar f5 ga ot 9% fead w1 & w@d
€ fiod w &1 wgwma & qiw &g
qiT a¥ FT Aa99 § 60 7 A 1 60 wEA
# 55 ad 9% yar @ gzar § Wi
9i9 #gW I¥ g9 famar &1 @ 55
A E 5 Af 9w g A 9w
F} o oy 39 F afy faszram a8 @
gFar &1 5w fae sfaer w=f Y ¥u
g#ra ¢ fF oo ¥ Tgd § e 39w
g =T &Y, sfaaf oY sEsT gads
Sre qifFea™ & g9 wodt dwrel £
FT qF ar 9g A A v oiw " |
FOITHATY gw g I AR Fa
st #1 oy ofeaw § ife? o ma gfew
¥ frgar werErg sir fasegma &
sfpa gy AW & 99 el ® w9
gfem § focdg $1 & @t ag et
gfaw Y gured @ N W@ 2w F
sTArat 1 wAEe A gy a7 fe gat
73y gasia geat &1 gfaw @ awd
gardr gfaw At 77 sF o

Mad A ag e fr @ 3w w195
Fradt gorar sty § aer gar § faEer
7 @YY ar s ¥ Fifw g ¥
et & ag A9Ar § garw w1 fraer
AT W R A I awr §
frad gu @vit, gfwa, g7 T 1
it agf Faar srar @« forar ot aar @
al I wmradam gEr 7 wwfaw &
o=y gEey ¥ sgAr wgar g fFosaT
a7 w4 & Fe &A1 & qanal &1 e
ay oy ¥ g dar ¥ € At afew
T qgE TT A IAFT @A At asy
¥+t mgrr 913 1 (sudew) e

# ag fadga swar g § fR & 7
793 a5 ¥ & gfem A, aaw -
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38 A ¥ qw e @ fad
i

* Right from your taking over as
Chief of the Army Staff, our
defe jawans have t assu-
red of their families, welfare, as
added by some of the soldiers,
Taking into consideration the fact
I wish to invite your attention to
an instance whercin a soldier of
my Constituency (Bakewar-Etawah=
UP) has been badly victimised and
beaten by the local civil police of
Bakewar Police Station and his
licensed gun was snatched from
his legal po jion in the alleged
name of law and order...”

95 ag gftom a1 wmfag sas
drer mar W1 IEFY TEF FT ATEAG
gfvg gru & faar mar) z@H waE
JATH qAFATE FT ATH T qg WA :

* Dear Mr, Bhadauria,

I am in receipt of your letter of 23
Febry 70, for which I thank you,

I am having the necessary investigations
made aod will let you know the results
later. I appreciate very much the concern
and sympathy you have displayed over this
case.

With kind regards,

Yours sincerely,
SHFJ Manekshaw™

# ag fadew @ Tgan g fr aamwr
st fegzrgar wa o 5 ma & wwe
St ¥ wof drar & 9 wa wiw §F O
w1 FEERIT JAL TFAFT qAAT & Y T
#r 7 FVr Iy 9EE g FEr T
(smawa)... T F memar g mi
giT ¥t aga §a@ FAT 1 gard waESr
grar F X H FgAr &1 OF ATE A
gaUd & gEq Al F1 qffeaE F garg
waT & 70 A A fF grdgma ar
¥ faegy faars o1 PR @R
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AT AT Az g AAF AT WA
gger 4, famd g Yamax ¥ aw
qiffer & gad 9@ T F) qreT IWH
#1E gwr gt fear o afes I 9w
93 gPEaTEAar 1 sdardr ¥ af o
zafae & o9 g@e ot sfawr Afa &
fow ot 1 FA w=w @AW A TG,
fas @rar @zx gdww F@r smwar §
fr zo@ s gdw Afa Wl swra
a&dl & 1 gafag Au gwe & 5 wafla
Tz gAre ofaw, W NI A,
afz At 5% & {Y fE avr w Ay ar
ag faar s/ MfEd 1 ... (swwEw)...
FAT GE § SR MA@ AR @ W
¥ arg ImEifgar s T # faEy
9Fer IUH! F1E qEE @ foar @
afer 3ad ag s&1 @1 fs oo ag wa
74t frar ? zafae &ar & fau af=rd
& grgar #t ot W) fay IR AT
faemr sifge 1 srmAaT § sfeaw daw
&9 ¢ Agi 9T mEME ¥ WA w7 asr
FTT G Fva WAy 97 W@ 9v 0 A=
T FT IT 71 F1 1 §1R 087 707 |
fo &Y & gaw) gaar & 97 gEAr ¥
ar> Sl w1 S1E qIEFIT Ag faar mav
o= &Y & s@ @Am, MAT areR S
qifseatfagt & de FIA F Fifaw
* 79! #r§ 79T A F Fifew TG 0
g 1. (swaem)....

w¥ @y gy g% §gifas fadew
o &1 § fF afawen o fads Aif
er @ fasr § Q1 agg &) WA g =
ST 1 &) #fee ¥ <@ 1 3w # sfawnw
9T fga @

T #r gfawar 1 wwwawl ar
wasIart 57 1 FEifeat @ sdAr

gaA~argfas
Feefta—~sr=itT
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[ =t w'w fag weifar |

- fed Y 29 AT afaom B wigfes
Y 97§78y ¥ W ady ®U sa}
w5aT ¥ | wgi 9x wyfw & s
aer-TeT @, &% 0 g faans
sECgres WA WX TWAY Wge F1
T g 1 wgh &Y w7 W Aw A
gearay wrgst ¥ gafea & )

e, smgfrs #1893 ad AW
| IAT 9FaAT ¢, wet §74 59 ¥ 9T
AT Ay, wrgEr fawir Al sw
gas fammr & w1 W F 1 famaea
qzeq g | sl 9wy w14 4 &, T
o w1 wgfas 3w &9 feger @d
Srar g |

fedra, st FaTy FY wrd FMfeey
F =i 93, wiAd ¥ @ Faifeai

Targ £

wqH~Fearg wf,
g~ afis,
gdfta—wa afe |

earg ofe Usa aY g Afe & At
T F [fdad g ¥ F@E F), AT
F 9 gfd T A U F mw A, a3
T 1fw & )

st Tw 7w mEg (T1UEe)) ¢ ;a%
arEl F1 & faar arg :

MR. DEPUTY-SPEAKER :
pass it on to the hon. Minister.

He may

SHRIMATI SHARDA MUKERIJEE
(Ratnagiri) : Mr, Deputy Speaker, Sir, this
morning we had a tumultous discussion on
the Chinese launching an earth satellite,
1 do not want to draw the attention of the
House to the same question again but T do
want to say this that no longer can Ind‘a
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afford to ignore this and ignore the fact
that in the official communique issued by
the Chinese Government there is a call to
the Chinese people that they prepare for
war. But in the midst of these developments
it is surprising the Ministry has presented
the same sort of report with garbled plati-
tudes and out-dated cliches.

15,40 hrs,

[SHRI SHRI CHAND GOYAL in the Chair.]

Without being emotional or anything about
it, let us try to assess the problem, Let us
try to assess it in relation to our national
strategy. The immediate problem that the
country faces is an invisible and chronic
state of war of attrition on our borders.
Along with that, there is an added question
of aided insurrectiopists getting support
from Ch'na and Pakistan. Each day, these
aided insurrectionists are gaining in strength.
It is thought that due to the present pre-occ-
upation of China and Pakistan, there is no
i diate and i t threat of war or
of large-scale hostilities on our frontiers.

What is the long-term problem 7 The
long-term problem 1s this that there is the
proximity of two very powerful nations on
our borders, the U. 5. 8, R. and China,
The U 8, S, R. is already a super-power
and China shows the Potential of becoming
one io the mext decade. So, whether you
like it or not, there is no escape from the
fact that in the foreseeable future, Asia will
be the centre of world tension as Europe
was in the 30s. In thcse days, it was
Hitler and the rise of dictators which
created this situation. Today, we face the
expansionist policies of Chioa and also the
fact that both the U. 5. 8. R. and the U.
5. A. are seeking to have an appreciable
control over economic and political sphere
in this part of the world which 4as more
than half the world's total population.
Therefore, the decision-makers of India
have before them the choice of making
India the path-finder of peace and stability
in Asia, And this they can do by having
a determined national policy and also by
realising the fact that non-alignment need
not mean a total abdication of their 1espop-
sibility.
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Such a policy the people of India will
understand and will support India must
also generate conviclion in its policy in the
international world by suitable action, It is
not enough for India to say that she is
non-aligned, This must be matched by
suitable actions, For instance, in 1965,
did we not support Malaysia ? But some-
how we seem to be inclining towards a
very contradictory policy. For example,
I could not understand the policy of the
Government in welcoming or in showing an
inclination to support the P. R, G. Itis
not only the Government but the country
does not know which way the Government
want to go.

SHRI RANJEET SINGH (Khalilabad) :
It is the Government which does not kaow
which way they should go,

SHRIMATI SHARDA MUKERIJEE :
1o the alternative either they take the direct
method or they can decide to playa
negative role aod choose to be led by
the super powers. It matters little which
is the super power which leads our country
by the nose the USA or the Soviet Union,
because the aims and objectives of any
super power are the same, Let the Govern-
ment then stand by known and declared
policies and principles and the country
will either approve of those policies and
support them and go along with them or
the country may disapprove and decide to
throw them out. But this opportunism,
both in their ioternal and cxternal policies,
will carry no conviction either here or
abroad. Opportunism is, [ thiak. the
greatest threat to our country, What do
we see in the report of the Ministry, On
the very first page regarding China it says :

“It will be our effort to keep our
doors open.”

SHRI RANJEET SINGH :
their troops I hope, Sardar Sahib.

Not to

SHRIMATI SHARDA MUKERIJEE :
This open door policy of the Government
to wel all explains the i bility and
inaction of our forces when they are con-
fronted by insurrectionists on our borders.
1 won't call them guerillas. I don't think
they show any sustained effort, They are
just insurrectionists, Why is it that when
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you have ihe entire army concentrated on
your borders you are oot able to control
a handful of these insurrectionists 7 Does
the Government believe that India can bope
1o reach ac:ommmodation with China 7 If
the Government

believe so, let the
Goveroment c¢ome out and say so.
It has been proved that if the Soviet

Union hud to choose in a conflict between
Chioa and India, the chances are that the
Sovielt Union could not afford to oppose
China. This is the fact of the case. Soviet
Unpion could not afford to oppose China.
On ths other hand, I visualise that in
future, the two sister countries’ Pakistan
and India, will learn to live together be.
cause there will be no peace, security or
progress in this part of the world unless
we learn 10 live in peace wilth each other.
Have not the countries of Europe learnt
to do this 7 Have France and Germany,
afier fighting their bitter, acrimonious and
destructive war, not learot to live together ?

AN HON MEMBER : They are more
sensible,

SHRIMATI SHARDA MUKERIJEE :

In this not the only policy is this not the
only path that ihe Government of India
will bave to adopt ? If India wants inter-
nal pcace and security, I am afraid, she
must learn to choose which enemy she will
have to coafront and with which enemy she
could learn to come to terms. But we do
not koow today and this report gives no
clue whatsoever, If we do oot know it, do
you thipk the armed forces know it. What
exactly is the chaster to the Armed forces ?
That is what one would like to know. Let
us try and make an analysis of the defence
pendi On the t, the
net expenditure shown is Rs. 1017.84
crores, Rs, 38.52 crores more than last
year, The explanation is that the increase
is mainly on pay and allowances, etc, The
figures on capital account are Rs. 133.07
crores, that is, more than in 69-70 by Rs.
8.25 crores  And the explanation given is,
increase mainly on purchase of ships and
works, The Government's stand is this that
all the replacement of these items for this
huge manpower are o be met from a static
capital accouat. Let us understand the re-
venue account expenditure. The figure is
Rs. 459.12 crores on pay and allowances,
Of this NCC accounts for Rs. 197 lakhs,
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[ Shrimati Sharda Mukerjee ]

What does it give you ? The Government
says, there is no money for a nuclear
deterrent programme, The entire progra-
mme for 10 years could be financed it you
only learn to spend your money more sensi-
bly, if you allocate your resources in a
more planned manner.

The Air Force account for Rs. 42
crores and MNavy Rs 12,37 crores. One
interesting thing is this. On the capital
account for Army what is the expenditure ?
It is almost nil. The Navy we are told has
got Rs. Z2.73 crores worth of ships; the
Air Force nil except the aviation stores
worth 89,30 crores. What is the deduction
.ope draws from these things 7 It is this,
that we reject as ble the Defi
Ministry’s assurance given in the report
that our armed forces are properly equi-
‘pped. In the alternative, if it is the Govern-
ment’s stand that suitable and adequate
equipment is being given to the forces, then
this equipment is being given against mili-
tary aid, and this military aid, wherever it
is coming from, is not ratified by Parlia-
ment and it is not proposed to be ratified
by Parliament. Something must be true,
Surely this large force cannot live on air.

Regarding allocation of resources I
wish to say something. You have this
large mass of standing army which is under-
paid. Many Members have spoken about it,
1t is ill-equipped. You have hundreds of
people who are released, the emergency
commissionud officers are there going from
pillar to post asking for jobs, There are
negligible resou:ces allocated for moder-
nising the forces. Today inevitably and
.irretrievably we are dependent upon our
foreign benefactors. There is mistrust
‘between departments and department; mis-
trust between Government and Parliament;
mistrust between Government and the people
resulting in this situation where the indus-
trial and scientific potential of the country
.is mot properly utilised. Even where it is
‘partially utilised it is not utilised properly,

There is no coordinated effort between,
the Government departments of Atomic
Energy, C. 5. I R., and the Research and
Developmeat Departments of the Ministry.
Is:these any attempt I would like to know,

APRIL 28, 1970

D. G. (Min. Defence) 248

to have a coordinzation in regard to opera-
tional research, strueture of the armed
forces, inventory control, legistic control
and mobilisation of civil resources during
an emergency ? '

How does the Government then tell us
that they have a Defence Plan, which we
are told, is a continuous process ? The
war potential depends upon thiee basic
factors-they are the economy of the country,
econumic capacity of the country.-the ad-
ministrative competence of the country--and
the morale of the army. Morale is the
motivation for resisting the enemy, What
possible incentives has the Government
given to the people to have this motivation
for resisting the enemy ? Where is the
motivation to resist the enemy unless the
Government think that the armed forces
are insulated from public morale 7 Does
the Government come (o this House to say
that the morale is high ? In which direc-
tion is it high ? Are you sure that what
happened in this House this morning will
not percolate to the forces ? That is my
main question,

Let me give one small example and
th:n I shall conclude. Take this example
which I give you. You koow how commi-
tted we are as regards defence equipment.
As I said earlier, there is no relationship
whatsoever between the large amounts of
spending on army that we maintain and the
amount that isshown to be spent for
equipment.

Take the MIG project. For instance,
the report says that there are 45 squadrons
and probably thirty squadrons are for
combat purposes. It would be reasonable
to assume that about 15 squadrons would be
reserved for the MIGs In effect, it means
that you would require for so many squa-
drons, 200 MIGs, Nobody bas told me
about this. I am just telling this from
what you have stated in your report. And
this is the conclusion which one can draw.
Don't come and say it is what the officers
have said. Suppose jou assume that you
have got & strength of thirty aircraft and
you assume that vou have 15 squadrons of
MIGS which means they are all intercep-
tors; it also means that per MG, you are
‘spending a crore of rupees. -That means
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you must have spent Rs, 200 to 250 crores
on MIGs alone.

In the last few years what have you got
from Soviet Union 7 You got aircraft
from the Scveit Union. Mind you, 1 am
not attacking the Government for getting
the equipments from the Soviet Union. 1
am only attackiog your basic policy. In
the Report, we find that we have MIGs as
Inier-ceptors. We have M. 1 4 helicopters,
We have A, N. 12 aircraft. Also we have
5.U.22and not S, U. 7 as your opera-
tional aircraft. What would be their cost ?
My assessment of the cost is that it would
not be less than Rs. 450 or 500 crores, Is
it not a fact that your major overhaul of
mircraft is being ‘done in Russia ? Is it also
not a fact that not even a tyre can be
fitted on to a MIG in India 7 Is it not
a fact that you are buying them in rupees ?
For the long-term loan you are creating
arupee fund, Do you thiok that this
would help you in the present political
conditions in this country 7 I do not mind
your making a statemeot on the floor of
the House. The least you owe to the
Parliament is to let it know as to how much
you have paid for that and whether you
have adjusted the accounts, If you do
not do that, I am sure that the price that
you will pay will be very heavy.

I would remind the House that in the
1962 aggression, when you were usiog:the
Ilyushin. It was immobilised because the
tyres could not be fitted here, Take the
policy of the Goveroment of India-where is
its.declared non-aligened policy 7 That is
what one wants to know.

16. hrs

In conclusion, I would say ‘hat the
budget imte as pr ted to Parli
falls far below the actual expenditure. There-
fore, it is totally -mislcading, It .doe. not
account for payment of equipment ; it does
not account for para-military forces and
50 OO -

Secondly, the rupee fund which must
exist is nothing short of military aid. What
do rupees mean, if they are not backed by
gold reserves ? If not, will Government ple-
ase explain how the armed forces are being
equipped today, where does the money
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come from and what terms and conditions
have to be fulfilled ?

Thirdly, it is an absolute, basic fact
that we have not progressed at all. Although
we are spending one third of the Upion Go-
vernm-ot's income from the reveaue account,
our progress has been very very negligible.

Lastly, this open-door, free for all
policy, Government is following, poses the
gravest risk to our national security.

st rowm g aw@ (ar)
gargarar, fera feqiga ox gow &
g% & 9gs faq gafssrs Fvaua &y
®IATT &1 TAE fFar, FF A4 a7
aawr | wgi 9% garr feda fafradsrs
F1 Aregd g, 99y garfeaw Fa fafaws
s R fam gde Ao fiy & feda
¥ ga% 99 7 971 #11 g% gagrs g
gRsar f5 grem & gad sernuorfe
1948 F i gw af a3 & Famwar §
fs g7 1948 ¥ aga 4 ag §, afes
1962 F Y aga i ag & 1

feda fryadha #rag 9 aegs
¢, & sfyde agl § wTa § & &0 a9-
war § i 3A9) fedem & w9’ w6ifs @
fetew foredt vm=r & 2§, SaaT SATr
ogr § | Ffer wrawe- & grema # Wy
oA §, e f gurd v el
wiy as faw wawm § ooy gasr
T, fam srorew ¥ sasr =em S
mraTsT ¥ 1g ) Iat iR 99 gEagna
g R IAt Mg ag 1947-48 %7
gifcsr a1 AE 1965 Fr rrfwr g1
gk g g Fagt as—F IT6
st §, W I are w0 R -3%
TRA T gregs &, I8 WA Taqr &
Far & foady 9 § wiw 939w Fr
wteel ot fewmaa T @ & dar 5w
sgruar g 3qa 4, afew sad o 7
o o T gl ¢ fFoEd eE AT,
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[ =t gam ggeag I=4T |

ITFY AAEEY, ITH FH-FIA AT I
Frafaag 9T A F@r Frfgg A1 @9
Wegda & g T amar & & F1
oy qar g arg At a5 ow wfaw E 5
TH 89 9T WURT FT T AT g 7
HY Z@r AT FER W FG 9T G AT
ag war frar | 3T o qam @, e,

geF & g 5 w1 gnd feda @
& g9 gl 9g FE-FME g 7 ATARA
F arkar § @@t gufas & g g
9T EAA AE & WL WTS gag ) ag
g f5 geafas &wTa & wodt awdz
3 ag ara 31 1 g% oF Sq & A@rg ag
sfaws g fr gn oo fede fafees
1 5o § fafaset arg 99 7 5§ wH6ifF
Aag g gATU HEEIEIT Ag FEaT,
ATl avgar AE Fgdr AW T gd
W@ETA Fedr § WL A gary faa wgan
g fedmgmra FW R, FU G R,
U 39 "R $09 1 gAY auaT aa
a% araeat fear v gw ga@ gesfrd
agl =med, g fFlt & g% 9T gmar ad
FiwaT AT W gw R o el W
GrAAr Ag 9Ted | 98 g IqET q4T
faar wix AT W W 9T FAAE 1 AR
&S ¥ g3 agd 99T aTd €, TEHI W9
1§ A §-Tasite Afag a1 € #
ar fifae-afea & amwar § f ag |
am g Wt a@r oifasr @) efFw ¥
|IG-9TT gA TS GG F AN IS §
MT g ofdaEe # s Hewrs
frar § 5 ag gardt wifaet & 1 aed A\
1 AMA arar daar « g, a7€ d\ A
qAR Frar gAAFT HY g1 JaE ag
&g, offT amar @Y &1 Sfes i &
WGt % ARgF § WAwE g S AT

T & A afew agt a5 g g -

g ¥ qrgE @, IR E@T H aga
A & gfaar § sz Amfas & <Fwr
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faasr wizfeasa 3@ feem a1 & 99
gy ag ar@ FE Ay & g 9
T 39 3§ g fr gfaaac aac &
g ag 80 ¢ 1 & awwar § fr g fag-
WA F WIA IFA 9T FAT @ U
58 9 T €69 37 gU o foha &7
F1 qU g fawmra wear wifgy @i & @w-
war g f& @ Wy fam & wg& &t @
¥ ag 9&d a1 afwT < = feq § AR
aedt @ aar g9 § FFardar vz
faafas & o @3 &1 gfaar & amq
gotfea fear 1o a5 <@ & gard
wreE wES 1962 § ast #i g% a9iA
g frasa o 9T 3g a9 ofFa -
fraat wgT & fag gra-wmE w1
gwraar ag fFg €t § 5@ ? 9g 9
far & w90 ? 98 W9y Yewfgy & 70,
ag W99 IEHT Y F, a8 AT ALATT
¥ F, T AW WIETH FQA7 AH
| fae # avwar § & ofaaiie
F1 fasrer st gew S fasor wrer g |
qifaariiz &1 9t faww & 9g g7 arawa
gew F1 fase a@Aar wfgy ik ges 5
faarst wror 7 & f& g Az gt
g FL NI GAry wgar g 5 93 v gw
FO FAET 9O F fag &0 ) @ 3@
qF A AHER (@HT NAGT TIIA &
g gn et e awr Tigy €1
G AT qT §FAT §, FAQH FIC A
HAT §, WG WAL 99 FFaAT ¢, qaifqar
WX I FFAT R, § WA @AY W
grat & af sawar fa.. (sowew)..,
w1d 5 famz difg, s 9 faae go
.80 w1 § wit aff gu o ag
AT FT G § 97 wifggar gw@ £
# ag adl Hgar v FadT Aga 1 €@
asr It & 0.,

Fanwar g 5 gmit faq ag sufew
gaar g sar f& w3 a3, feww
fafaeer @am § & feirm fafrex
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T a6 qg @aw FEw @ wifs
Iz @ THAAz § o qaRAe F AR
gifsmdee | oifgafd= § o9 v @
St #) w7x fear & fr g Ad 3R
oY A A gERk qra § ag wew dHEgH
g ¥ fag @mr dfeT iy ew
g qwWEY 93X &Iy @ A g, Sar
ZAT Y =} geEeta wEEIAT ¥ WY & Fg,
frafa & 7ar gy T1 § 7 werm & 70
& @ & O Wi ag KEFTY AT A9
frafra & zrafa e & oww qu T
Awd? § guwar§ Fmavar
Y T QAT AT @ R, AL W @A F
A ooy feden wET 9T A0W F@
ge 9+¢ &9 frar w3, I gy Nl &
| fa+T A gU3Y 9% 1 §g 19
adt FF gw i 9T guar &40 &fsa star
ST ART g3 X FY @w 2 F0T To @
%% 41 ©F a7 491, gF I 9T AP
agi & 2 a0z ar 200 7z, fcT Sy
g ¥u awfar ar vad O3 gu agd
ArEar gEet ¥ oY dew qow fead a¥
& saf femw g3 oM Ay gur | wgAy
feisg 9w 71 ;|;gm ¥ fag oaF
gfragle #1 wr-3-%c s & fd &
qifaariz § 30 ¥ @k avar fy
o gHIU . gRIT #3F ST YAHar g
ar 3a3r ¥} gt 07 &< RRar @i
otz w1t & | 51 ®7 71F, SfeT w0
nrw gk o PRt St &) o § e
fag gad a<t St &1 goa ) wewfsret
FarAifed ag 2 gord feis@ OFw v
HECRECH|

arg-grg § ag Y Fgar wgar § 5
gw geniie agi & aw & ey ge5 g
gaar agt frar, afFa gaTgm gew
9T gaen gat @t g7 S0 U7 AT o
@it qd gead F A7 IBE AR R
350 7t gew FF wfud ¥ a I, s
9 F1€ iw 78 Wy
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¥ gwfar g & ogaer wrd 8
WA FAr wifgd w@ifs aER 9w
uFS AT A ¥ G, TaAHE G T
aEdr | ag gifggidiz ST oifaamiE w1
fromr @ Twwr wAr@ ¥ @war & AR
g 7 faafasr § srd agrr @rfed |

(Katpe) s doma L le 2]
23l st (e ol
o yromo § 50 A 2Ll o om0 023
gs‘ Vel tLAS )lqbll [\ m“'-q&- l:f.‘!‘ ‘_53
t.Sll"'b “{J‘ULQ“-“ ~gmom 394 )<—“
® 5 LS iy oty
é—,ﬂb Uﬂ"'\_,\wb-!: a fh: Uﬂ‘ -JA' L3
s> ] eogee })l L rG?SI-.--
Pome g S s S 2B s
o8 2 ST (198 S LS g€
B S s lgmen pme (0P ;-’_’hﬁ
Ky e 2by ST g o= 1948
—ep 2y ST g o e 1962

Szplge LS e 539 2 it

UIB (28 BateReeoS e (=P 3l
S gsPlasser 5395 gao P4 3o
sy K58 oAl g JoS S
Wl ey b Ko 804y g2z S5
wllle £ KT (K o2 gat saly
)P S wlia (P Bl 1 o
gssd e K2l S oy 9 3o
e AT o (13530 1) e
cys By gme ALl ol 13yl
cy 1 By e lsxd el yal 2
g LK 1947-¢8 54 Blo o)
c=gso 3o -8 Kyl K 1985 2l
lails 41 L ~SKalgs —S B del
2 LS 6 gl K1 2 pao (g



285 nG. (Min, Defence) APRIL 28, 1970 D. G. (Min. Defence) 256
P T ey (o2 sl K Jyle ST (9 gmen (o (K —Bimis LU 4y

8 ol o~ Sl s 2 gy
) S wblia £ yoem Sk
oo o2 LS S o) S logen —pe
vl - o e ] S e
Wyl S roP S 2Bagh K& JoS
ST ysl 266 Q) B S
B = gl edfle B36 5 wnlls
o pedS Ayl e JM8 )
o) By ile W2 B sl 5SS
use S st ) B S (a2 WG
PELABTIL SERE BRI Y
LS 1ol a1 UaJ§ Q) gS g
ol Tl ulin l.:E le.. CT U‘“j
b asS oy 8 iesd gyl 1S S
S K2l b ey jle 8y gem
a2 b e Fen o g oo o yly
i S8 g 13,1 ’rinbl"‘._)‘y-
i ) gl yreee Hlxse S 1y
enigd ) e = Il 4 0
el P —S et W1 gl
ST Rte o g1 5 e i3
PRI SR Y
Lot 5ylo® (245 ol 208 2K
S 5y8lyy (5)leB A 39l 52S o
ey~ g8 Yo Ller 5yl B
}Iwu:gu«b,.s ek (2,5 1)l
STl g e gl ) o
urd st She gugm 2 S L3S eely
g s g (o S oS ezl
Sf 55 oS P o) azle Wy
Ly Pl P A —ezPle pogiliings o
Jetna e —yeP JB el 2yl b0
Pl — @l o g 4 e

‘._e,-"elh.e'rﬂ“" J)lgf‘ﬂ-'llc\n‘&-ﬂ' 4L
dl-’ LI LS R P S U
P 3yl e Dy al— £
2 LS U By 5Kl oe Baredd )y
S ol S'LJ) = sl gyl S
=S el Vg B o bt Uy aile
Sy 2le 22 @ STl o8l
i ‘ﬂ‘t'J L}":’":P)’ il U(?ju,‘ﬁs 2y
,,1, R Salgn S od J,u
Jl&a. Sy ty B Oh' K =i
—,,_._._.&_!l.o.o gl S o o2 ST ey
weP b ) PSS (Sem bty
= 1T g @by el (K
S efs® eI S py (Salm 8 ey Sy s
cre B sy By eF gy ol Rl
:J-ll,g L....)mu..,» £ v l2gmom
e Sy efym zp S ) pel
st.l._,a_, =1 T)D R U:,L-L‘a'
U5 ament e 3 slailen b S, ) 1y
Sy arbtice W] Jelgiomm 8 sleys S
@952 3 e 9 ) 8 S
S W oy ST e gl
4_5)'*'“ q:‘_'uo? \Q%T ‘L'.S 5]‘&4
ottzmgse ) ol (b)) e 1962 )y 98
o5 =S gt 8 g el ety S o2
TS gl gl B pey g8 S o
_.ul By Qé.qjs e e u..S 6) \l;ua

ol

b
Seyl

J“Pl _.\Jl b) Q :54 }g == \§e
e K) s =JJ'! dy ‘&f-\ijs -
=S oozl 8y (S

YR ST ORE S\ P LTRSS g



257 D.G. (Min. Defence) VAISAKHA 8, 1892 (SAKA) D. G. (Min, Defence) 258

0)" L"-Gm“" cﬁ:"c;ﬂ“l ":..g""ljg crn&‘
&l g S Kl yal ghie 8 uddyy S
UeoP B9 P alie gn € dugod )b 2
Lo gyl dlo WL lje KCKL oy 8

E)J‘"J’h rlS)J,aS By CTcllj‘
/”«sﬁ"‘ﬂ-* S 2 Lgs oyl 28
S éw Poret Su S
J*u-.«: S -85y date axolw Sl @t
czPlala b byl 2 Wl sy
R R e e
et e o J‘“SI e LR ) T
,___ﬁ.,l...os}l... !B l::.(.-u-,g ,S|' ,,JU:;}
oS Ligoge gl oo S o PPe2eSy
Eass é\" Ly oolem Lo, (u'l_b-.\,’)
P L Pl yla ) IS
ety e o) o (ByES sy
SRS RN et
walbomegnn S lxgS egd 4 groe®
-2 o B S S

A8 ayleb S sP Ligmon oo
et 5 S g8 Lgn o2 LSy Al
Fke tedS ze =D lyn R
SipS P KipS g ¢ B S
S Earoiy oSyl B buinoly oS o 4
RIS BTSN VSV N
18l og B S 2B U )5 S e
e 2 b oyl @ 52 )
CT uiﬂj ‘g)== &S i e L}id“e-'.
WS s p paier sylb oa
“‘*‘J“'Lsr"‘..sﬁ"“ SyleP L 2
L,S Uw daS..-:‘—-‘a.bf)ela
oy ?"l-"‘ e g Qa2 by oo
é’g..-\.<g ,;g:\"l' ))l }Jﬁul qGT 3)1

2 S g el £ Sl yley o
Q2 by

B gm0 Sy 9P 2gsom e
ol gs) 2 By e labtey GsS 2y
g s ol o4l Bl e
WS o) o) TP SIS
S gl oS g aem W o) e
S ged) sl § B sy gy S B LT
s K (S 25 Yoo g gen @
=ty 3358 2 W L8 rem
o) et et g U P S o
o8l by s 93 (B el anylge
W A e 45 92 S g
5o 83yl gt 2T gp ofye oKl
olep =ty s Sl 4
s e bl gsS El-.'s =
:..u‘::g ::}..Lb J )S 0 J""a'bd
P R L JORIL PROWSEY
el iy O v () pyrome acS Eataod jl
LS by y I il lod 81 S K8
L3S by 3l 8} sSul gk Al
= S S o e 026y
@y 332 S eSS Sl TS
5Ko® e byt az rew gl
o> 3 (ol ot S gl
mbsged 51 6 oy g indS yLo®

lpley LigS gt 4 pro Tl 4T
D e e S Ko B S e
PSS S g dom g Ko S
bygfes 23 1o doan 5y Slogylor
W Sy sym S a2 Sl L)
5Lk ,)1 .._.5 U""BH ,___=ﬂ,,5 Il d‘:k‘
I gl Eoedle S FKHN S
- gt 2l o1



29 D: G. (Min. Defence) APRIL 28, 1970

[t doma p I8 oy ]

it L I P e
Wy R S afle UyS \eb ot
B SPRSPRUR JURN JPA X { ISP B
oiond 3t = 3K 28 (e} Eargal y oS
el Kl 2 2lie K syl 4y
ORI [ S S B
[~ectile Loy ST

SHRI VIKRAM CHAND MAHAJAN
(Chamba) : Th= Prime Minister de erves
our congratulations that she has chon en
tuch a competent man as the Defence
Minister who hes proved his competence
by selecting -ompetent Generals aftcr  his
taking over Not only has he selected very
competent Generals but ha has also at the
same time improved the pattern of the
Armed Forces. We have latest weapons in
the Army; we have added new wings in the
Mavy like the submarine and we have also
acquired more effective aircraft.

At the same time I may point out that
we are facing the twin danger /,~. from
Pakistan and China. The present strength
off the Army may not suffice and
I think it will not be effcctive enough
to face the combined danger from China
and Pakistan at the same time We have to
devise methods which will enable us not
only to provide effective defence but also to
see whether we are able 10 liberate certain
parts of our country which now from pait
of Chinese empire, We have the problem of
finance but at the same time we have to
create more effective rtrength, We can think
of two or three methods which will not put
a great strain on our financial resources.
One of them is compulsory military training
for every citizen of India, especially in coll-
eges and schools, Not only should we give
them compulsory military training but we
should also send everyone of them for at
least two years to the frontiers so that they
know the difficulties of defending the Coun:
try. In other words, before they are given
full citizenship riehts such as voting rights,
or before they are given matriculation
certificates, they should be sent to the fron-
tigrs for at least two years. The two years of
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military service which they will render on
the frontiers of Tndia will be a training for
them for future, Once thisis dore they
would be'imbued with more sense of pat-
rictism than they have at prerent, We bave
seen an example of the patriotism of some
of thex in the morping during the Calling
Attention motice,

Secondly, my suggestion is that we
should settle, as Mr, Inder J, Malhotra said,
the military personnel who retire, on the
frontiers of India; they should be provided
not only land but also they should be subsi-
dised, They should then act like frontier
fortresses at the time of need. Then we
will not have a debacle as we had in 1962,

Thirdly, there is a general consensus in
the House and in the country that cost
should not be taken into consideration so
far as the development of nuclear weapon
is concerned. We should have this weapon
at any cost. There has been an argument
raised by some that we do pot have to use
the atom bomb and Lherefore why should we
develop it. The answer is simple, and this
reminds me of a famous story; the wife was
taunting her husband, and saying, “why
you waste money so often and you do not
give me enough,” The husband said that
“I have even reduced my cigarette consum-
ption, and give me a single example to show
where I have wasted the money." She - aid,
“the other day you purchased the fire
extinguisher, You have not used it.” That
is the answer: if we have the atom bomb it
does not mean that we must use it. For the
safety of a nation, to create confidenge in
the nation, to create adequate strength, you-
have to have an atom bomb.

16.17 brs,
[ MR. DEPUTY-SPEAKER in the Chair ]

Then there are certain problems which
are facing the armed forces personnel. One
of the problems that they are facingisa
direct result of what we term as linguistic
fanaticism, What we find is that the armed
forces personnel are, for instance, being
transferred from Bengal to Madras or from
Madras to Gujarat and Maharashtra and so
on, They have to take their children along
with them. The education in Bengal is in
Bengali nd the education in Madras is jo



261 D, G. (Min. Defence) VAISAKHA 8, 1892 (SAKA) D, G. (Min. Defence) 262

Tamil and so on and so forth. It is very
difficult for any child to pick up the langu-
age of different States. Now, they are made
to suffer because a few interested politici

the type of land. The persons who go to
acquire land do not see whether the lamds
are irrigated or not. Although wasielands

waat to dominate by rousing the baser
sentiments of the people. Why should the
armed forces personnel be made to pay the
price for the linguistic fanaticism of Lhese
politicians 7 I would rather suggest that
the people who advocate the policy of ling-
uism should send their children for two
years to one State, for another two years
to apother Stale and for another 1wo jears
to a third State and then they would learn.
(Interruption) Somebody has to pay for the
sins of their pareats. If that is done, then
they will know the price which the nation
is payiog for the follies of the fapatics. The
answer is that if you are not able to provide
if the armed forces are not provided with
enough funds to teach their children, ulti-
mately you will be creating a sense of frust-
ration in them which will in the lopg run
cause trouble to this country.

Therefore, 1 suggest, firstly, that either
you have the Central Schools in every State
in every cantonment, or you give them
enough so that they can :end their children
to the boarding house. The allowance that
you give them is I think Rs. 50 to Rs,60 a
month. That is not cnough to send the
children to the boarding-house, A Major
who is earping Rs. 1,000 per mensem sur-
ely cannot send his children to the board-
ing-house and Pay Rs, 350 on it and then
starve. Not only this. Practically, be has
to run three kitchens, Normally, when he is
in a non-family station, - I thivk I am not
exaggerating if 1 say that two-thirds of
the army personnel are on the front—there
is onoe kitchen on the front Secondly, they
have to keep their wives and family else-
where. That is the second kitchen, Thi:dly,
they have to send their children to boarding
schools, Are you paying enough to the offi-
cers and th: armed forces personnel which
will epable them to have three kitcheas ?
No. | know many people who are literally
living from band to mouth. I have come
across some ladies who have said, “We
will force our husbands to teach all of you
a lesson™. That means something else,

Then, there is a very important matter
in which the army can help the country,
‘New cantonments are built irrespective of

are available within a range of three or
four miles, they look to their convenienoe
and select areas which are best irrigated, 1
suigest that a special commitice of ths
armed forces personnel should first find
out whether the land is irrigated or not.
Ounly after findiog that out, the cantoa-
ments should be built,

Lastly, I would like to support a pomt
made by some other member also i.e. when
an armed forces personnel dies in military
service, his children and widow should be
paid adequalely till they have enough to
live on, their own. Some sort of pension,
which should not be less than Rs, 100 or
150 should paid,

In conclusion, I would like to say that
the only way you can face any danger is to
have compulsory military training at all
stages. Il nations like Great Britain and
France can have it, there is no reason why
a country like ours, which faces a greater
danger than them, cannot have it,

MR. DEPUTY-SPEAKER : Mr Ranjeet
Singh,

SHRI PILOO MODY (Gedhra): The

defence expert of the House will now
speak.

SHRI RANJEET SINGH (Khalilabad) :
Sir, since the last defence budget, there has
been a very significant change in the com-
mand set-up of the three Services in that.we
have got three oew Chiefs for all of them.
1 congratulate the Defence Minister for once
on having selected the very best and most
popular and most efficient ofticers for these
appointments, All of them are already going
at jet speed and I hope some of the self-styled
defence experts i the Defence Ministry,
who cannot distinguish a2 gun from a trom-
bone will not stand in their way,

SHRI G, VISWANATHAN (Wandiwash):
Do you mean the Minister ?

SHR1 PILOO MODY : He knows the
trombooe ! -
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SHRI RANJEET SINGH : Within the
budget provided, its defence effectiveness
can be increased by 25 percent by merely
removing some easily removable bottlenecks.
It is my contention that the def effective=
ness can be improved 100 per cent within
the .ame budget merely by changing the
attitudes of Government and of the bureau-
cracy. which is corrupt, bourgeois in menta-
lity and anti-people, Basic modern concepts
of national security are lacking. Our leaders
want to base national defence on the apho-
risms of apostles of non-violence. How can
these two be reconciled ? Sir, today in the
alphabets when you teach A, B, C, D, ‘N’
means nuclear power; it does not mean non-
violence any more. It should have been pro-
per for this Government first to findout the
threats the country facecs. Once we have
decided that there is a threat from a
country like*China, we cannot say that
there is only this degree of threat, that
the Chinese will stop at the Foot Hills
and not come beyond that, Therefore, we
should prepare only this much. How can
we assess the degree of the threat ? How
can we weigh a blow before it falls on us 7
then How can we plan for security only to
a minimum extent ? We must plan for
maximum security. It is the concept of maxi-
mum security that is lacking is this Govern-
ment. They have not even got minimum
security, because there is no security today
without deterrent and there is no deterrent
today without puclear deterrent. I hope this
will sink into their heads once for all. The
provision of the forces and development of
the resources require understanding and
coordination between all ministries, especia-
lly the Ministry of Defence, the Ministry of
External Affairs and the Ministry of Finance,
This coordination is lacking and at times
certain decisions of one of these Ministries
becomes a hazard to our defence, it becomes
a security risk. 1 will not recount all others,
but I will refer to one because it is fresh in
our minds, and that is the attitude of the in
External Affairs Ministry to what is happe-
ping in Vietnam and Cambodia, Our Exter-
nal Affairs Ministry is playing the role of
an unwanted, ineffective meddler in Vi
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off the shoulder of China China will be in a
better position to put a little more of-pre-
ssure on us 7 Has she not already- started
a war within our borders by insurgent acti-
vities ? This is not just mere infiltration;
this is not just a little bit of insurgency here
and there. The Naxalite movement is the
extension of the depth of China’s defence
within our territory and the government
must realise this.

I see that there is a change of attitude
in this House so far as the nuclear policy
of the governmentis concerned at least with
the friends of the goverament. Yesterday we
found the CPI condemning the government's
policy, that China has gone not only nuclear
but it has gone ioto outer space and has
thus become a threat to us all around. It
is a good thing that even the CPl has woken
up to the interests of this country's de-
fence. 1 hope this patriotic fervour of theirs
will last permanently and for ever. I cannot
say the samething for their other friends,
whom the CPI fiiends address as the ruon-
ing does of Maoshuntinz hordes. 1 hope
some patriotism will be injected and incul-
cated in them also,

Let us see the attitude of this govern-
ment, the Exteinal Affairs Ministry vis-a-vis
Israel, the one country that can give us
technological knowledge to fill up the tech-
nological gap that exists in our defence. But
we have alienated that poor country and we
are licking the boots of the Arabs all the
time,

In the matter of defence preparedness
there is an alarming sitvation. We say all
the time that we have increased this, we
have done this and we are maoufacturing
this and that. But do we see what the other
side is doing 7 Pakistan bas increased
its force twice as mnch as they were
previously. They have increased their armo-
sved strength; they have increased their
air 'strength. When we do our preparations
we should all the time be conscious of the
fact that apart from containing China oo

and Cam bodia and is thereby helping our
enemy China, by taking off her load of
responsibility in that area, Has the Defence
Minister ever pointed out to the External
Affairs Minister the security risk involved
for this country, that when the load is taken

our borders, we must the ratio that
existed between Pak forces and Indian
forces in 1965. Has the government thou-
ght of this 7

Can this Ministry deny that five years
after we received the equipment we are
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still not turing the ion for
the Russian guns and the Russian tanks 7
The other day the Minister told me that ‘we
are thinking of it", How long are we going
to think of it 7 I would like the Minister to
say whether there is a smicidal clause in our
purchase agreement with the Soviet Union
that we shall not manufacture the ammuni-
tion i1 our country, It there is no such
clause existing, 1 would like to know why
we are not manufacturing the ammnuition
for these guns.

There are no means of advance warning
for low flying fast aircraft approaching the
targets in India. We know that our radar
cannot act below a certain height. Then,
there are certain huge radar gaps in our
country. Asif this is not gh, our
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Deflence Minister they have got more tanks
thao we have he says how canit be ?
Howsoever mach you may explain to him
he still says the tanks with us are more in
number. 1 do not say we should work with
any sense of fear of Pakistan but we want
to sirengthen the hands of the Defence
Ministry and Government to prepare better

and kcep that ratio as it was previously
especially in 1947,
Our Vijayanta schedule is still 20%

behind the mark and this was <lated by our
Minister of State the other day. He did not
quote the exact figures but only fifteen doys
back he gave a statemect and said, **We are
catching up with the target. We have gone
far ahead of last year. There is 209

External Affairs Minister has permitted over-
flight of Pakistan military aircraft through
our territory and all our radar gaps are
known to Pzkistan. Therefore, if they ven-
ture on a surprise atiack we will not know
from where they come and theywillcomefrom
an area where we have po protection and
where we have no means of warning. Has this
government any thought at all any sanc
thought, about creating an observer corps
which would give information about these
aeroplanes and which can cover the gaps
of radar that exist because ours is nota
radar lccked froatier. I would like to know
government’s efforts in this direction.

Again, missile effectiveness is being
reduced due to the government's inability
to provide proper radio receiving sets from
the main or locating radar to the outlying
missile squadruns, ordioary radio scts which
we can purchase in the market for about
Rs. 200, While we are short of radio recei-
ving sets in the defence forces, our Defence
Ministry has gone to the manufacture of
tape recorders. We have condemned an
earher Defence Mini for facturing
coffee percolators in our gun factories and
again the same thing has started happening.
They pay and install scores of missiles cos-
ting Rs. 6 to 7 lakhs each and then they do
not spend Rs, 10 to 15 thousand to give
them high-power transmitters and a score
of small receiving sets. This is the mentality
of our Government.
strength is increasing at a much faster rate.
They have got now the same number of
regiments we have got, When we 1ell the

Pakistan’s armoured.

in preduction,”™ Last ycar it was
stated on the Floor of the House that we
were 409 behind and now if there is an
increase of 20% that mcans we are still
behind by 2U% where as Pakistan has already
started manufacturing guided  antitank
mis<iles. Qur own project lags bebind
Possibly because the astrologers have not
yet given the auspecious date for it inaugu-
ration. We are still short of RCL’s simple
aod effective antitank weapon the infantory
wants most. Our Air Force has only 30%
of its Hunters and Guoat fleets, I exaggerate
the figuie; it is actually less. We have the
phenomenon of more pilots than planes and
some of our planes are called flying coffins
by our pilots. Their communication system
generally pack up at crucial time and flying
in them is a daily hazard. 1 may mention
of the recent Caribou accident near Hashi-
mara, As soon as it took off from Gauhati
the R. T. packed up and it had to return to
base. When it was set right it took off
again but in the vicinity of Hashimara when
it was only within five minutes or reaching
the airport probably he was doing his
landing circuit his communications again
failed and that is why the air support signal
unit could not give him poper directions
and tell him that he was on a wrong course
and correct him.

Equipment is purchased from abroad
purely on political considerations and not
on the considerations of effectiveness,
Therefore, 1 always say: don't believe them;
don’t believe me either; appoint a Commi-
ssion and let them go through all these things,
Who bothers about our flying coffins ! I



267 D. G, (Min. Defence)

{ Shri Ranjeet Singh }

wish the Defence Minister had a son in the
Army, I wish the Prime Minister had sent
one of her very smart sons to the Air Force
to be a Mig pilot. Then she would bother,
Then everybody would bother. They
are not Committed there and, as such they
are not bothered, These attitudes are known
in the Armed Forces and, therefore, they
are losing their faith in the Government.
Keeping in view the requirements of our
long borders we are still short of basic
troops, infantry, Due to this shortage
Chusul to day is undefended. We have
not got troops there, There are no troops
in the Spangkur Lake bacause there are just
no troops to spare for it. The Corps has
been asking for an additional Brigade for a
long time. From where is that Brigade to
come ? We do not have any brigade, Here,
Member after Member has been saying that
we have too large an army. The type of
army that we have got is enough only as
a border security force for the country and
not as an army to defend Chinese aggre-
ssion.

The ever-increasing corruption is stunting
our defence preparedness. There have been
reports of corruption even in the selection
boards. When people can get selected by
paying monsy, you can imagine what type
of services we shall bave. I congratulate
the Chief of the Army Staff in haviog
overhauled all the selection boards ina
week's time. [ wish the Governmeat had
showa previous awakening on this matter.

Postings are said to be done on pecu-
piary considerations or on the basis of
nepotism. In the Department of Defence
Production hecaded by a wve'y good and a
very decent Minister, the state of corruption
is particularly alarming. Before an item is
cleared for supply or purchase, the commi-
ssions are meticulously worked out. If the
commission falls short or if the payment is
not made in itme, the item is rejected.
The items which could be made herc are
not being made here, They are deliberately
purchased from abroad because foreigners
pay commissions in foreign exchange
which can be surrepitiou lodged in a
Swiss Bank for nobody to know and, when
the exodus of those persons from India starts
after whom the people will be runming with
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a hatchet, then they can spend a swest time
there like Ayub.

I would like to cite here a concrele
example. There was a particular proximity
fuze a fuze which bursts at a particular
height agtivated by the earth’s magnetism
and which we were buying in thousands
from abroad. Out Atomic Energy Commi-
ssion decided 1o make it here. They made
the fuze. But the Defence Production
Department or, I should say, the Defeace
Ministry refused to accept it. Why ?
Because they wanlted to keep on purchsing
from abroad. The Directorate of Artillery
accepted it. But these people would not
buy it here. They wanted to buy from
abroad because they were gelting commi-
ssions in foreign exchange. ’

Another thing which is in a primitives
state is military intelligence, The much
promissed overhaul never came. As in
1962, we were ignorant about the informa-
tion of the enemy in 1965, So much so
that on the 31st August, 1965, barely a few
hours, five hours, before the Pakistani
attack, the military intelligence informed
the Corps Commander at Udhampur, *Why
are you getting so panicky 7 Your Divi-
sional Corps Commander at Akbnoor is
getting unnecessarily panicky. He has
asked for more troops and tanks. There
is no Pakistani concentration there is no
threat " Therefore, the Divisional Comma-
der at Akhooor neither got troops nor
\anks and he could not save the area, so
many villages were uprooted there and
Pakistan got an initial advaotage. It is
all because the Divisional Corps Commander
at Akhnoor got a rocket from the Corps
Commander saying, *Wby are you getting

Pamicky 7. For the information of the
House, a rocket, in military language, is
what our Defence Minister got from

the Prime Minister when he disclosed on
the floor of the House that there had been
& shift in the Soviet poliy towards India.

There is s0 much wrong in the security
set-up, including that of the defence forces.
Therefore, 1 press for a Parliamentary
commitiee to go in to the entire defenct
set-up. I would ask the hon. Members to
press for such a committee. Don’t accepe
the Defence Minister’s assurances, We
have had assurances in the past also and
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our Defence Minister has stood up in his
bravado and declared that we could take
on Pakistan and China together, Sardar
Sahib, this is not the Bharat Kesri dangal.
You have to fight an enemy with nucleaf
teeth,

THE MINISTER OF DEFENCE AND
STEEL AND HEAVY  ENGINEERING
(SHRI SWARAN SINGH) : Mr. Ranjeet
Singh, that has been organised by your
party.

SHRI RANJEET SINGH : Let me
explain such mis-informition that the
Defence Mipister has given on the iloor of
the House. Here is the Report for !969-
70, their latest weapon. In this Report,
they have repeatedly said that our infantry
is equipped with the most modern weapons
that they have got, with Ishapore 1ifles,
self-loading, semi-automatic rifles of 7.67,
mmcal. Then, in the very first photograph
when they show troops patrolling the
forward areas in the jungle, where they

Her aunt who from her earliest youth
Had kept a strict regard for truth
Atiempted to believe Matilda

The effort very nearly killed her.”

Sir it very nearly killed us in 1962, It
very nearly killed us in 1965.

To round up, I would recal that the
greatest single factor responsible for the
soldierly conduct, bearing and responsibility
for victory on the battle field is morale.
That morale is badly affected by several
factors, There is dangerous anti Govern-
ment talk at each level, every day in messes.
in officers’ clubs and in jawans' langars.
The faith of the Services is shaken. Seeds
of discontent are sprouting fast. The
soldier feels that the politician is selling
away the nation’s prestige and is indifferent
to the welfare !nd security of the uniformed
man, The demigods he worshipped and
hoped would lead his country to prosperity
have proved themselves to be mere men of
straw farmore vulnerable than the ordinary
to avarice, self interest and lust for

should be having the best possible weap
They show an infantry patrol equippcd with
*303 rifles. They do not show an Air
Force unit which has still _got the *303 the
latest rifles not the ariellery which has
bolt action rifles, But they show the Infantry
their showpiece, the people who should have
the automatic weapons. What are the
three soldiers in the photograph having 7
The oldest pattern of .303 rifles. This is
truth about his information How can you
believe this Ministry 7 T am sure the Service
Chicfs will not mind a Commission 1o probe
into their affairs, It is the Defence Mini-
stry that would mind a commsision to go
in to their affairs because it would take the
lid off some of their private affairs, If
you trust this Government. 1 would like
you to recall some of the previous untruths
the Govermment have spoken over here
and the Members of the Government either
the past or the present and the Micisters
who are there, and the Ministers who were
there, have gone to the Supreme Court, and
they recounted facts about the some incident.
One set has not told the truth and this
shows the calibre of our Ministers, How can
you believe their assurances 7 They remind
me of the famous lines about Matilda :

**Matilda told such dreadful lies
Jt made one gasp and s{retch one’s eyes,

power. The civil supremacy to which he
voluntarily succumbted is being projected
before him through disclosures in this
House and the dsily drama of defections as
the supremacy of paper tigers over patriotic
lions. How long will he succumb to this
type or supremacy ? They feel that the
leaders in this country have lct down the
image of the politician that should be there
in the soldier’s eyes. Now the soldier
sees the phenomenon of his officers, the
Emergency Commissioned Officers, having
to go on a fast for seeking sympathy of the
Government. And lhey also wonder at
the indifference of the Defence Minister
and the Prime Minister towards their fasting
officers. The Prime Minister passes by
their place of Satyagraha daily but never
cares to consider their problem or stop to
offer a soothing smile. The scldier reads
in newspapers or jobs of ‘tabla’ masters
being offered to their released officers on
a salary of Rs. 80 per mensem. 50,000 of
them are being released every year. Due
to the insecurity of the future you face
in this country a Naxalite revolution. You
face in this country a studemt revolution.
You fact in this country a youth revolution.
You face in this country a revolution of
workers and peasants. Let us get together
and at last prevent a military revolution,



2 D, G.(Min. Defence)

[ Sbri Ranjeet Singh ]

Lastly, I would like to say afew words
for your consideration. Another big factor
of morale is the weaponry system. If the
soldier has good weapons, the soldier has
a good morale. If the soldier thinks that
the enemy has got a better weapon, then
he has not got good morale. - Where does
the fault lie ? It lies with the Government
in keeping him under-armed. What is the
best weapon he wants ? In this modern
world, there is one weapon only worth
the name, The nuclear weapon. Therefore,
I would plead with this Government, I
would plead with this Parliament : let us
g0 nuclear not only for the sake of prestage
but for the sake of the nation's security
and morale. 1 appeal to all concerned :
let us settle the released ECOS in
good jobs. One of them has threatened
self-immolation. If that takes place, the
effect on the Defence Forces will be disas-
trous. T am glad to say that certain Mts
have decided to go there tomorrow morning
between 9 and 10 and console them and
have a token dharna with them. 1 hops
everybody will go from all parties and
it will become a single-party affair, I also
hope that the dissatisfaction and chagrin
of the defence forces of being kept under-
strength and underarmed will soon be
eliminated. Do we the politicians want to
use the soldier as cannon fodder or, as an
instrument of policy 7 If you wint them to
be an instrument of policy, let us arm them
effectively. Sir, they want nuclear weapons
for the sake of their morale. Let us give
them nuclear weapons. Again and again we
have found Members standing up and saying
that there is too much of expendilure on
defence; 25% of our budget goes on defence
and all that. It is not that too much is
spent of defence, But! this Government
is 50 incompetent as to be able to find
more money for other matters; they should
find more money, 10 times as much on the
civil side as on the defence side. Our

ies, our neighbours are spending far
moare, We are not over armed. It is
only 0.7% of our youth who are under
arms Itis the lowest ratio in the world.
And therefore 1 would say, give to the
Defence its nuclears due. Give to our hoys
the bomb and I appeal to the Government
to give more atiention to the soldier, to the
family of the soldier, to the security and
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wellbeing of his dependents, to give him
confillence and protection, In this nuclear
age there are only two political entities in
the world ; the nuclear entities and the
no3 entities There are only two types of
powers in the world, the super powers and
the Parizh powers. What does this Govern-
ment want us to become, Sir 7

It is a logical and historical step in the
development of weapoary from the sling
shot to the antimissile missile. 1 say to the
Government: * for our brave hoys either
get the Bomb, or get out.” Therefore, 1
again appeal, it is a psychological morale
ratin weapon that the coldier wanis. The
bombs are today a matter of political
survival,

1 ;?ﬂ‘in submit, sir, the Bomb isa
political imparative. As it is a morale
raising weapon, it is a pychological nccessity
and it is a pressing military requirement.

SHRI GAJRAJ SINGH RAO (Mahen-
dragarh) : At the outset [ would like to
say that the Defence Forces are the stron-
gest pillars in the struciure of maintaining
our freedom and nationhood. The nation
shoul) be proud of our defence forces who
are in their outlovk and working and in
spirit, national, patriotic, heroic and loyal,
They are non-provincial, non-communal and
non religious, There is never any contro-
versy of language, religion, caste or creed
with them. 1 think we also, Members of
Parliyment, representatives of the nation
can follow that spirit which is found in our
deferce forces, They are out and out
national are loyal to the pation and no
controversy ever arose in spite of many
pecple’s tatking about that T say this in
spite of the fact that our armed forces are
ill fed,

remember that a few
was brought to

Sir, you might
‘days back, in the House, it

‘light that rotten food supply -was made by

th= Corpo:ation, It was investigated and
it was proved that this was given over to
the army in Kohima, Nathu La and Lada-
kh, In these regions, our troops moved
with ill-equipped clothing.

As repards salary. I want to say a word
about our jawans. While a primary teacher
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gets a salary of Rs. 250/-, our soldier gets
only Rs. 60j-.

¥ am F gArg Ad &, AW F
fagdt &1

Our forces firstly think that they have a
reputation for the army. And they bring
name to their unit, It is in this spirit that
our soldiers are working in the front From
the national point of view I say that there
should be no difference in regard to the
payment of salaries between the teachers
and the soldiers, They should be paid
more. And I would appeal to every section
of the House that so far as armed forces
are concerned, we should have one voice
and that is we should strengthen the mora-
le of our jawans who are fighting for the
nation in national spirit. If we show that
spirit, T am sure that this would strengthen
their morale ten times. That is my submi-
ssion,

I would say one word about our Defen-
ce Department, In the Defence Department,
circumstances are not such as they were a
few ycars ago. That should be taken note
of. Unless the Foreign Affairs, Defence and
Home are combined together and unless
they cooperate, no defence is possible of
the country. S=e, for instance, what is going
in Pakistan. Considering the fact that Pakis-
tan is inimical to us as also the fact that
America and China collaborate to arm
Pakistan against us, I say this should not
be ignored. We have to keep these things in
view. I am sorry to say that some of our
jawans are lost because of Javchands and
because of the Fifth columnists, See the
condition of our brave people who fight in
the front. It is very simple for me to say
by explaining what is happening in our
country. Suppose theré is aggression from
the other side. Qur jawans should blow up
the supply lines etc. of the enemy. In the
last war, every little information was passed
on to the enemy but now this is done
Openly.

St gwrw =TT @, €D ogErU
T g !

These people openly come out with these
slogans. There are fifth columnists working
in Punjab as also in Kashmir. So, we have
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to guard against that. I say that 90% of our
defence depends upon the proper handling
of this Jay Chand. If they do mnot know
this, then Jay Chand would not be helpful
to us. They would not dare to attack our
jawans if they know this, They know how
cur jawans conduct the battle.

Now I come to foreign affairs,

There is too much fetish about non-ali-
goment. Our policy of non-alignment never
meant that we should have no friends or
sympathisers anywhere. We have no animus
or designs against any otber country. But
that does not mean that we should not
create an atmosphere where we have friends
and sympathisers for what we stand for.
This was never meant by Pandit Nehru. So
it is misconstrued. America, Russia and
China are giving aid to Pakistan, a small
country, Giving arms for what ? To honour
India ? Still they are doiog it. In case of
aggression against us, can we depend on
any country in the world for sympathy and
support. What can the Defence Minister
with all our resources do by himself 7 It
is & pational cause, So we should all com-
bine and with one voice let the defence
forces know that the nation is behind them.
That would be something.

Then guerillas have been trained by
some countries to be used against us, Take
the case of North Vietnam. Our soldiers
have been fighting against guerillas trained
by them. Yet we have been talking of estab-
lishi b dorial relati with them.
Would that belp ? No.

1 do not criticise for criticism’s sake, But
the External Affairs Ministry should closely
collaborate and co-operate with the Defence
Ministry and try and create an atmosphere
where we are not left friendless whereas
Pakistan can have all the friendship in the
world.

Then we are being fetish about the deve-
lopment of atomic energy. We have no
intention to destroy any country. But in
our defence apparatus, we should also in-
clude atomic energy, It is a false notion to
fight shy of nuclear development in a chan-
ging world, If we quote Mabatma Gandhi
in support of our policy of discarding the
use of atomic energy, it willbe a wrong
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thing altogether. We want to  develop ato-
niic emergy for peace, but in our defence
requiréménts, we should not igmore atomic
onergy shio,

Then there should be a co-ordination
Board of the three services, Army, Navy
and Air Force to ensure efficient and
smooth functioning for the common
objective.

Then we should change our mental atti-
tude towards our brave jawans, We treat
them as mercenaries, worse than mercena.
ries. I can quote instances. Sardar Sahib
knows about it. | am thankfal to him for
hit sympathetic approach to this question.
My hon. friend from the other side, Dr.
Raja, was sent to my place to find out
what ire the peeds of the jawans and ths
difficulties they experienced, The report
was placed on the Table with your permi-
sgfon saying that these are the amenities
which should be provided to them. Shri
Chavan, the then Defence Minister had agre-
ed that these facilities must be given to them.
But they never took any action on it. Then
there are other instances. Mr, Chavan as
Defence Minister admitted that the land
grants for bravery which were given were
allotted to bogus persons.

17 hrs,

The Minister has been taking keen inte-
rest and I have been bringing to his nofice
matters relating to the Emergency Commi.
ssioned Officers and their amenities. He
should bear this in mind that the good
done to them would make them ten tines
stronger. In the matler of electricity, tacc-
avi loans, housing loaws etc,, they are asked
to produce guarantets, This should not be
in¥isted opon. I hope that the Defence
Minister would bear this in mind and
would promise that he would do the
needful.

THE MINTSTER OF DEFENCE AND
STEEL AND HEAVY ENGINEERING
(SHRI SWARAN SINGH) : First of all,
I would like to express my gratefulness
for the gemeral support of the Budget
Demands. T think that except for the
solitary voice of the spokesmen of the CPI
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(M), every other Member who partictpated
in the debate has supported the Demands,
and some of my esteemed friends have even
sald that we are not spendiog enough.

It is a matter which is of wvery great
importgnce for us to settle the priorities
and to dllocate enough resources (o meet
our defence requirements. The House is
no doubt aware of the present demands
on the resources of the country for deve-
lopment work, for essential work which is
necessary for raising the living standards of
millions of our people. Still, out of the
scarce resources, the country is spending
considerable amounts of money for the
defence requirements.

In this context it is pecessary for us,
for this hon, House and the country, to
be informed from time to time zbout the
nature of the threat that we face. There
have not been any long speeches on this
issue for the obvious reason that the coun-
try now is fully aware of the dual threat
that we face from Pakistan and China, As
a matter of fact, T am a little happy that
we are now not too much obsessed with
Pakistan and that we are conscious all the
time in the House when hon. Members
speak and also outside, of the danger that
we face from China. And it is in (this
backgrovnd that we have to see whether
the provision that we make, the arrange-
ments that we organise and the defence
apparatus that we build are enough to meet
this dual threat or not. This is the basic
question,

As the Defence Minister, 1 would like
naturally to have even more money, but
this is also one of the responsibilitics of
any member of the Government, namely to
parlicipale in scttling the priorities, and I
can say that within this over-all limit, my
colleagues in the Government and the Fi-
pance Ministers from time to time have
been very cooperative and the pressing
needs of defence have always been met,
although 1 am conscious of the fact that
this has meant considerable strain on our
sCarce resources.

Briefly I should now like to mention
about our present state of relationship
with Pakistan and China, With Pakistan
unfortumately our relations continue to be
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uneasy. We are not to blame for this, We
are convinced that the rulers of Pakistan,
for reasons into which I need notgoin
great detail, appear to have come to the
conclusion that it suits their interests to
keep up an atmosphere of tension and
confrontation,

AN HON. MEMBER : Personal inter-
ests of the leaders of Pakistan ?

SHRI SWARAN SINGH : It is a
fascinating subject and I can take some
time to explain that.

As [ was saying there is no doubt in
my mind that the leaders of Pakistan for a
variety of reasons, partly to keep up their
own position and partly to keep up a
certain tempo appear to have come to the
conclusion that it suits them to keep up an
atmosphere of tension against India.
Therefore, If originally it was the guestion
of Kashmir which was predominant in
West Pakistan, they have found a sop to
East Pakistan now; they have started high-
lignting Farraka; in any talk, they genera-
lly talk of both Karhmir and Farraka, This
isa studied attitude and I want hon.
friends who suggest that we should try
for a settiement should be aware of the
thinking in Pakistani circles. It requires
two to come to any seftlement, However
much we may desire, unilaterally, we cannot
succeed unless there is reciprocity.

In relation to China, the situation has
been described by several hon. Members,
They continue to be in strength across our
borders. The Chinese do not miss any
opportunity to take advantage to any law-
less or insurgent elements in our country.
They are too anxious by propaganda, by
military training and by the supply of arms
to strengthen them with a view to harass the
Government of India. Collusion between
China and Pakistan is a matter which has
come before this hon. House more than
once. The Chinese are exploiting the Pakis-
tanis for their own political ends and arc
giving them military hardware of every
type such as airforce planes, artillery, etc,
and help them to establish manufaciuring
capacity for military hardware and are
always trying to help and support them so
that their anti-India stance may continue.
This is a situation that we bave to face,
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We bave to assess carefully the military
imp'ications of this studied attitude on the
part of two of our mneighbours and it is
in that background that we have to make
an assessment of our defence requirements.

Having said that, we have to see
whether the arrangements that we are
making in the Army, Air Force, and the
Mavy, in research and development, and
in varivus other supporting organisations
provide us an insurance against the dual
threat that we face,

The
unless

picture  will

you always keep in mind a
clear idea of  geography of the
areas concerned. On the northern side,
we have got mountainous terrain and
at places some of the mountain-peaks,
some of th: passes, are really very high,
Then, with Pakistan. we have got two
borders: East Pakistan and West Pakistan
On West Pakistan, we have got the cease
fire line in the State of Jammu and Kash-
mir, which is a very artificial line and one
has 1o go to it to be convinced as to how
difficult is the task of maintaining the
cease fire line; it is very artificial into the
historical reasons of which I need not go.
It was the stabilsiation of a position that
prevailed at a particular moment, and it
has created several problems. Then we
have got the plains, the desert. And on
the eastern side we have got again a border
which is heavily populated on either side,
except a part where there are tribals on
our side, and there is the territory on the
side of East Pakistan.

not be complete

1 am mentioning all thiz to show that
our problems are wvery different, consider-
ably dilferent from the defence problems
that are faced by many countries, even
countries who are known to be very much
advanced in military science aad in defence
matters, We have to keep this before us
we criticise the number of forces, the
number of people in the army, and this
orientation, this configura-ion, this geo-
political situation has to be kept in mind.

It is necessary to keep this in mind to
find an answer to the question that was
raised by one of the hon, Members as to
whether we should not decrease the
strength of our army. In fact, several hon,
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friends oo the opposite side have themselves
given an answer to this; they said that if
anything, keep it on the low side rather
than on the high side judging from sheer
numbers. What is the other implication
of it T The other implication of this is,
virtually it is necessary for us to have
almost two armies; One to face Pakistan,
both in the west and in the east; and the
other also to face China; and then also
have some reserves which can serve as a
striking force. This is the type of problem
that we face in defence and then to dis-
charge our responmbility inm this difficult
and complication situation that we have,
and it is in this light that w2 have to view
our defence effort.

In this respect, we have done consider-
able work in improving the cffectiveness
of our army, It is troe that we have taken
a conscious decision that the numbers
should be frozen so far as just numbers
are concerned, but within those numbers
it is possible to increase what can be
described as the teeth-to-tail ratio and
also the bite in the teeth could be improved.
This is the direction in which we have been
working and we have achieved consider-
able success.

SHRI RANJEET SINGH : Put some
teeth in your tail also,

SHRI SWARAN SINGH : Barking is
not biting.

SHRI RANJEET SINGH : T think

you have said something very intelligent
today.

SHRI SWARAN SINGH : It is nece-
ssary for us to remember that this is a
subject on which very sustained effort in
an organised manper, in a persistent
manner, has to be pursuved, and I am
glad to report to
various fields, in giving a better type of
equipment to our army,-- that is, the
infantry, artillery and the armoured corps,-
by improviog their training, by having
better type of exercises, better type of
strategic appreciation, the army is defi-
nitely in a better position to serve the
country and to come up to our expecta-
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tion, I will not go into details, but in all
these spheres that I have mentioned,
namely, equipment for infantry, for
ariillery, for armoured corps and also for
training, very definite steps have been
taken and appreciation for this has been
expressed by 1 hon. bers, for
whick T am grateful,

Coming to the Air Force, the strength
of the Air Force mnaturally depends on
our own capacity to manufacture aircraft,
secondly to maintain them and thirdly to
be self-sufficient in the matter of spares,
ammunition and other matters. The House
is aware that we are manufacturing several
types of aircraft now, They have been
mentioned in the report and I will not
burden the House with all those details.
But we cannot wait for our own manu-
factured planes to be in service. Thercfore,
for the intermediate period, we werec anxi-
ous to acquire from whatever source
available the right type of aircraft which
would meet our requirements, I have no
hesitation in saying that in this respect
we have received help from friendly coun-
tries. The maximum help in this respect
we have received from the Soviet Union--
the fighter bomber and also the fighler

plane we have got, which is no longer
a secret.
AN HON. MEMBER : What about

missiles ?

SHRI SWARAN SINGH : I will come
to that. It is also part of our defence
arrangement, but I was talking of the
planes now. We have displayed them-MIGs
and also SV7-we call it Type 22. These
are the planes, We have the manufactur-
ing prcgramme also for MIGs. We have
got three factories which have been charged
with this responsibility, at Nasik for the
air-frame, at Hyderabad for electionics
and at Koraput for the engine. We are
now in a position where we arc not just
assembling; we have gone to the manu-
facturing stage from the raw materials.
This is a very significant development, a
matter on which we can express satisfac-
tion, As my colleague pointed out, our
own HF--24 is in squadron service., The
brave boys who are handling it-1 have
had occasion to talk to thcm informally--are
very happy with this new plane which is
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entirely our own manufacture, We have
also equipped our Air Force reasonably
well for fighter-bomber role.

On the defensive side, we have got

both the warning system  the radar
equipment and also missiles to take on
the invading aircraft. An hoa. member

opposite asked whether we have got ary
observe corps. We have an observer corps
and they have already started funclioning
in this respect.

Some bhon. members-pariicularly Mr.
Viswanathan, whom I do not see now-
spoke about the navy. All his specch
almost was devoted to the navy. We have
made a careful assessment of our paval
requitements. It must have been noticed
by the House that on an issue like another
aircraflt carricr, there was differcnce of
opinion. 1i was said by my very esteemed
colleague and friend opposite, Dr Raju.
who has got a great deal of experience in
these matters, that it is as wcll we have
taken a decision not to acquire another
aircraft carrier. There was another view-
point expressed from the other side, 1 will
be quite frapk, Aircraft carrier, in the
context of our country, has got a limited
role. If we have plenty of resources, pro-
bably, may be for a variety of reasons
we would like to have two aircraft carriers,
one on the western side and one on the
Bry of Bengal. But when we are thioking
of conserving our resources and trying to
make the maximum use of whatever may
be the limited resources, then some assess.
ment has to be made as to whether a larger
number of faster boats, which may have
greater mobility and  greater striking power,
as suggested by Dr Raju, will be a better
investment, It may cost Rs. 60 crores, 70
crores of even op to Rs. 100 crores if it
is a good aircraft carrier. After careful
consideration we came to the conclusion
that it will be more in the interest of our
defence if we were (o utilize whatever
resources are available to bave a larger
number of faster smaller boats with greater
mobility and with greater fire power
because our problems are essentially defen-
sive, so far as coasts are concerned, with
this type of a boat with a good striking
power, supported by the coastal defence
which could always be provided by aircealt
bases at the coast. This is less costly and,
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therefore, this was a better investmenl and
we took a decision accordingly.

Having said this much, I do not want
now to say general things in a general
manner, But some specific questions have
been posed and I will deal with some of
them, First of all, I would like to dispel
very strongly, with all the emphasis at my
command, the suggestion that was made
by the Jady member opposite, Shrimati
Sharda Mukerjee, which is a very serious
charge. 1 say that it is a very serious
malter. To say that we are not showing
all the expenditure in our budget will be
cxposing ourselves 1o a charge which some
of our ¢enemies are making Some of the
Pakistani press people and commentators
have been saying that India is hiding some
of the expenditure from the budget, 1
cannot because I am subjected to control
by the Auditor-General, by the Accountant-
Genperal and by this Parliament and by the
vigilance of the hon Members. So, it will
be absolutely wrong to make that charge
We will be playing into the bands of our
upcharitable critics if we were to leare
any impression that there is such a thing
as hidden expenditure in our defence
effort, and one should be very sure about
ooe’s fact, one should be very sure about
the figures before such a suggestion is
made,

I thought that Shrimati Sharda Muker-
jee was very careful in these matters but
I thiok after going to the opposite side
she is oot that careful, Because, 1 cannot
excuse her for giving the figure of Rs.
197 crores for NCC. I got a shock when
I heard this Thzn 1 checked the figures
and I found it is only Rs. 197 lakhs, It is
given at page 10of the budget document.

Again, she said she felt greatly wonied
that nothing is shown as expenditure for
ecquipment of the army and the air force.
That also was something which came to me
as a great surprise, because I attach impor-
tance to what she says. I could not believe
that we bave not shown any expenditure
to purchase equipment for the army or
the air force. 1 am sorry to say that she
did not do her home work properly on
this occasion. The equipment for the air
force is given in very great detail and the
amount runs to Rs. B0 crores or 90 crores,
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SHRIMATI SHARDA MUKERJEE :
I said on capital account there was no
expenditure, Let the Government say
aircraft is shown on revenue account,

SHRI SWARAN SINGH : Again I
would like to clarify one paint very clearly,
She said in her statement that we are
odviously gettiog some aid from somewhere
which we are not showing in our budget.
This is a serious charge and I say categori-
cally that there is not a single piece of
equipment that I get as anaid. I pay for
every piece of equipment that I get.

SHRIMATI SHARDA MUKERJEE :
1 said if it is rupee payment and the rupees
and not backed by any gold reserves then
it is a military aid.

SHRI SWARAN SINGH : Th= object
in specifically mentioniog this is not to score
a debating point but these are very impor-
tant basic questions of policy. Do we pay
for our equipment or do we get asaid 71
say we pay for every piece of equipment.
It is a basic point whether we are hiding
anythiog in our budget. I say categorically
that every penoy is accounted for.

A question had been raised about the
reorganisation of the Defence Ministry and
some hon. Members—Shri Frank Anthony
spent quite some time on it. It is necessary
to take note of this,

What is the essential point that he has
raised ? Shri Frank Anthony made a plea
of setting up a parli y committee to
examine the present structure of the Defe-
nce Ministry. This is not a new idea as
far as Shri Frank Anthony is concerned.
We have heard it from him year afier year.
Shri Frank Anthony stated that we have
done wrong in aopting the U. K, pattern
in 1947 and ended by saying that we have
done wrong in not copying U. K. and
having a Chiefl of Defence Staff or a perma-
pent Chairman, Chiefs of Staff Committee,
For Shri Frank Anthony, whatever we do
is wrong.

When the British had the Army Coun-
cil, Shri Frank Anthony wanted us to copy
that in India. He would be surprised to
know that the re-organisation in the De-
fence Ministry in U, K, which was made
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6 or 7 years ago was patterned on'the Indian
system though I would admit that in doing
so they have gone further with the integra-
tion of services with the Ministry, Shri
Frank Anthony was against having a Chair-
man, Chiefs of Staff coming in by turn from
each Service. In England, there is no perma-
nent Chairman, Chiefs of Staff, as such,
The Chairman is appointed for a tenure and
is, by turn, from cach of the three Ser-
vices,

Then, Shri Anthony made an unfor-
tunate reference to pot-bellied Chiefs of
Staff. I have cast my mind over a period
of 15 to 20 years and cannot discover that
any one of our Chiefs of Staff deserved
Shri Anthony's description, The Chiefs of
Staff have done well by us over the last
20 years and the House owes it to them
that their service is recognised and no
disrespect is shown to them.

I shall now take up the substantive
point, Shri Frank Anthony has assumed
that the appointment of a Chairman of the
Chiefs of Staff Committee is a simple affair.
It is not so and will not serve the purpose
unless some important structural changes
are carried out In all the countries where
this arrangement is adopted, the Chiefs of
Stafl have ceased to be the heads of their
Services. The Chairman presides over the
Chiefs of Staff Committee and arrives at
decisions covering all three Services. This
arrangement is useful wheie the Services
are fully developed and balanced, Where
they compete for funds, this is a good forum
for the r. solution of differences. It has also
relation to the kind of defence problems
which the other countries have. We have
no overseas commitments. We have not any
pacts where the Chiefs have to be represen-
ted.

I am strong in my conviction that, even
where such changes are considered essential,

_they should be evolutionary and made over

a period. We have also evolvéd many new
arrangements which suit our conditions.

A new mechanism which we evolved
soon after 1962 has given us better divi-
dends than any other formal arrangements
we could have. This was a procedure initia-
ted by my predecessor in office, Shri Y. B.
Chavan, This is familarly referred to as the
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Defence  Minister's Morping Meectings.
Twice a week, I meet the three Chicfs of
Staff and the three Secretaries in the De-
fence Ministry, and we discuss across the
table all imporiant jssues which require
!mmediate solution as well as lay down
long-term objectives. This has established a
rapport between the Defence Minister who
is politically responsible and the Chiefs of
Staff as n0 other formal arrangement can
ever achieve,

Then, Shri Randhir Singh referred to
the absence of direct access between the
Defence Minister and .the Chiefs of staff
This !5 Completely wrong. In no other coun-
try, d2 the Chiefs of Staff have direct access
to the Defence Minister in the same real
sense as here,

There was a reference, [ think. to the
need for indep and reliable advice
on military matters to the Government.
This practice whereby the three Chiefs of
St4ff meet me regularly and together make
sure that the advice given to me is reliable
and independent.
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SHRI SWARAN SINGH : I won't talk
about the *Dal’ affair. Again, I am sorry 1
have to ion this b I noticed that
for the frist time they made a reference to
the Chief of Staff which is not in good
taste to say the least. Then they said there
may be conforming Chiefs of Staff-an ama-
zing statement for anybody to make,

SHRI PILOO MODY : You have for-
golten your history,

SHRI SWARAN SINGH : It would be
extremely difficult for any Defence Minister
to appoint three conforming Chiefls of Staff.
All of them meet together in the morning
meeting and we discuss matters thereadhare,
I would inform this House that these casual
remarks affecting their integrity are detri-
mental to our intzrests and should be avoj-
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ded. It was again very erroncously mentioned
as if there is any conflict between the civil
servant and the representatives of the
Armed Forces. I think we have examioed it
very carefully. There is not soch thing. I
don't know why again my friend, Chou-
dhury Randhir Siogh should have thought
that he goes and salutes the Joint Secretary.
I don’t know who informed him.

SHRI RANDHIR SINGH : 1 koow
better than you.
SHRI SWARAN SINGH : Perhaps he

could not recngnize the badges and might
have mistaken a colonel for a General.

SHRI RANDHIR SINGH : T know
more than you do.

SHRI SWARAN SINGH : This is some-
thing which is just not donme. We give the
highest respect and in fact, I am...

SHRI RANDHIR SINGH : 1 know our
Generals next to you.

SHRI SWARAN SINGH : They are
ncxt to me, There is no doubt. I took some
time because some vital matters of recons-
truction and rcorganization are there and
some doubt upon the mechanism was raised
and 80, it is necessary that we should not
create such an impression.

SHRI RANGA (Srikakulam) -+ We
cannot recognize their badges because we
do not know what they are. It is true.

SHRI BAL RA)J MADHOK (South-
Dclhiv : Take Prof. Ranga to a military
camp for some time,

SHRI SWARAN SINGH : It will be a
great pleasure. He is most welcome,

AN HON. MEMBER : Why not Mr,
Madhok ?

SHRI BAL RAJ MADHOK : I had
beea to military camps very often.

SHRI SWARAN SINGH : Sir, mention
has been made about the defence plan. There
has been general appreciation of the new
procedure, we have settled. My friend, Mr.
P. K. Deo made a very good speech, He
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made a mention that there should be a plan
in perspective. This is precisely what we
have done. Thereis the ten year plan and
as soon as we finish one year, another year
is added. Therefore, all the time we have
got ten years® perspective requirements before
us-a ‘Roll on' plan. There is another
incentive for them to effect economy be-
cause whatever is saved by economy, that
they are entitled to plough back to meet
some other requirements of the Defence
Services. So, it has an iobuilt incentive for
economy and for improving the effectiveness
of the expenditure,

1 would like to tell the House wery
briefly about the objectives of defence
planning, One is that the manpower for the
Army will be maintained withhin the exis-
ting sanctioned strength, of approximately
8 28 lakhs but increased efficiency wiil be
secured by improving further the ‘teeth to
tail® ratio and by completing the re-equip-
ment of the Army with modern - weapons,
etc., which, to a very substantial extent, has
already been achieved. Secondly, the
Naval force would be substantially stren-
gthened so that it is capable of discharging
its task simultaneously on both the sca-
hoards: base facilities would be augmented
on both ths sea-boards to afford flexibility
in ths deveclop and i ¢ of the
Maval fleet, Thirdly, the 45 Squadron Air
Force would be maintained. The process
of modernisation of the Air Force would
be continuzd by phasing out the older
aircraft. Incrcased r.dar cover would
bz provided for air defence., Fourthly,
production facilities under the Depart-
ment of Defence Production for weapons,
equipment and ammunition would be further
augmented and modernised. New manufac-
turing facilities, where necessary, would be
established for speciaised elect.onic equip-
meni arising out of the radar plan, aircraft
accessories and other sophisticated equip-
ment. The above objectives can be fulfilled
and executed efficiently only if they are
de‘ived from a perspective of 10 to 15 years.
I have already mentioned atout the roll on
plan. The roll-on planis drawn up and
revised with the fullest association of the
three Chiefs of Staff znd have their full
agreement, In this process the Defence
Scrvices have a clear jndication of wh .t they
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can exprct over a period of 5 years. The
Chiefs of Staff have been most appreciative
of the new arrangement. It has enabled them
to draw up relative priorit:es much more
clearly than before. The new arrangement
has given the Services an incentive for savi-
Dg8y savings which they can use for impro-
viog their other forms, and economy.

SHRI RANGA : We would like it to
be shown separately, what it is every year
that they have saved, end how they have
utilised tre saving,

SHRI SWARAN SINGH : A point was
made by Shri Raju and several other hon.
Members that the funds that are voted
should be utilised in the best possible man-
ner 1 fully agree with that We have taken
some concrete steps in that direction; and
T would like to very briefly mention some
of them, Many of the decisions which
involve considerable outlay in expenditure
arc pow made after the most detailed consi-
deration. And I can give you some of the
examples. They are :-

(1Y A study group on maritime recos
nnaissance aircrafl.

(?) A study group on Ground-to-air
mis:iles.

(3) A study group on patrol-craft  for
the mavy.

(9 A study group to develop an
cconomiczl inventory system -of
spares for the army. This study
group is assisted by a firm ¢f indus-
trial and malerials management
consultants.

S1IRI PILOO MODY : Do you com-

putarise your inventories 7
SHRI SWARAN SINGH : Thkey aie

introduving computers also.

(5) A Study by the Adu inistrative Staff
College, Hyderabad, with a view
to reorganisis the overhaul effort
in IAF for certain range of items,

{6) A study by the Institute Manage-

ment, Ahmedabad with a view to

adoption of modern management
methods for inventory control and



provisioning of spares by HAL to
meet Air Force requirements for
maintenance and overhaul of air-

craft manufactured by HAL for
IAF,
Cost effectiveness studies have also

been initiated in suitable cases so that
selection from amongst the alternatives
available is carried out on the most effec-
tive and economical basis, I would like to
give one or two examples, The are :-

(1) Utilisation of Layland Comet 7
ton vehicles in liew of 31on
TMB/Shaktiman vehicles.

Ultilisation of lorry mounted
10 ton crane, as compared to
mobile 10 ton cranes by the IAF,

@

A value engincering study has been
initiated. I am mentioning all these things
' to show that it not just that anybody sits on
paper, the control is something which is
more concretised and it takes the form of
taking all possible action to study the prob-
lems with the help of such outside assis-
tance as might be available, from experts,
fcom management institutes and from
several other organmisations. And T would
welcome if any further improvement could
be made or any specific suggestion could be
made by hon, Members.

1 have to make one small correction.
It was mentioned by Shri Viswanathan
there and he stated the figures about the
teeth to tail ratio. He said that ihe teeth
to tail ratio is 59 to 41, This is not correct,
He said that the optimum ratio should be
62 to 38, This-is precisely the ratio that
we have achieved. So I would like to
correct him on that. He had come witha
well-prepared speech and since he has raised
this matter, I thought I should make the
necessary correction.

A mention has been made by, I think,
Shri Varma on this side that the pay scales
of army personnel should also go before
the Pay Commission.

The House would recall that my coll-
eague, Shri P. C, Sethi, bas already made a
statement to that effect. And I would invite
the attention of the hon. Member to the
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statement laid on the table of the House
on the 23rd. It will be seen from that
statement that the Third Pay Commission,
unlike the two earlier ones, will enquire into
and make recommendations on the structure
of emoluments including the benefits in cash
and kind and death-cum- retirement benefits
to personnel belonging to the armed forces,
having regard to their terms and conditions
of service,

SHRI UMANATH (Pudukkotai) : Who
will  represent them before the Pay
Commission 7

SHRI SWARAN SINGH We shall
represent them. There will be a team which
will take up their case and this team will
consist of representatives of the services,
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SHRI SWARAN SINGH : Shri P. K,
Deo referred to the Msahajani Committee,
This matter has been agitating the minds of
the hon. Members and I would like to
clarify the position, The report ¢f the
Committee was received in August, 1969,
Their important recommendations are three
-upgradation of the syllabus both for Hum-
anities and Sciences to a degree standard,
minimum educationsl qualification for
eniry into the Academy to be raised toa
higher secondary or equivalent with the
age-limitof 16 to 18 or matriculation of
equivalent to be followed by a preparatory
course of one year with age limit of 15 to
17 years, award of dengree B. A, (Pass)/
B.Sc. (Pass) for the H ities and Sci
streams.

The first two recommedations ha ve teen
accepted by Government and this reviscd
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syllabus will be introduced from July, 1971,
And new educational gualifications will app-
ly fort he cadets from the July, 1971 course,
The Committee has suggested that the
N. D, A.should function as an autonomous
institution affiliated to the Jawaharlal
Nehru University, This is under consid
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SHR1 BALRAJ MADHOK It has
worked only up to 62%,. It should work to
the full capacity.

SHRI SWARAN SINGH : It is true so
far as small tanks are concermed. But I
would like to give you this information. We
have already. commenced the design and
develop of a small tank, The design

ation in consultation with the uaiversity
authorities. T would like to add that the
actual award of the degrees will arise only
three years after the cadets enter the N D.A.
under the new arrangements in 1971,

SHRI BALRAJ MADHOK : Why
don't you affiliate that with the Poona
University ?

SHRI SWARAN SINGH : This was the
recommedation. We can take a decision
either way, Major General Jai Singh referr-
ed to the fact that the Territorial Army is
short of its authorised strength. Government
are aware of this and in pursuance of the
views expressed by the Members at a meet-
ing of the Central Advisory Committee of
the Territorial Army, a Committee has been
set up under the charmanship of the Maha-
raja of Patiala, Two Members cf Parliament
are also Members. This is to go into vari-
ous aspects of the Territorial Army so as to
make it a more effective force. The reco-
mmendations of the Committee are
expected to be available by the end of this
years.

A mention had been made that we are
not manufacturing the small tanks, Itis
true that we have got small ianks which
are of foreign manufacture, We started
with the manufacture of Vijayanta, a medi-
um tank. You will be glad to know that
the performance of this tank is very satis-
factory. Our forces which are using these
tanks are fully satisfied with the perfor-
mance. So, it will be wrong for the hon.
Members to give some figures and to ridi-
cule the actual manufaciuring oapacity of
the Avadi factory. A large number of tanks
are actually rolled out from this factory.

SHRI BALRAJ MADHOK : But it
was not working upto the capacity.
SHRT SWARAN SINGH : This can

still be improved.

concept is such that, based on the same
chassis, engine and transmission and achie-
ving considerable standardisation, we
would bave the Armoured Perscnnel
Carriers. In consultation with the Arn:y, we
bave drawn up a composite ten-year plan
for the armour. Here the House must accept
my assurance that the arrangements made
in regard to providing the Army with the
armoured vehicles are satisfactory.

SHRI RANGA : How long would it
take 7

SHRIMATI SHARDA MUKERIJEE :
We only want that they should come befo-
re the Chinese.

SHRI SWARAN SINGH : My hon,
friend, Shri Samar Guha besides as usual
a powerful speech on unclzar weapons,
also made a mention of the]INA. personnel.
I would like to give the latest information.
In August 1967, I announced in the House
the decision of Government to restore the
balance of the forfeited pay and allowance
of Indian Army personnel who had joined
INA and who were dismissed or discharged
from service on account of their association
with the INA. In pursuance of this decision,
Government orders were issued in Oct,,
1967, The total number of personnel invol-
ved was estimated to be about 15,500,
Upto 31-3-70 claims for refund of forfeited
pay and allowances have been received
from 14,869, It has not been possible to
trace the remaining persons 631 in number
as their addresses are not kaown. While

restoring the forfeited pay and allowances

in 1967, only the basic pay and such allow-
ances as automatically go with the basic
pay were taken inoto account, Allowances
such as expatriation allowance, Japanese
compaign pay and bharra which were admi-
ssible in specific conditions had not been
included. However, after a review, Govern-
ment have now decided that these allow-
ances will also be taken into account while
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calculating the dues. The total amount
expected to be paid as a result of the latest
decision is about Rs. 1.14 crores.

Ch. Raodhir Singh made a mention
that there has been no increase in the
pension of Subedar Mzjors and other ranks
for the last 20 years, T am afraid his infor-
mation is not correct, The rates ol pension
{0 JCOs vary with the length of the total
qualifying service of the categorv to which
they belong. So far Subedar Major is conc-
erned, the maximum rate of pension has
increased from Rs. 145 per month in 1952
to Rs, 244 per month now.

SHRI RANDHIR SINGH
not satisfied. '

: They are

SHR1 SWARAN SINGH : Between
1st June, 1953 and 1st December, 1969,
increased pensions have been granted on
three different” oocasiops to JCOs and also
other ranks,

SHRI RANDHIR SINGH : Too small
for the work they put in.

SHRI S¥ARAN SINGH : Some hon.
members said that rations to the Army that
are supplied are sab-standard. This is a
very dangerous statement to make. Inspec-
tion at the receiving end is very strict, I
can say that not only at the procurement
but at the inspection stage, very rigorous
inspection is done. The Food Corporation
of India is now supplying the main cereals,
wheat and rice. So this fear is not correct.

Some hon. members had said that dele-
gations of members should be encouraged
to go to forwarded areas. I welcome the
suggestion., Some hon. members have
visited forward areas although sometimes
they show undue exuberance and create
ptoblems, But on the whole, it is welcomed
by the armed fcrces, by the jawans.

SHRI BALRAJ MADHOK : Send them
in winter, not in summer. Let them not go
there as a matter of holiday.

SHRI SWARAN SINGH : Yes. I iot-
end 1o send some of them to Rajasthan
border which I have recently visiled, beca-
use one has to go to the Jaisalmer area to
sce what it really means. -
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SHRI N. K. P, SALVE : Let him also
go with them,

SHRI SWARAN SINGH : I have alre-
ady visited them. They should be put on
camels, and let us see what happens to
them after ten or 15 miles.

SHRI KANWAR LAL GUPTA : Did
you travel on a came! or in an aircondi-
tioned car ?

SHRI SWARAN SINGH Guptaji
canpot think of a camel. We have been
riding camels from childhood.

I have said already that the essential
programme .in our Air Force is to modern-
ise it. Some stray remarks have fallen from
the wise lips of several hon, Members, and
it is my duty to clarify the positioa so that
no misapprehension or wrong impression
is left in their minds. Our objective is the
efficient maintenance of a modern and
properly balanced 45 Squadron Force, con-
sisting of fighters, lighter bombers bombe-
rs, strategic and maritime reconnaisance
aircraft and transport aircraft. Older types
of aircraft which have been in  scrvice
with the Indian Air Force are being progre-
ssively phased out, and the squedrons, are
being re-equipped with better and modern
aircraft. The Toofani was phased out of
service in February, 1968. From April, 1969
the Vampire was withdrawn from operation-
al squadrons, and is now being used only
in the training role. The Toofani and Vam-
pire squadrons have been re-equipped with
Mig 21 and the SU- 7 aircraft.

The first HF-24 squadron was formed
on 1st April, 1967. The Mystere aircraft is
also expected to be phased out shortly. The
numbers of types of aircraft bas thus been
reduced, This is not an accident, but the
result of a deliberate policy,

In three or four years the fighter bom-
ber force will consist of Hunter, Goat, Mig-
21 (modern and improved wversion,), HF-24
and SU-7 aircraft. The striking power of
Air Force has been significantly augmented.
The strength of the Air Force may remain
only at 45 squadrons, but the improvements
made in the maintenance and serviceability
of the aircraft have already paid dividends,

I can say with confidence that the punch
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of the 45 squadrons is greater today than it
was two years ago.

Mention was made by an hon, Memt
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not, 1 cannot imagine that he should
imagiue that there can be an agreement that
we will not manufacture any ammunition.
I want to say categorically that there is no
such iohibition for manufacturing any

opposite about overhaul arrangement. I
would like to say that all the overhaul and
repair arrangement have now been made in
India, and even in regard to planes for
which we have not made arrangements, we
have initiated action to actually puton the
ground arrangements which will be in oper-
atioa before long.

SHRIMATI SHARDA MUKERIJEE :
Is this in the future or in the past ?

SHRI SWARAN SINGH : In the past
also we made with respect to some, and for
the newer ones we are organising,

SHRI PILOO MODY : What about the
spare parts 7

SHRI SWARAN SINGH : We have to
have a sufficient stockpile, and also we

have started manufacturing several spare
parts.

Major Ranjeet Singh can perhaps accuse
me that I have not taken much notice of
his speech 1 have no intention to, but it is
because it lacks sub He tioned
a number of things in a high-flown manner,
but there is not much that I can really ans-
wer, There are one or two mis-statements
that he made which I want to correct,

I do not know what his source of infor-
mation is when he says that we have entered
into an agreements that we will not manu-
facture ammuuition for the Soviet.,.

SHRI RANJEET SINGH : Do not
put words into my mouth. I asked ifitis a
fact, if not why are you not manufacturing
it.

18 hrs.

SHRI SWARAN SINGH : Unless you
want to correct your statement, [ am happy
at the new statement that you have made.
When the actual typescript of what you had
said goes to you, then you can check up as
to whether what I am saying is correct or

equipment or any a ition or anything
that we we have acquired from abroad
whatever may be the source of origin, and
it is worng to have any such feeling.
(Interruption) We have aleady started manu-
facturing some pieces of ammunition, some
categories of ammunition, and it is out
intention to manufacture all the ammunition
in our country, I repeat that we have
already started manufacturing some varieties
and it is our programme to manufacture the
rest also, and in this we will be happy to
get the support and help from whatever
sources.

AN HON. MEMBER :
years 7 (Interruption)

In how many

SEVERAL HON. MEMBERS rose--

SHRI SWARAN SINGH : Several hon,
Members have made reference to our
atomic programme and the Chainese
programme about space, That is a matter
which was engaging the attention of the
House for quite about an hour and a half
this morning. I have no thing more to add
to it and it is not my intention to restate the
policy. I know the hon. Deputy Speaker
has an eye on the clock. At 6 O'clock, there
is some other item; and I have tried to
cover many points. If there are others that
1 have left unreplied, (Lnrerruption) if there
are any matters which has been left, and if
hon. Members feel that I :+hould give them
the replies, il they make a reference to me,
Ishall be glad to send them whatever
further information they want.

SHRI KANWAR LAL GUPTA : About
the border roads.

SHRI SWARAN SINGH : Ido not
know what bothers the hon. Member,
becausa there has been uniform appreciation
of the border roads work in the desert area
in Rajasthan and also in the mountaios in
Jammu and Kashmir and in NEFA also..,
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SHRI SWARAN SINGH : The progr-
amme is there. It is in the budget paper
themselves; there is allocation for it, and
that programme continues.

SEVERAL HON. MEMBERS rose—

SHRI SAMAR GUHA :
point of submission,

Sir, on a

SHRI BALRAJ MADHOK : You
should extend the time, This is not the
way. (Interruption)

SHRI SAMAR GUHA : He should
continue tommrrow; otherwise, this is an
insult to this House. (Interraption)

MR. DEPUTY--SPEAKER : Order,
order. Hon do you expect me to hear
when four, five, half a dozen Members
speak at the same time 7 (Interruption) I
would request the hon, lady Member to say
whether she can follow when six Members
spezak at the sane time ?

st Ato wo A (dlard) @ I
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MR. DEPUTY-SPEAKER : Hear me
first. (Interruption) Please sit down. The
Minister has concluded his speech,—
{Interruption) Order. order. You .do not
allow me to finish even a sentence.

. SHRI N, K. P. SALVE : Under pre-
ssure, under your orders, he sat down.

MR. DEPUTY--SPEAKER : And he
has conciuded by saying that if he has left
out any point, obviously, . (Inferruption)

Order, order,

SHRI RANDHIR SINGH : The ECOs
and some ex-servicemen are fasting opposite
the Prime Minister’s house, What about
them 7

MR. DEPUTY--SPEAKER : He has
req d the Members to kindly pass on
all those points to him and that he will
reply. You will get the answer.
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SHR1 BALRAJ MADHOK : We are
spending more than Rs, - 1200 crores on
defence. Therefore, discussion on defence
demands must take its proper time. It has
been going on for two days and the minister
has replied, Now some other item is 1o be
taken up. But defence is more important
than that item. That item can come afler

the 30th. This is more important. The
minister should continue his speech.
MR. DEPUTY -SPEAKER : In the

first place, it is not open to the Chair to
revise the programme of the business of the
House,

SHRI P. K. DEO (Kalahandi): The
House is supreme. It can'revise it.

MR, DEPUTY-SPEAKER: Mr. Madhok
asked me to revise the programme. If he
is asking the House thatis a different
question, It is not true that the minister
has sat down because some olher item is
coming.

SHRI BALRAJ MADHOK : He
said so,

MR. DEPUTY--SPEAKER : He has
finished his speech. Let me ascertain from
him. Have you fmished your speech 7

SHRI SWARAN SINGH : A certain
time had been fixed and “wiihin that, [
have tried to cover the more important
points. Maybe one or two points have
been left out, About ECOs, this matter
did come up here in the from of a call
attention, I appealed at that time that they
should give up their fast and sdid that we
are doing our best for them. We will
do everything possible to rehabilitate them.
I have already given all the figures and I
do not want to repeat them, It came up
before the House only a few days ago, I
am sorry they are still continuing this chain
fast,

SHRI RANJEET SINGH : Will you
make some categorical statement about the
ex-servicemen 7

SHRI SWARAN SINGH : About
ex-servicemen, 1 made a fairly longish
statement a few days ago. It is not rusto-
mary that we repeat the same things over
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and over again. About ex-servicemen, 1
want to say again this is a matter which
is of the highest importance and we should
do everything when they go back to make
them useful members of society. The civil
administration shouldihelp them in every way
Opportunities for employment in the public
sector, in Government, in the police, otc.
should be provided 1o them. But the
main thing rests upon the cooperation of
the States. That is what we tried to achieve
in the last meeting held at Jaipur which was
attended by the representatives of Sate
Goveroment also, I am happy that the
response from the States has been good,
1 hope they will take some follow up
action.

SHRI SURENDRANATH DWIVEDY

(Kendrapara) : The minister said that if
there are any points left, members can
write to him, But those are minor points.

The whole House was expecting a reply
about the nuclear weapons because of the
changed circumstances. 1 realise that time
is short and it is not possible for him to
make that important announcement, Since
apother item has been fixed for 6 o'clock,
1 suggest that the minister may take some
time, say, 20 minutes, in the beginning
tomorrow and complete his speech.

MR. DEPUTY-SPEAKER : The
Minister has said that this morning for one
and a half hours has been discussing this
particular question and that he has nothing
more to add.

SHRI SAMAR GUHA : 1 would like
to submit that in the morning we had
di d an alwost irrel issue. The
satellite has no relevance to the nuclear
policy or missiles, I was astounded that
in the morning we spent one and a balf
hours on a issue which bad no bearing, no
relevance to the nuclear weapon and nuclea
deterrents. It is a completely different
thing. Russia and America bave not
developed any technology to use satellite for
military purpose yet. I want to submit that
the whole country is agitated on the issue
of nuclear deterrents by our country. In this
House also 90 per cent of the speakers bave
in one form or aoother, raised this issue.
What is the policy of the govemment 7 I
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am very sorry to remark that the Defence
Minister made the statement that he has
referred to more important aspects. 1 do
not know if in the country today there is.
any other issue which is more important,
more vital, more crucial, more necessary
than the nuclear weapons. Therefore, this
should moerit his reply.

SHRI N. K. P. SALVE : Only a point
of submission, The hon, Defence Minister
was properly briefed and he replied to the
points raised by members in the debate
yesterday. For various questions raised
today, he was not possibly briefed. So, he
said he has run out of time. But the
procedure of our writing to him and bis
sendingius a reply is someihing extraordinary,
Then the whole debate will have no meaning.
Io that case, we could have written our
entire speeches and sent them on to him
and he could have sent his replies. Then
the debate will cease to have any meaning,
On very vital poiots made by us in the
House, we would like to have replies on
the floor of the House,

SHRI SWARAN SINGH : 1 have the
highest respect for my wery learned friend,
Shri Salve. But I would like to refesh his
memory that I devoted a considerable time
in answering the points made by Shrimati
Sharda Muskerjee, and she made her speech
today and not yesterday. Though my mind
is not as sharp as his, I bave convered all
the important points that they have raised.

SHRIMATI SHARDA MUKERIJEE :
Will you agree to have a parliamentary
commitiee to go in to the structure and
equipments ?

SHRI SWARAN SINGH : My reply
is a very simple and emphatic *No™",

SHRI RANJEET SINGH : Member
afler member have made certain serious
allegations about the army and its structure.
There are peopl tside, two G 1s and
ex-chiefs who are making similar points.
There has been a d d for a ission
or a parliamentary Probe. Why is the
Minister shirking this demand for a commi-
ssion 7

DR. D. 8. RAJU (Rajabmundry): In my
speech I made a reference to lasser beams
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Vhicl? are supposed to be very good to defuse
the ‘mcoming missiles, Could the hon.
Minister throw some light on this 7

ot orAeT aTgY (FETEn) @ FATEAN
AL, WA OF a3 Al gHIA He §
g8 & 1 |aTIT WAt § g A 9
iR s wrgafast ¥ am
TARY g &Y € & e wrer 3 fear ¥y
F A1 darEar w4 ¥ g Ay
Sredt § WY grsae ot g ag ¥ wmaw
g1ar & wodr fadew s Avgar g
(wwamm) - wa%  ofiar 7t gear awy
R LT

MR. DEPUTY--SPEAKER :
something different,

This is

&t tfavm : FU oF sygear w7 9
AT &1 me 9t n3eEr 9T ¥ sw ¥ faar
g fF 6 aw ¥ wag Ay fanl &
fawt 9< 7g@ &viY T @wg war § aw
3% &1 wfrg s gy G
w1 1 geag & fr feda daram & o
UEATU ALE & IH F1 W Il foar
W11 15 fae g g% & ang aa gt
@R, A7 g HEAqW HAAA R, WL
AZAYW 9w I5d 07 §, zmfad wmwr
F9 foar a13 g1 791 27 (5 agg 5%

SHRI PILOO MODY : Sir, I am against
continuing this debate tomorrow because
even if the Deft Minister spend th
hour on the debate I do not think he will
give us any more information than he has
already given us, This is evident. 1 think
it should be concluded and if he has any-
thing more to say it can be done in another
two minutes,

ot gaa ant (gAig) « o) ga
Tt srfaee, ot 7t §, Ag 9ga wEeAqw
gTAr § | 38 F@Td gUEr 9T Usyfq
Far7 7¢ gA g WY IEEF e @
To wrfe Mo ¥ FTWHE et gr & |
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& argar § fr fadr w0 o 5@ g am
F 91 7ard 5 I a7 grad 21

SHRI CHENGALRAYA NAIDU (Chi-
ttoor) : I wanted to know from the hon.
Minister: on Nepal border Pakistanis and
Chinese are crossing to our side, Pakistanis
are creating trouble and the Chinese are
coming and takiog photos and getting
information, What steps are you taking
on the Nepalese border ?

st ATo Yo grEw : FHA gERAY
STAAT Srear g e wet § fraw
T 9T 15 feaf ¥ o one FhEeE
AEEL AN FA9A HC @ & IAF (93
oY F97 sq9edT FT W@ & ?

amg & ag WY wwAr |gar g e
Iadt fagre, faaa  drar Ao & arclh
2, g% argw gur & f Trefts arde aw
s §, IR Usarw F fad w0 Y 9
& Fur greaetw frar s @ f 7

sit fre Aroaw (awt) 0 & AW
¥ s g g R ag fgarema I
F1, &t garur gadt @ &, gArd geEla
7 TEF AT &, IF §wEm & ¥ v
FLIW LN -

ST gur gare qg & f5 gwiq wey
& TTars O oY BYF ¥ gRIEdr dEee
HHAT AT FT @ &, foaeEia 1965 %
wers afY, 5% fag swRrFI @ § ?

SHRI SWARAN SINGH : My hon.
friend, Shri Salve asked me as to why the
Chief of the Air Staff is continuing to be
the Chairman of the H. A. L. Thisisa
very temporary arrangement. He is ooly
a part-time Chairman. This arrangement
is not intended to be made permanent. We
are on the look-out of the suitable Chair-
man and we will take a decision before
long about having the permapent Chair-
man.

In reply to a querj raised by my hon.
friend, Dr. Raju, it is our intention to have
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a better system for communication and,
if there is anything else, I will discuss it
with Dr, Raju. I will try to understand
him and T will find cut from him what is
exactly in his mind. 1 attach due impor-
tance to his suggesticn,

About the Nepal border, the hon,
Member mentioned that Chinese and
Pakistanis are crossing into our territory.
1 have got po such complaint that any
Chinese have strayed into our territory
throught Mepal border. That information
is not correct ... (Interruptions)

DR. RAM SUBHAG SINGH (Buxar) :
There are hundreds of Chiness coming into
our country.. (Interruptions)

SHRI SWARAN SINGH : Crossing
from the Nepal border intc our country.
That was the point he raised.

ot ¥aT w18 1o w7 A% A,
e §, 7T & 7w §)

AN HON. MEMBER
Pakistanis ?

: What about

SHRI SWARAN SINGH : Not from
this border. Between East Pakistan and
our territory, there has been this illegal
movement into Assam, into tribal region
and, to some extent even in Bengal, But
the securily arrangements have been very
much tighteoped up. This movement, if
any, now just does not exist.

About the ECOs, I have already ans-
wered that it is our desire to do everything
possible for them,

On the Nepal side, we know that
Chinese come right upto the border. There
are Chinese technicians, Chinese workers,
Chinese engineers, who are building several

j including road building projects,
1 cannot say that nones of them
comes to the border. We should not
become s0 obssessed by this either. We
should always see it in proper perspective,

proy ’

in Nepal.

MR, DEPUTY-SPEAKER :
there are a ber of cut ti
1 put them to vote together ?

Now,
Shall
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SOME HON, MEMBERS : Onpe by one.

MR, DEPUTY .SPEAKER : First I put
cut motion Nos. 25 to 29 and 40 in the
pame of Shri Kundu to vote.

Cut motions Nos. 25 to 29 & 40 were
- put and negatived

MR. DEPUTY.-SPEAKER : Now I
would put cut motions 66 to 84 moved by
Shri P. K. Deos to the vote of the House.

Cut mojions Nos. 66 to 84 were put
and negatived,

MR. DERUTY—SPEAKER : Now I
would put cut motion MNo. 101 of Shri
Shiva Chandra Jba to the vote of the
House,

Cut motion No. 101 was put and
negatived,

MR. DEPUTY-SPEAKER : Now I
would put cut motion No. 102 of Shri P.
K. Deo to the vote of the House.

Cut motion No, 102 was put aud
negatived.

MR. DEPUTY-SPEAKER : Now I
would put cut motions 103 to 111 moved
by Shri Ramavatar Shastri to the vote of
the House.

Cut mot'ons Nos. 103 to 111 were put
and negatived,

MR. DEPUTY-SPEAKER : Now I
would put cut motions MNos, 112 to 122
of Shri O, P, Tyagi to the vote of the
House,

Cut motions Nos, 112 to 122 were
put and negatived ,

MR, DEPUTY-SPEAKER : I would
then put cut motions No. 123 to 138
moved by Shri Ramavatar Shastri to the
vote of the House,

Cut motions 123 to 138 were put and
negarived.

MR. DEPUTY-SPEAKER :
ncw put cut

I would
motions Nos, 139 to 156
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moved by Shri Beni Shanker Sharma to
the vote of the House-

Cut motions Nos. 139 to 156 were
put and negatived.

MR. DEPUTY-SPEAKER : Now the
question is :

“That the respective sums not exceed-
ing the amounts shown in the fourth
column of the order paper, be granted
to the President to complere the
sums necessary to defiay the charges
that will come in cousre of payment
during the year ending the 3ist day
of March, 1971, in respect of the
heads of demands entered in the-
second column thereof against Dema-
nds Nos. 1 to 5 and 105 relating to
the Ministry of Defence.”

The motion was adopted,

[The mon‘a:; for Demands for Grants,
which were adopted by the Lok Sabha,
are reproduced below Ed.]

Demand No, 1 Ministry of Defence

“That a sum npot exceeding Rs.
1,54.73,000 be granted to the President
to complete the sum necessary to defray
the charges which will come in course
of payment during the year ending
the 31st day of March, 1571, in res-

pect of ‘Ministry of Defence’.

Demand No, 2/ Defence Services,
Effective/Army

“That a sum not exceeding Rs.
6,55,74,17,000 be granted to the President
to complete the sum nczessary to defray
the charges which will come in course
of payment during the year ending
the 3ist day of March, 1971, in
respect of ‘Defence Services/Effective-

LR

Army’,

Demand No 3/ Defence Services,
Effective-Navy

“That a sum not exceeding Rs.
48,57,50,000 be granted to the President
to conplele the sum neces:ary to defray
the charges which will come in coerse
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of payment during the year ending
the 31st day of March, 1971, in res-
pect of ‘Defence Services,Effectives
Navy',”

Demand No. 4/ Defence Services,
Effective/Air Force

“Thata sum mnot exceeding Rs.
1,76,25,00,000 be granted to the President
to complete the sum necessary to defray
the changes which will come in course
of payment during the year ending
the 3ist day of March, 1971, in res-
pect of ‘Defence Services/Effective-
Air Force™.”

Demand No. 5 Defence Services/
Non-Effective.

“That a sum not exceeding Rs.
38,31,67,000 be granted to the President
to complete the sum necessary to defray
the charges which will come in course
of payment during the year ending

the 3lst day of March, 1971, in
respect of ‘Defence Services/Non-
Effective”.”

D d No. 105-Defq Capital

Oatlay.

“That a sum not exceeding Rs.
1,15,83,33,000 be granted to the Presi-
dent to complete the sum necessary to
defray the charges which will come in
course of payment during the year
ending the 31st day of March, 1971, in

R

respect of ‘Defence Capital Outlay’,

18.28 hrs

CONSTITUTION (AMENDMENT)
BILL-Conrd.

( Omission of article 315 ) by
Shri Madhu Limaye.

MR, DEPUTY-SPEAKER : Mr, Hanu-
manthaiya,

SHRI HANUMANTHAIYA (Bangalore):
The Bill that has been brought before this
House by Mr. Madhu Limaye is a welcome
measure. He has the distinction of convert-
ing the Treasury Beoches to his views,
This is one of the rare occasions when
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Goveroment comes forward to support a
non-official Bill on such an important
matter. In fact, such a Bill should
bhave been brought by the Government
itself for conmsideration. May be they were
congidering In the meanwhi'e the services of
Mr, Madhu L'maye to the cause of social
justice are commendabl

18.29 b,
[MR: SPEAKER 'in the chair]

Sir, in our aoxiety to abolish these
privileges we should not go to the other
extreme of denegrating the service itself,
the service rendered by the ICS.

Sir, any Service under the Government
of India will have to carry out the orders
of the then existing Ministry. They are
not the-final authority. The provisions of
the Constitution, wiich give certain rights
to the official class are not such as to
prevent punishment in cases of indiscipline,
inefficiency or corruption, Therefore,
there is no poiot in dewigrating any particular
service whether it is I. C. S, or any
other service. If we take an impartial
view of the maiter and thz: distribution
of powers onder the Constitution, it is
impossible to  hold any particular
service as guilty of this offence
or - that deficiency. Because, as soon as
this deficiency is found, there is enough
power in Government, and in the Ministry,
to remove such persons, 12 pupish them,
to transfer them.

Therefore, we should not, say or do
anything to hurt the feelings of a Service,
I must say, it bas done its duty properly,
and efficiently and has earned the approba-
tion of many of our leaders. If civil
service does not fulfil our expectations
io regard to social justice or economic
policy, it is not the fault of theirs. The
function of the civil service is to advise, to
assist and to serve. It is the Parliament,
itis the Ministry that is responsible to
Parliament that lay down new policies,
change the pattern «f even the services, and
s0 on, :laving that responsibility and power,
and to blame someone c¢lse, who has not
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got that power and responsibility is merely
an exhibition of anionsity which, many
a time, afflicts us. The I. C. S. is a Service
We have to understand the fund tals
We cannot blame them if they have not
become socialists,

The judiciary and the bureaucracy are
by their very nature conservative. A court
will decide cases on laws already passed;
on case law already made, No court will
take ihe risk of imagining certain foture
contingency and making decisions in
consonance with it, Likewise bureaucracy
work on fiies, they 20 by rule of law, they
g0 by precedents. The basis of impartiality
and they have to see what has been done
previously, Therefore. the working of the
judiciary and the bureaucracy, by its very
nature, tends to be conservative. We have
to remember this, If there is to be advan-
cement, if there is to be progress, it is the
responsibility of the Parliament, it is the
responsibility of the Minisiry, No thinking
man will find fault with the Services or
with the Judiciary. It is not their work
or their job. These two services cannot
take upon themselves the role of doing
something progressive in the field of
administration or economy.

The Indian Civil Service was huilt by
the British Tt was called ‘the steel-frame’
in those days. This service continued
to rendzr Service to independent India
also On the whole we can say that the
I. C.S was free from courruption,

It has been as efficient as it is humenly
possible to be, They have done their work
with distinction. Bureaucracy, under the
Constilution that we have adopted is exre-
cted to be neutral between party and party
and ideology and ideology, We should not
give a modern twist and say that the civil
servant must be to a political
ideology. If this twist is given, Parliam-
entary democracy becomes very difficult to
work and maybe impossible to work.

ted

So, Sir, the 1. C. 8. men having done
their job, I am sure, will take the verdict
of Parliament and the decision of the
Government with good grace, I have no
doubt about that, T do not see thal any of
them will go to the extent of resigning, if
this article is deleted. They are, as we
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understand, as patriotic as any one of us.
Whether their remunzration is reduced or
their conditions of service are altered, I
bave no doubt in my mind that they will
Dot entertain apy grievance gn that account.

The reform of our administration, and
especially four burcaucracy, has to be done
o0 a bigger scale. What Shri Madhu Limaye
bas done is only a portion-an infinitely
small portion-of the work. The Administra-
tive Reforms Commission has submitted
to Government a report on Personnel Adm-
inistraton. There we have tackled this issue
in a much bigger way anod in consonance
with the Preamble to the Constitution. The
Preamble of the Constitution is thz essence—
it is the soul of our Constitution, All the
other articles are merely various limbs of
that Constitution, The words embedded in
the Preamble are such that they hold good
for all time irrespective of the party in
power. Social justice-also economic and
political-has to infirm all our legislation,
administrative measures aod doings. 1t was
not possible for the Constituent Assembly
in thense days to frame a Constitution purely
aand perfectly on that basis, We had that
to take into account the historical backgro-
und, the difficulties that then existed. So
we made certain transitional provisions. In
fact, it is an anomaly to-have mabarajas in
a Republic, Likewise to guarantee extra
privileges to any particular service is another
anomaly, in the facee the Preemble guara-
nteeing social, political and economic Just-
ice. and equality of opportunity. The Dire-
ctive Principles of the State policy also
gtate that no monopoly or privilege
should be given to aoybody in particular.
But, the Constituent Assembly, could not
be blamed. It had to work under the
conditions that existed st that time No
man will be able to work beyond the limi-
tations of his times and opportunities.
Therefore thereis no point in blaming thethen
leaders as conservatives, In those days they
were the most progressive. To day, it may
be some others. Times change, politics also
change. They have doie their work, I wish
the Government and the Parliament, will
take into considerations at some time or
the other, the various recommendations
made by the Administrative Reforms Co-
mmission in its Report on Personnel
* Admiaistration.
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Sir, the Prime Minister is  also of:the
same view. It may be before long that her
ideas get implemented. She says : ‘Itis
odd that the greatest doctors and engineers
in the country who -would ‘be. rated - as
leader of the profession, who save lives or
add to the assets of the nation, can-rarely
hope to receive the pay or enjoythe status
of Secretaries to Ministrics. If the haightest
of our young men and women in the fields
of gi ing and dici; come into
Governmeat, they are very soon owvertaken
by the general administrator. This,.must
change and [ am going to .chage it . The
adminpistrative system must reflect .ihe
individual’s contribution to human we!fre.and
economic gain™ In the canstitatioual-set-up
we have with equality of opportunity, it
is not possible to sustain  monopoly .and
reservation for one or the other class..of
government servaots. The road ito the
top must be opento every competent and
qualiied government servant. This is. the
view the Commission has taken quite in
keeping and in barmony -with preamble to
the Consiitut:on. [ have . great pleasure
in supporting the Bill moved by Shri
Limaye. I also offer him thanks for
moving in the direction in which the ARC
wants the whole administrative nachinery
to be reformed.

THE MINISTER OF HOME AFFAIRS
(SHRI Y, B, CHAVAN) : I would not
make a long speach because the. House has
debated this Bill for a long . time. I would
merely refer to the -points of . pringiple
involved in this,

Let me say. at the outset that , govern-
ment support the Budl as moved by . Shri
Limaye, We will have to make that.position
very clear. I may be asked, if that .is so,
why did not Government bring a .Bill
forward 7

This arficle may have had its = historical
necessity. It-was incorporated in the Consti-
tution and it has to be looked at .. from the
point of view of the conditions _that existed
then. Our navional leaders thought it pece-
ssary but times are changing .and we have. to
review matiers from time totime. That is why
we are now supportiog the Bill, The reason
why we did not move in this particular
matler is that the size of the . problem was,
in a sense, very small. According to.infor-
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mation given ‘earlie, there are only about
106 persons in the ICS in active service
today, 11 of them in the IFS and of the
remaining 95, 25 are in the States and 70
in the Centre. We thought that since all
these officers were going to retire in a period
of 8-9 years and it might not be necessary
to move a Bill for the purpose.

But as Shri Limaye has said. the prin-
cipale is very important, because whatever
the conditions of service that we agree to-
that is a separate matter that can certainly
be considered on merits- it is very difficult
to understand why there should be restri-
ction on the right of Parliament even to
legislate. This is not merely a question of
recognising the Services of a group of peoplei
it is a question of restricting (he right of a
sovereign body like Parliament to change
the conditions of service,

SHRI LOBO PRABHU (Udipi) : Why
did he not think of it before ?

SHRI Y., B, CHAVAN If 1 were
there then, probably I would have thought
of it, But now we are thinking of it.

SHRI LOBO PRABHU : Too late,

SHRI Y. B. CHAVAN : Our approach
in this matter is not to denigrate any class
of servics, I think it is my duty to put on
record our appreciation of the conlribution
made and services rendered by the peopl
who belong to the 1CS. There may be black
sheep here and there. [ know; 1 have been
in administration for the last 20 years. 1
have come in contact with more than two
dozen ICS officers in different capacities
and I can say that without exception all the
officers with whom I had an opportunity to
work had done excellent work. It will be
ungratefulness not to recognise the good
work that they have done. That does not
mean that when we appreciate the service
of somebody, we should make them more
powerful than Parliament itself, Let us be
balanced in this matter.

I know that there are agreements with
them, and these agreements certainly are
very important, By merely removing this
article, those agreements do not go away.
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It will be necessary to bave a law of Parlia-
ment to revise them, and at that time
Government will consider those conditions
on merits. When we accept this Bill, it does
not mean that we are going to do away
with all the conditions of service that we
agreed to. I have circulated a note for the
information of the ' hon. Members and I
do not want to take time in repeating the
same thing. There are certainly some
diffe about p leave, pay scales,
and many other things. So, each condition
will be considered on merits and Govern-
ment will take a decision on merits,

As I said, it is not our intention to
depigrate any particular service, we want
to recognise and recognise possitively the
good work dome by the ICS who have
served the couutry for the last 22 years,
and there are certainly a large number of
ICS officers who ar¢ serving the country
even today. What we are agreeing o is not
out of ungratefulness to this service, but
it is a question of accepting a principle that
no class of people in India should have
a special privilege to the extent of excluding
the power of Parliament. Itis on this
account that I whole heartedly support the
Bill,

stag fowd : wemw wgEw, &
faga dvar wram g FIAT A7_AT
ar fF f o s wmw § &
&gr a1, &4 "rio o wdo & ¥ faars
ar 39 safwdl & fawrs 4g agg Y
F1 warg ag fear & @ g &1 A<
FTHTL T EOT HIX 37 F71 &fq0 q1gar
ar i (1) fedr o& d31 #1 fadarfas
gfgar & grU 9@ A g | FEHM AT
ag v 5 wiw g amg’, 1A a9,
ag wafaarfas aifea foar soar 1 gt
F12 F 2 faaray w1 & garar faar) ag
FiEIqEaT AL 99 g@ A al
@I AT a2 T\ aXH A TR
F% frag wYT F1q9 A7 GHAT | TF av
7g faftarfagiz g1 Ficagama areer
R A Fid g ST gau A i s
g1 3T 9g SOfAE garca qr
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SEVERAL HON MEMBERS : rose-

MR. SPEAKER : Order, order, No
more questions aftier he has replied, Now
that this is a Bill for constitutional amend-
ment, before 1 put the motion and the
clauses to the vote, I may inform the Mem-
bers that division will have to be taken. So,
let the lobbies be cleared,

The questiou is :

“That the Bill further to amend the
Constitution of India, be taken into
consideration™.

The Lok Sabha divided :

Division No. 30] AYES [18.57 hrs.
Abraham, Shir K, M

Achal Singh, Sbri

Adichan, Shri P. C.

Aga, Shri Ahmed

Abirwar, Shri Nathu Ram
Abmad, Dr, L.

Abmed, Shri F. A,
Anbazhagan, Shri
Ankineedu, Shri

Asghar Husain, Shri
Awadesh Chandra Singh, Shri
Azad, Shri Bhagwat Jha
Babunath Singh, Shri

Bajpai, Shri Vidya Dhar
Banerjee, Shri S, M.

Barua, Shri Bedabrata
Basumatari, Shri

Baswant Shri

Besra, Shri 8. C.

Bhadoria, Shri Arjun Singh
Bbagat, Shri B. R.
Bhandare, Shri R. D.
Bbarati, Shri Maharaj Siogh
Bhattacharyya. Shri C, K,
Bist, Shri J. B, 8,

Bohra, Shri Onkar Lal

Bral ndji, Shri §
Chakrapani, Shri C. K,
Chanda, Shri Anil K,
Chandra Shekhar Singh, Shri
Chandrika Prasad, Shri
Chaudhuri, Shri Tridib Kumar
Chavan, Shri D. R,

Chavag, Sbri Y. B,
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Choudhury, Shri J. K,
Dalbir Singh, Shri
Dar, Shri Abdul Ghani
Dass, Shri C.
Deoghare, Shri N, R,
Deshmukh, Shri B, D.
Deshmukh, Shri K. G.
Dhandapani, Shri
Dinesh Siugh, Shri
Durairasu, Shri
Dwivedy, Shri Surendranath
Esthose, Shri P, P.
Ferpandes, Shri George
Gajraj Singh Rao, Shri
Gandhi, Shrimati Indira
‘Ganpesh, Shri K. ‘R,
Ganga Devi, Shrimati
Gautam, Shri C. D,
Gavit, Shri Tukaram
Ghosh, Shri Bimalkanti
Ghosh, Shri Parimal
Gira Kumari, Shrimati
Gapalan, Shri P.
Gopalan, Shrimati Suseela
Gounder, Shri Muthu
Gowda, Shri M. H.
Gudadinni, Shri B, K.
Gubha, Shri Samar
Gupta, Shri Indrajit
Hanumaanthaiya, Shri
Heerji Bbai, Shri
Jadhav, Shri Tulshidas
Jadhav, Shri V. N,
Jagjiwan Ram, Shri
Japnardhanan, Shri C.
Jha, Shri Shiva Chandra
Jharkhande Rai, Shri
Joshi, Shri §. M.
Kahandole, Shri Z. M.
Kalita, Shri Dhireshwar
Kamalanathan, Shri
Kamble, Shri
Kameshwar Smgh, Shri
Kandappan, Shri S,
Kapoor, Shri Lakhan .Lal
Karan Siogh, Dr.
Kavade, Shri B,.R.
Kesri, Shri Sitaram
Khadilkar, Shri

Khan, Shri Ghayoor Ali
Khanona, Shri P, K,
Kiruttinan, Shsi
Kotoki, Shri Liladhar
Krishoa, Shri M, ‘R,
Krishoa, Shri 5: M,
Kuchelar, Shri G,
Kundu, Shri 8,
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Kureel, Shri B, N.
Lakkappa, Shri K.

Lalit Sen, Shri

Laskar, Shri N; R.
Limaye, Shri Madbu
Lutfal Haque, Shri
Madhukar, Shri K, M.
Mahadeva Prasad, Dr.
Maharaj Singh, Shri
Mahishi, Dr. Sarojini
Malhotra, Shri Inder J,
Mandal, Shri Yamuna Prasad
Mangalathumadam, Shri
Master, Shri Bhola Nath
Masuriya Din Shri
Mayavan, Shri
Meghachandra, Shri M.
Menon, Shri Govinda
Menon, Shri Vishwanatha

Minimata Agam Duiss Guru, Shrimati

Mishra, Shri G. S.
Misra, Shri Janeshwar
Misra, Shri Srinibas
Molahu Prasad, Shri
Mukerjee, Shrimati Sharda
Murthy, Shri B. S.
Nahata, Shri Amrit
Nair Shri Yasudeven
Nambir, Sbri
Nanda, Shri
Marayanan, Shri
Nayanar; Shri E, K.
Nibal Singh, Shri
Oraon, Shri Kartik
Panigrahi, Shri Chintamani
Pant, Shri K. C
Paokai Haokip, Shri
Parmar, Shri Bhaljibhai
Parthasarathy, Shri
Paswan, Shri Kedar
Patel, Shri J. H.
Patil, Shri Anantrao
Patil, Shri C. A.
Patil, Shri Deorao
Patil, Shri S, B,
Patil, Shri S. D
Pradhani, Shri K.
Qureshi, Shri Molg. Shaflfi
Radhabai, Shrimati B,
-Raghu Ramaiah, Shri
Rajaram, Shri
Raju, Shri D, B,
Ram Dhan, Shri
Ram-Sewak. Shri
Ram Subbag Singh, Dr.
Ram Swarup, Shri
{iRana, Shri Mi‘B,
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Réndhir Singh, Shri

Rao, Shri Jaganath

Rao, Dr. K. L.

Rao, Shri J. Ramapathi
Rao, Shri Thirumala
Rao, Dr. V.K.R. V.
Raut, Shri Bhola

Ray, Shri Rabi

Reddi, Shri M. N.
Rohatgi, Shrimati Sushila
Saboo, Shri Shri Gopal -
Sadhu Ram, Shri

Saha, Dr, S. K.

Saigal, Shri A. S.
Saleem, Shri M. Yunus
Salve, Shri N. K, P.
Samanta, Shri S. C.
Sambhali, Shri Ishaq
Sankata Prasad, Dr.
Sarma, Shri A. T.

Satya Narain Singh, Shri
Savitri Shyam, Shrimati
Sen, Shri Deven

Sen, Shri Dwaipayan
Sethi, Shri P. C.
Sezhiyan, Shri

Shambhu Nath, Shri
Shankaranand, Shri B.
Sharma, Shri Madhoram
Sharma, Shri Naval Kishore
Sharma, Shri Yogendra
Shashi Bhushan, Shri
Shastri, Shri Raghuvir Singh
Shastri, Shri Ramavatar
Shastri, Shri Ramanand
Shastri Shri Sheopujan
Sheo Narain, Shri

Sher Singh. Shri

Shinde, Shri Annasahib
Shiv Chandika Prasad, Shri-
Shukla, Shri Vidya Charan
Siddheshwar Prasad, Shri
Sinha, Shri-R: K.
Snatak, Shri Nar Deo
Sonar, Dr. A. G.
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Sonavane, Shri

Subravelu, Shri

Sunder Lal Shri
Supakar Shri Sradhakar
Suryanarayana, Shri K,
Swaraa Siogh, Shri-
Swell, Shri

Thakur, Shri Gunanand
Tiwary, Shri D. N.
Uikey, Shri M. G.

Ulaka, Shri Ramachandra
Umanath, Shri
Venkatswamy, Shri G,
Verma, Shri Balgovind
Verma, Shri Prem Chand
Viswambharan, Shri P.
Viswanathan, Shri G.
Yadab, Shri N. P,
Yadav, Shri Chandra Jeet
Yadav, Shri Ram Sewak

NOES

Amin, Shri R. K,
Deb, Shri D. N.
Deo, Sbri K. P. Singh
Deo, Shri P. K.
Deo, Shri R. R. Singh
Dhrangadhra, Shri Sriraj Meghrajii
*Ghosh Shri P. K.
*Khan, Shri Zulfiquar Ali
Lobo Prabhu, Shri
Majhi, Shri Mahendra
Masani, Shri M. R.
Meena, Shri Meetha Lal
Mirza, Shri Bakar Ali
Mody, Shri Piloo
Muthusami, Shri C.
Nuik,.Shri R. V.
Patodia, Shri D. N..
Ramamoorthy, Shri S, P.
Ranga, Shri
Tapuriash, Shri S, K.
Viswanatham, Shri Tenncti
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SHRI RANGA (Srikakulam) The
Government should resign. ((Interruptions).

MR. SPEAKER : The result ** of the
divigsion is Ayes 213; Noes 21.

I think the Ayes have it. (Interruptions).

SOME HON. MEMBERS : The Noes
have it.
MR. SPEAKER : I am sorry, Thisis

not an ordinary Bill. It is a Constititution
(Amendment) Bill There is no requisite
majority. Hence the motion is not carried

APRIL 28, 1970
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by a majority of the total membership of
the House and by a majority of not less
than two-thirds of the members present and
voting,

The motion was negatived

MR. SPEAKER : The House stands
adjourned till 11 A, M, tomorrow.

18.58 hrs.
The Lok Sabha then adjourned til. Eleven

of the Clock on Wednesday, April 29, 1970/
Vaisakha 9, 1892 (Saka).

** The Following members also recorded their votes.

AYES :

(i) Sarvashri Ramesh Chandra Vyas. Mudrika Sinha, Mohammad yusuf,

G. S. Reddi, P. L. Barupal, P. K. Ghosh, Zalfiquar Ali Khan, B
Arjapappa and Shrimati Tarkeshwari Sinha.

(1i) Shrimati Ila Palchoudhuri's vote has been recorded for ‘AYES' in
pursuance of her letter dated 29. 4. 70 to the Sp=aker explammg
that the voting machine had failed to register her vote,

NOES : Sarvashri K. M. Koushik, J. Mohamad Imam and N. K Somani.
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